
 Friday, May  8,  959

 Vaisakha  18,  88  (Saka)
 Second  Series,  No.  64

 LOK  SABHA

 DEBATES

 Seventh  Session

 (Second  Lok  Sabha)

 सत्यमेव  जयते

 LOK  SABHA  SECRETARIAT

 New  Delhi



 CONTENTS

 {Second  Series,  Vol,  XXKI—May  5  to  9,  t959/Vaistkha  rg  to  79  7887  (Sagi
 Columns

 Noe.  6!.—~Tusesday,  May  i  959/Vaisakha  I.  7885  (Saka)—~
 Oral  Answers  to  Questions-—  -

 Starred  Questions  Nos,  ‘2218,  2226  and  2248  to  2233  oe  348852  498H
 Short  Notice  Question  No.33.  ne  7  ५  14928-29,

 ‘Written  Answers  to  ‘Questions—
 Starred  Questions  Nos.  2297  and  2234  toa239).  बे  .  4930—34,
 Unastarred  Questions  Nos.  3960  to  4970  and  40  to4o22—.  4934—~72

 Re  :  Motions  for  Adjournment.  +  हे  हे  14972°93 3
 Papers  laid  onthe  Table.  =  TAQTS“T4
 Committee  an.  Subardione  Legislatior—

 Fifth  Report  नि  74974
 Committee  on  Private  Members’  Bills  and  Resolutions—

 Forty-fifth  Report  .  ;  :  ’  7  74974
 Appropriation  (No.  3)  Bill,  r959—-Introduced  os  ss  974-75,
 Motion  re:  Report  of  the  University  Grants  Commission  1497589,

 34990—rg063
 Business  of  the  House  .  74989
 Demands  for  Supplementary  Grants  (Railways),  7959-60  डर  15063 —88
 Motion  re.  Report  of  Sanskrit  Commission  ‘1g088—15154
 Daily  Digest.  नि  I§35§-—60

 No.  62-—~Wednesday,  May  6,  959/Vassakha  16,  7887  (Saka)—
 Oral  Answers  to  Questions—
 Starred  Questions  No.  2240  to  2245,  2247  to  2290,  22500  and  2252  «  I§t6I-~2§20*

 Written  Answers  to  Questions—
 Started  Questions  Nos,

 3248
 2240  2253  to  (2257,  2257A;  2258  to  2261,

 226A  and  2262  to  267”
 कमल

 at  I§203—-I5
 Unsterred  tions  Nos,  4022  to  LO  47345  4I36  to  4137  4ig7A,

 pro  ptr)
 ४७  ७७७४७  ,

 1921587
 Business  of  the  House  :  न  1g287-88
 Papers  Laid  onthe  Table.  +  +.  .  ‘15288-89,
 Estimates  Committee—

 Fifty-sixth  Report  35289
 Statement  re:  Agreement  between  India  and  Pakistan  over  the  use  of  Indus

 Basin  चा  :  -1§289-90°
 Statement  re:  New  Coal  Seam  in  Singrauli  Coal-Field  75290-97
 Appropriation  (Railways)  No,  ३  Bill—Introduced  rga9t
 Appropriation  (No,  3)  Bill—Passed  I§29I-92
 Appropriation  (Railways)  No.  3  Bill—Passed  मु  75293
 Suspension  of  First  Provisio  to  Rule  74  er  1§294-95,
 Companies  (Amendment)  Bill—

 -  Motion  to  refer  to  Joint  Committee  ¥§295-—-35407

 @



 Cost  and  Works  Accountents  Bill—

 Motion  to  consider,  as  passed  by  Rajya  Sebbe
 ee  ss  tg

 Motion re:  Report  of  Sanskrit  Commision  wwe,

 Daily  Digest  -  =

 No.  63—Thursday,  May  7,  79597  4040  hy  1881(Saha)—
 Oral  Answers  to  Questions—

 Stecred  Questions  Nos.  2268,  2269,  2277  to  3275,  2275-A  aad  2277  to  2482

 Written  Answers  to  Questions —
 Started  Questions  Nos.  2270,  2276,  2282  to  2303,  2303  and  2304  to  2306
 Unstarred  Questions  Nos.  47358  to  4203,  4205  to  42I9,  (4431  to  4228

 and  4228  ;
 Motiongfor  Adjournment  rr  wee
 Point  re:  Breach  of  Privilege  +  .  +  ‘
 ‘Papers  do  at  ‘Table  .  ४
 Committee  on  Private  Members’  Bills  and  Resolutions —~

 Minutes  .  7  =  .  .
 Message  from  Rayya  Sabha  "  .  .  :  4  7  हे
 Eatimates  Committee—

 Sixty-first  Report  Pe  er
 Calling  Attention  to  Matter  of  Urgent  Public  Importance.
 Partition  debt  of  Pakistan  to  India  .  नि  न  :  .
 Leave  of  Absence
 Re:  Report  of  Bose  Board  of  Enquiry  and  UPSC's  Report  thereon.
 Cost  and  Works  Accountants  Bill—  न  वि  ड़

 Motion  to  consider  8  न  .
 Chouses  2  to  as  Ay  First  and  Second  Schedules}
 Motion  topass

 R  of  Pr  Mini  allegations  made  aaa
 Sin  MeO.  Matha

 user  om  the
 =

 Census  (Amendment)  Bill.  न
 Motion  to  consider  F  .
 Clauses  7  to  3  नि  वि  नि Motion  to  pass  s  «  ‘

 Motion  re;  Eighth  Report  of  U.P.S.C.  7
 Motion  re:  Report  of  Sanskrit  Commission
 Daily  Digest  .  #  नि
 64—Firday,  May  8,  959/Vaisakha  18,  7587  (Saka)  धा
 Oral.  Answers  to  Quest.

 oa  penne
 Nog.  2307  to  2310,  2322  to  2318,  23IBA  and  2379  to

 ‘Written  Answers  to  Questions—  द
 Starred  Questions  Nos,  2322  and  2322  to  2337
 Unstarred  Questions  Not.  4229  to  4308,  4310,  4३77  and  4373  to  438

 Motion  for  Adjournment —  5
 WatershortageinDelhi  rr es

 Papers  Jaid  on  the  Table
 Estimates  Committer—

 Minutes  se  el

 ‘1S4JT—19507

 1§907—26.

 1ssa6—14,
 1557476
 1557679,
 1557982

 75583
 a.  75583

 15584"

 ‘15$84—86.
 .  35587
 35587—94

 15591—15604, 55
 5608—74

 7867०--74
 75574

 15604~  08
 ‘15675—  75700

 1$84s—99.
 5  790
 15790,

 Is  1700-03
 ‘1970342,

 ~

 ‘1574354.

 ‘IS75S—9s

 15796-—15807
 75807०-56

 7§856—6
 14861—64,

 ३5844

 ISSoI—I9665



 CoLumns

 agit

 Public  Accounts  Committee  re
 Nineteenth  and  Twentieth  Reports  2)  ww  wks  35h

 Committee  on  Petitions
 Stauth  Report  8  rst

 Correction  of  Statement  by  Minister  GS  g866
 Discussion  re;  Situstion  in  Tibet  .  IgRiG—2g939
 Committee  on  Private  Members’  Bilis  and  Resolurions—

 Rorty-fifth  Report  Ine
 Resalusion  re;  inclusion  of  English  in  the  Bighth  Schedule  of  the  Constitu-

 Half-an-hour  Discussion  re:  Villlera  Colhery  »_  =  «€  «  2hond74
 Daily  Digest  *  *..  +  »  holga

 Ne,  6$—Saturday,  May  os  959/Vaisahha  cio  ४887  (Saha)—

 BHighteenth  Repost  .  .  *  *  *  *  '  .  .
 Calling  Attention  to  Matter  of  Urgent  Public  Importance—

 Abnormal  rise  in  prices  of  Sugar  in  U.  P.  76029—~38
 Statement  re;  extension  of  Employees’  Provident  Fund  Act  1603839
 Pojat  re:  Breach  of  Privilege  ह...
 Motion  re:  Eighth  Report  of  U.P.S.C.  :  »  हूँ

 36370
 Motion  re;  Central  Civil  Services  (Conduct)  Rules  +  3637096
 Daily  Digest.  .  डे  6T99—=T6208
 Resume  ofthe  Seventh  Session.  rHaog—0y

 ‘Be-The  +  marked  above  of  ©  Member
 Questions,  whic wered,  indioutes  ant  he  Question  was  actually  asked  on  the  floor  of  the  rouse  by  that  Meinber.

 4  LS.D—7,



 LOK  SABHA  DEBATES
 ==.

 ‘ES7S5,

 LOK  SABHA

 Friday,  May  8,  959/Vaisakha  18,  88
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Newsprint  Factory,  Nizamabad
 +

 Shri  Subodh  Hansda:
 Shri  s.  C  Samanta:

 |  Shri  R.  0.  Majhi:
 |  Shri  Ram  Krishan  Gupta:

 Shri  T.  B  Vittal  Rao:
 "2307.  <  Shri  Rami  Beddi:

 Shrimati  Parvathi  Krishnas:
 Shri  Nagi  Reddy:
 Shri  D.  V.  Rao:
 Shri  D.  C  Sharma:
 Shri  N.  M.  Deb:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 328  on  the  20th  November,  958  and
 state  *

 (a)  whether  the  negotiations  with
 the  West  German  firm  for  setting  up
 2  Newsprint  factory  at  Nizamabad  in
 Andhra  Pradesh,  have  since  been  fina-
 lised,

 (b)  af  so,  the  terms  of  the  agree-
 ‘ment,

 (c)  the  estimated  cost  of  this  fac-
 tory,  and

 (da)  when  the  factory  is  likely  to  go
 into  production?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir

 ६89)  to  (da)  Do  not  arse.
 113(A1)  LS  D.—l.

 75756

 Shri  Subodh  Hansda:  In  answer  to
 8  question  on  the  9th  September,  the
 hon  Minister  stated  that  the  soil
 survey  was  to  be  conducted  by  the
 State  Government  May  I  know  whe-
 ther  that  5०  survey  was  conducted
 by  the  Andhra  Pradesh  Government
 and,  if  so,  whether  it  has  concluded
 or  not?

 Shri  Manubhai  Shah:  This  does  nut
 arise,  that  is,  the  question  of  any
 survey  being  carried  out  by  the  State
 Government  does  not  arise  This  78
 a@  new  process  and,  as  I  had  the  pri-
 vilege  to  inform  the  House,  unless
 the  West  German  firm,  which  has  in-
 vented  this  new  process,  gives  a
 guarantee  about  its  success  we  are  :  ot
 m  a  position  to  conclude  the  agree-
 ment

 सेठ  झचल  सिह  क्या  मत्री  महोदय
 बताने  की  कृपा  करेंगे  कि  देश  से  न्यूजप्रिद
 की  कमी  को  देखते  हुए  गवर्नमेट  न्यूजप्रिट
 फेक्टरी  ब्वोलने  का  विचार  कर  रही  है  ?

 श्री  मनुभाई  शाह  सरकार  का  पक्का
 इरादा  है  कि  न्यूजप्रिट  फैक्टरी  लगायी  जाये,

 और  इसी  लिए  Tr  इस  फर्म  के  साथ  खतों-
 किताबत  हो  रही  है  |

 Shri  T.  B.  Vittal  Rao:  Am  I  to  un-
 derstand  from  the  reply  of  the  hon.
 Minister  that  manufacture  of  news-
 print  from  bagasse  is  done  only  in
 West  Germany?

 Shri  Manubhal  Shah:  Yes,  Sir  This
 is  the  first  plant  of  its  type  in  the
 whole  world  Everywhere  newsprint
 is  made  either  from  fir  or  spruce,
 eucalyptus  or  long  staple  fibre  trees

 Shri  T.  B.  Vittal  Rao:  May  I  know
 Whether  the  negotiations  are  being
 carried  on  only  with  one  firm  in  West
 Germany  or  with  two  or  three  firms?



 Shri  T.  B.  Vittel  Bao:  What  is
 standing  in  the  way  of  finalising  these
 negotiations  with  that  firm?

 Shri  Manubhal  Shah:  I  have  already

 nical  opinion  does  not  rule  out  the
 possibility.  Therefore  we  approach-

 ed  the  West  German  Government,
 who  also  cautioned  us  against  it,
 unless  and  until  technical  mina-
 tion  is  done  at  the  expert  level  Ther

 We  requested  the
 West  German  Government  for  the
 services  of  the  experts.  German
 experts  and  our  own  experts  are
 now  examining  the  possibility  whe-
 ther

 ‘a
 process  will  be  successful

 or  no

 oft  राम  सिंह  भाई  वर्मा:  प्रभी जो
 का  कारखाना  चालू  किया  गया  है

 इसमें  कठिनाइयां  हो  रही  है  भौर  क्वालिटी
 नही  सुधर  रही  है  झौर  भाव  भश्रधिक  है  ।
 क्या  मंत्री  महोदय  इस  बात  का  ध्यान  करेंगे
 कि  भागे  ये  कठिताइयां  न  झावें  झौर  कागज
 की  क्वालिटो  कम  से  कम  बाहर  के  कागज
 जैसी हो हो  ।

 शनी  मनुभाई  क्षाह:  जो  नया  कारखाना
 बनने  वाला  है  उसमें  हम  उन  सब  बातों  का

 ध्यान  रख  रहे  हैं  जो  कि  प्रभी  माननीय  सदस्य
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 ने  कही  है।  जो  बातें  उन्होंन  कही  हू  व  तो  नपा
 के  कारलाने के  बारे  में  कही  हैं, जो  कि  पुराना
 कारखाता  है,  भारत  सरकार  ने  इसको  नहीं
 लगाया  था  शौर  उसके  प्लांट  की  जिम्मेदारी
 भारत  सरकार  पर  नहीं  है  1

 Shri  Ram  है ९... | ह  Gupta:  May  [
 know  whether  these  two  German
 experts  will  visit  India  and  will  also
 see  the  site?

 Shri  Mannbhai  Shah:  There  is  no
 question  of  selection  of  site,  They
 would  procure  bagasse  from  various
 parts  of  the  world.  We  want  to  satls-
 fy  ourselves  through  an  independent.
 examination  by  technical  experts  that
 the  process  is  a  successful  one.

 Shri  8.  R.  Armugham:  There  was  a
 proposal]  to  start  a  newsprint  factory
 at  Nilgiris  in  Madres  State.  May  rE
 know  whether  that  proposal  has  been
 considered  and  at  what  stage  that  pro--
 posal  is  at  present.

 Mr.  Speaker:  From  one  smalr
 matter,  we  go  on  to  the  other,

 Shri  Maonbhail  Shah:  The  Nilgiris
 are  having  bamboo  trees  and  not  coni
 ferous  trees  which,  as  I  mentioned,
 are  the  proper  raw  materials  for  the
 manufacture  of  newsprint  As  a
 matter  of  fact  during  the  Second  Plan
 and  during  the  Third  Plan,  it  is  our
 intention  to  put  up  more  than  two
 newsprint  factories  in  the  public  sec-
 tor  provided  we  are  satisfied  that  the
 technical  process  is  perfect.

 Enquiries  into  Dalmia  Concerns
 ‘

 (Shri  Ram  Krishan  Gupta:
 Shri  s.  M.  Banerjee:

 92308,  4
 Shri  Tangamani:
 Shri  A.  E.  Gopalan:

 Shri  Ajit  Singh  Sarhadi:
 [  Shri  D.  C.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  2]  on  the  20th  November,  7768
 and  state:

 (a)  whether  the  Commission  of  In-
 quiry  appointed  to  investigate  inte
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 the  affairs  of  concerns  has
 aince  submitted  its  report;

 (b)  ff  30,  what  are  its  findings;  and

 qe)  the  nature  of  action  proposed  to
 be  taken  by  Government.

 The  Minister  of  Commerce  (Shri
 Wanungo):  (a)  No,  Sir.

 (9)  and  (c).  Do  not  arise.

 imvestigation  of  which  has  been  com-
 pleted  so  far  and  also  whether  the
 enquiry  into  the  affairs  of  Dalmia

 the  Government  to  investigate  into
 the  affairs  of  Swadesh  Nirman  Com-
 pany  to  which  this  Dalmia  Cement
 eompany  has  been  transferred?

 Shri  Kanungo:  I  have  a  list  of  nine
 sompames  which  are  being  investiga-
 ted  into  by  the  Commission.  They
 have  the  authority  to  go  into  the  other
 companies  also  if  they  think  it  neces-
 sary  The  particular  name  which  has
 been  mentioned  by  the  hon.  Member
 3

 not
 in  the  list  now.

 Shri  Tangamani:  On  a  previous
 hether  it  is  a  fact  that  shares  of  the
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 reference  any  number  of  companies
 can  be  included  in  the  Hst  before
 September?

 Shri  Kanongo:  The  question  was
 about  another  company.

 Mr,  Speaker:  Swadesh  Nirman
 Company  and  not  the  cement  factory.

 Shri  Tangamanl:  How  many  com-
 panies  are  now  being  investigated
 into—nine  or  ten  companies?

 Shri  Kanungo:  -  Nine.  The  Com-
 mission  has  got  authority  to  go  into
 other  companies  if  they  feel  it  neces-
 sary.

 Shri  s.  M.  Banerjee:  When  the  re-
 port  is  likely  to  be  submitted  by
 September,  1959,  may  I  know  whether
 Government  propose  to  lay  a  copy  of
 mon  the  Table  of  the  House?

 Mr.  Speaker:  Let  it  come  first.

 Shri  ss.  M.  Banerjee:  thee  in
 two  enquiries,  that  is  why  I  am  say-
 ing.

 Mr.  Speaker:  There  are  going  to  be
 three  months  from  now  to  August.
 Hon.  Member  may  take  it  up  after-
 wards  as  to  why  it  was  not  placed
 on  the  Table.  |

 Shri  D.  C.  Sharma:  What  are  the
 obstacles  in  the  way  of  this  Commus-
 sion  that  are  delaying  their  work  and
 what  is  being  done  to  overcome  those
 obstacles  by  the  Government?

 Shri  Kanungo:  They  are  the  legal
 obstacles,  The  enquiry  was  hung  up
 by  the  courts  for  almost  two  years.
 Now  the  courts  have  given  their  clear-
 ance  The  Commussion  has  got  to  wade
 through  a  large  volume  of  documents
 and  therefore  it  is  taking  time

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  shares  of  the
 former  New  Asiatic  Udyog  Company
 were  transferred  to  the  Swadesh
 Nirman  Company  and  whether  Gov-
 ernment  has  enquired  into  this  trans-
 fer  of  shares?

 Shri  Kanungo:  All  the  factors  con-
 nected  with  these  companies  and  their
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 operations  in  other  compames  are
 being  investigated  by  the  Commussion

 Shri  Joachim  Alva:  Has  Govern-
 ment  ob-erved  that  these  concerns
 adopt  quick  change  methods,  namely,
 when  we  start  an  investigation  they
 transfer  the  ownership  of  the  company
 to  somebody  else,  as  has  been  done  m
 the  case  of  the  T:mes  of  India?  Has
 Government  also  observed  that  the
 Pakutan  Times  has  been  seized  by
 Pakistan  Government  and  new  direc-
 tors  have  been  appointed  thereon?

 Shri  Eanungo:  These  points  are  for
 the  Commission  to  consider

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  Government  have  re-
 cerveu'  ary  reyuest  dia"  rvestiyaiurr
 Into  Swadesh  Nirman  Limited?

 Shri  Kanungo.  No  Government
 have  not  yet  received  any  request
 about  the  Swadesh  Nirman  Company

 Nepa  Newsprint

 Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state

 (a)  whether  Government  are  aware
 that  the  price  of  Nepa  Newsprint  was
 raised  during  the  last  year,  and

 (b)  :f  १0,  what  was  this  increase
 and  on  what  basis  it  was  effected?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir

 (b)  The  prices  were  raised  with
 effect  from  Ist  May,  958  frdm  425
 nP  per  lb  FOR  Nepanagar  to  475
 nP  per  lb  FOR  Nepanagar  This
 excludes  the  excise  duty  of  I0  nP  per
 lb  The  price  had  to  be  increased
 because  of  increase  m  cost  of  raw
 materials,  coal,  steam  and  freight
 charges

 Shri  Rameshwar  Tantia:  What  was
 the  total  production  of  the  Nepa
 factory  during  1957-58  and  what
 were  the  results  of  the  profit  and  loss
 accounts?

 MAY  8,  l059  Oral  Answers  I5762
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 Shri  Manubhai  Shah:  “The  House
 Wul  be  glad  to  know  that  since  we
 002  over  the  management  of  Nepa,

 production,  which  was  only
 2.463  tons  m  1956,  has  raised  itself  in
 958  to  22,000  tons

 Shri  Rameshwar  Tantia:  May  I  know
 Whether  it  is  a  fact  that  the  quality
 Of  Nepa  papers  is  inferior  to  the  im-
 Ported  paper?  If  so,  what  improve-
 Ments  are  proposed?

 Shri  Manubhai  Shah:  It  is  true  that
 e  quality  is  not  as  satisfactory  as

 it  is  desired  to  be,  but  it  has  much
 IM proved  in  the  last  two  years

 Shri  Jaganatha  Rao:  When  3  this
 Nepa  Paper  Mill  to  reach  the  original
 target  of  30,000  tons?

 Shri  Manubhai  Shah:  Now  we  seem
 to  have  turned  the  corner  With  the
 INstallation  of  the  Chandni  power
 House,  for  which  orders  are  being
 Placed,  I  think  next  year  we  shoud
 Teach  the  target

 सेठ  अल  सिह  क्‍या  मत्रो  महोदय
 को  यह  मालूम  है  कि  बाजार  में  जो  न्यूजश्रिट
 का  कट्रोल्ड  दाम  है  उससे  बहुत  ज्यादा  दास
 पर  वह  ब्लैक  मारकेट  में  बिक  रहा  है

 श्यो  मनुभाई  शाह  इस  प्रदन  से  इस
 बात  का  सीधा  सम्बन्ध  नहीं  है।  लेकिन

 हाउस  को  यह  पता  है  कि  इस  बारे  में  सरकार

 ने  काफी  कदम  उठाय  है।  काटा  दिया  जा  रहा

 है  और  एस०  टी०  सी०  की  मारफत  न्यूजप्रिट
 मागाया  जा  रहा  है।  इसलिए  ब्लेक  मारकेट

 का  मौका  श्रब  कम  है  1

 Shri  Braj  Baj  Singh:  Has  it  been
 brought  to  the  notice  of  Government
 that  even  at  this  increased  price
 Keople  are  not  getting  paper  from  the
 Nepa  Mills?

 Shri  Manubhai  Shah:  That  is  partly
 true,  because  the  demand  is  gomé
 Up  very  fast  and  in  spite  of  the  fact—
 4s  I  stated  in  the  other  House—that
 we  have  exceeded  the  target  in  paper
 broduction  this  year  and  last  year,  the
 demand  has  gone  up  and  is  more  than
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 eur  estimated  demand.  Therefore,
 we  have  licensed  almost  one  lakh
 tons  extra  over  the  Second  Five  Year
 Plan  target.

 Shri  Vajpayee:  Is  it  not  a  fact  that
 in  spite  of  the  increase  in  price  of
 newsprint,  the  Nepa  Mills  are  running
 at  a  heavy  loss?

 Shri  Manubhai  Shah:  No,  Sir.  I
 glad  to  inform  the  House  that  in

 1958-59:  we  expect  to  make  some  profit
 after  meeting  some  of  the  depreciation
 and  writing  off  of  a  part  of  the  old
 losses.

 *

 Shri  Rajeshwar  Patel:  The  hon.
 Minister  just  now  stated  that  there  is
 very  little  room  for  misuse  and
 black-marketing.  I  would  like  to
 draw  the  attention  of  the  hon.  Minis-
 ter  to  a  photostat  facsimile  of  a  letter
 that  was  written  by  one  of  the
 Directors  of  a  big  Newspaper  in  Mad-
 ras  to  his  Assistant  Manager  which
 shows  what  gross  misuse  is  being
 made  of  the  newsprint  quota:

 “We  will  have  to  deliver  the
 balance  of  five  tons  of  overissues
 to  Mr.  K  A.  Raja  and  nine  tons  of
 overissues  to  M/s  Jothee  Waste
 Paper  Company.  ..  Besides
 delivering  the  five  tons  oe  ad

 Mr.  Speaker:  The  hon  Member  is
 dehvering  a  speech.
 "  Shri  Rajeshwar  Patel:  No,  Sir,  there
 are  instances  in  this  letter  which
 clearly  show,

 Mr,  Speaker:  The  hon.  Member  can
 only  put  ®  question.

 Shri  Rajeshwar  Patel:  Yes.  The
 hon.  Minister  just  now  stated  that
 there  is  no  room  for  mususe  or  black-
 marketmg.  Here  is  positive  evidence.

 Mr.  Speaker:  The  hon.  Member
 may  transmit  it  to  the  hon.  Minister.

 Shri  Rajeshwar  Patel:  I  am  prepared
 to  place  it  on  the  Table  of  the  House.

 Mr.  Speaker:  I  am  not  prepared  to
 allow  that;  the  Table  is  very  narrow.
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 The  hon  Member  may  as  well  put

 &  question  as  to  whether  certain
 things  have  come  to  his  notice

 Shri  Rajeshwar  Patel:  Has  it  been
 brought  to  the  notice  of  the  hon.
 Minster...

 Mr.  Speaker:  That  he  has  read  al-
 ready.

 Shri  Manubhai  Shah:  Az  I  have
 already  mentioned  there  was  some
 shght  variation  m  the  hon.  Member’s
 repettion.  First  I  was  supposed  to
 have  said  there  was  very  httle  scope
 and  then  there  was  no  scope  I  nevér
 said  so  I  said  the  scope  is  less  than
 what  is  was  before

 Mr.  Speaker:  All  that  the  hon.
 Member  wants  is  to  bring  certain
 instances  to  his  notice  so  that  he  may
 take  certain  steps.

 Shri  Manubhal  Shah:  That  was
 what  I  answered:  in  spite  of  increase
 in  production,  the  demand  is  going
 up  There  is,  of  course,  some  truth  in
 what  the  hon.  Member  suggests.

 Shri  Vasudevan  Nair:  May  I  know
 how  the  new  price  of  Nepa  Newsprint
 compares  with  the  price  of  imported
 newsprint?

 Shri  Manubhai  Shah:  It  vanes,  At
 one  stage  it  was  Rs  00  less  than  the
 imported  price;  but  there  are  fluctua-
 tions  in  the  international  price  and  at
 present  it  is  about  Rs,  80  or  so  more.

 All  India  Middle  Ciass  Family  Budget
 +

 f  Shri  T.  8.  Vittal  Rao:
 Shri  D.  C.  Sharma:
 Shri  Ignace  Beck:
 Shri  8.  0.  Godsora:

 Will  the  Prime  Minister  be  pleased
 to  state:

 2310,

 (a)  the  progress  made  up-to-date
 in  regard  to  field  work  in  connection
 with  thé  All  India  Middle  Class  Family
 Budget  Survey;  and

 (b)  when  the  survey  is  likely  to  be
 conciuded?



 Nehru):  The  Central  Statistical  Orga-
 nisation  is  in  over-all  charge  of  this;
 the  Central  Statistical  Organisation  is
 intimately  connected  with  the  Insti-
 tute.

 Shri  Yadav:  May  I  know  how  fami-
 lies  are  termed  as  “middle  class”
 families?

 Shri  Jawaharlal  Nehru:  That  I  do
 not  know,  Sir.

 Mr.  Speaker:  He  wants  to  know  the
 exact  definition  of  it.

 Shri  D,  C.  Sharma:  May  I  know  if
 this  survey  has  been  conducted  only
 in  big  towns,  or  it  is  being  carried  out
 in  small  towns  and  elsewhere  also.

 Shri  Jawaharlal  Nehru:  I  take  it
 wherever  the  middle  class  live.

 Shri  C.  D.  Pande:  What  is  the
 range  of  income  that  determines  the
 middle  class?  Is  this  classification
 based  on  the  way  of  thinking  and
 living  or  merely  income?

 3§766

 Shri  Jawaharlal  Nehru:  [  do  not
 know,  Sir;  I  cannot  ‘straightway  say,
 but  industrial  workers  are  not  includ-
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 sion  you  arrive  at  the  middle  class.
 Shri  K.  N.  Pandey:  May  I  know

 whether  in  making  this  type  of  survey,
 the  size  of  the  family  has  also  been
 kept  in  view?

 Shri  Jawaharlal  Nehru:  The  infor-
 mation  is  being  collected  on  the  fol-
 lowing  aspects  of  family  living:

 Schedule  A:

 (a)  family  membership,  earning
 strength  and  activity  status;

 (७)  family  income  and  other  re-
 ceipts;

 (c)  family  expenditure  and  con-
 sumption;  investment  and
 savings;  +

 (d)  births  and  deaths  in  the
 family; '

 Schedule  B:

 Sickness,  educational  standards,
 service  conditions  of  em-
 ployees,  trade  union  partici-

 .Pation,  social  security,  em-
 Ployment  and  unemployment,
 utilisation  of  leisure,  housing
 conditions,  indebtedness,
 savings,  assets  and  luxury
 goods,  family  habits,  condi-
 tion  and  relationship.

 Shri  EK.  N.  Fandey:  I  wanted  to
 know  about  the  size  of  the  family.

 Shri  Jawaharlal  Nehru:  “Family
 membership”  means  size.
 Indo-Pakistan  Agreement  on  Movable

 Property
 *23l2.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Questions
 No.  828  on  the  370  December  1958,
 and  state  the  further  progress  made,
 if  any,  in  the  implementation  of  the
 Indo-Pakistan  Agreement  on  Movable
 Property?
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 Khanna):  I  do  not  want  to  apportion
 blame.  I  can  only  assure  the  House
 that  on  our  side  we  have  tried  to  do
 our  best.

 Sardar  Iqbal  Singh:  May  I  know

 and  if  so  what  were  the  reactions  of
 the  new  Pakistan  Government  in  this
 regard?

 Shri  Mehr  Chand  Khanna:  I  have
 made  an  approach.  I  do  not  think
 anything  has  come  out  of  it.  The  atti-
 tude  appears  to  be  as  unhelpful  today
 as  it  was  before.

 अमजीबी  पत्रकार  मज्री  समिति
 +
 शी  भक्‍त  दर्शन  :

 rae
 भेलकोंद  :

 थी  जोकौम  wear  :

 क्या  क्रम  और  रोजगार  तथा  योजना
 मत्री  १३  फरवरी,  १६५६  के  तारांकित  प्रश्न
 संध्या  २३५  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  कृपा  करेगें  कि:

 (क)  श्रमजीवी  पत्रकारों  के  लिये
 नियत  की  जाने  वाली  मजूरी  की  दरों  के  बारे  में
 केन्द्रीय  सरकार  से  सिफारिश  करने  के  लिये
 जो  विज्लेष  समिति  स्थापित  की  गई  थी
 क्या  उसनें  इस  बीच  झपना  काम  समाप्त  का
 लिया  है;

 (ख)  यदि  हूं,  तो  क्या  समिति  are
 दी  गई  रिपोर्ट  की  एक  प्रति  सभा-पटल  पर
 प्ली  जामेगी  ;  भौर
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 (ग)  समिति  की  सिफारिशों  पर  क्या

 कार्यवाही  की  गई  है  ?

 अमर  उपमंत्री  (भी  श्ाजिद  शसी)  :

 (क)  जी  नहीं  ।  रिपोर्ट  दो  हफ्ते  में  तैयार

 हो  जायगी  ऐसी  समिति  की  भाशा  &  tL

 (a)  और  (ग)  प्रश्न नहीं  उठते  t

 An  Hon.  Member:  In  English  also,

 Mr.  Speaker:  Yes.

 Shri  Abid  All:  (a)  No.  The  Com-
 muttee  hopes  to  finalise  its  report
 within  a  fortnight.

 (9)  and  (९),  Do  not  arise.

 sit  भक्त  वर्शन  .  यह  समिति १४  जून,
 १६५८  को  स्थापित  हुई  थी  और  यह  बताया
 गया  था  कि  इस  में  देर  से  देर  चार  महीने
 लगेंगे  ।  उस  के  बाद  कई  भ्राए्वासन  दिए
 गए  t  पिछली  बार  माननीय  मंत्री  जी  ने

 कहा  था  कि  इस  सेशन  की  समाप्ति  से  पहले

 यह  रिपोर्ट  सदन  की  मेज  पर  रख  दी  जायेगी  ।
 अत:  क्‍या  माननीय  मंत्री  जी  इस  पर  प्रकाश
 डालने  की  कृपा  करेंगे  कि  कौन  से  कारणों
 से  इस  में  देरी  हो  रही  है  ?

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):  It
 only  shows  that  the  Committee  is  en-
 deavouring  to  work  with  the  greatest
 care  and  it  has  in  mind  the  import-
 ance  of  the  findings  and  the  possible
 repercussions.  The  fact  is  that  just
 a  few  weeks  ago  it  was  found  that
 some  important  element  in  the  infor-
 mation  was  missing;  that  is,  the  re-
 turns  received  from  the  establish-
 ments  were  not  complete  in  one  res-
 pect.  In  order  that  the  results  may
 not  be  vitiated  on  account  of  the  de-
 ficiency,  another  attempt  was  made  to
 get  that  information  which  has  now
 been  received.  It  is  being  processed.
 T  have  this  information  from  the  Com-
 mittee  that  within  this  fortnight  they
 will  be  submitting  a  report  to  the
 Government.

 ot  भक्त  वर्हात:  कया  इस  कमेटी  की
 रिपोर्ट  आने  में  देरी  का  एक  मुख्य  कारण  यह
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 है  कि  जन  जब  इस  कमेटी  ने  पत्रकारों  के

 वेतनक्रम  यानी  ये  केल्स  के  बारे  में  कुछ
 निएनय  किया  तब  तब  कुछ  पत्र-सालिकों
 की  झोर  से  ऐसा  जोर  डाला  गया  जिसकी

 वजह से  घटते  घटते  झन  करीव  करीब

 खपड़ासियों  के  स्केल  होने  जा  रहे  है,  क्या  इस
 पर  भी  प्रकाश  हाला  जायेगा  ?

 भी  सरदा:  जी  नहीं,  यह  बात  नही
 हैँ ।

 Shri  Joachim  Alva:  Is  the  Govern-
 ment  aware  that  newspaper  owners
 are  transferring  their  ownership  either
 in  the  names  of  sons  or  any  other
 associates  when  these  proceedings  are
 going  on?  Only  last  week  or  mght
 this  week,  an  application  has  been
 made  in  the  High  Court  of  Madras  for
 the  sale  of  Indian  Express  Group  of
 papers.

 Shri  Nanda:  Yes,  Sir.  This  is
 happening.

 Shri  Joachim  Alva:  Thereby  pre-
 venting  journalists  from  getting  their
 due  wages—that  is  the  effect.

 Shri  Nanda:  In  some  cases  of  trans-
 fer,—particularly  the  one  mentioned
 by  the  hon  Member  is  within  our
 knowledge  We  also  Know  that  action
 is  being  taken  and  8  in  progress  in
 this  particular  State  The  matter  is
 sub  gudice  now.

 Shri  Ansar  Harvani:  May  I  know
 whether  the  Government  is  aware
 that  some  of  the  senior  journalists
 working  in  various  newspapers,  partl-
 cularly  in  the  newspapers  in  Calcutta
 are  bemg  sacked  so  that  they  may
 not  enjoy  the  benefits  which  may  ac-
 crue  as  a  result  of  the  findings  of  this
 Committee?

 Shri  Nanda:  In  such  cases,  there
 is  a  remedy.  They  can  approach  the
 machinery  of  industrial  relations  and
 have  their  redress.

 शी  राम  सिंह  भाई  वर्मा:  में  जानना

 चाहता  हूं  कि  क्या  गवर्नेमेंट  को  पता  है  कि
 कमेटी  की  रिपोर्ट  में  देरी  होने  के  कारण  से
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 पत्रों  के  संचालक  शअत्रकाएँ  को  परेशान  कर
 रह ेहैं  भौर  भगा  रह ेहै  भौर  जो  बाकी  रह  गये
 हैं,  उनके  अपर  वर्क  सोड  बढ़ा  रहे  हैं  ?

 भी  मस्वदा:  में  प्रभी  इतका  जनाना

 देचुका  हूं  t

 Shri  K.  N.  Pandey:  The  4mrift
 Bazar  Patrika  case  has  been  referred
 to  adjudication.  May  I  know  whe
 ther  after  the  report  of  this  Com-
 mittee  is  submitted  to  the  Govermn-
 ment,  the  new  concern  will  be  affect-
 ed  by  the  award  of  the  tribunal,  and
 how  the  workers  will  be  benefited  by
 the  award?

 Shri  Nanda:  The  findings  or  what-
 ever  the  decision  will  apply  of  course.

 Shri  Goray:  l  would  like  to  know
 what  steps  the  Government  are  con-
 templating  against  the  strategy  that
 is  being  followed  by  the  newspaper
 managers  and  whether  it  was  not
 foreseen  by  the  Government  before
 this  particular  step  was  taken  by  the
 newspapers?

 Shri  Nanda:  We  are  deeply  con-
 cerned  about  it  Whatever  powers  we
 have  now,  we  should  exercise.  We
 would  If  they  are  not  adequate,  we
 may  consider  anything  further  that
 may  have  to  be  done.

 Shri  K.  N.  Pandey:  My  question  has
 not  been  properly  replied  I  wanted
 to  know  whether  the  award  of  the
 Tribunal  will  be  binding  on  the  old
 owners  or  not  Unless  the  old  owner
 is  bound  by  the  award,  the  workers
 are  not  going  to  be  benefited.

 Mr,  Speaker:  In  cases  where  during
 the  course  of  the  investigation  the  old
 owners  transfer  away  their  property,
 whether  the  ultimate  award  will  be
 binding  on  the  original  parties  who
 were  the  old  owners?

 Shri  Nanda:  This  is  a  matter  which
 the  Tribunal  also  can  certainly  deal
 with.

 Shri  Tangamani:  May  I  know  whe-
 ther  there  is  any  other  special  reaseo
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 why  the  last  meeting  was  adjourned
 by  about  8  fortnight?

 Shri  Nanda:  I  did  not  follow.

 Mr.  Speaker:  Was  there  any  othe:
 treason  for  adjourning  the  proceedings
 last  time  by  a  fortnight?

 Shri  Nanda:  They  wanted  more  time
 in  order  to  submit  more  information.

 Shri  Tridib  Kumar  Chaudhuri:  7०३
 hon.  Minister  stated  at  the  outset  that
 the  Committee  could  not  finalise  its
 report  because  a  certain  aspect  of  in-
 formation  obtained  from  the  news-
 papers  was  missing  May  I  kncw
 what  was  that  particular  aspect  which
 was  missing  and  which  has  now  been
 considered  by  the  Committee?

 Shri  Nanda:  We  found  later  on  thut
 the  total  number  of  employees  of
 different  categories  was  not  precisely
 stated.  Therefore  the  consequences  of
 the  new  facts  in  terms  of  financ'a)
 burden  could  not  be  precisely  work-
 ed  out.

 Shri  Joachim  Alva:  Has  the  com-
 mittee  taken  note  of  a  very  important
 fact,  namely,  that  the  total  advertise-
 ment  revenue  of  the  newspapers  ws
 only  Rs  5  crores  at  the,time  of  the
 Press  Commussion.  It  has  risen  to
 Rs.  9  crores  Wu  the  journalists  get
 the  benefit  of  the  increase  m  revenue?

 Shri  Nanda:  I  am  not  on  that  coni-
 mittee  The  committee  will  deal
 with  this  matter  in  its  own  way.

 Green  Tea
 +

 Shri  Anirudh  Sinha:
 Shri  Daljit  Singh:
 Shri  Naval  Prabhakar:
 Shri  Bhakt  Darshan:

 Will  the  Minister  of  Commerce  ard
 Industry  be  pleased  to  state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  there  ir
 huge  stock  of  green  tea  of  Kangra
 Valley  and  Dehra  Dun  lying  unsold;

 (b)  if  so,  the  reasons  for  the  slump
 im  green  tea;  and

 *23l4.
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 (c)  the  steps  that  are  being  taken
 to  find  out  new  and  revive  the  tra-
 ditional  markets  for  green  tea?

 The  Minister  of  Commerce  (Shri
 Eanungo):  (a)  to  (९).  A  statement
 38  laid  on  the  Table  of  the  House.  [See
 Appendix  VIII,  annexure  No.  59].

 Shri  Anirudh  Sinha:  Is  it  a  fact
 that  Afghanistan  used  to  buy  40  per
 cent  of  our  total  production  of  green
 tea,  but  due  to  vigorous  Japancse
 competition,  we  have  been  eliminated
 from  the  Afghan  market  and  huge
 quantities  of  tea  are  lying?  If  so,
 what  steps  are  being  taken  by  the
 Government  to  find  a  market  for  the
 accumulating  stocks

 Mr.  Speaker:  It  is  coming  up  almost
 every  day  Again  and  again.
 Afghanistan  is  not  purchasing.

 Shri  Kannungo:  This  question  has
 been  answered  several  times  But,  I
 May  repeat  again  that  taste  of  con-
 sumption  of  tea  is  changing  in  Afghan-
 istan  as  it  has  been  changing  else-
 where  That  means,  they  are  going
 in  more  for  black  tea  than  green
 tea.  To  help  our  green  tea  trade,
 special  arrangement  has  been  made
 with  the  Afghan  Government  which
 would  help  export  certain  quantities
 of  our  green  tea

 aft  दलजीत  सिह  मै  जानना  चाहता

 हूँ  कि  अफगानिस्तान  के  साथ  जो  ट्रेड  एग्रीमेंट

 जुलाई  १९५८  में  किया  गया  था  उसके  बाद
 अब  तक  कितनी  ग्रीन  टी  वहा  भेजी  गई  है
 झौर  इसके  झलावा  किन  किन  झोर  मुल्को
 में  भेजी  जाती  है  झौर  श्ागे  उसकी  मात्रा
 बढाने  के  लिए  कौन  से  कदम  उठाये  जा  रहे

 है?

 श्री  कानूनगों:  कितने  मुल्की  को  टी
 गई  है  और  कितनी  गई  है,  इसका  पता  अभी
 तो  नहीं  है  ।  लेकिन  जो  स्टाक  स्टेटमेंट  में
 दिया  गया  है,  स्टाक  के  हिसाब  से,  उससे  पता
 चलता  है  कि  कुछ  ज्यादा  दी  भ्रफगानिस्तान  में
 गई  है  ।  यह  मान  लेना  चाहिये  कि  पश्रायंदा
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 के  लिए  प्रीन  टी  की  माय  दुनिया  भर  में  कम

 हो  रही  है  t

 Shri  Hem  Raj:  Is  it  not  a  fact  that

 Shri  Kanungo:  We  are  waiting  for
 a  scheme  by  the  Punjab  Government
 to  have  a  co-operative  factory  or  any

 type  of  crganusation  where

 भरी  भक्त  ब्चीन *  इस  विवरण  में
 बताया  गया  है  कि  देहरादून  के  चाय  बगीचो
 की  स्थिति  सुधारने  के  लिए  कुछ  कदम  उठाये
 गये  है  ।  मै  जानना  चाहता  हू  कि  क्‍या
 गवर्नमेंट  के  पास  देहरादून  के  चाय  बगीचों
 की  सस्था  का  कोई  ज्ञापन  याती  मेमोरेडम
 आया  है  जिसमें  यह  प्रार्थना  की  गई  है  कि

 “To  simplify  the  taxation  policy
 by  levying  at  one  point  and  more
 flexible  and  reasonable  controls”

 और  झगर  पाया  है  तो  इस  पर  क्‍या  विचार
 किया  गया  है  था  कोई  कार्रवाई  की  गई  है  ?

 शी  देहरादून  के  चाय
 बागीजे  वालों  का  रिप्रिजेंटेटिव  टी  बोर्ड  में

 रहता  है  भौर  हमेशा  इसके  बारे  में  चर्चा  होती
 जहां  तक  टैक्सेदान  का  ताल्लुक  है,  यह  प्राषा
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 कर  दिया  गया  है।  हू  तो  हमेशा  चलता  है
 कि  दूसरा  जो  बाघा  है,  उसको  भी  हटा  दिया
 जाए  |
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 istan,  and  if  so,  have  they  submitted
 any  report,  and  if  so,  what  action  Gov-

 The  Frime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  May  I  suggest  to  my  colle-
 ague  the  hon.  Minister  of  Commerce
 to  introduce  green  tea  here,  so  that  we
 may  increase  the  consumption  of  green
 tea  and  hon  Members  may  have  the
 advantage  of  green  tea?

 Shri  Braj  Raj  Singh:  Can  the  Prime
 Minister  put  a  question  to  a  Minister
 here  in  the  House?

 Mr  Speaker:  Yes



 45775  Oral  Answers  VAISAKHA  18,  4887  (SAKA)

 Production  of  Cecon  and  Chocolate

 *43I5.  Shri  Siddananjappa:  Will  the

 (a)  whether  it  is  a  fact  that  a
 foreign  company  has  set  up  a  factory
 for  producing  cocoa  and  chocolate  in
 Bembay;

 (b)  if  so,  the  name  of  the  firm;

 (c)  whether  it  is  a  fact  that  estab-
 lishment  of  thus  factory  has  placed
 the  indigenous  cocoa  and  chocolate
 industry  at  a  great  disadvantage;  and

 (d)  if  so,  in  what  way  and  what
 steps  Government  are  taking  to  help
 the  Indian  Industry?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  No
 new  foreign  owned  factory  has  been
 set  up  in  the  last  ten  years  in  this
 dine.

 (c)  and  (d).  Do  not  arise.

 Shri  Joachim  Alva:  Are  Govern-
 ment  aware  that  the  Indian  concern
 Sathe  Chocolate  Co.  owned  and  man-
 ned  completely  by  Indians  xs  putting
 forth  good  cocoa  and  chocolate  in  the
 market,  but  the  Cadburys  have  been
 given  enormous  facilities  during  the
 jast  few  years,  and  this  being  the  case,
 what  early  chance  is  there  of  the
 Indian  concern  rising  to  the  level  of
 a  national  concern  like  the  Cadburys
 in  regard  to  its  advertisement  and
 organisation?

 Shri  Manubhai  Shah:  The  Sathe  Co.
 to  which  the  hon.  Member  has  referr-
 ed  has  been  continuously

 a  little  higher  than  that  of  the  Cad-
 bury  company.  And  the  Cadbury
 company  is  not  of  recent  origin;  it  was
 started  much  earlier,  and  got  really
 established  in  1947-48.  Therefore,  in
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 As  fer  as  treatment  to  the  com-

 ment  lay  on  the  Table
 giving  concessions  granted  to  the  Cad-
 bury  company  during  the  last  five
 years?  ——

 Shri  Manubhai  Shah:  No  concess-
 ions  have  been  granted.  The  choco-
 late  and  cocoa  industry  was  a  pro-
 tected  industry,  and  as  the  House  is
 aware,  last  time,  according  to  the
 Bili  which  I  had  sponsored  here,  we
 had  deprotected  this  industry;  and  all
 the  statements  regarding  all  the  three
 factories  which  are  manufacturing
 chocolate  and  cocoa  powder  are  ail-
 ready  well  known  to  the  House.

 Shri  Wodeyar:  May  I  know  how
 many  indigenous  cocoa  and  chocolate
 manufacturing  concerns  are  in  exis-
 tence  in  the  country  at  present?

 Shri  Manubhai  Shah:  Three  in  the
 large-scale  sector,  of  which  two  are
 entirely  Indian-owned.

 श्री  बाजपेयी  '  भ्रभी  जब  केन्द्रीय  मंत्री
 जी  बम्बई  गये  थे  तो  उन्हें  चाकलेट  का  हार
 उपहार  में  भेंट  किया  गया  था  ।  मैं  जानना
 चाहता  हूं  कि  कया  टाफी  और  चाकलेट्स  के
 उत्पादन  को  बढ़ाने  के  लिये  न्य  मंत्रियों
 को  भी  इस  प्रकार  के  हार  स्वीकार  करने  को

 सूचना  दी  गई  है  ।

 Mr.  Speaker:  The  hon.  Member  also
 can  go.

 Shri  Vajpayee:  Nobody  presenta
 Members  with  chocolates.

 way  of  umport  are  equally  given  to  all
 the  companies,  based  on  the  past  per-
 formance.  Asa  matter  of  fact,  the
 House  will  be  glad  to  know  that  in
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 respect  of  chocolates,  everything  us
 banned  for  import,  and  only  a  certain
 amount  of  powder  is  allowed  to  come
 in;  and  we  have  been  able  to  export
 chocolate  and  chocolate  products  worth
 about  Rs,  3  lakhs  last  year

 Cooper  Allen  and  Co,
 *23i6.  Shri  K.  N.  Pandey:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  5  @  fact  that  the
 condition  of  Cooper  Allen  and  Co.,  a
 branch  of  the  British  India  Corpora-
 tion  at  Kanpur,  is  deteriorating  every
 day  inspite  of  Government's  support;

 (9)  uf  so,  whether  Government  con-
 template  launching  an  enquiry  into
 the  causes  of  its  deterioration;  and

 (e)  if  the  reply  to  part  (b)  is  in
 the  negative,  the  steps  proposed  to  be
 taken  to  save  this  leather  industry?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c)  Though
 initially  there  were  some  set  backs,
 Cooper  Allen,  a  subsidiary  concern  of
 the  British  Indra  Corporation  has
 made  some  headway  since  Septembcr,
 958  in  effecting  economies  and  im-
 proving  its  general  financial  position.
 Certain  measures  to  further  stabilise
 this  concern  are  under  examination,
 m  consultation  with  the  Receiver  and
 the  Ministry  of  Defence

 Shri  K.  N.  Pandey:  Is  it  a  fact  that
 the  condition  of  the  factory  has  gone
 bad  simply  because  of  mismanagement
 and  if  so,  what  steps  have  Govern-
 ment  taken  to  improve  the  condition
 of  the  management  there?

 Shri  Manoubhai  Shah:  Precisely  for
 those  reasons,  it  has  gone  into  the
 Receiver’s  hands,  and  Government
 are  now  trying  to  reorganise  it,  and  as
 I  have  assured  the  House,  several
 steps  have  been  taken  which  have
 improved  the  working  even  during
 the  last  six  months.

 Shri  s.  M.  Banerjee:  The  hon.  Min-
 ister  has  stated  that  certain  measures
 are  under  consideration.  I  want  to
 know  what  those  specific  measures
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 are  and  whether  any  suggestions  have
 been  given  by  the  Rece:ver  in  con-
 sultation  with  those  people.

 Shri  Manubhal  Shah:  Recently,  we
 moved  the  Allahabad  High  Court,  and~
 a  board  of  directors  has  been  only
 appointed  in  February  this  year,  with
 ten  members  with  experience,  and
 they  are  suggesting  a  large  diversi-
 fication  of  production  in  this  line,  And
 we  do  hope  that  in  the  next  few
 months,  we  shall  be  able  to  establish
 new  lines  of  production.  We  =  are-
 also  contacting  the  Defence  Ministry
 who  have  discontyued  purchase  of
 ankle  boots  from  this  company,  to  see
 if  new  lines  can  be  given  to  this  par-
 ticular  firm.

 sit  werden  भ्रवस्थी  जैसा  कि  अभी
 मत्री  महोदय  ने  कहां  कूपर  झलेन  कम्पनी  की
 आधिक  स्थिति  खराब  होती  जा  रही  है  ।
 मैं  जानना  चाहता  ह्  कि  क्‍या  कूपर  झलेन
 कम्पनी  के  प्रवन्धकों  ने  केन्द्रीय  सरकार  से
 किसी  प्रकार  की  झथिक  याचता  ऋण  अादि
 के  रूप  में  की  है,  और  यदि  की  है  तो  उस  पर
 क्या  सरकार  ने  विचार  किया  है?

 श्री  सनुभाई  शाह  जब  रिसीवर

 भ्रप्वाइट  किया  जाता  है  ता  उस  का  मतलब

 यह  है  कि  मैनेजमेंट  में  गडबडी  है  a  feet
 और  शुभरहोल्डर्स  के  कोर्ट  में  दावा  झयर
 करने  की  वजह  से  रिसीवर  अप्वाइट  किया
 जाता  है  J  उस  के  बाद  सारी  जिम्मेदारी

 हाई  कोर्ट  रिसीवर  की  है  और  वह  स्टेट  बैंक
 भर  दूसरे  बैंको  की  मदद  से  वाम  कर  रहा  है  |

 Import  Licences
 +  .

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No  १95  on  the  llth  December,  958
 and  state:

 (a)  whether  the  investigations  re-
 garding  the  grant  of  import  licences  to
 Fedco  and  Wakefleld  have  been  com-
 pleted;
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 (b)  if  so,  what  are  the  results  of  the
 investigations;  and  ~*

 (९)  if  the  answer  to  (a)  be  in  the
 negative  at  what  stage  the  investiga-
 tions  are  going  on?

 The  Minister  of  Commerce  (Shri
 Kanvngo):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (c}  The  investigations  are  still  in

 progress.  It  will  not  be  in  the  public
 interest  to  disclose  any  information.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  it  is  a  fact  that  one  of  the
 licencees  who  was  wanted  by  the
 police  is  absconding?

 Shri  Kanungo:  I  have  no  informa-
 tion.  As  I  have  stated  already,  the
 investigation  is  proceeding.

 Shri  Warior:  May  I  know  whether
 any  interim  action  had  been  taken
 against  those  responsible  for  issuing
 this  licence?

 Shri  Kanungo:  The  case  is  under
 investigation  by  the  police,  and  no
 action  is  taken  until  the  investigation

 3s  complcte..
 Shri  Wartor:  May  I  know  whether

 any  departmental  action  is  taken
 after  the  investigation  made  depart-
 mentally?

 Shri  Kanungo:  No,  departmental
 action  wil]  be  taken  after  the  investi-
 gation  1s  completed

 Shri  Assar:  May  I  know  whether
 the  attention  of  Government  has  been
 drawn  to  a  report  appesring  in  a
 section  of  the  Bombay  press  alleging
 that  the  son  of  a  Cabinet  Minister  has
 been  imvolved  in  this  affair,  and  if
 so.  what  the  fact  is?

 Shri  Kanungo:  It  is  entirely  untrue.

 Shipping  Freight  Charges  on  Tiles  and
 Ridges
 +

 Shri  A.  K.  Gopalan:
 “2318,  /  Shri  द  P,  Nayar:

 (Shri  Pannoose:
 Will  the  Minster  of  Commerce  and

 Indestry  be  pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 “rnment  of  India  has  been  invited  by
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 the  Government  of  Kerala  on  conti-
 mulng  increase  of  shipping  freight
 charged  on  Tiles  and  ridges  exported
 from  Feroke  (Malabar)  to  Malaya;

 (b)  when  was  this  brought  to  the

 ei
 of  the  Government  of  India;

 (c)  the  action  taken  by  the  Gov-
 ernment  of  India  m  the  matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  June,  958

 (९)  The  matter  was  taken  up  by
 the  Ministry  of  Transport  and  Com-
 munications  with  the  shipping  com-
 panies  through  the  Director  General
 of  Shupping  The  rates  were  declared
 as  “OPEN”  from  the  end  of  ‘1957.
 Each  Jine  is  now  in  a  position  to
 quote  its  own  rates  having  ragard  to
 the  competition  in  the  trade,  as  dis-
 tinguished  from  the  normal  proce-
 dure  under  which  the  shipping  com-
 panies  settle  a  specific  rate  among
 themselves  There  is,  therefore,  full
 freedom  for  the  Indian  exporters  to
 negotiate  with  the  shipping  Companies
 to  move  goods  at  as  favourable  a
 rate  as  possible  in  regard  to  their
 shipments  The  Government  of
 Kerala  have  been  informed  of  the
 above,

 Sewing  Machine  Factory
 *238-A  Shri  Birbal  Singh:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Messrs
 Mahabir  Export  and  Import  Company
 of  Deih:  is  opening  a  big  factory  in
 collaboration  with  Messrs  Singer
 Sewing  Co  of  U.SA.  for  the  manu-
 facture  of  sewing  machines;

 (b)  whether  negotiations  have  been
 practically  completed  and  a  hcence  is
 to  be  granted  shortly;  and

 (९)  what  will  be  the  effect  of  the
 opening  of  this  big  factory  in  collabo~-
 ration  with  a  foreign  company  on  the
 small  seale  industry  of  sewing
 machines?
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 The  =  requa Minister  of  Indasiry  «shri  my  main  answer

 scoala!  Shah):  (a)  to  (c)  <A  under  consideration,  though  the  |
 statement  is  laid  on  the  Table  of  the  ing  committee,  m  है.
 House  approved  of  the  increase  to  20,0

 Shri  Tangamanl:  May  I  know STATEMENT

 M|s  Mahabir
 Eat  &  a have  a  factory  im  even

 Producing  domestic  sewing  machmes
 and  hold  a  licence  under  the  Indus-
 tries  Act  for  8  capacity  of  5,000
 domestic  type  and  12,000  industrial
 type  sewing  machines  per  annum

 ernment  have  declined  to  entertain
 any  foreign  financial  participation  in

 Production  of  both  domestic  and
 industrial  sewing  machines  by  the
 Indian  firm  can  only  be  upto  the
 figures  licensed  and  with  only  indi-
 emous  brand  names  Thus  this  is
 not  likely  to,  m  any  way,  affect  manu-
 facturers  in  the  small  scale  sector  or
 Organised  sector  adversely

 Shri  Birbal  Singh:  May  I  know
 when  the  licence  under  the  Industnes Act  for  the  production  of  5,000  domes- tie  type  and  12,000,  industrial  type sewing  machines  was  given?  And
 what  is  the  number  of  machines  that have  been  produced  up  to  this  time?

 Shri  Manubhai  Shah:  This  parti- cular  factory,  up  til!  now,  was  in  the
 small-scale

 to  20,000  under  the  Industries
 »  4nd  that  is  what  I  have  said  in

 .

 -

 sewing  mac
 has  increased  from  180,000  to  25
 during  the  last  two  years,

 Mr  Speaker:  Of  this  company

 tured  about  4,000  odd  machines

 Shri  Birbal  Singh:  Is  it  a  fact
 along  with  technical  collabora{
 this  company  will  receive  cay goods  from  the  Singer  Sew
 Machine  Co?

 Shri  Manubhai  Shah:  That  i  w
 I  have  made  clear  in  the  statem
 that  whereas  we  would  have  perh
 no  objection  to  a  technical  coliabc
 tion,  we  shall  neither  allow  fore
 financial  participation  in  this  orga: ed  as  well  as  small-scale  and  hj
 engineering  industry,  because  th
 are  many  mdigenous  manufactur
 in  the  field  who  are  likely  to  be  h
 thereby,  nor  shall  we  allow  any  bri
 name  of  a  foreign  type  in  any  fo
 whether  it  be  that  they  say  ‘Sin
 Machine’  or  they  say  ‘Made  in  Co!
 boration  with  Singers’  or  the, any  such  desemption  which  mi
 jeopardise  or  prejudice  the  manuf
 ture  of  indigenous  brands

 Shri  Bishwanath  Roy:  May  I  kn
 whether  there  is  heavy  demand
 this  machinery  outside  India  alzo®

 Shri  Mannbhai  Shah:  ‘Yes,  £
 quite  a  lot  I  am  glad  to  say  ti
 last  year  our  estumates  are  that  |
 export  of  sewing  machines  would
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 about  Rs.  40  to  Rs.  45  lakhs  to  various
 countries  including  Yugoslavia  and
 America,  U.K.  etc,

 Dyo-stuff  Case

 ogg18,  Shri  N.  3  Munisamy:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Dye-stuff  case  in  the  Bombay  Export
 Trade  Controller's  Office  which  occur-
 red  in  the  year  950  has  not  yet  been
 finalised;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  Hon'ble
 member  is  presumabiy  referring  to

 ‘Shri  ;  :  ३

 the  withdrawal  of  the  case  against
 Shri  G  8,  Naicker  and  one  other
 person;  if  so,  why  not  that  particular
 gentleman  be  reinstated  in  office
 especially  since  he  was  discharged  as
 early  as  9507

 Shri  Kanungo:  The  departmental
 enquiry  hag  started  after  the  case  was
 finished  in  the  High  Court,  ang  there-
 fore  till  the  departmental  enquiry  is
 over,  no  case  of  punishment  or  lack
 of  punishment  will"be  considered.

 Shri  N  R.  Munisamy:  May  I  know
 if  the  departmental  enquiry  was  com-
 menced  only  in  956  or  957  when  all
 the  accused  were  discharged  or
 acquitted  by  the  High  Court?  Why
 were  the  innocent  and  guilty  persons
 clubbed  together  in  this  enquiry?

 Shri  Kanungo:  No,  Sir.  The
 enquiry  was  started

 snly  in  ‘1988,  The  fact  is  that  the  two

 men  were  sent  for  prosecution  and
 the  prosecution  withdrew  the  charges

 whom  there  no  case  at  all?  Why not  the  period  of  retirement  be
 extended  to  them  and  be
 reinstated  in  office?

 Shri  Kanango;  As  they  are  under
 Suspension,  they  are  getting  compen-
 satory  allowance  as  provided  in  the:

 je
 2
 E
 A
 i

 i

 "2320,
 Th

 Will  the  Prime  Minister  be  pleased
 to  State:

 (a)  Whether  the  Vishnu  Saha:  Com-
 mittee  appointed  to  investigate  into
 the  M.O.  Matha  affair  has  subiritted
 its  report;

 (0)  if  not,  at  what  stage  it  is;

 (c)  when  the  report  is  likely  to  be
 submitted;
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 (d)  whether  the  enqury  mecludes
 investigation  into  the  Chechamma
 Memorial  Trust,  and

 (e)  whether  a  copy  of  the  report
 will  be  laid  on  the  Table  of  the
 ‘House?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  (a)  to  (c)  The  Cabinet
 Secretary  has  submitted  his  report  to
 the  Prime  Mimster  who  sent  it  to  the
 Finance  Minister  and  the  Comptroller
 and  Auditor-General  for  their
 comments  Thereafter,  the  Pmme
 Minister  sent  a  note  on  this  report,
 together  with  the  comments  of  the
 Finance  Minister  and  the  Comptroller
 mand  Auditor-General,  to  Mr  Speaker

 (d)  Yes

 (e)  The  reports  of  departmental
 enquiries  and  other  investigations  are
 not  usually  larg  on  the  Table  of  the
 House

 Shri  8  M  Banerjee:  Unfortunate-
 ly,  the  report  has  not  been  laid

 Mr.  Speaker:  It  has  been  laid

 Shri  S.  M.  Banerjee:  The  report
 Mr  Speaker:  He  means  the  Secre-

 ‘tary  8  report?
 Shn  S.  M  Banerjee:  Yes

 I  want  to  know  whether  :t  1s  a  fact
 that  Shm  Vishnu  Sahai  has  stated  in
 This  report  that  this  so-called  sum  of
 Rs  3,90,000  was  held  m  cash  for
 several  years  right  up  to  952  or  ‘1953,
 and  even  part  of  it  afterwards,  and
 that,  except  for  Shri  Mathai's  own
 statement  that  he  had  this  money  m
 cash,  no  proof  of  the  legal  possession
 of  this  amount  could  be  produced,  ang
 Shr  Vishnu  Saha:  has  had  to  rely
 solely  on  the  statement  of  the  Prime
 Minister  in  Parhament  that  this
 money  was  invested  in  shares,  deben-
 tures  etc?

 Shri  Jawaharlal  Nehru:  It  is  diffi-
 cult  to  grasp  all  that  question,  but
 towards  the  end  of  it,  the  hon
 “Member  said  something  about  my
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 having  said  that  it  was  invested  in
 shares  etc  I  do  not  quite  know  what
 the  hon  Member  is  referring  to

 Mr,  Speaker:  The  hon,  Member  is
 ostensibly  refermng  to  some  passage
 in  the  report  alleged  to  have  been
 made

 Shri  Jawaharlal  Nehru:  I  am  asking
 about  what  I  said

 Mr,  Speaker:  The  hon  Prime
 Minster  said  with  respect  to  this
 amount  that  it  had  been  held  in  stocks
 and  shares,

 Shri  Jawaharlal  Nehru:  No,  Sir
 That  is  not  my  recollection  of  what  I
 sald  There  are  two  things  in  what
 I  said  One  was  that  when  Shr
 Matha:  came  here,  I  gathered  from
 him  on  enquiry  that  he  had  certain
 assets,  about  Rs  2  or  Rs  3  lakhs
 Subsequently—not  then,  but  subse-
 quently—-on  another  occasion,  I  sew,
 in  fact  he  gave  me,  some  hst  of  huis
 investments  when  I  enquired  about
 that  That  was  a  little  time  after-
 wards  It  was  not  contemporaneous
 with  that

 Shrimati  Renu  Chakravartty:  In  the
 other  House,  the  Prime  Mumister  had
 said  “I  have  an  actual  account  He
 gave  me  an  account  in  writing
 Broadly  speaking,  there  were  Rs  2  to
 Rs  3  lakhs  mvested  in  shares  and
 debentures  in  various  companies”  In
 view  of  that  we  are  told  that  Shn
 Vishnu  Sahai  has  not  been  able  to
 prove  it  except  basing  himself  on  the
 statement  made  by  the  Prime  Minis-
 ter  in  Parliament  In  view  of  its
 very  great  importance,  could  we  know
 whether  the  Pmme  Mhnuister  will  lay
 this  particular  paper  on  the  Table  of
 the  House  so  that  we  may  be  able  to
 judge  which  is  correct—Shn  Mathar's
 statement  to  Shr  Vishnu  Sahai,  or
 Shri  Mathai’s  statement  in  wmiting  to
 the  Prime  Munster?

 Shri  Jawaharlal  Nehru:  Both  are
 correct,  and  there  is  no  contradiction

 Shri  Prabhat  Kar:  May  I  know
 whether  the  Vishnu  Sahai  commuttee
 had  the  power  ang  the  authority  #
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 he  would  have  come,  but
 enquiry  was  not  even  what  is

 normally  called  a  departmental  en-
 quiry,  but  an  investigation  made  at
 My  request  by  the  Cabinet  Secretary
 to  ascertain  the  facts  so  that  one  might
 form  some  idea  88  to  whether  one
 should  proceed  in  this  matter  or  not
 Such  enquiries  are  often  held  before
 one  proceeds,  and  such  enquiries  are
 always  treated  as  confidential  be-
 cause,  if  they  are  not  so  treated,  one
 eannot  usually  get  the  evidence  that
 one  requires  Evidence  is  often  of
 fellow  officers  and  others  who  would
 confidentially  give  their  views  about  a
 subject,  but  who  would  hesitate  pro-
 bably  to  do  so  if  they  thotight  at
 ‘was  going  to  be  published  There-
 fore,  they  are  treated  as  confidential,
 and  the  hon  Member  is  quite  mght  mn
 Saying  that  Shr:  Vishnu  Sahai  had  no
 authority  to  compel  people  to  come  to
 him  to  give  evidence

 &
 °

 Shri  Prabhat  Kar:  I  was  asking
 whether  he  had  the  nght  of  examn-
 ing  and  cross-examining  witnesses,  and
 to  ask  for  the  production  of  docu-
 ments

 Mr  Speaker:  The  hon  Prime  Minis-
 ter  has  said  he  had  no  right

 Shri  Jawaharlal  Nebru.  He  had  no
 right  to  do  that,  he  could  only  request
 people,  such  people  as  he  wanted  to

 Shri  H  N.  Mukerjee:  In  view  of  the
 Government  having  restricted  the
 terms  of  reference  of  the  Vishnu  Sahai
 Committee  and  made  it  virtually  im-
 Possible  for  it  to  probe  into  the  facts
 of  the  situation,  and  in  view  of  so
 many  allegations  having  been  bruted
 about  in  regard  to  this  matter,  may  I
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 evidence  to  be  placed  before  a  proper
 investigation  tribunal  and  not  this  kind
 of  semi-departmental  or  quasi-  depart-
 mental  committee?

 Shri  Jawaharlal  Nehru:  It  is  an  odd
 request,  if  I  may  say  so  A  number
 of  charges  are  brought  forward,
 chiefly  im  speeches  in  Parlta-
 ment  from  hon  Members  opposite  or
 other  Members  When  we  ask  for
 other  information  to  be  placed,  prae-
 tically  nothing  is  placed  The  only
 information  that  we  have  had  really
 me  the  charges  in  speeches  here
 Now,  the  hon  Member  suggests  that
 there  was  a  limitation  on  Shri  Vishnu
 Sahai:  There  was  no  hmitation  at  all
 except  the  legal  limitation  that  he
 could  not  act  as  a  court  of  law  and
 summon  people  Otuerwise,  he  was
 given  the  broadest  terms  of  reference
 to  enquire  into  and  ascertain  the  facts
 as  to  whether  Shr:  Mathai  had  done
 anything  improper  durmg  his  service
 in  regard  to  these  various  charges.
 Every  single  charge  that  was  mention-
 ed  in  this  House  has  been  taken  up  by
 Shr:  Vishnu  Sahai,  and  as  I  mention-
 ed  m  my  note  to  you,  Sir,  there  were
 three  or  four  major  charges

 ‘The  matter  first  came  up  because  of
 the  trust  Then  it  came  up  about  the
 Insurance  premia  and  annuities  Then
 teference  was  made  to  certain  property
 purchased  in  the  Kulu  Valley  and
 certain  remittances  sent  to  his  rela-
 tives  These  are  the  four  heads  He
 has  enquired  into  them  and  submitted
 Ins  report  And  I  do  not  understand
 how  we  can  go  on  having  enquiry
 after  enquiry  simply  to  please  the
 hon  Member  opposite

 Shri  H  N.  Mukerjee:  I  do  not  wish
 to  be  factious  I  want  the  Prime
 Minister  to  understand  that  personal-
 ly  I  have  no  information  im  this
 matter,  but  I  know  that  Members  of
 Parlhament  were  disinclined  to  offer-
 whatever  evidence  they  had  to  a  Com-
 mittee  hke  the  Vishnu  Saha:  Com-
 muttee  with  attenuated  functions,  But
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 Mr.  Speaker:  It  is  hypothetical.

 Shri  Jawaharial  Nehra:  I  would  lke
 to  assure  the  hon  Member  that  I
 have  paid  quite  a  good  deal  of  atten-
 tion  to  this  matter  Naturally  so.
 Apart  from  that,  simce  he  was  work-
 ing  directly  under  me,  indirectly  I
 ‘was  very  much  interested  in  this
 amanitas  J  uheve  gral’  gun’  emmy
 &ttention  to  this  I  am  sorry  if  any
 hon  Member  who  had  some  informa-
 tion  was  disinclined  to  produce  it  I
 cannot  myself  see  any  such  thing,  be-
 couse  these  are  financial  matters,
 bank  books  and  other  things  They
 may  of  course  be  there  But  I
 really  think  it  will  be  odd  if  hon
 Members  who  have  some  information
 wou!d  not  produce  it  but  would  want
 another  Committee  before  they  can  do
 60

 Shri  Vajpayee:  Rajkumar  Amrit
 Kaur  joined  this  Trust  when  she  was
 a  Cabinet  Minister  and  collected
 donations,  from  whom  we  are  not
 told  In  view  of  thi,  may  I  know  if
 Government  will  con  ider  the  desira-
 bihty  of  asking  the  Ministers  not  to
 associate  themselves  with  private
 trusts,  particularly  of  this  nature?

 Shri  Jawaharlal  Nehru.  Cabinet
 Ministers,  as  anybody  else,  have  a
 perfect  right  to  be  trustees  of  charit-
 able  organisations  There  is  absolute-
 ty  nothing  to  prevent  them  Whether
 @n  organisation  is  charitable  or  not  i8
 another  matter  In  fact,  Rajkumar
 Amrit  Kaur  did  not  join  this  Trust
 She  started  :t  She  was  the  origina-
 tor.  In  fact,  she  collected  money  for
 some  two  or  three  years  before  the

 Trust  was  started  and  then  put  it  in
 @his  account  (Interruptions).  The
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 Gkestion  was  whether  I  would  issue
 to  Ministers.  Ministers

 Should  be  careful,  but  I  cannot  tell
 them  not  to  join  a  charitable  trust.
 It  us  a  very  ordinary  thing.

 Shri  Vajpayee:  But  Minusters
 Should  say  from  whom  they  get
 Money,  from  whom  they  collect  dona-
 tions,  Ministers  are  public  servants.

 Shri  Tangamani:  Why  are  the  names
 Nyt  revealed?

 Shri  Vajpayee:  Why  anonymous.
 denations?

 Shri  Jawaharlal  Nehru:  I  really  do
 Not  understand  this  question  I  can
 Very  well  accept  the  statement  that
 Manusters  have  to  be  very  careful  and
 all  that  But  why  should  Minusters
 Not  accept  anonymous  donations?
 This  is  the  first  tume  I  have  heard  that
 8  person  should  not  accept  anony-
 ™Mous  donations  (Interruptions)

 Mr  Speaker:  We  are  going  away
 from  the  Mathai  case  to  the  Rajkumari
 ‘Cage*

 Shrimati  Renn  Chakravartty:  As
 f4r  as  I  could)  make  out  from  the
 Primc  Munister’s  statement,  this  Com-
 Mitte.  had  no  power  of  verification
 I,  view  of  the  fact  that  the  invest-
 Ment  of  Rs  2-3  lakhs  in  shares  and
 debentures,  which  has  been  stated  by

 Prime  Minister,  is  of  very  great
 Upportance  for  coming  to  a  conclu-
 Sion  whether  to  exonerate  Shri
 Matha:  or  not,  could  we  ask  whether
 the  Prime  Minister  will  be  pleased  to
 Plare  on  the  Table  of  the  House  at
 least  that  written  statement  given  to
 him  so  that  we  can  judge,  even  if  he

 not  give  us  the  report  of  the
 departmental  inquiry  committee?

 Shri  Jawaharlal  Nehru:  I  confess  I
 0  not  understand  this  approach  to

 question  In  the  course  of  474  or
 lg  years  of  service  under  me,  this
 &entleman,  Shti  Mathai,  gave  me
 Various  pieces  of  imformation  from
 time  to  time,  sometimes  at  my  inst-
 8ance  when  I  enquired  from  him,
 Stherwise,  I  was  not  interested  in  his
 Grivate  affairs  When  he  came  to  me,
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 :  ‘What  is  it  going  to  cost

 you  got  investments?’  I:
 time  that  he  gave  me  that

 of  investments.  Subsequently,
 again  he  showed  me  a  list  and  I  look-
 ed  through  it;  I  was  not  auditing  it;
 1  had  a  broad  glance  at  it.  Sub-

 ४६६
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 me  about  this  Trust,  I  asked  him.  It
 was  on  two  or  three  occasions.  I
 refreshed  my  memory  about  those
 things.  It  is  not  quite  easy  for  me;
 there  were  odd  bits  of  papers.  No
 doubt  they  are  somewhere.  But  at
 that  time,  this  question  did  not  arise
 in  this  form.  It  was  merely  for  my
 satisfaction  that  I  did  it.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  Next  question.
 Shri  Jagdish  Awasthi:  A  few  more

 supplementaries  should  be  allowed.
 It  38  an  important  question.

 Shri  S.  M.  Banerjee:  I  would  re-
 quest  you  to  allow  a  few  more  ques-
 tions.  This  is  an  important  matter.

 _Mr.  Speaker:  I  have  allowed  sufii-
 cient  number  of  questions.

 Shri  Braj  Raj  Singh:  There  are
 some  facts  which  are  there  which  are
 not  reveried.

 Mr.  Speaker:  Next  question.

 Bifurcation  on  Education  Ministry

 e282,  Shri  Harish  Chandra  Mathur:

 vat
 the  Prime  Minister  be  pleased  to
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 (a)  what  considerations  persuaded
 Gevernment  to  bifurcate  the  Ministry
 of  Education;

 (b)  whether  any  asseisment  of  the
 working  of  this  arrangement  has  been
 made;  and

 (c)  what  organisation  brings  about
 co-ordination  between  the  two  sec-
 tions  of  the  bifurcated  Ministry  of
 Education?

 ‘The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nebru):  (a)  The  old  Ministry  of  Edu-
 catior  and  Scientific  Research  had
 grown  considerably  and  comprised  a
 very  large  variety  of  work.  There
 were  eighty  sections  in  it.  The  work
 of  these  sections  was  varied.  Apart
 from  the  purely  edutational  side,
 there  were  scientific  research  and
 development  comprising  a  large  num-
 ber  of  National  Laboratories  and  Insti-
 tutes,  and  technical  education  which
 dealt  with  a  giowing  number  of  tech-
 nical  institutes  and  with  the  deve-
 lopment:-of  modern  industry  and  tech-
 nology.  There  were  also  various
 types  of  cultural  activities,  sports,
 athletics,  etc.  The  Prime  Munster
 considered  all  this  work  too  heavy  for
 one  Ministry  and  decided  to  separate
 it  into  two.  At  present,  the  Minis-
 try  of  Education  consists  of  fifty-two
 sections  and  the  Ministry  of  Scientific
 Research  and  Cultural  Affairs  of
 thirty-five  sections.

 (b)  No  formal  assessment  has  been
 msde.  The  present  arrangements
 have  been  working  satisfactorily  and
 are  largely  fulfilling  the  objectives  in
 view.

 (c)  There  is  no  special  organisation
 for  co-ordination.  There  are,  how-
 ever,  Committees  where  both  Minis-
 tries  are  represented,  and  close  con-
 tact  and  mutual  consultation  are
 maintained.

 Shri  Harish  Chandra  Mathur:  Has
 the  hon.  Prime  Minister  discussed
 with  the  two  concerned  Ministers  and
 ascertained  what  difficulties  they  have
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 faced  during  this  one  year  in  carry-
 mg  out  their  responsibilities  in  the
 bifurcated  Munistries?

 Shri  Jawaharial  Nehru:  I  am  con-
 stantly  m  touch  with  the  two  Minis-
 ters  I  have  not  invited  them  to
 come  and  tell  me  what  ther  diffi-
 culties  are  The  question  did  not
 arise  In  fact,  so  far  as  I  know,  the
 two  Ministries  have  been  working
 satisfactorily  and  I  have  no  particular
 information  of  any  major  difficulties

 Shri  Harish  Chandra  Mathur:  Has
 it  ‘been  brought  to  the  notice  of  the
 hon  Prime  Minister  that  during  the
 meetings  of  the  Consultative  Commuit-
 tees  of  these  two  Ministries  on  several
 gecasiong  it  has  been  felt  that  the
 bifurcation  of  this  Ministry  has  2४७४०
 ed  considerable  difficulty  and  does  not
 conform  to  efficiency  and  efficacy  of
 working?

 Shri  Jawaharlal  Nehru  This  is  the
 first  time  I  have  heard  that  Nobody
 bas  told  me  about  it  The  hon  Mem-
 ber  talks  wbout  fifurcation  of  this
 Ministry,  the  so-called  bifurcation  of
 the  Ministry  as  it  existed  before  lt
 only  came  into  existence  m  that  form
 only  because  of  the  great  personality
 of  the  late  Maulana  Azad,  otherwise,
 these  two  were  not  together  under
 one  Ministry

 Dr  Sushila  Nayar:  Is  the  hon
 Prime  Minister  aware  that  at  the  Cen-
 tral  Advisory  Board  of  Education  also
 it  was  pointed  out  that  the  separation
 of  the  Libraries  from  the  Education
 Department  as  a  result  of  spliting  up
 of  the  Ministry  was  causing  consider-
 able  difficulties  to  the  educationisis?

 Sbri  Jawaharlal  Nehru  The  hon
 lady  Member  is  talking  about  the
 Library  Obviously,  one  cannot  split
 the  Library  into  two  Libraries  It
 has  to  be  one  single  Library  =f  2t  5
 one  single  library,  it  has  to  be  under
 one  single  admumstration

 Dr.  Sushila  Nayar:  I  do  not  think
 my  question  has  been  understood
 Libraries  today  are  under  the  Minu-
 tev  of  Cultural  Affairs  Libraries  are
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 Shri  Jawaharlal  Nehru;  I  have  not
 heard  of  that  I  do  not  quite  under-
 stand  why  educationists  or  anyone
 should  not  utilse  fully  the  lbraries.

 why  any  difficulty  should  arise  I
 can  understand  that  it  is  feasible  to
 put  the  libraries  under  Education
 Labraries  deal  with  both  aspects,  not
 only  educational  but  also  cultural  and
 go  many  others

 Shri  Thirumala  Rao:  In  view  of  the
 importance  of  the  subject  may  we
 know  whether  this  Ministry  will  be
 kept  7  the  Cabinet?

 Mr  Speaker  We  are  going  away
 from  the  subject

 Shri  Thirumala  Kao  The  hon
 Minister  has  neither  Cabinet  rank  nor
 is  a  Minister  of  State

 mr.  Speaker  The  question  relates
 to  bifurcation  and  not  to  elevation

 Shri  Thirumala  Rao.  Maulana  Azad
 was  m  charge  of  the  Minstry  before
 as  a  full-fledged  Cabinet  Minister  Has
 Government  got  any  proposal  now  to
 appoint  another  Minister  in  charge  of
 Education  from  the  Cabinet?

 ghri  Jawaharlal  Nehru.  Hon  Mins-
 ters  who  are  in  charge  of  Minustries
 are  in  full  charge  of  the  Ministries
 having  the  same  powers  and  autho-
 mty—whether  they  are
 aavustere  or  Ministers  of  State—with
 a  right  to  attend  Cabinet  meetings
 It  ७  true  that,  to  some  extent,  the
 subject  counts  an  appointing  8  mem-
 ber  of  the  Cabinet  But  much  more,
 it  may  also  be  due  to  other  factors.
 Maulana  Azad  would  have  been  in
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 Member  is  quite  right.  There  must
 be  perfect  co-ordination;  and  I  do  not
 say  that  there  is  no  room  for  some
 shght  adjustments  ete  But,  there
 must  be  complete  co-ordination  bet-
 ween  the  two  departments  he  has
 mentioned

 Shri  Harish  Chandra  Mathur:  Has
 the  hon.  Prime  Minister  given  any
 thought  and  consideration  to  the
 various  factors  brought  out  in  the
 criticisms  against  this  arrangement,
 both  in  Parliament  as  well  as  in  cer-
 tam  editorials  of  leading  papers?

 Shri  Jawaharlal  Nehru:  I  try  to
 keep  pace  with  the  newspapers;  but,
 व  feel  I  cannot  read  many  papers.  I
 have  heard  some  criticisms  as  hon.
 Member  said.  But  I  really  have  not
 yet  understood  the  justification  for
 their  criticism.  It  is  easy  to  criticise
 and  with  justification  to  point  out
 that  this  is  the  difficulty  as  the  hon.
 Member  opposite  was  saying.  That  I
 can  understand  and  that  applies  to
 every  Ministry.  They  have  to  be
 dovetailed  to  each  other.  Otherwise,
 there  is  a  tendency  for  our  Ministries
 to  grow  so  big  that  it  is  rather  diffi-
 cult  for  the  Ministers  to  keep  in  touch
 with  the  various  activities.

 Mr.  Speaker:  The  Qvestion  hour  is
 ever,

 *29ll.  Shri  Ajit  Singh  Sarhadi:  Will

 the  Prime
 Minister  be  pleased  te

 (a)  whether  any  scheme  has  been
 evolved  to  hare  Commonwealth
 Scholarships  and  fellowships  for
 mutual  assistance  snd  technical  traiu-
 ing  under  the  decision  taken  hy  the
 Commonwealth  Trade  and  Economic
 Conference  held  in  Montreal  in  Sept-
 ember,  1958;  and

 (b)  if  so  the  nviure  of  the  scheme
 and  the  number  cf  Indian  scholora
 who  will  be  given  traming  by  the
 Commonwealth  countrie:?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Not
 yet.  A  Commonwealth”  Education
 Conference  has  been  convened  by  the
 Government  of  the  United  Kingdom
 in  July  next  to  formulate  a  new  pro~
 gramme  of  Commonwealth  scholar-
 ships  and  fellowships  and  to  review
 the  existing  arrangements  for  co-
 operation  between  the  Common-
 wealth  countries  on  all  ‘aspects  of
 education.

 Silver  Dollar  Exports  from  Tibet

 *2322,  Shri  Raghunath  Singh:  Will
 the  Prime  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  China
 has  restored  the  export  of  Silver  00-
 lar  from  Tibet  at  the  rate  of  Ks  3°32
 whereas  the  Chinese  official  Dollar
 rate  is  Rs.  2°95;  and

 (b)  if  so,  whether  it  has  affected
 Indian  trade  adversely?

 The  Parliamentsry  Secretary  to  iho
 Minister  of  External  Affairs  (Shri
 Sadath  All  Khan):  (a)  No,  Sir.  The
 position  as  far  88  We  are  aware  is  that
 the  official  rate  of  exchange  of
 Chinese  Silver  Dollar  is  Rupees  three.
 The  Chinese  charge  two  per  cent



 $797  Written  Answers

 Commission  if  Dollars  are  converted
 into  Rupee  drafts  payable  at  Calcutta.
 The  official  rate  is  thus  reduced  to
 Rs  2°94  The  Indian  Traders  on  the
 other  hand  accumulate  dollars  from
 sale  proceeds  of  their  goods  converted
 at  the  rate  of  Rs  33]  to  337  which
 is  the  market  rate  The  traders  thus
 suffer  loss  when  they  reconvert  accu-
 Toulated  dollars  at  the  official  rate  by
 purchasing  rupee  drafts

 (9)  It  As.  usually  difficult  to  isolate
 the  effect  of  any  one  factor  But  ac-
 cording  to  information  available  there
 was  no  marked  decline  in  Indian
 trade  with  Tibet  at  least  until  the  out-
 break  of  the  present  disturbances

 तिम्बत  में  भारतीय

 *2393  श्री  झासर
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  शिक्षा  प्राप्त
 करने  भथवा  व्यापार  के  उद्देश्य  से  बहुत  से
 भारतीय  तिब्बत  में  रहते  है  ,

 (ल)  यदि  हा,  तौ  उनकी  सक्ष्या

 क्या  प्रधान

 (ग)  कया  वहा  रहने  वाले  भारतीयों
 को  हाल  मे  विद्रोह  हो  जाने  के  कारण  हुई
 गड़बड़  में  कोई  कठिनाई  सहनी  पड़ी  अ्रथवा

 हानि  उठानी  पडी  ,

 (घ)  यदि  हा  तो  कितने  भारतीय
 मारे  गये  शझ्रथवा  धायल  हुए  और  उनको
 कितनी  हानि  उठानी  पडी  ,

 (=)  क्या  यह  सच  है  वि  चीनी
 सैनिको  न  भारतीय  वाणिज्यदृतावास  पर
 गोली  चलाई  थी  जिससे  एक  बद्ध  कर्मचारी
 सारा  गया  ,

 (च)  यदि  हा,  तो  उसका  पूरा  ब्योरा
 क्या  है,  भौर

 (छ)  इस  सबंध  में  सरकार  ते  क्‍या
 कार्यवाही  की  है?
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 वेदेशिक-कार्प  उपमंत्री  (जीमती  लक्ष्मी
 बेनन)  (क)  भौर  (ख).  जो  हा।  कुछ
 भारतीय  वहा  है  लेकिन  तिब्बत  में  भारतीय
 रोष्ट्रिकों  की  सल्या  के  बारे  में  ठीक  सूचना
 नेहीं  है  ।  व्यापारियों  के  अलावा,  लहल
 क्षेत्र  के  कुछ  मुसलमान  भौर  लामा,  १६४५४
 के  करार  के  पहले  कुछ  समय  से  तिब्बत  में
 रह  रहे  है,  इस  करार  के  अनुसार  तिब्बत
 क्षेत्र  शौर  मारत  के  बीच  शाने  जाने  के  लिए
 ममाण-पत्रों  या  परमिटों  के  ले  जाने  की  व्यवस्था
 है।  हमारा  प्रधान  कोसलवास  उनके  पते  भौर
 नोमो  के  बारे  में  सूचना  प्राप्त  करने  की  कोशिश
 केर  रहा  है  1

 (7)  शौर  (४),  कहना कहा  [|  सा
 है  वर्तमान  उपद्रवों  के  दौरान  मे  न  तो  कोई
 भोरतोय  राष्ट्रिक  मारा  गया  शौर  न  किसी

 को  चोट  are)  उनकी  सपत्ति  को  किसी  तरह
 की  नुकसान  पहुचाने  की  कोई  ब्योरेवार
 सूचना  भी  हमें  प्रभी  तक  नही  मिली  है।

 (&)  से  (घ)  भारत  सरकार  को
 जो  रिपोर्ट  मिली  है  उनके  मुताबिक  एक
 तिब्बती  महिला  गोलाबारी  के  दौरान  में
 ण्स्मी  हो  जाने  क ेकारण  मर  गई  ,  यह  महिला
 ल्हासा  स्थित  भारतीय  प्रधान  कोसलवास  में
 पत्रहारी  का  काम  कर  रही  थी  ।  प्थानीय
 भ्रधिकारियों  को  उसकी  मृत्यु  की  सूचना  दे

 ही गई
 और  उसके  दाव  की  भ्रत्येष्ठि  कर  दी

 ग  रू  ]

 Sikkim  Enclaves  in  Tibet

 .  Shri  P.  C.  Borooah-
 2324,  4  Shri  Raghunath  Singh.

 Shri  s.  A.  Mehdi:
 Will  the  Prime  Minister  be  pleased to  State

 (३)  whether  there  are  three  tiny
 bits  of  land  m  Central  Tibet  under
 the  control  of  Sikkun  Royal  Family,

 (bh)  what  as  the  position  of  these  en-
 claves

 regarding
 adminutrative  con-
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 (c)  whether  any  restrictions  have
 recently  been  imposed  on  the  800
 citizens  of  these  enclaves  by  the
 ‘Chinese  Government?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  and  (b).  According  to  the  infor-
 mation  available  with  the  Government
 of  India,  Maharaja  of  Sikkim  owried
 some  estates  in  the  Tibet  Region  of
 China  and  has  a  personal  representa-
 tive  to  look  after  these.  No  revenue
 ig  derived  by  the  Maharaja  although
 he  may  be  receiving  butter,  meat  etc.
 from  time  to  time  from  these  estates.

 (c)  We  have  received  no  informa-
 tion  of  any  additional  restrictions
 having  been  placed  on  travel  recent-
 dy.

 Charges  against  Officia)
 *2325.  Shri  Dinesh  Singh:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  327  on  the  777  September,  958
 and  state:

 (a)  whether  any  charges  have  been
 framed  against  the  official  concerned;

 (b)  ४  so,  the  nature  of  charges  and
 when  the  enquiry  is  likely  to  be  held;
 and

 (c)  whether  the  official  concerned
 is  being  offered  another  senior  post  in
 another  Ministry?

 The  Deputy  Minister  of  External

 ae
 (Shrimati  Lakshmi  Menon):

 (a)  Yes;

 (b)  The  charges  have  been  served
 on  the  officer  and  he  has  been  re-
 quired  to  submit  his  written  state-
 ment  of  defence  on  or  before  5th
 May  959  after  which  an  inquiry  into
 the  charges  to  the  extent  necessary,
 will  be  held  in  acordance  with  the  All
 India  Services  (Discipline  and
 Appeal)  Rules,  1965.  Government  do
 not  consider  it  to  be  in  the  public
 interest  to  disclose  the  nature  of  the
 charges  until  the  inquiry  has  been
 completed.

 (९)  The  official  is  at  present  on
 eave.  His  name  has,  however,  been

 circulated  for  consideration  by  Minis—
 tnes  in  which  suitable  vacancies

 Code  of  Efficiency  and  Welfare.

 *2326,  Shri  Tangamani:  Will  the-
 Minister  of  Labour  ang  Employment
 and  Planning  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question

 ५०  Pd
 on  the  8th  March.  959  and

 (a)  the  main  features  of  the  Code
 of  Efficiency  and  Welfare.

 (b)  whether  this  Code  is  based  on
 the  discussions  of  the  6th  Indian
 Labour  Conference;  and

 {e)  the  steps  Government  proposed
 to  take  to  enforce  the  said  Code?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  A  copy  of  the
 Preliminary  draft  Code  of  Efficiency
 and  Welfare  is  laid  on  the  Table  of”
 the  Sabha.  [See  Appendix  VIII,  an.
 nexure  No.  60].

 (b)  No.

 (c)  The  steps  to  be  taken  to  enforce
 the  Code,  if  adopted  by  the  Indian
 Labour  Conference  and  finally  ac-
 cepted  by  Government,  will  be  decid-
 ed  in  due  course.

 Employees’  State  Insurance  Scheme

 sogo7,  [  Shri  Anthony  ‘Pillai:
 ५  Shri  L.  Achaw  Singh:

 Will  the  Minister  of  Labour  and
 Employment  and  Planning  be  pleased
 to  state-

 (a)  whether  the  views  of  the  State
 Governments  were  ascertained  with
 regard  to  the  extension  of  medical
 benefits  to  the  families  of  the  insured
 workers  under  the  Employees’  State
 Insurance  Act;  and

 (b)  the  names  of  the  States  which
 have  opposed  such  extension  of  medi-
 cal  benefits?

 The  Deputy  Minister  of  dabour
 (Shri  Abid  All):  (a)  Yes.

 (b)  None.
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 पाकिस्तान  में  हिन्दुओं  के  धर्म-स्थान

 +क२३२८.  भी  प्रकाश  लीर  बाल्त्री :
 क्या  प्रधान  शंत्री  यह  अताने  की  कृपा  करेगे

 (क)  प्राकिस्तान  में  छटे  सन्तातन  धर्म
 मदिरो,  झायें  समाज  मदिरों  और  गुछ्वारो
 की  कितनी  कितनी  कीमत  बंठती  हैं,

 (ख)  सरकार  ने  पाकिस्तान  से  उनकी
 पवित्रता  बनाये  रखने  के  लिये  क्या  कोई
 झ्राए्वासन  प्राप्त  कर  लिया  है,  और

 (ग)  ये  धर्म-स्थान  झाज  वहा  कहा
 तक  आवास  के  कार्यों  के  लिये  प्रयोग  में  लाये
 जा  रहे  है  ?

 बेवेशिक-कार्य  उपमंत्री  (औमती  लवमी

 लेमन)  (क)  छिरोमणि  गुरुद्वारा  प्रबंधक
 कमेटी  ने  सिक्‍ख  गुरुद्वारों  शर  उनके  साथ
 लगी  चल  और  अचल  सपत्ति  के  मूल्य  का

 अनुमान  लगभग  ११  करोड़  रुपए  लगाया

 है।  सनातन  धर्म  भौर  आर्य  समाज  मदिरों
 कै  मुल्य  का  अनुमान  प्राप्त  करने  की  कोशिश
 की  जा  रही  है  ।

 (ख)  अगस्त,  १६५३  में  भारत  शौर
 वाफिस्तान  की  सरकारो  के  बीच  जो  करार  हुप्ा
 था,  उसके  प्नुसार,  दोनों  सरकारो  को  हर  तरह
 का  प्रयत्न  करना  है  कि  दोनो  देशों  मे  धाभिक

 पूजा  स्थानों  की  उचित  रीति  से  रक्षा  की  जाय,
 उन्हें  बनाए  रक्‍्ला  जाय  श्रौर  उनकी  पवित्रता
 कायम  रबखी  जाय  |

 (ग)  विभाजन  के  बाद  से,  पदिचम
 पाकिस्तान  में  अनधिकृत  लोगो  द्वारा  हिन्दू
 सिक्ख  देवस्थानों  पर  कब्जा  करने  के  २४
 मामलों  की  रिपोर्ट  मिली  है,  जिनके  बारे  में
 पाकिस्तान  सरकार  का  ध्यान  दिलाया  गया  है  |

 लाहौर-स्थित  देव  सभाज  मदिर  धौर  शीतला
 मंदिर  के  दो  मामलों  मे  पाकिस्तान  सरकार
 झनधिकृत  लोगो  को  निकालने  के  लिए  राजी
 हो  गई  है।  भनन्‍य  मामलो  के  बारे  मे  पाकिस्तान
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 ,  सरकार  के  प्रतिम  उत्तर  की  प्रतीक्षा  की  जा

 रही है ।

 बाहप  भौर  द्यूबों  के  मिर्माण  के  कारलाते

 SJ  tt  नरदेद  स्नातक  :

 ग च्ो  to  Go  तिवारी  :

 क्या  आाणिज्व  तथा  उद्योग मत्री  यह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार
 पाइप  और  ट्यूबों  के  निर्माण  के  लिये  भौर
 कारखाने  स्थापित  करने  के  प्रयत्न  कर  रही
 है,  भौर

 (ख)  क्‍या  यह  भी  सच  है  कि  पाइप
 और  ट्यूंबों  तथा  विशेष  रूप  से  कन्डयूइट
 ट्यूबो  के  निर्माण  के  लिये  एक  भारतीय
 इंजीनियरिंग  कम्पनी  ने  भारत  में  एक  बड़ा
 कारखाना  स्थापित  किया  है?

 उद्योग  सत्री  चरी  मनुभाई  शाह)
 (=)  और  (ख)  इस  समय  इस्पात  के
 पाइपो  भौर  ट्यूबों  का  निर्माण  झाठ  फर्म
 और  कन्डयूइट  पाइपो  तथा  फिटिंगो  का  निर्माण

 ग्यारह  फर्म  करती  है।  तेल  ले  जाने  के  पाइप
 बनाने  का  एक  कारखाना  स्थापित  करने  का
 प्रदन  सरकार  के  विचाराधोन  है  t

 Lajpat  Nagar  (New  Delhi)

 2330.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  it  5  a  fact  that  Gov-
 ernment  had  originally  proposed  to
 charge  market  price  of  land  prevail-
 ing  at  the  tume  of  raising  structures
 plus  development  charges  from  allot-
 tees  in  Lajypat  Nagar  (New  Del);
 and

 (b)  if  so,  the  reasons  for  changing
 the  basis  for  evaluating  the  property?

 The  Minister  of  Rehabiliistion  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  No

 (b)  Does  not  arise

 *+२३२६.
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 Staple  Fibre

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 .
 (a)  whether  it  is  a  fact  that  the

 sale  and  production  of  staple  fibre
 have  been  controlled  by  Government;

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  all  the  producers  have
 submitted  their  stock  returns  after
 the  enforcement  of  the  control;

 (d)  whether  price  for  various  varie-
 ties  of  fibre  has  been  fixed;  and

 (e)  whether  these  are  now  sold  at
 fixed  rate?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  For  ensuring  equitable  distri-
 bution;

 (९)  to  (e).  Yes,  Sir.

 (a)  whether  it  is  a  fact  that  Dr,
 Nagaraja  Rao,  Joint  Secretary  in  the
 Ministry  of  Commerce  and  Industry,
 visited  Europe  to  hold  discussions
 with  the  European  Governments  in
 regard  to  the  setting  up  of  new  plants;

 (b)  if  so,  whether  he  has  since  sub-
 mitted  his  report;

 (c)  whether  the  report  has  been
 examined  by  the  Government;  and

 (9)  if  so,  whether  a  copy  of  the
 report  alongwith  the  decisions  taken
 thereon  will  be  laid  on  the  Table?

 The  Minister  of  Industry  (Shri
 Manubhal  Shah):  (a)  Yes,  Sir.

 (b)  and  (c).  Dr.  Nagaraja  Rao’s  and
 Shri  Ghei’s  deputation  overseas  was
 to  progress  certain  projects  in  respect
 of  which  negotiations  were  continu-
 ing.  Further  action  us  being  taken
 wherever  necessary  in  light  of  these
 discussions.

 (d)  Does  not  arise.

 सामान्य  चुनाव

 ्र,  श्री  भक्त  दर्शन  क्या
 प्रधान  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल ही  में
 उत्तर  प्रदेश  के  मुख्य  मत्रीं  डा०  सम्पूर्णनन्‍द
 ने  भारत  सरकार  को  यह  सुझाव  दिया  हैं  कि
 सारे  देश  का  ध्यान  प्रौर  शक्ति  विकास
 योजनाभो  पर  ही  केन्द्रित  रखने  के  उद्देश्य
 से  अगले  सामान्य  चुनाव  कम  से  कम  तीसरी
 पंचवर्षीय  योजना  की  समाप्ति  तक  स्थगित
 कर  दिये  जाये  ;  श्रौर

 (ख)  यदि  हां,  तो  इस  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है?

 ब्रंदेशिक-कार्य  उपमंत्री  (शीमती  शक्ष्मी

 मेलन)  :  (क)  प्रधान  मंत्री  को  मालूम  नहीं
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 कि  इस  बारे  में  मुख्य  मंत्री,  उत्तर  प्रदेश  से  कोई
 पत्र  भझ्राया  हो  ।  परन्तु  जाहिर  होता  है  कि

 मुख्य  मंत्री  ने  भ्रपने  भाषण  के  दौरान  में  जो
 कि  समाचार  पत्रों  में  प्रकाशित  हुआ  का  इस
 विषय  में  प्रपती  जाती  राए  प्रकट  की  थी

 (ल)  ऐसी  कोई  तजवीज़  सरकार  के
 विचाराधीन  नही  है  ौर  न  ही  उत  पर  शौर
 किये  जने  की  सम्भावना  है  i

 Eviction  of  a  Tenant

 onsas,  Shri  Ram  Krishan  Gupta: ‘  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 847  on  the  llth  December,  958  and
 state:

 (a)  whether  the  private  individual
 allotted  a  Government  requisitioned
 house  for  running  a  hotel  on  a  rent
 of  Rs.  1,200  p.m,  has  been  evicted;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  No,
 Sir.

 (b)  A  statement  is  given  below:—

 STATEMENT
 The  premises  No,  i,  Man  Singh

 Road,  New  Delhi  were  leased  by  the
 owner,  Nawab  Sir  Mohammed  Akbar
 Khan  of  Hoti,  to  Shri  J,  E.  da  Fonesca
 for  five  years,  in  the  first  instance,  in
 December,  1939.  These  premises  were
 requisitioned  by  Government  in  Sep-
 tember  94i  for  use  as  a  residence  for
 a  Member  of  the  Viceroy’s  Executive
 Council,  It  was,  however,  later  de-
 cided  to  allow  Shri  Fonesca,  who  had
 been  running  a  boarding  house  in  the
 premises,  to  continue  to  run  the  estab-
 lishment.  Accordingly,  an  agreement
 permitting  him  to  retain  the  premises
 for  one  year  was  executed.  The  agree-
 ment  provided  that  the  Government
 would  have  the  right  to  allot  accom-
 nuodation  in  the  establishment  and  to
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 fix  the  amount  of  payment  to  be  made
 by  such  allottees.  _

 2.  A  number  of  Government  officers
 and  members  of  the  Diplomatic  Corps
 have  been  staying  in  the  establish-
 ment  and  the  Government  have  beca
 considering  the  question  of  renewal
 of  the  lease  with  Shri  Fonesca.  The
 property  in  quesfion  has  been  acquir-
 ed  by  the  Ministry  of  Rehabilitation
 under  the  Displaced  Persons  (Com-
 pensation  and  Rehabilitation)  Act,
 3954  and  that  Ministry  have  been  pro-
 Posing  its  sale  by  auction.  However,
 this  Ministry  is  also  considering  pur-
 chasing  the  property  and  the  question
 of  continuance  of  Shri  Fonesca's  lease
 is  also  under  review.

 Eviction  of  Squatters

 °2336.  Shri  D.  C.  Sharma:  Wil]  the
 Minister  of  Works,  Housing  and  Sup-  |
 ply  be  pleased  to  state:

 (a)  the  steps  taken  under  the  Public
 Premises  (Eviction  of  Unauthorised
 Occupants)  Act,  1958,  to  evict  squat-
 ters  in  public  premises  in  Delhi  and
 New  Delhi;  and

 (b)  the  results  achieved  so  far?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K,  C.  Reddy):  (a)  In  53
 cases  show  cause  notices  have  been
 served  upto  350  April,  959  by  the
 estate  officers  in  Delhi  and  New  Delh
 under  Section  4()  of  the  Act.  In  6
 cases  out  of  these,  orders  of  eviction
 have  also  been  served  under  Section
 5()  of  the  Act.  The  other  cases  are
 being  processed  further  in  accordance
 with  the  provisions  of  the  Act.

 (b)  Two  houzes  in  New  Delhi  have
 been  vacated  after  receipt  of  show
 cause  notices.

 i
 बड़ा  होती

 $+२३३७.  श्री  भक्त  बर्धात  :  कया प्र  धान
 मंत्री  23  फरवरी,  १६५६  के  तारांकित  प्रश्न

 संख्या  ५३८  के  उत्तर  के  संबंध  में  यह  बताते
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 की  कृपा  करेंगे  कि  विगत  जाड़ो  में  चीनी
 ने  उत्तर  प्रदेश  के  तिव्यत  सोभावर्तो

 क्षेत्र  मे ंस्थित  बड़ा  होती  के  पठार  तथा  अन्य
 स्थानों  पर  जो  कब्जा  कर  लिया  था,  उसके
 बारे  में  चीनी  भ्राधिकारियों  से  जो  बातचोत
 ग्व्ल  रही  थी  उसका  इस  बीच  क्या  परिणाम
 निकला  है?

 ‘eifee-erd  उपमंत्रो.  (भोमती
 लक्ष्मी  लेसन)  इस  विषय  पर  चोनियों  के
 साथ  जो  बातचीत  चल  रही  थो,  उस  पर  भ्रमों
 सक  कोई  फैसला  नहीं  हुआ  है  ।  यह  निश्चय

 हमा  कि  बाद  में  बातबोत  फर  से  जारो  को

 जाए  ।

 Village  Housiog  Projects

 4229.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state  the  num-
 ber  of  Village  Housing  Projects  pro-
 posed  to  be  allotted  to  Punjab  during
 1959-60  and  for  the  remaining  period
 of  Second  Five  Year  Plan?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  The  num-
 ber  of  villages  allotted  to  Punjab  for
 setting  up  of  Village  Housing  Projects
 during  1959-60  58  420  (including  60
 allotted  to  them  in  the  previous  years)
 The  allocation  for  the  Plan  pernod  is
 200  villages.

 Mahatma  Gandhi's  Writings

 4230.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  the
 names  of  the  States  which  have  set  up
 advisory  bodies  so  far  for  collection
 of  Mahatma  Gandhi's  writings?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Commit-
 tees  for  coliecting  material  for  inchu-
 sion  m  the  Collected  Works  of  Mahat-
 ma  Gandhi  have  been  set  up  =  in
 Andhra  Pradesh,  Assam,  Bihar,  Bom-
 bay,  Jammu  and  Kashmir,  Madhya
 Pradesh,  Madras,  Mysore,  Orissa,  Pun-
 jab,  Rajasthan  and  Uttar  Pradesh.

 cement  factories  in  India  as  on  the
 3ist  March,  9587

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  information  as
 on  the  3ist  March  958  is  not  yet
 available  The  average  daily  employ;
 ment  during  the  year  957  was  24,952,

 Export  of  Handloom  Cloth
 4232,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  400  on  the
 25th  November,  958  and  state  the
 result  achieved  during  १959  0  far  due
 to  implementation  of  the  scheme  to
 increase  the  export  of  handloom
 cloth?

 The  Minister  of  Commerce  and  In-
 G@ustry  (Shri  Lal  Bahadur  Shastri):  It
 is  yet  too  early  to  assess  the  results.

 Community  Radio  Receiver  Sets
 4233.  Shri  D.  C,  Sharma:  Will  the

 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state  the  pro-
 gress  made  so  far  with  regard  to  the
 installation  oof  Community  radio
 receiver  sets  in  villages  in  the  States
 (State-wise)?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  A  state-
 ment  is  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  VIII,  annexure  No  6l]-

 Kingsway  Refugee  Camp,  Delhi

 and  Minority  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  $79  on  the  25th  Novem-
 ber,  1958,  and  state  the  further  pro-
 gress  made  in  meeting  the  demands  of
 the  residents  of  the  Kingsway  Refugee

 ‘Camp  in  Delhi?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  Rent  of  the  tenements  has
 ‘been  reduced  from  Rs.  0  per  month
 to  Rs  6°50  nP  per  month

 Cottage  Industries  in  Punjab

 Shri  D.  C,  Sharma:
 ou  {  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  the  amount  sanctioned  to  the
 Punjab  Government  for  the  develop-
 ment  of  Cottage  Industries  in  Punjab
 during  1956-59;

 (b)  whether  it  has  been  utilised  in
 full;  and

 (c)  xf  not,  the  refsons  therefor?

 The  Minister  of  Commerce  and  In-
 @ustry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  following  amounts  were
 sanctioned  to  the  Punjab  Government
 for  the  development  of  cottage  mdus-
 tres  durmmg  958-59:—

 Industry  Amount  sanctioned
 Rs  ain  lakhs

 Handiersfts  .  3  86"  (upto  17-259)
 Senculture  T+  74  (upto  12-3-59)
 Handioon  .  4  03  .  4-3-5

 » I  sn  (  “Bo  5
 Khadi-Treditional

 and  Ambar  ©  s§8}(upto  31-12-58)
 Village  Industmes  6  28t(  Do.  )

 "Includes  revalidation  of  old  san-
 ctions  and  technical  approval  for  new
 schemes.

 .  nical  approval  for  new  scheme
 only,

 tExpenditure  meurred  by  the  State
 Government  on  continuation  schemes.

 [The  Khadi  and  Village  Industries
 Commussion  disbursed  these  amounts
 to  the  Punjab  Khadi  and  Village  In-
 dustries  Board.

 (9)  and  (c)  The  final  position  is
 not  yet  known.  All  the  schemes  are
 in  progress  Generally,  the  details  of

 Written  Answers  MAY  a  2959

 utilization  and  progress  are
 available  a  few  months  after  the

 Minster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Ind.a  propose  to  start  traming-cum-
 production  units  in  Bombay;  and

 (9)  ७  30,  when  and  location  thereof?

 The  Minister  of  Commerce  and  In-
 @ustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  The  following  is  the  only
 direct  Central  Government  scheme  in
 Bombay  State  involving  traming-cum-
 production:—

 Surgical  Instrument  Factory,  Bom-
 bay  This  Centre  is  expected  to  start
 functioning  shortly

 Import  of  Telephone  Equipment

 4237.  Shri  Pangarkar:  Will  the  Mi-

 (a)  the  value  of  telephone  equip-
 ments  imported  into  India  during  the
 year  (1958-59;  and

 (b)  the  value  of  telephone  instru-
 ments  exported  to  foreign  countries?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahader  Shastri):
 (a)  The  value  of  Telephone  instru-
 ments  and  parts  imported  during  1958-
 59  (April  '58-January  "59)  was  of  the
 order  of  Re.  69,55,000.

 (b)  No  Telephone  instruments  were
 exported  during  1958-59,  The  value
 of  parts  of  telephone  instruments  ex-
 ported  during  1958-59  (April  ‘58
 January’S0)  was,  however,  of  the
 order  of  Rs.  5,000.
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 All  India  Handicrafts  Board

 ass,  Shri  Pangarkar:  Will  the  Mi-
 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  meetings  of  the
 All  India  Handicrafts  Board  held
 ‘during  1958-59;  and

 (b)  the  decisions  taken  at  these
 meetings?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  is  Jnid  on
 the  Table  of  the  Sabha,  [See  Ap-
 pendix  VIII,  annexure  No.  62)

 Migration  from  Pakistan

 Shri  Pangarkar:
 4239,  Sardar  Iqbal  Singh:

 Shri  D.  C.  Sharma:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  number  of  applications  for
 migration  certificates  received  during
 the  first  quarter  of  the  year  959  in
 the  office  of  the  Deputy  High  Com-
 missioner  in  Dacca;  and

 (b)  how  many  of  these  applicants
 have  since  been  granted  migration  cer-
 tificates?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  1,515

 (b)  366  upto  alist  March,  959

 Naga  Hostiles

 Shri  Pangarkar:
 4240,  <  Shri  D.  C.  Sharma:

 Shri  ९,  0,  Borooah:

 Wul  the  Prime  Minister  be  pleased
 to  state:

 (a)  the  number  of  Naga  hostiles  who
 have  surrendered  during  the  first
 Quarter  of  the  year  1989;

 (b)  the  number  of  Naga  prisoners
 released  during  the  above  period;  and

 (c)  the  quantity  of  ams  surrender-
 ed  by  them?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahartal
 Nehru):  (a)  ‘1079.

 (b)  108,
 (९)  306.

 Institute  of  Nuclear  Research,  Bombay
 424l,  Shri  Pangarkar:  चा  the

 Prime  Minister  be  pleased  to  state:
 (a)  Whether  Government  have  re-

 ceived  any  request  from  the  Bombay
 Government  for  approval  of  scheme
 for  setting  up  Institute  of  Nuclear
 Research  at  Bombay;  and

 (b)  if  so,  whether  the  scheme  has
 been  approved?

 The  Prime  Minister  and  Minis-
 ter  of  External  Affairs  (Shri  Jawahar-
 lal  Nehru):  (a)  and  (b).  No  such  re-
 quest  has  been  received.

 Export  Trade  Promotion  Organisation
 4242,  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the  names
 of  the  countries  in  which  organisations
 to  promote  export  of  Indian  goods
 have  been  set  up  so  far?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 Only  one  organisation  to  promote  ex-
 port  of  Indian  goods  has  been  set  up
 at  Frankfurt  (West  Germany),

 Competent  Officers

 4243.  Shri  M.  C.  Jain:  Will  the
 Mimster  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  the  number  of  Competent
 Officers  appointed  by  the  Central
 Government  under  the  Evacuee  Inte-
 rest  (Separation)  Act;  1951;

 (b)  whether  all  of  them  were  mem-
 bers  from  permanent  service;

 (c)  xf  so,  what  office  was  held  by
 each  of  them  before  thair  appointment
 as  Competent  Officers;  and



 15813,  Written  Answers

 (a)  how  many  of  them  ate  Law
 Graduates  and  how  many  are  not
 Law  Graduates?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  Only  the  Competent
 Officer  Delhi  us  appointed  by  the  Cen-
 tral  Government  Those  functioning
 in  others  States  are  appointed  bv  the
 State  Governments

 (b)  The  Competent  Officer,  Delhi
 was  a  permanent  member  of  the
 Punjab  Civil  Service  (Judicial)

 (९)  The  last  office  held  by  him  was
 of  District  and  Sessions  Judge

 (a)  He  is  a  Law  Graduate

 Loans  and  Grants  to  Colomes  in
 Punjab

 4244  Shri  Daljit  Singh:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state  the
 total  loan  and  grants  given  to  diffe-
 rent  refugee  colonies  constructed
 after  partition  in  Punjab  under  various
 heads,  so  far?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  No  loans  and  grants  are
 given  to  the  colonies  as  such  Loans
 and  grants  are  sanctioned  to  the  State
 Governments  for  distribution  to  indi-
 vidual  displaced  persons  or  for  their
 benefit  in  respect  of  approved  schemes

 Minimum  Wages  for  Road  Transport
 Workers

 4245,  Shri  L,  Achaw  Singh:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state

 (a)  whether  any  wages  have  been
 prescribed  under  the  Minimum  Wages
 Act,  948  for  road  transport  workers,

 (b)  if  so,  the  rates  of  wages  pres-
 cribed  by  the  Centr#l  and  State  Gov-
 ernments  giving  in  each  case  the  dates
 of  publications  in  the  concerned
 Gazette,

 (c)  whether  Government  have  fixed
 minimum  wages  under  the  above  Act
 in  Marapur;  and
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 (a)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  ef  Labour

 (Shri  Abid  Ali):  (a)  Yes.

 (b)  Information  regarding  the  rates
 notified  is  contained  m  the  Annual
 Reports  on  the  working  of  the  Act
 for  the  years  ending  1953,  954  and
 ‘1955,  published  by  the  Labour  Bureau,
 Simla,  copies  of  which  are  available
 in  the  Parliament  Labrary  Informa-
 tion  regarding  the  dates  of  publica-
 tions  in  the  concerned  Gazette  is  not
 available

 (c)  No

 (d)  No  action  has  been  taken  in
 Manipur  Territory  in  view
 3(IA)  of  the  Minimum  Wages  Act,

 4246.  Shri  Liladhar  Kotokl:  Will  the
 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state

 (a)  what  is  the  price  fixed  for  two-
 roomed  and  three-roomed  residential
 flats  in  Indra  Market,  Subzimandi,
 Deihi,  and

 (b)  whether  the  above  flats  are  al-
 lottable  at  present?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Whanna):  (a)  and  (b)  The  price  of
 the  residential  flats  in  Indra  Market
 as  above  Rs  10,000,  each  and  are,
 therefore,  not  allotable

 Commercial  Flats  in  Indra  Market,
 Delhi

 4247,  Shri  Liladhar  Kotoki:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state

 (a)  the  number  of  commercial  flats
 constructed  in  Indra  Market,  Subzi-
 mandi,  Delhi;  and

 (b)  -whether  these  flats  are  now
 ready  for  allotment?
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 The  Minister  of  Echabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and

 Py
 The  number  of

 have  been  allotted.  2  have  been  dis-
 posed  of  and  the  remaining  9  sre
 hkely  to  be  disposed  of  soon.

 Indra  Market,  Delhi

 ans.  Shri  Liladhar  Eotoki:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state:

 (a)  whether  the  commercial  flats
 are  being  used  as  residential  flats  by
 the  refugees  in  Indra  Market,  Subzi-
 mandi,  Delhi;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Ehanna):  (a)  and  (b).  28  commercial
 flats  have  been  constructed  in  Indra
 Market.  Of  these  2  have  been  sold
 under  the  Compensation  Scheme.
 Government  have  no  information
 whether  these  flats  are  being  used  for
 residential]  purposes.  It  is  no  longer
 concerned  with  the  matter.  One  flat
 has  been  allotted  and  the  remaining
 5  vacant  flats  are  likely  to  be  dis-
 posed  of  soon.

 Allotment  of  Shops  in  Indra  Market,
 Delhi

 4249,  Shri  Liladhar  Kotoki:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 shopkeepers  already  having  their  own
 shops  elsewhere  have  been  allotted
 shops  in  Indra  Market,  Subzimandi,
 Delhi;  and

 (b)  whether  any  protest  has  been
 feceived  from  the  shopkeepers  there?

 =
 that  in  one  case  an  allottee  was  found
 to  be  an  employee  in  a  firm  in  Jaipur.
 His  allotment  was  cancelled.

 “Bules  under  Minikwaom  Wages  Act
 |

 4250,  Shri  Anthony  Pillai:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state:

 (a)  whether  any  draft  amendments
 to  the  rules  framed  by  the  Central
 Government  under  the  Minimum
 Wages  Act,  948  have  been  published;

 (b)  if  so,  when;  and

 (c)  when  such  amendments  are
 likely  to  be  finalised?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  and  (b).  Yes.
 Draft  amendments  to  Rule  23  of  the
 Minimum  Wages  (Central)  Rules,
 950  have  been  published  in  August
 1953.

 (c)  The  amendments  will  be  final-
 ised  as  early  as  possible.

 Labour  Appeals

 425l.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state:

 (a)  how  many  appeals  by  employers
 and  by  employees  have  been  prefer-
 red  to  the  Supreme  Court  against
 awards  or  decisions  given  by  Indus-
 tria)  Labour  Tribunals  or  Lebour
 Courts  since  the  adoption  of  the  Code
 of  Discipline  by  the  6th  Indian
 Labour  Conference;

 (9)  in  how  many  cases  was  the
 Government  able  to  persuade  the
 concerned  appellants  to  withdraw
 such  appeals;  and

 (c)  how  many  of  these  appeals  have
 been  preferred  by  employers  in  the
 public  sector?

 The  Depnaty  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  to  (c).  The  in-
 formation  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House
 in  due  course,



 (a)  what  is  the  daily  rate  at  which
 the  reserve  pool  mazdoor  under  the
 Dock  Workers  (Regulation  of  Em-
 ployment)  Scheme  at  each  of  the  ports
 of  Bombay,  Calcutta  and  Madras  is
 paid:

 (7)  on  days  he  is  granted  leave
 with  pay,

 qi)  when  he  Iw  granted  a  festival
 holiday  with  pay;

 (an)  when  he  is  assigned  time  rate
 work,  and

 (vv)  when  ms  mnimum  guarantee
 of  2l  days  wages  is  calculat-
 ed,  and

 (b)  if  the  rate  of  pay  varies  at  any
 One  port  for  the  four  above  stated
 purposes,  the  reasons  therefor?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b)  A  state-
 ment  giving  the  requisite  imforma-
 tion  ३98  laid  on  the  Table  of  the  Sabha
 [See  Appendix  VII],  annexure  No
 63]

 Dock  Labour  Boards
 4253  Shri  Anthony  Pillai:  Will  the

 Mimster  of  Labour  and  Employment
 and  Planning  be  pleased  to  state

 (a)  what  categomes  of  workmen
 have  been  brought  under  listing
 schemes  by  the  Dock  Labour  Boards
 at  Bombay,  Calcutta  and  Madras;

 (b)  how  many  workers  have  been
 listed  in  each  of  such  categories,

 (९)  when  the  process  of  listing
 commenced  for  each  category  at  each
 port,  and

 (d)  when  it  was  completed?
 The  Deputy  Minister  of  Labeur

 (Shri  Abid  All):  (a)  to  (d).  A  state-
 ment  giving  the  requisite  information
 is  laid  on  the  Table  of  the  Sabha

 fod
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 (a)  whether  any  draft  schemes  for
 the  decasualisation  of  the  dock  work-
 efs  under  the  Dock  Workers  (Regula-
 tion  of  Employment)  Act  have  been
 published  for  the  Ports  of  Cochin,
 Vizagapatnam  and  Kandla;

 (9)  if  so,  when;

 (c)  what  steps  Government  have
 taken  to  finalise  the  said  schemes,
 and

 (d)  when  it  is  proposed  to  imple-
 ment  such  schemes?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Draft  Dock
 Workers  (Regulation  of  Employment)
 Schemes  for  the  ports  of  Cochin  and
 Vizagapatnam  only  have  been  publ-
 shed  No  Scheme  for  Kandla  has
 peen  prepared

 (b)  On  2nd  June,  958

 (९)  and  (d)  Comments  received
 nave  been  examined  and  the  Schemes
 are  hkely  to  be  finalised  shortly

 Absenteeism  in  Industrial  Establish-
 ments

 4255.  Shri  Anthony  Pillai:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state

 {a)  the  instructions  relating  to  the
 definition  of  absenteeism  which  have
 been  given  to  the  employers  tq  enable
 them  to  submit  thew  returns  for  as-
 certaining  the  rate  of  absenteeism  !n
 industrial  establishments  for  the  pur
 pose  of  publication  m_  the  Indian
 Labour  Gazette,

 (b)  whether  the  definition  of  absen-
 teexsm  for  such  returns  has  been
 amended  in  the  light  of  the  comments
 made  by  the  Rege  Labour  Investiga
 tion  Committee;  and

 (c)  whether  any  steps  have  been
 taken  to  ensure  that  industrial  em-
 Ployers  submit  returns  on  absentee-
 ism  based  on  a  uniform  definition  of
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 ployee  on  a  regularly  scheduled  vaca~
 tion  should  not  be  considered  as
 scheduled  to  work  or  absent.  The  same

 (९)  Yes.

 (a)  at  what  centres  in  each  State
 ate  medical  benefits  being  provided

 ‘118(Ai)  L@D—3

 for  the  members  of  the  family  of  the
 workers  insured  under  the  Employ-

 (b)  when  such  extension  of  medi-
 cal  benefits  to  the  family  members  of
 the  insured  workers  will  be  made
 effective  in  other  States;  and

 (c)  which  States  have  not  as  yet
 agreed  to  cooperate  in  extending
 medical  benefits  to  the  families  of  the
 insured  workers?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  (i)  Andhra  Pra-
 desh:  Hyderabad,  Secunderabad,  Vis-
 akapatrem,  Chittivalsa,  Nellimaria,

 Bara
 Vijayawada,  Mangalagiri  and

 (ii)  Assam:  Gauhati,  Tinsukhia,
 Makum,  Dhubri  and  Dibrugarh,

 (iii)  Bihar:  Patna,  Monghyr,  Kati-
 har  and  Samastipur.

 (iv)  Madhya  Pradesh:  Indore,
 Jabalpur,  Gwalior,  Burhanpur,  Ujjain
 and  Ratlam.

 (v)  Mysore:  Bangalore.

 (vi)  Punjab:  Ainbala,  Amritsar
 (Chhehrata  and  Verka},  Batala,  Bhi-
 wani,  Jagadhri,  Abdullapur  (Yamu-
 nanagar),  Jullundur  and  Ludhiana.

 (vii)  Rajasthan:  Jaipur,  Jodhpur,
 Bikaner,  Pali-Marwar,  Bhilwara,
 Beawar  and  Sawai-Madhopur.

 (b)  Most  of  the  remaining  areas  are
 likely  to  be  covered  during  the  cur-
 rent  year  and  the  rest  before  the
 close  of  the  2nd  Plan  period.

 (९)  All  State  Governments  have
 agreed  in  principle.

 Steering  Committee  on  Wages  for
 Industrial  Workers

 4257.  Shri  Anthony  Pildal:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state:

 (a)  how  often  and  when  the  tri-



 (a)  by  what  thre  the  Steering  Com-
 mittee  ls  expected  to  complete  its

 priorities  of  its  work  and  its  manner
 of  working.  Report  on  completion  of
 each  task  undertaken  will  be  submit-
 ted  to  Government.

 (d)  The  field  staff  is  already  in
 position.  Data  have  been  collected
 from  33  of  the  sample  establishments
 seleeted  for  the  wage  census.

 Dock  Labour  Boards

 4258.  Shri  Anthony  Pilial:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 of  the  said  Dock  Labour  Boards  have

 @o  Provident  Fund  The  recommenda-
 and  Gratuity.  tion
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 Government  of  India  Press,  New
 Delhi

 Pandit  Thakur  Das
 ea,  Bhargava:

 Shri  Naval  Prabhakar:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 Press,  New

 and  third  shifts  are  not  rotated  with
 workers  employed  in  day  shifts;

 (b)  if  so,  the  reason  therefor;
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 ‘{c)  what  are  the  terms  and  condi-
 of  workers  employed  in  second

 third  shifts  as  compared  to  the
 workers  in  the  day  shift;

 (१)  whether  it  is  a  fact  that  conti
 nuous  night  duty  by  staff  employed
 in  second  and  third  shifts
 their  health;  .  \

 (e)  whether  it  is  a  fact  that  some
 workers  have  been  continuously
 working  in  the  third  shift  for  more
 than  six  months;  and

 (ft)  the  action  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C.  Reddy):  (a)
 and  (b).
 to  work  in  any  shift  and  are  normal-
 ly  rotated  subject  to  requirements
 and  suitability.

 (c)  The  terms  and  conditions  of
 employment  of  all  workers  are  the
 same,  except  that  the  workers  in  the
 second  and  the  third  shifts  have  to
 put  in  less  hours  of  work.

 (d)  No.  It  is  not  considered  that
 night  shift  duty  affects  the  health  of
 workers  as  such  shifts  are  practised
 in  various  industries.  The  hours  of
 work  are  also  less.

 {e)  Normally  not;  but,  there  are
 some  cages  in  which  the  employees
 have  been  retained  in  the  third  shift
 for  longer  periods  at  their  own  re-
 quest.

 (f)  There  is  no  need  for  any  general
 action  to  be  taken.  If  there  are  any
 individual  cases  requiring  considera-
 tion  they  will  be  looked  into.

 National  Instruments  Ltd.

 4260,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  there  has  been  short-
 fall  in  the  fulfilment  of  the  target  of
 Preduction  in  the  National  Instru-
 ments  Ltd,  Calcutta;

 (9)  if  so,  to  what  extent;  and

 (c)  the  reasons  therefor?

 No.  The  workers  are  liable  *

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (c).’  The  target  of

 of
 set  in  the  target  even  though  the

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  328  on  the  29th  November,  958
 and  state  at  what  stage  is  the  question

 .of  amending  the  Articles  of  Associa-
 tion  of  the  State  Trading  Corporation
 of  India  Ltd?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 The  matter  is  under  the  consideration
 of  the  Government  of  India.

 Mountaineering  Foundation

 4262.  Shri  Ram  Krishan  Gupta:  Will
 the  Prime  Minister  be  pleased  to  re-
 fer  to  the  reply  given  to  Starred
 Question  No.  67l  on  the  8th  Decem-
 ber,  7958  and  state:

 (a)  whether  the  Indian  Mountain-
 eering  Foundation  has  since  been
 formed  for  conducting  a  survey  of
 Mount  Everest;

 (b)  if  so,  whether  survey  work  has
 started;  and

 (c)  if  not,  when  the’survey  work
 will  start?

 The  Prime  Minister  and  Minixter  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  Foundation  has  not
 so  far  been  formed.
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 (b)
 and

 {e).
 oe le Nepal  e  agreed  to  reserve  Moun’

 Everest  for  an  Indian  Expedition  in
 1960.  It  is  learnt
 ing  Committee  of  the  Indian
 tion  to  Mount  Everest

 left

 fl

 may  be
 possible  for  them  to  undertake  a  pre-
 liminary  reconnaissance  survey  of  the
 Everest  region  in  1959.

 Industrial  Estates

 4263.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question
 No.  2627  on  the  6th  December,  958
 and  state:

 (a)  whether  the  final  decision  re-
 garding  the  revised  allocation  for  In-
 dustrial  Estates  for  the  Second  Five
 Year  Plan  period  has  been  taken;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  It  has  since  been  decided  that
 the  expenditure  on  Industrial  Estates
 during  the  Second  Plan  period  should
 not  exceed  Rs.  11°00  crores.

 Indian  Traders  in  Tibet

 4264,  _
 Shri  Ram  Krishan  Gupta:

 ‘|  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 7676  on  the  l6th  December,  958  and
 state  the  further  progress  made  in  set-
 thng  by  negotiation  with  the  Govern-
 ment  of  the  People's  Republic  of  China,
 difficulties  in  the  payment  of  prices
 and  other  matters  which  are  faced  by
 the  Indian  traders  in  Tibet?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 The  matter  has  been  engaging  atten-
 tion  but  there  have  been  no  fresh
 developments  since  then  to  report.
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 industrial  Survey  of  Delki

 4265.  Shri  Ram  Krishan  1...  चना
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  678  on
 the  36070  December,  958  and  state:

 (b)  if  so,  the  nature  of  the  provision
 made;  and  हि

 (९)  whether  the  survey  work  has
 been  started?

 ह
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  Necessary  budget  provi-
 sion  has  been  made  for  staff  and
 equipment  etc.  required  for  under
 taking  an  industrial  survey  of  ‘the
 Union  Territory  of  Delhi  during
 1959-60,

 (c)  Not  yet,  Sir.

 Collection  of  Gandhiji’s  Writings

 4266,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister’  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  progress  made  so  far  in
 collection  of  Mahatma  Gandhi's
 writings;  and

 (b)  at  what  stage  is  the  question  of
 publishing  these  writings?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Most
 of  Gandhiji’s  writings  upto  927  and  a
 large  number  of  speeches  and  letters
 have  been  collected.

 (b)  The  first  two  volumes
 Collected  Works  of  Mahatma  Gandhi
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 wares  किरण  De aalial

 भी  भक्त  बन :

 ४२६७.
 1

 to  Go  at  :
 ft  राज  gor  गुप्त  :

 थ्या  प्रधान  भंत्री  रे  दिसम्बर,  १६४८
 के  उझ्रताराकित  प्रश्न  संध्या  ८२६  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेगे  कि

 गुलमर्ग  (काइमीर)  में  ब्रह्माण्ड  किरण  झनु-
 सन्धान  केन्द्र  की  स्थापना  करने  में  इस  बीच

 क्या  प्रगति  हुई  है  भ्ौर  कब  तक  यह  पूरा  हो
 जायेगा  ?

 प्रधान  संत्री  तथा  बेबेशिक-कार्य  संत्री

 ह) ह  जवाहरलाल  नेहरू)  :  चेकोस्लोवाकिया

 के  विशेषज्ञों  ने  हमारे  विशेषज्ञों  की  संहायता
 ते  काश्मीर  के  गुलमर्गे-प्रफरवाट  का  जो  सर्वे

 किया  था  उसका  नतीजा  यह  निकला  है  कि

 रजोमार्ग  (रोपने)  के  दोनो  सिरे  भौर  भ्रफरवाट
 पर  टाप  प्रयोगशाला  शौर  गुलमर्ग  में  बेस
 प्रयोगशाला  के  स्थान  निश्चित  कर  दिये  गये

 है।  जम्मू  भौर  काइमीर  सरकार  प्रयोगशालाये
 और  रजोमार्ग  (रोपने)  बनाने  के  लिये  भूमि
 प्राप्त  करने  को  राजी  हो  गई  है;  यह  भूमि
 प्रणु  शक्तित  भ्ायोग  के  लिये  ली  जायेगी  ।

 २.  बेस  प्रयोगशाला  के  लिये  विस्तत
 नक्वी  और  विवरण  बनाये  जा  चुके  है  गौर
 निर्माण  कार्य  के  लिये  हेन्डर  मागे  गये  है  ।
 आशा  है  कि  यह  काम  जून  में  शुरू  होकर  इस
 वर्ष  में  ही  पूरा  हो  जायेगा  ।

 ३.  रजोमार्ग  (रोपवे)  के  निर्माणात्मक

 नमूने  निशिच्रत  करने  के  लिये  भौर  तकतीकी

 सूचना  इकटूठी  की  जा  रही  है,  यह  सूचना
 उस  क्षेत्र  में  दर्फ  की  गहराई  झौर  वायु  की  गति
 तथा  दिशा  के  बारे  में  होगी  :  सुरक्षा  को
 सुनिश्चित  झौर  यातायात  को  नियमित  करने
 की  दृष्टि  से  निभम  और  विनिभम  बनाने  के  लिये
 जर्मती  और  सविटजरलैंड  जैसे  देशों  में  लागू
 ऐसे  ही  नियमों  की  प्रतियां  मंगाली  गई  हैं  भौर
 उन  पर  विचार  किया  जा  रहा  है।  इसकी
 लागव  शौर  विदेशी  मुद्रा  का  खर्च  का  मोटा

 अनुतान  लगाने  के  लिये  कुछ  विदेशी  फर्मों

 से  लिखा  पढ़ी  की  गई  हैं।  प्रारम्भिक  सूचता
 के  ईकट्ठा  हो  जाते  के  बाद  उस  पर  विचार
 करते  देन्दर  मांगे  जायेंगे  ।  चूकि  गुलमर्ग
 ौर  भफरवाट  क्षेत्र  में  निर्माण  कार्य  का  मौसम
 छ:  महीने  का  होता  है  इसलिये  रजोमार्ग

 (रोपवे)  को  बनाते  में  करोब  तीत  वर्ष  लग
 जापेगे  1

 ४,  टाप  प्रयोगशात्रा  बनाने  का  काम
 रजोमार्ग  (रोपने)  के  बन  जाते  के  बाद  शुरू
 किया  जायेगा  वयोकि  तब  ही  रजोमार्ग  (रोपवे  )
 के  दारा  इमारतों  सामान  और  कामगरों  को
 ले  जाना  सम्भव  हो  सकंगा ।  रजोमार्य

 (एवे)  द्वारा  चार  ग्रात्रो  अबवा  Yoo
 feelers  बोझ  ले  जाया  जा  सकगा  |

 substitutes  for  Steel  and  Cement  in
 Building  Construction

 $268.  Shri  D  C.  Sharma:  Will  the
 Minis.er  of  Works,  Housing  and  Sup-
 pif  be  pleased  to  réfer  to  the  reply
 given  to  Unstarred  Question  No.  73  on
 the  9  November,  3958  and  state  the
 futther  progress  since  made  with  re-
 gatd  to  the  use  of  substitutes  for
 ,t¢el  ind  cement  in  the  execution  of
 buiding  projects  by  the  Central  and
 grate  Governments?

 The  Minister  of  Works,  Housing
 asd  Supply  (Shri  K.  0.  Reddy):  The
 National  Buildings  Organisation  have
 addressed  all  the  State  Governments
 afd  Central  Government  Ministries
 concerned  requesting  them  to  carry
 ovt  the  necessary  assessment  in  this
 regard.  Details  of  the  assessment
 nave  not  been  received  80  far.

 Civic  Amenities  in  Bharat  Nagar,
 Delh!

 4269.  Shri  D.  C  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  284  on  the  llth  December,  1958,
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 (a)  whether  the  report  submitted  by
 the  evaluation  officer  appointed  to

 (b)  whether  a  copy  of  this  Report
 will  be  laid  on  the  Table?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  (a)  and  (b).  All
 the  Evaluation  Officers  including  the
 Evaluation  Officer  in  Orissa  collect
 data  about  the  working  of  the  Com-
 munity  Development  programmes  in
 some  of  the  selected  Blocks.  These
 data  are  utilized  in  the  preparation
 of  the  All  India  Evaluation  Reports,
 copies  of  which  are  circulated  among
 Members  of  Parliament  and  are  also
 available  in  the  Library  of  the  House.
 State-wise  Evaluation  Reports  are  not
 prepared  at  present.

 ter  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  40  on  the  i4th
 February,  7988  ang  state:

 {a)  whether  any  scheme  for  the
 development  of  doll  industry  has
 since  been  received  from  the  Orissa
 Government;  and

 (b)  if  so,  whether  any  allocation
 has  now  been  made  to  Orissa  for  the
 development  of  this  cottage  industry?
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 The  Minister  of  Ceammerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.

 (b)  The  question  does  not  arise.

 Code  of  Discipline  in  Industry
 Shri  Pangarkar:

 en.f  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Labour  and

 Employment  and  Planning  be  pleased
 to  state  the  number  of  cases  of
 breaches  of  the  Code  of  Discipline  in
 Industry  which  have  been  reported  to
 the  Union  Government  during  ‘1958-
 59?

 The  Deputy  Minister  of  Laboyr
 (Shri  Abid  Ali):  235,

 ,

 Employees’  State  Insurance  Scheme
 in  Bombay

 4273.  Shri  Pangarkar:  Will  the  Min-
 ister  of  Labour  and  Employment  and
 Planning  be  pleased  to  state:

 (8)  the  number  of  workers  in  Bom-
 bay  State  still  left  to  be  covered  by
 the  Employees’  State  Insurance
 Scheme;  and

 (b)  when  the  scheme  will  be  extend-
 ed  to  all  the  districts  of  Bombay
 State?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  AH):  (a)  About  3,41,500
 workers,

 (b)  The  Employees’  State  Insurance
 Scheme  is  likely  to  be  extended  to  the
 other  centres  in  Bombay  as  under:—

 centres  with  an  During  the  795
 009

 Fp
 uring  the  year  7959

 tion  of
 197,000  emp-
 loyees.

 with  During  the
 (ii)  a  —

 Por
 During  the  year  1960.
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 (a)  whether  it  is  a  fact  that  Pakis-
 tan  is  constructing  new  roads  in  the
 border  area  of  Jammu  and  Kashmir,
 making  encroachments  on  State  terri-
 tory  and  doing  other  acts  mmeluding
 intensification  of  vicious  propaganda
 on  the  Radio,  and

 (9)  uf  so,  the  nature  of  action  to
 be  taken  for  keeping  peace  in  the
 Kashmur  area?

 The  Prime  Minister  and  Minister  of
 External  Affars  (Shri  Jawaharlal
 Nehru).  (a)  Reports  have  appeared
 in  the  Pakistan  Press  about  new
 roads  under  construction  m  Pakistan
 occupied  Kashmir  and  m  the  vicinity
 of  the  border  between  West  Pakistan
 and  Jammu  and  Kashmir  To  the
 extent  that  construction  of  such  roads
 increases  the  mulitary  potential  of
 Pakistan  in  Kashmir,  it  would  be  9
 violation  of  the  Cease-Fire  Agreement
 This  matter  acy  beg  examined

 Apart  from  the  roads  constructed  in
 Pakistan-occupied  Kashmur,  the  very
 presence  of  Pakistan  authorities  and
 their  activities,  in  the  area  of  Jammu
 and  Kashmir  they  contmue  to  occupy
 by  force,  constitute  an  unlawful  en-
 croachment  on  the  State  territory

 Pakistan  contmues  its  subversive
 radio  and  other  propaganda  and
 sabotage  activities  from  its  base  m
 Pakistan-occupied  Kashmir

 (b)  There  is  no  threat  to  peace
 from  our  side  of  the  cease-fire  line.
 Pakistan  violations  of  the  Cease  Fire
 Agreement  are  reported  by  the  Gov-

 emment  of  India  to  the  U.N.  Chief
 Military  Observer  and,  where  neces-
 sary,  protests  are  also  lodged  with
 the  Government  of  Pakistan,

 Water  for  Tilaknagar  (Delhi)

 @275  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Works,  Housing  and
 Supply  be  pleased  to  state.

 (a)  whether  it  2  a  fact  that  the
 supply  of  filtered  water  to  the  resi-
 dents  of  Tilaknagar  in  Delhi  was
 disrupted  on  the  l4th  February,  959
 due  to  the  failure  of  the  pumping
 machinery,

 (by  if  so,  whether  it  ७  also  a  fact
 that  nearly  2,500  residents  of  Tilak-
 nagar  did  not  get  filtered  water  on
 the  l4th  February,  959  and  inadequate
 quantity  of  water  was  supphed  on  the
 l5th  February,  1958,

 (९)  xf  so,  the  causes  thereof,  and

 (a)  the  steps  Government  propose
 to  take  to  supply  filtered  water
 regularly  in  future?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.  C,  Reddy):  (a)
 to  (c)  Filtered  water  supply  in  Tilak
 Nagar,  Delhi,  failed  at  4-30  Px.  on
 the  Ist  February,  and  again  at
 3-80  pm.  on  the  ith  February,  1950
 Supply  was  restored  in  the  morning
 of  the  $rd  February  and  m  the  after-
 noon  of  the  18th  February,  059
 Water  is  supphed  from  a  tube-well
 worked  by  power  obtaimed  through  a
 diesel  engine  generating  set  In  the
 first  instance,  the  failure  was  occa-
 sioned  by  some  defect  in  the  diesel
 set  and  in  the  second,  by  the  breakage
 of  a  shaft  inside  the  well

 (a)  A  second  pumping  set  has  been
 purchased  as  a  stand-by,  for  use  in

 piped  water  supply  tu  the  area  are
 already  mm  progress  and  the  laying  of
 water  mains  is  expected  to  be  com-
 pleted  shortly.
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 Yncursions  into  Jammu  and  Kashmir

 Shri  Ram  Krishan  Gupta:
 Shrt  Ayyskanau:

 4276.4  Shri  Shree  Narayan  Das:
 Shri  FP.  C.  Borooah:
 Shri  a  A.  Mehdi:

 Will  the  Prime  Minister  be  pleased
 to  lay  a  statement  showing:

 (a)  the  number  of  incursions  which
 have  taken  place  in  the  border  terri-
 tery  of  Jammu  and  Kashmir  during
 (1968-69;

 (b)  the  number  of  persons  killed
 and  the  loss  in  property  suffererd;

 (c)  the  number  of  cases  about
 which  United  Nations’  observers  were
 Ynlormed;  and

 (a)  the  result  of  inquiry  by  them
 in  each  case?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (a),  A  statement  is
 laid  on  the  Table  of  the  Sabha.
 [See  Appendix  VIII,  annexure  No.  65]

 दिल्‍ली  में  सिनेमा  के  सेटिसों  द्य  पर  प्रतिवत्य

 भरी  वाजपेयी  :
 ४२७७.  <  भरी  प्र०  tio  tw:

 sh  सें०  wo  भेहदी  :
 शनी  Se  Wo  बरझा  :

 गया  सूचना  झौर  प्रसारण  मंत्री  ६  मार्च,
 १९५९  के  ताराकित  प्रषन  संख्या  ६६४
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  दिल्ली  प्रशासन  दिल्ली  में  दोपहर
 झौर  दोपहर  बाद  रियायती  दरों  पर  चलने
 बाले  सितेसा  शो  पर  प्रतिबन्ध  लगाने  के  जिस
 ह | रह  पर  विचार  कर  रहा  था  उसके  सम्बन्ध

 में  क्या  निर्णय  किया  गया  है  ?

 सुचना  और  प्रसारण  मंत्री  (छान
 कोेसकर)  :  दिह्नी  प्रशासन  ने  ४  भई,  १६५६

 75884

 से  एक  प्राज्ञा  जारी  कर  दी  है  जिसके  धनुसार
 रविवार  तथा  दिल्‍ली  प्रशासन  द्वारा  भषिसूजित
 शन्य  छुट्टियों  को  छोड़  कर  बाकी  दिनों  में
 १८  ब्ष  से  कम  जाय  के  व्यक्ति  दोपहर
 तथा  मैटिती-सिनेमा  शो  में  प्रवेश  नहीं  पा
 सकेंगे  ।

 मोटर  परियहन  कर्मचारियों  की  लिचा  की  कते

 का
 भी  स्त  बचन  :

 on.
 ५  ay  काशी  साथ  पांडे  :

 क्या  असम  और  रोजगार  तथा  योजना
 मंत्री  ६  माय,  १६५६  के  भतारांकित  दन
 संख्या  १५०६  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंग क केक  भॉटर  पोरवहन  कंसच्ीरयों

 की  काम  की  दातों  को विनियमित  करने  के  बारे
 में  विधान  बनाने  के  लिये  जो  प्रस्थापना
 विचाराधीन  थी  उसके  बारे  में  इस  बीच  क्‍या
 प्रगति  हुई  है  ?

 शम  उपमंत्री  (भी  श्ाविद  झाली)  :
 मोटर  परिवहन  कर्मचारियों  के  काम  के  घंटों,

 स्प्रेडमोवर,  भौर  श्रोवरटाइम  से  संबंधित
 जिन  मामलों  में  कमंचारियों  श्रौर  नियोजकों
 के  प्रतिनिधियों  में  कोई  समझौता  नही  हो  सका,
 उनकी  जांच  हो  चुकी  है  भौर  राज्य  सरकारों
 की  राय  ली  जा  रही  है  t

 कृत्रिम  रबड़  का  कारणाना

 क्री  भक्त  वर्शन  :
 ‘WR.  a  सरज  पाण्डे  :

 कया  शालिश्य  तथा  उद्योग  मंत्री  २  मार्च,
 १९४६  के  तारांकित  श्दन  संख्या  ८२७  के
 उत्तर  के  संबंध  में  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  भारत  में  एक  कृत्रिम  बढ़  का
 कारखाना  स्थापित  करने  के  बारे  में  क्‍या

 संयुक्त  राज्य  प्रमेरिका  के  विशेषज्ञों  के  दल  ने

 इस  बीच  अपनी  रिपोर्ट  दे  दी  है  ;
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 (*)  यदि  हा,  तो  इस  रिपोर्ट  की

 मुक्य  बातें  क्या  हैं,  और

 (ग)  उते  पर  क्यो  निर्णय  किये  गये

 है?
 बाजिल्य  तथा  चचोग  संत्री  (ली  ote

 अहाबुर  शास्त्री)  .  (क)  जी,  भ्भी  नही  t

 (a)  tte  (ग).  प्रदन  ही  नही  उठते  ।

 Dandskaranya  Scheme  ‘Project
 4280.  Shri  Sanganna:  Will  the

 Minster  of  Rehabilitation  and  MiP™i
 ty  Affairs  be  pleased  to  state

 (a)  whether  any  applications  have
 been  received  from  the  Scheduled
 Caste  and  the  Scheduled  Tribe  candi
 dates  for  tment  in  the
 karanya  Sc!  Project;

 (b)  ४  so,  what  28  the  number  of
 appheations  under  each  category,

 (९)  how  many  applications  are  from
 the  persons  outside  the  project  aT@4”

 The  Minister  of  Rehabilitation  and
 Affairs  (Shri  Mehr  Chand

 Khanna):  (a)  Yes,

 (b)  @  Scheduled  Castes
 ”

 393

 (7)  Scheduled  Tribes  37

 {e)  268.

 Export  of  Bones

 428i,  Shri  Ajit  Singh  Sarhadi;  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  243
 answered  on  the  I3th  February,  29709
 and  state:

 (a\  whether  the  report  af  the  com-
 tattee  which  had  been  set  up  by  Gov-
 ernment  to  make  detailed  investige-
 tion  of  the  problems  relating  to  the
 collection  and  utilisation  of  bone#  for
 export  has  since  been  examined;  end

 (b)  if  so,  the  decisions  of  Govern-
 Ment  thereon?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Babadur  Shastri):

 (a)  and  (b),  The  recommendations
 of  the  Committee  in  regard  ‘to  the
 free  export  of  bone  products  have  been
 considered  and  it  has  been  decided
 thet  the  present  ban  on  these  exports

 4282,  Shri  Nek  Ram  Negi:  Will  the
 Vorinter  ct  Commerce  ant  industry
 be  pleased  to  state:

 (a)  how  many  Cottage  Industry  and
 Small  Scale  Industry  Schemes  have
 been  implemented  in  Chin:  area  of
 Himachal  Pradesh;

 (b)  what  is  the  cost  of  the  indus-
 tres  and  the  results  achieved,  and

 (c)  what  steps  have  been  taken  by
 the  Department  to  modernise  the  pri-
 mutive  cottage  industries  of  the  Chin
 area  of  Himachal  Pradesh?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  According  to  existing  procedure,
 necessary  funds  in  respect  of  the
 various  approved  schemes  for  the
 development  of  Cottage  and  Small
 industries  are  placed  at  the  disposal
 of  the  Himachal  Pradesh  Admumustra-
 tion  It  is  for  the  latter  to  decide  the
 location  of  the  units  etc,  m  the  various
 parts  of  the  Terntory  During  the
 last  three  years,  the  following  amounts
 were  placed  at  the  disposal  of  the
 Himachal  Pradesh  Admumistration  for
 implementing  schemes  for  the  deve-
 lopment  of  cottage  and  small  mdus-
 tries:—

 Name  ofIn-  1956-57,  7957-58  1958-59
 dustry

 Khadi  25404  17739  2058
 Village  Industry  2,270  11,700,  79,P10:
 Senculture  25,425  88,560  ‘55:359°
 Handicrafts  36,750
 Small
 Industnes  Tr  I,

 an  sake
 241,019  3,61,987  7,32,420

 Industries
 Wark  Line)  73700  aD  zope

 Handjoorn  37,360  1338  ‘17,000



 weaving  was  started  at  Chini  in
 in  the  year  1958.

 (b>  Expenditure  on  the  centre  eince
 its  establishment  has  been  Rs.  65,504
 and  eighteen  persons  have  so  far  been
 trained  at  thus  centre.  At  present,  9
 trainees  are  undergoing  training.

 {c)  The  Himachal  Pradesh  Adminis-
 tration  has  reported  that  the  Chini
 area  is  quite  rich  in  wool,  and  wool
 spinning  and  weaving  forms  an
 important  subsidiary  occupation  for  the
 local  people.  It  was,  therefore,  con-
 sidered  advisable  to  start  a  training
 centre  for  imparting  training  in  im-

 proves”  mettioud-  of”  weaving  an

 implemented  in  the  area  during  the
 current  financial  year:—

 i.  Production  Centre  for  Namdas
 &  Gudmas.

 2.  Production  Centre  for  Manufac-
 ture  of  Druggets.

 3.  Conversion  of  throw-shuttle
 looms  into  fly-shuttle  looms.

 4.  Introduction  of  improved
 Kalupati  Ghani  on  the  basis  of
 common  facility-cum-pro-
 duction  centre.

 5.  A  mobile  demonstration-cum-
 training  centre  in  Wool  Spin-
 ning.

 Under  the  Social]  Welfare  Schemes,
 there  is  also  a  proposal  for  starting
 two  training  tres—one  in  Weaving
 &  Spinning,  and  another  in  Leather
 Work  during  the  Current  financial
 year,

 It  has  also  been  proposed  by  the
 |

 Himachal  Pradesh  Administration  that
 a  thorough  survey  of  the  Handicraft
 industries  in  the  territory  may  be
 carried  out  with  a  view  to  explore  the
 i

 ‘|
 |

 25838

 2  Division  of  OFP.WD.
 Shri  Easwara  Tyer:

 4283.  2  Shri  A,  K.  Gopalan:
 Shri  Tangamani:

 Will  the  Minister  of  Works,  Housing

 ivision  of  the  Central  Public  Works

 (c)  Does  not  arise,

 Co-operative  Factories

 faut
 Venkatasubbalsh:

 atte.  f  Shri  Rami  Reddy:

 Will  the  Minister  of  Commerce  and
 Thaustry  be  pleased  to  state:

 Sugar  factories,  textile  factories  and
 her  industrial  undertakings  run  on
 ‘y-operative  basis,  which  have  been
 franted  licences  under  the  Industries
 (evelopment  and  Regulation)  Act  by
 the  Central  Government  yearwise  and

 te.wise  since  the  commencement  of
 First  Five  Year  Plan;

 (b)  whether  exemptions  like
 Theome-Tax  etc,  are  given  to  these
 °S-operative  factories;  and

 (c)  the  pattern  of  financial  assist-
 *hee  which  is  given  to  them?

 The  Minister  of  Commerce  and
 Ikgustry  (Shri  Lal  Bahadur  Shastri):
 (4)  A  statement  is  laid  om  the  Table

 the  Sabha,  [See  Appendix  Vil,
 Shnexure  No.  66).
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 (b)  Broadly  speaking,  the  income  of
 a  Co-operative  Society  is  exempt
 from  income-tax  under  section  14(8)
 of  the  Indian  Income-Tax  Act,  i822.
 Similarly,  under  section  14(4)  of  the
 said  Act,  tax  is  not  payable  by  an
 assessee  who  is  a  member  of  a  Co-
 operative  Society  in  respect  of  any
 dividends  received  by  him  from  the
 Society.

 (c)  Central  assistance  to  Co-
 operative  sugar  factories  is  in  the
 nature  of  loans  to  State  Governments
 to  enable  them  to  contribute  to  the
 share  capital  of  Co-operative  sugar
 factories.  According  to  the  present
 pattern  of  assistance,  Central  assist-
 ance  upto  a  maximum  of  Rs.  45
 lakhs  per  factory  is  given  subject  to
 a  matching  contribution  from  promo-
 ters  and  members  of  these  Co-opera-
 tive  enterprises,

 In  so  far  Co-operative  Spinning
 Mills  are  concerned,  assistance  is
 given  from  the  Cess  Fund  to  the  State
 Governments  for  participation  in  the
 share  capital  of  such  spinning  mills.

 Import  of  Czech  Films

 4285.  Shri  Chandak:  Will  the
 Mimster  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  a  heence  for  Rs.  50,000
 hag  been  granted  for  the  import  of
 90,000  feet  of  Czech  exposed  films
 during  October,  958  to  March,  ‘1959;

 (b)  whether  the  length  of  films  is
 calculated  on  the  basis  of  37  Naya
 Paise  per  running  foot;  and

 (c)  the  length  of  Czech  film  to  be
 imported  during  the  pericd  April-
 September,  9597

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):

 75840

 (e)  No  licence  is  proposed  to  be
 issued  during  the  period  April-
 September,  1989,

 Manufacture  of  Watches

 om,  {  one  s  M.  Banerjee:
 Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  what  are  the  names  of  six  firms
 whose  proposals  are  attractive  for  the
 manufacture  of  watches  in  India;

 {b)  whether  Government  have
 considered  the  location  of  such
 factoriés;  and

 (c)  what  tres  are  now  under
 contemplation?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahador  Shastri):
 {a)  to  (c).  It  is  too  early  to  name
 the  firms,  as  their  schemes  are  under
 consideration.  Location  also  will  be
 decided  by  the  parties  concerned  after
 government  have  accorded  approval
 to  any  of  their  schemes,

 Electric  Meters

 4287.  Shri  Aurobindo  Ghosal:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  electric  meters  are
 manufactured  in  India;  and

 (b)  if  not,  what  steps  have  been
 taken  to  manufacture  the  same?

 (a)  A.  C.  single  phase  electricity  house
 service  meters  are  at  present,  manu-
 factured  in  India.

 (b)  The  targets  of  production  by
 1960-61  for  single  phase  meters  is
 l  million  nos,  and  1,15,000  nos.  (both
 Per  annum)  for  polyphase  meters.
 There  are  at  present,  five  firma  manu-
 facturing  single  phase  house  service
 meters  with  a  total  capacity  of  3,34,000



 (b)  af  so,  what  is  ther  number?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  All):  (a)  and  (b)  The
 information  ig  not  available

 Fertilizer  Factory  in  Andhra  Pradesh

 4289,
 {

 Shri  Rami  Reddy:
 Shri  E  Madhusudan  Rao:

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state’

 (a)  whether  the  Technical  Com-
 muttee  appomted  by  the  Centre  to
 advise  a  suitable  place  for  the  location
 of  a  Fertilwer  Factory,  has  visited
 Andhra  Pradesh  during  this  month,

 (by  uf  80,  whether  they  have  sub-
 mntted  their  report  in  regard  to  the
 location  of  the  factory  m  Andhra
 Pradesh,

 (c)  the  recommendations  of  the
 Committee,  and

 (d)  the  action  taken  thereon  by  the

 Industry  (Shri  Lal  Bahadur  Shestel):
 (a)  to  (d)  The  Technical  Committee
 has  not  so  far  submitted  any  report

 cf
 |  s  F  f

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  Commerce  ani
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No  suggestion  for  the  publication

 publication  of  the  Red-Book  contain-
 ing  six-monthly  import  policy  in
 Hind.

 (b)  The  suggestions  were  examined
 but  76  was  not  found  possible  to
 accept  them

 National  Programme  of  Music

 489  Shri  L  Achaw  Singh:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state

 (a)  the  expenditure  incurred  in
 connection  with  the  National  Pro-
 gramme  of  Music  during  l958-59  by
 All  India  Radio,  and

 (b)  whether  the  programme  will
 continue  during  the  next  year?

 The  Minister  of  Information  and
 (Dr,  Keskar):  (a)  and

 (b)  The  National  Programme  of
 Muse  has  become,  an  established
 feature  of  "AIR,  programmes,  It  is
 not  feasible  to  calculate  the  precise
 figure  of  expenditure  on  it  es  it  forms
 an  integral  part  of  the  entire  pro-
 gramme  expenditure  of  all  the
 Stations  of  AIR  which  relay  the
 programms,
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 4293,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Labour  and  Employment
 and  Planning  be  pleased  to  state:

 (a)  the  number  of  cases  filed  before
 Conciliation  Officers  (Central),  I  and
 II  at  Dhanbad  during  the  year  1958;
 and

 (b)  the  number  of  cases  in  which
 negotiations  failed  during  the  same
 period?

 The  Deputy  Minister  of  Labour
 (Shri  Abla  All):  (a)  Conciliation
 Officer  (Central)  I—32  cases;  Con-
 eiliation  Officer  (Central)  II—259
 cases.

 (b)  95.

 Class  IV  Employees

 4294.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  steps
 are  being  taken  to  replace  the  present
 system  of  employing  Class  IV  em-
 ployees  (peons  and  Jamadars)  in  the
 Central  Government;

 (b)  if  so,  how  the  matter  stands
 and  the  number  of  persons  involved;

 (९)  what  are  the  broad  features  of
 the  proposed  scheme;  and

 (d)  what  steps  are  proposed  to  be
 taken  to  properly  utilise  the  present
 employees  by  making  them  useful  for

 other  suitable  jobs  in  the  Government
 offices?

 The  Frime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahsrial
 Nehru):  (a)  to  (c).  The  existing
 system  of  peons  in  personal  attend-
 ance  on  officers  or  separately  attached

 The  new  system  is  being  tried  in
 the  Ministry  of  Commerce  and  Indus-
 try,  the  Ministry  of  Defence  and  the
 Planning  Commission.  It  will  be
 extended  elsewhere  also,  but  the
 scattered  nature  of  several  officers  is  a
 handicap,

 (6)  In  these  three  organisations,
 the  strength  of  messengers  is  76  less
 than  the  strength  of  669  jamadars  and
 peons  admissible  according  to  the
 prescirbed  scale.  There  has  been  no
 retrenchment  and  none  is  intended.
 Reduction  has  been  secured  by  keep-
 ing  vacancies  unfilled  and  by  diverting
 surpluses  to  where  messengers  were
 needed.

 Use  of  Fraudulent  Weights  by
 Hawkers  in  Delhi

 4295.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 hawkers  purchasing  waste  paper  in
 Delhi  cheat  the  public  by  using
 fraudulent  weights  and  measures;  and

 (9)  xf  50,  what  steps  are  being  taken
 against  such  persons?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  Sustained  efforts  are
 made  by  the  Inspectorate  of  Weights
 and  Measures  of  the  Delhi  Adminis-
 tration  to  prevent  use  of  fraudulent
 weights  and  measures.  Under  the
 law,  every  weight  or  measure  or  mea-
 suring  instrument  used  in  trade  must
 be  verified  and  certified  by  an  Inspec-
 tor,  It  is,  however,  difficult  to  enforce
 compliance  with  the  law  in  the  case



 (क)  क्या  मेसर्स  एटलस  साइकिल

 इंडस्ट्रीज  लिमिटेड  सोनीपत  कुछ  पुजे  भौर
 मशीनरी  विदेश  से  भायात  कर  रहे  है  ,

 (ख)  यदि  हां,  तो  क्या  उनके  भझायातकर्ता
 प्रभिकंता  मेसस  यूनियम  कमशियल  कम्पनी,  रे
 औरंगजेब  लेन,  नई  दिल्‍ली  है  ,

 (ग)  यदि  हा,  तो  क्‍या  एटलस
 साइकिल  इन्हस्ट्रीज  के  महा-प्रवच्धक  यूनियन
 कम्मशियल  कम्पनी  के  भी  मालिक  है  ,  भौर

 (घ)  यदि  हा,  तो  क्या  ऐसा  प्रबन्ध
 कम्पनी  सम्बन्धी  कानून  के  अनुसार  है  ?

 बाणिज्य  तथा  उद्योग  मंत्री  (भी  साल

 बहादुर  शास्त्री):  (क)  जी,  हा  1

 (@)  भौर  (ग).  इस  समय  जानकारी
 उपलब्ध  नही  है  ।

 (थ)  प्रश्न  ही  नहीं  उठता  q

 Prices  of  Atlas  Cycles

 on.{  =
 8.  M,  Manerjee

 Will  the  Minster  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  cost  of  a  bicycle  manu-

 a
 Mjs  Atlas  Cycles  Indus-

 क  Sonepat,  is  Rs  65  per
 bicycle;  and

 (a)  and  (b).  Government  have  no
 information  about  the  present  cost  of
 production  of  bicycles

 eens  70 by  Mis.  Atlas  Cycles  Industries
 Sonepat.

 Steel  Quota  for  Mis.  Atlas  Cycles
 Industries  Ltd.

 Shri  §.  M.  Banerjee:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mijs.
 Atlas  Cycles  Industries  Ltd,  Sonepat
 have  not  submitted  their  returns  for
 steel  quota  to  Government  for  the
 last  5  or  6  months,

 (b)  whether  it  2s  also  a  fact  that
 the  returns  submitted  by  them  previ-
 ously  for  the  last  6  years  contain
 some  wrong  entries,  and

 (c)  uf  so,  whether  Government
 propose  to  institute  an  enquiry  in  the
 matter?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (९)  Messrs.  Atlas  Cycle  Indus-

 tries  Ltd,  Sonepat  did  not  seng  the
 usual  Steel  Processing  Industry
 returns  to  the  Development  Wing  of
 this  Ministry  for  steel  allotment:
 made  to  them  from  the  Central  Steel
 Processing  Industries  quota,  for  the
 last  few  months  In  the  returns  sub-
 mitted  by  the  firm  im  the  past  there
 were  certam  discrepancies  in  the
 entries  which  were  brought  to  the
 firm's  notice  and  which  they  subse-
 quently  rectified.  Government  do  not
 consider  it  necessary  to  institute  an
 enquiry  into  the  matter.
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 Year  Rupees

 7953  «  2, 19,673' 86 86
 7954  *  27704 37 37
 7955  9:36,890°  74
 7956  +  ‘979,221°69
 7957  *  339174  ७7

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 introduce  a  scheme  of  compulsory
 savings;  and

 (b)  if  so,  at  what  stage  the  proposal
 is?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  (a)  Yes  Sir.

 (b)  At  the  last  meeting  of  the
 National  Council

 decided  that  the  question  be  examined
 in  some  detail.  Accordingly,  a  study
 of  possible  lines  of  action  will  now
 be  undertaken.

 Employment
 and  Planning  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  700  on  the  8th  December,  958
 and  state:  -

 (a)  whether  a  review  is  available  of
 the  Working  of  the  6  units  where
 workers’  participation  in  management
 was  introduced;

 (b)  if  not,  when  it  will  be  available;
 (९)  whether  more  units  have  come

 under  the  scheme;  and
 (d)  if  so,  details  thereof?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  No.
 (b)  As  the  scheme  is  still]  at  a

 preliminary  stage  it  is  too  early  to
 conduct  the  review  of  its  working.

 (e)  and  (d).  Two.  Shree  Digvijay
 Cement  Co,  has  set  up  Joint  Manage-
 ment  Council.  Hindustan  Insecticides
 (P)  will  be  expanding  the  functions
 of  the  Works  Committee  to  meet  the
 requirements  of  the  Joint  Management
 Council,

 Industrial  Estate,  Mangalore
 acer.  Shri  Achar:  Will  the  Minister

 of  Commerce  and  Industry  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  2527  on  the  3lst
 March,  1959,  and  state:

 (a)  whether  the  place  and  site  for
 locating  an  Industria]  Estate  near
 Mangalore  in  South  Kanara  District
 of  Mysore  State  have  been  selected;

 (b)  if  so,  the  name  of  the  place  and
 the  extent  of  the  site  selected;  and

 (९)  when  the  work  will  begin  and
 the  approximate  time  it  would  take
 to  complete  the  works  and  start  the
 estate?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 (b)  A  site  covering  779  acres  has
 been  secured  by  the  State  Govenment
 in  the  villages  of  Khadri  and  Padayu
 near  Mangalore.
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 by  the  maladie  Py  May  Ie  end  ‘s
 kely  to  be  completed  dufing  the

 (a)  whether  the  services  of  76
 Indian  engineers  employed  by  Steel
 Rolling  Mills  at  Ywama  (Burma)  have
 been  terminated  by  the  Burmese
 Government;  and

 (b)  if  so,  Government's  reactions

 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  Our  Embassy
 at  Rangoon  have  not  been  able  to
 confirm  this  information.  They  have
 stated  that  the  Indian  General
 Manager  of  the  Steel  Mill  gave  notice

 Government  of  Burma  also  gave  him
 three-month  notice  of  the  termination
 of  his  contract,  There  is  no  infor-
 mation  as  yet  about  any  other  Indian
 engineers  being  affected.

 Labour  Appeliate  Tribunal

 med
 et

 AB  Singhs
 ‘Gupta:

 Will  the  Minister  of  Labour  and
 Employment  and  Planning  be  pleased
 to  state:

 (a)  whether  it  is  8  fact  that  the

 Tribunal  which  was  abolished  in  ‘1956;
 and

 (b)  if  so,  the  reasons  therefot?

 ‘MAY  S  i880  Written  Answers

 on  the  increase  and  suggested  ister~
 alia  that  Appeal  Tribunals  may  be  set
 up.  Pa

 i
 Financial  Assistance  to  Universitics

 405.  Shri  Narasimban:  Will  the
 Prime  Minister  be  pleased  to  state  the
 amount  given  by  the  Atomic  Energy
 Department  Institution-wise  in  1988-89
 by  way  of  financial  assistance  to  uni-
 versities  and  other  scientific  institu-
 tiong  on  research  projects?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawnharlal
 Nehru):  The  details  of  the  amount  are
 given  below:—

 Ra

 @  Andhra  University,  Waltair  Bort
 (2)  Bengal  Engineering  College,

 as tT
 (3)  Bombay  University,  Bombsy  ‘16,
 (4)  Bose  Insntute,  Calcutta.  945677
 (5)  Delhi  University,  Delhi  35,954

 D.S.B.  Government  College,
 Ors  ‘  32,898
 (7)  Associanon  for  the

 Culnvation  Science,  Cal-
 ‘5430

 Indian  Institute  of  Science,
 anealore  18,094,
 (9)  Madras  University,  Madras  6,063
 (10)  National  Chemical  Le

 boratory,  Poona  .  73०25
 qa

 a
 Panjab  University,  Chan-

 5.562
 (72)

 Physical  Research
 Labora-

 tory,  74450
 (3)  Rogrkee  University,

 25775
 a  Saha  Institute  of  Nuclear

 ysics,  Calcutta  42,123,
 (as)  ‘Ta  Insntute  of  Funde-

 7977

 ५  Oni noe  i Ra  =
 of Cal-

 13,092,
 aD  Wilson  College,  Bombay  45733

 TOTAL
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 Nepali  Programme
 an08,  Shri  Manzen:  Wil)  the  Minw-

 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whe'her  there  is  a  proposal  to
 have  8  programme  in  Nepali
 other  than  the  present  5  minute
 Gorkhali  programme;

 (by  sf  so,  whether  it  is  a  fact  that
 the  staff  for  the  same  has  been  select-
 ed;  and

 (c)  if  so,  by  whom  and  what  proce-
 dure"was  followed  in  that  selection?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  It
 is  proposed  to  start  a  programme  मा
 Nepali  in  the  External  Services;

 (b)  and  (c).  The  staff  for  the  pro-
 gramme  is  be  selected  in  consulta-
 tion  with  our  ibassador  in  Nepal.

 Steel  Requirements
 4307.  Shri  Subbiah  Ambalam:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  Government  propose
 to  conduct  an  expert  survey  in  regard
 to  steel  requirements  of  the  various
 engineering  industries  in  the  coun-
 try  both  in  the  public  and  private
 sectors;  and

 (b)  xf  so,  whether  it  will  be  done
 before  the  end  of  the  Second  Five  Year
 Plan  period?

 The  Minister  of  Commerce  and
 Industry  (Shri  La!  Bahadur  Shastrh:

 (a)  and  (b)  Government  do  not
 at  present  propose  to  conduct  an
 expert  survey  of  the  steel  require-
 ments  of  the  various  engineering  in-
 dustries  in  the  country.  द

 wey  और  काइमौर  में  स्थापित
 किये  जाते  |, उ  उद्योग

 ४३०८.  बीमो  हम्स  चेएता:
 बाखिल्य  तथा  सोग  मंत्री  यह  बताने  कौ
 कृपा  करेंगे  कि:
 1S(Ai)  LSD—4

 (क)  हितीय  पंचवर्षीय  योजना  में
 उद्योगों  &  लिये  नियत  की  गई  राशि  में  से
 कितनी  घन  राशि  जम्मू  बौर  काहमीर  राज्य
 को  दी  गई  है;  भौर

 (ख)  द्वितीय  पंचवर्षीय योजना  काल
 में  कैन्द्रीय  सरकार  की  सहायता  से  जम्मू  शौर
 कादमीर  राज्य  में  मध्यम  कोटि  के  भथवा  बड़े

 ह

 के  कितने  उद्योग  स्थापित  किये  जा
 रहे?

 बारिक्य  तथा  उद्योग  मंत्री  (भो  लाल

 बहादुर  शास्थो <  (क)  शौर  (ख).  जानकारी
 एकत्र  की  जा  रही  है  और  यथा  समय  सदन
 की  मेज  पर  रख  दी  जाएगी  |

 -Kidnapping  of  Indian  by  Pakistani
 Troops

 43i0.  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
 whether  it  is  a  fact  that  an  Indian
 villager  collecting  fuel  and  wood  in
 Faizjatila  was  kidnapped  by  Pakis-
 tam  troops  on  the  9th  April,  19597

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  According  to  a  report  from
 the  Assam  Government,  a  boy  who
 went  to  cut  firewood  from  Fauzalitil-
 la  has  recently  been  kidnapped  by
 Pakistanis.

 Pakistani  Intruder

 43li,  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  a  Pakistani  intruder
 jumped  in  Upper  Bari  Doaba  Canal
 (Lahore  Branch)  when  he  was  chal-
 lenged  by  two  P.A.P.  men  and  tended
 to  attack  with  a  knife  when  chased;
 and

 (b)  if  so,  full  fact  of  the  case?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial-
 Nehru):  (a)  and  (b).  The  Govern-
 ment  of  Punjab  have  been  addressed
 for  a  report,  which  is  awaited.
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 ॥... ड  Festival  of  ALE.

 aais.  £  Shet  8.  4.  Monat
 ton  P.  0,  Deb:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (६)  the  amount  spent  on  the  drama
 festival  of  All  India  Radio  which  is
 being  held  in  New  Delhi  at  present;
 aad

 (b)  the  income  from  the  sale  of
 tickets?  नि

 Tne  acvam  income  trom  ‘ine  whe  vi

 Border  Incident
 43l4.  Shri  P.  C.  Borooah:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  was  firing
 22nd  April,  959  from  Pakistan  side
 on  Indian  Border  Police  patrol  near
 Ponban,  Assam;  and

 (b)  the  number  of  casualties  if  any
 and  the  action  taken  in  the  matter?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial-
 Nehru):  (a)  and  (b).  <A  report  has
 been  called  for  from  the  State  Gov-
 ernment,  which  is  awaited.

 Goanese  Deported  to  Gon

 43l5.  Shri  P.  C.  Borooah:  Will  the
 Prime  Minister  he  pleased  to  state:

 (a)  the  number  of  Goanese  who
 were  deported  from  Indian  territory

 Written  Answers  35854

 to  Goa  for  their  anti-Indian  activities
 dufing  the  year  1958-59;  and

 (b)  whether  eny  protest  was  made
 thyOugh  the  Arab  Embassy  to  the
 Portuguese  Government?

 The  Prime  Minister  and  Minister  ef
 External  Affairs  (Shri  Jawaharilal-
 Nehru):  (a)  and  (b).  During  1958-59
 thirteen  persons  were  deported  to
 Gee  and  Daman  for  =  variety  of
 reAsons.  We  did  not  consider  that
 anY  purpose  would  be  served  by,  pro-
 tefting  to  the  Portuguese  about  the
 activities  of  these  people.

 minimum  Wages  of  Workers  in  Sugar
 Factories,

 43i6.  Shri  8.  L.  Saksena:  Will  the
 Minister  of  Labour  and  Employment
 ह...  Pleased  to  state  the  minimum
 wages  of  workers  in  the  Sugar  fac-
 toties  in  each  State  in  the  crushing
 season  1958-597

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  The  information  is
 not  available.

 Import  Policy

 43I7.  Shri  Hem  Barua:  Will  the
 Minister  of  Commerce  and  Industry
 pe  pleased  to  state:

 (a)  whether  the  impact  of  the  res-
 tfictive  import  policy  on  our  economic
 and  industrial  production  during  the

 ne
 year  has  so  far  been  evaluated;

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Commerce  and
 Jodastry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.  But  the  broad  picture
 of  the  relationship  between  the  import
 policy  and  industrial  production  is
 plways  kept  under  review  while  for-
 saulating  the  import  policy  from  time
 to  time.

 (b)  Does  not  arise.
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 Marble  Flooring  in  M.P.s  Bungalows
 ate.  Shri  T.  B.  Vittal  Rao:  Will  the

 (a)  the  number  of  M.P.s  Bungalows
 in  which  marble  flooring  was  done  in
 I958-54;

 (b)  whether  work  was  done  depart-
 mentally  or  through  contractors;

 (c)  cost  of  marble  flooring  per
 oungalow;

 (d)  whether  the  work  was  checked
 up  when  reflooring  work  was  going
 on;  and

 (e)  whether  the  work  was  done
 according  to  specification?

 The  Minister  of  Works,  Housing  &
 Supply  (Shri  K.  C.  Reddy):  (a)  to
 (e).  No  ‘marble  flooring’  was  done  in
 any  of  the  MP  bungalows  during
 1958-59,  Mosaic  flooring  was,  how-
 ever,  taken  up  in  some  bungalows.

 Due  to  normal  wear  and  tear  in
 several  MP.  bungalows,  the  floors
 needed  replacement/renewal  and  as
 such,  during  ‘1958-59,  the  flooring  of
 30  bungalows  was  renewed  by  mosaic
 floor  (using  marble  chips)  A  state-
 ment,  showing  the  bungalows  where
 mosaic  flooring  was  done  and  the
 cost  of  the  work  in  each  house,  is
 laid  on  the  Tab'e  of  the  Sabha  [See
 Appendix  VIII,  annexure  No  67]
 The  cost  of  the  work  carried  out  in
 each  bungalow  is  different,  as  the
 number  of  rooms  in  each  bungalow,
 where  reflooring  was  done,  was  diffe-
 rent.

 2.  The  work  in  question  was  award-
 ed  on  contract  after  call  of  competi-
 tive  tenders.  While  the  work  was  in
 progress,  it  was  frequently  inspected
 by  the  Central  Public  Works  Depart-

 Motion  for  i956
 Adjournment

 3.  No  complaint  has  so  far  been
 reteived  about  the  quality  of  refloor-
 ing  done  in  the  bungalows.  There
 were  a  few  demands  for  polishing  of
 the  floors  from  some  of  the  MPs
 and  these  were  attended  to  by  the
 Central  P.W  D.

 at  hes.
 .

 MOTION  FOR  ADJOURNMENT
 Waren  sHorTacr  mm  Data

 Mr.  Speaker:  There  is  an  adjourn-
 ment  motion  which  has  been  standing
 over  since  yesterdav.  The  hon.  Minis-
 ter  of  Health.

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  the  Ministry  of  Health
 have  received  the  following  further
 information  from  Shri  R.  S.  Mehta,
 Chief  Engineer,  Delhi  Municipal:Cor-
 poration  I  am  reading  his  statement.

 “The  scarcity  of  water  experien-
 ced  in  certain  parts  of  the  city
 during  the  last  two  or  three  days
 is  an  annual  feature  and  not  the
 result  of  a  deficiency  of  water  in
 the  river  or  in  the  pumping  ar-
 rangements  at  Wazirabad.  The
 difficulty  has  arisen  because  of  a
 suddenly  increased  demand  and
 the  consequent  drop  in  the  pres-
 sure  in  the  mams  That  has  been
 an  annual  feature  in  the  months
 of  May  and  June  during  the  last
 7  or  है  years  In  view  of  this
 difficulty  we  have  found  it  neces-
 sary  to  stop  water  supply  between
 the  hours  of  l0  pm,  and  430
 AM.  80  as  to  keep  better  pressure“
 during  the  other  supply  hours,  as
 in  previous  years

 As  a  result  of  the  hot  weather
 conditions  the  demand  for  water
 increased  by  5  to  20  per  cent
 result  of  this  increased  demand  is
 that  in  the  morning  from  6  a.m.
 to  §  am  and  in  the  evening  from
 §  to  8  pm,  the  hours  of  peak
 demand,  adequate  pressure  ¢an-
 not  be  maintained  in  the  mains
 and  the  water  is  not  able  to  rise
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 up  water.  There  are  other  proposals

 the  hon.  Minister  to  make  a  statement
 tomorrow.

 Shri  Ss.  M.  Banerjee:  I  have  to  sub-

 the  difficulty  for  this  month  and  es-
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 may  वेश  them  know  on  what  poin.s
 they  would  like  to  have  further  cia.-

 adjournment  motions  are

 Shri  8.  M.  Bamerjee:  About  -he
 Calling  Attention  Notice......

 pass  on  chits,

 Morar}i  Desai):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Audit  Report,
 i959  (Posts  and  Telegraphs)  under
 Article  5()  of  the  Constitution  and
 the  Appropriation  Accounts,  1957-58
 [Placed  in  Library.  See  No,  LT-430/
 59].

 Auprr  Report  anp  APPROPRIATION
 Accounts,  Ramways

 Shri  Morarji  Desai:  I  beg  to  lay  on
 the  Table  a  copy  of  each  0:  the  fol-
 lowing  papers:—

 (l)  Audit  Report,  Railways,  1958.
 under  Article  5l(])  of  the
 Constitution,  [Placed  in

 MAT  8  I9%y  ind  om  tha  Table  79962

 Library.  See  No,  LiT-I¥3I/
 89}.

 (2)  Appropriation  Accounts,  Rail-
 ways,  for  ‘1057-56,  ह...  I—
 Review,  [Placed  in  Library.
 See  No,  LT-432/50].

 (3)  Appropriation  Accounts,  Rait-
 ways,  for  1957-58,  ह]  D—
 Detailed  Appropriation  Ac-
 counts,  [Placed  in  Library.
 See  No.  1488/59).

 (4)  Block  Accounts  (including
 capital  statements  comprising
 the  Loan  Accounts),  Balance
 Sheet  and  Profit  and  Loss
 Accounts,  Railways,  1957-53,

 (Paced  tt  Library.  See  Ha.
 LT-434/59]}.

 ास  Report  or  Law  Costaasion

 The  Minister  of  Law  (Shri  A.  K.
 809):  I  beg  to  lay  on  the  Table  a
 0१5७७  of  the  Tenth  Report  of  the  Law
 ९  20n  on  the  Law  of  Acquisi-

 as
 and  Requisrtioning  of  Land,

 seced
 in  Labrary,  See  No.  LT.435/

 i.

 BLporr  or  CoMMIssionga  FoR  LINGUIS-
 mic  Mnvonrrms

 The  Minister  of  State  in  the  Minis-
 ty  of  Home  Affairs  (Shri  Datar): ?  beg  to  lay  on  the  Table,  under  पिन
 cl,  350B(2)  of  the  Constitution,  a
 SSpy  of  the  Report  of  the  Commis-
 Signer  for  Linguistic  Minontes  for Tt.  period  30th  July,  957  to  lst  July,
 lfsg.  [Placed  in  Library.  See
 No.  LT-436/59).

 Riuponr  or  ADMINISTRATIVE  VIGILANCE
 Division

 Shri  Datar:  I  beg  to  lay  on  the  Table
 8  copy  of  the  Report  of  the  Adminis-
 Tanve  Vigilance  है ० ८).  for  the

 from  the  Ist  April,  958  to  the
 sod at  December,  1058,  [Placed  in

 ry.  See  No,  LT-437/60}.



 I  Papers
 #63  laid  on  the  Table  =

 Norzrrcarrions  wnpsr  Exriovass’
 Parovinent  Fonps  Act

 The  Deputy  Minister  of  Labour  (Shri
 Abla  All):  I  beg  to  lay  on  the  Table,
 under  sub-section  (2)  of  Section  4
 of  the  Employees’  Provident  Funds
 Act,  ‘1952,  &  copy  of  each  of  the  fol-
 lowing  Notifications:—

 (i)  G.BLR.  No.  04  dated  the  7th
 February,  ‘1959,  making  cer-
 tan  further  amendment  to
 the  Employees’  Provident
 Funds  Scheme,  1962.

 (ii)  G.S.R.  No.  399  dated  the
 4th  April,  1959.

 (ini)  GS.R.  No.  400  dated  the  4th
 April,  ‘1959,  making  certain
 amendment  to  the  Employees’
 Provident  Funds  Scheme,
 1952.  [Placed  in  Library.  See
 No,  LT-438/59].

 Shri  Narayanankutty  Menon
 (Mukandapuram):  Sir,  may  I  point
 out  that  the  notifications  were  issued
 long  before,  and  the  hon.  Minister  is
 coming  before  the  House  almost  on
 the  last  day  of  the  session.
 During  Question  Hour  a  lot  of
 promises  have  been  given  about
 the  road  transport  industry  and  the
 workers  therein.  Now,  the  notifica-
 tion  covers  hardly  25,000  workers  and
 there  are  also  a  large  number  of
 workers  in  the  industry  who  are  not
 covered.

 Shri  Abid  Ali:  I  will  look  into  this
 and  will  place  the  details  before  the
 House  tomorrow.

 Mr,  Speaker:  They  say  there  is  delay
 In  placing  the  notifications  here  and
 that  they  cover  only  a  portion  of  the
 workers.

 Shri  Abid  Ali:  That  was  not  the
 purpose  as  the  hon.  Member  assumes.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 T  could  not  follow.

 Mr.  Speaker:  Hon.  Members  will
 Tead  it  and  follow  it  up  in  the  next
 session.

 VAISAKHA  18,  I88  (SAKA)Estimates  Committee  19864,

 Shri  Abid  Ali:  All  these  workers
 who  are  in  transport  and  who  are
 coverable  by  the  Act  have  been  cover-
 ed.

 Mr.  Speaker:  I  cannot  allow  a  dis-
 cussion  when  a  statement  is  laid  on

 the  Standing  Labour  Committee  of
 Bombay  decided......

 Mr,  Speaker:  I  am  not  going  to
 allow  an  enlargement  of  the  scope  of
 any  particular  proceeding  here.  There
 are  a  number  of  opportunities  for
 hon.  Members  to  raise  such  points.

 Shri  Tangamani:  This  is  the  fag-end
 of  the  session  The  point  about  the
 road  transport  workers  has  already
 been  discussed,  and  the  notification
 covering  them......

 Shri  Dasappa  (Bangalore):  I  beg  to
 lay  on  the  Table  a  copy  of  each  if
 the  Minutes  of  the  sittings  of  the
 Estimates  Committee  relating  to  the
 Thirty-third;  Thirty-eighth;  Thirty-
 ninth,  Porty-frst  and  Forty-sixth:
 Forty-ninth,  Fifty-fourth  and  Fifty-
 seventh;  Fifty-fifth;  Fifty-eighth  and
 Fifty-ninth  Reports.



 the  805  (Twelfth  to  Fourteen-
 of  the  Committee  on  Absence  cf

 Members  from  the  Sittings  of  the
 held  during  the  Seventh

 32.00  hrs.
 PUBLIC  ACCOUNTS  COMMITTEE
 NINETEENTH  AND  TWENTIETH  ह: +......... छ

 Dr.  ९,  Subbarayan  (Tiruchengode)
 I  beg  to  present  the  following  Reports
 of  the  Public  Accounts  Committee,
 1958-59  —

 Qa)  Nineteenth  Report  on  the
 working  of  the  Coal  Mines
 Safety  and  Conservation
 Fund

 (u)  Twentieth  Report  on  the

 ‘MAT  1pte  i

 ‘12208  bre,

 CORRECTION  OF  STATEMENT  BY
 MINISTER

 1221  ह... क

 DISCUSSION  RE  SITUATION  IN
 TIBET

 Mr.  Speaker:  Shri  Khadilkar

 Shri  Braj  Eaj  Singh  (Firozabad;:
 What  is  the  time  allotted  for  dis-
 cussion?  Up  to  what  time  will  it  go
 on?

 Mr.  Speaker:  The  time  allotted  is
 24  hours  It  is  now,  say,  &  quarter
 past  twelve  The  discussion  has  to
 conc.ude  by  a  quarter  to  three

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  Does  it  mean  that  20  or  so
 minutes  more  at  the  end,  for  the  non-
 official  business,  will  be  given?

 Mr.  Speaker:  Yes  That  would  not
 be  cut  Hon  Members  are  aware  that

 Nehru): I  do  not  wish  to  wke  too
 much  time  of  the  House  20  minutes
 will  be  ample  for  me.
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 said  about  the  question  of  autanomy

 distinct  nationality,

 with  the  same  brush  so  far  as  the
 Chinese  Press  is  concerned.  At

 matter  over.  I  felt  that  it  wo
 have  been  proper  and  I  fervently
 hoped  that  China  would  accept  tne

 a  vicious  nature,  Tibetan  issue  would
 be  lifted  up  and  taken  on  a  diploma-
 tic  level.  But  unfortunately,  it  seems
 that  the  diplomatic  channels  are  still

 ralbes  and
 students’  rallies  all  over  China  where
 the  munds  oc  the  peopie  and  of  .he
 younger  generation  are  being  poison-
 ed  against  our  country.

 I  want  to  kow  what  we  have  done
 coucerning  Tibet.  Have  we  taken
 some  new  line?  Have  we  nof  stated
 in  1949-50.  what  we  are  stating  today,
 or,  are  We  stating  some.hing  else  tnat
 we  had  not  communuicaced  before?
 This  is  the  question.  Therefore;  I
 would  lke  to  point  out  what  we
 frankly  told  before  and  what  we  are
 saying  about  the  Tibetan  uprising
 now.  There  are  several  charges;  I  do
 not  want  to  repeat  them  here,  They
 have  been  answered  by  our  Prime
 Munster  ॥  a  most  dignified  and  res-
 trained  manner,  The  Prime  Minister
 knows  fully  well  that  mm  our  country,
 though  Government  can  decide,  and
 even  the  Prime  Minster  can  say
 something,  but,  as  it  was  sald  once
 upon  a  time  by  Roosevelt,  perhaps  the
 Government  can  remain  neutral,  but
 people  cannot  remain  neutral.  They
 muke  up  their  decisions.  It  is  a  vital
 moral  issue.  All  the  minds  cannot  be
 just  controlled.  In  this  country,  you
 cannot  switch  off  and  switch  on  the
 propaganda  machine,  as  is  being  done
 in  China.  It  is  most  unfortunate.

 For  instance,  take  the  case  of  in-
 terference.  I  was  astounded  to  read
 it—a  most  fantastic  charge-and  I



 jail.  Whale  we  were  in  ‘1982,
 an  our

 selng  grnenee
 yard,  behind  a

 wall,  a  young  was  mercilessly

 stone?  Are  we  to  be  inhibited  hence-
 forward  when  we  are  dealing  with
 our  neighbour  with  a  different  system
 of  Government?  While  we  deal  with
 the  propiems  like  Algeria  and  the
 Algerian  Government  m  exile  do  we
 not  openly”  take  sides?  Their  Prime
 Minister  was  here  and  he  was  received
 by  our  Prime  Minister  as  well  as  our
 people.  Our  relations  with  France  are
 not  in  any  way  hostile.  We  have
 expressed  our  views  about  Central
 Africang  and  the  sort  of  terror  prac-

 Tibet  is  concerned,  is  it  proposed  that
 India  should  watch  the  events  in
 Tibet  considering  that  it  is  a  military
 problem  and  a  domestic  problem.  As
 Robespierre,  one  of  the  French  Revolu-
 tion  leaders,  said,  China  can  send  mis-
 sionarjes,  though  they  are  not  wel-
 came,  with  guns  and  settle  that  affair
 Can  we  adopt  that  attitude?  Is  it
 consistent  with  our  policy?  What  is
 our  policy?

 T  would  just  not  Ike  to  go  over  all
 the  statements  and  communications

 of  China,  But  I  would  just  point  out
 what  we  have  stated  there  and  what
 the  people  of  Tibet  fee]  about  it.  It

 did  they  say  m  that  repredentation?
 They  have  stated  there  that:

 “The  Chinese  claim  Tibet  as  a
 part  of  China.  The  Tibetans  feel
 that  racially,  culturally,  geogra-
 phically,  they  are  far  apart  from
 the  Chinese.  If  the  Chinese
 find  the  reaction

 We  are  also  saying  the  same  thing.
 And  at  that  time,  fortunately,  when
 this  statement  was  submitted  to  the
 United  Nations,  no  suspicion  was  ex-
 pressed  that  there  was,  in  drafting  t,
 some  hidden  hand  under  the  influence
 of  some  foreign  power,  Indian  hand
 behind  it.  This  was  the  voice  of  the
 Tibetan  people  as  it  was  represented  to
 the  United  Nations.  Therefore,  this
 we  accepted,  and  while  carrying  on
 the  negotiations,  we  stated  in  our
 note  of  the  26th  October,  1950:

 “In  the  present  context  of  world
 events,  invasion  by  Chinese  troops
 is  deplorable  and,  in  the  consi-
 dered  judgment  of  the  Govern-
 ment  of  India,  not  in  the  interest
 of  China  or  peace”,
 What  have  we  told  them  today?

 Have  we  changed  today?  We  are
 saying  the  same  thing.

 Of  course,  the  Chinese  reply  was
 very  curt.  They  said:  it  is  entirely  a
 domestic  problem  of  China,

 Again,  when  it  was  a  question  of
 communication.  trying  to  understand
 each  others  problem,  we  stated,  and
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 sted  in  a  very  frank  manner,  that
 the  Government  of  India  was  convinc-
 ed  that  the  problem  could  be  settied
 by  peaceful  negotaation,  adjusting  the
 legitimate  Tibetan  claim  to  autonomy
 within  the  framework  of  Chinese

 party  in  this  land,  has  seriously  ad-
 vocated  the  independence  of  Tibet
 But  certanly  we  want  Tibetan  naople
 assured  freedom  to  shape  their  own
 lives  and  their  own  destiny  We  do
 not  want  to  create  a  new  Himalayan
 cock-pit.  If  Tibet  ७8  declared  indepen-
 dent,  there  78  a  possibihty  of  lots  of
 complications  Do  we  not  realise
 that?  (Shri  Range  Who  said  that’)
 But  at  the  same  tume  we  must  reelise
 that  when  we  relinquished  whatever
 rights  we  had  acquired  after  the  Bri-
 tishers  left—and  I  must  say  we  must
 feel  proud  about  it,  our  Prime  Minis-
 ter  said  “we  do  not  want  to  have  those
 extra-territorial  rights"—-when  we  re-
 lunquushed  them,  we  never  claimed
 anything  mm  return  It  was  a  unila-
 teral  declaration  But  I  am  confident
 that  the  Prime  Minister  would  have
 felt,  while  making  this  moral  gesture,
 that  the  Chinese  would  also  try  to  res-
 pect  the  nghts  of  the  Tibetan  people,
 instead  of  asserting  them  on  the  basis
 of  the  old  title  deeds  of  doub  ful
 value,  title  deeds  which  were  imposed
 on  the  Tibetan  people  by  the  old  feu-
 dal  emperors

 Shri  Surendranath  Dwivedy  (Ken-
 drapara)  They  have  rcspected  them
 by  publishing  maps  wherein  a  portion
 of  India  ig  included  in  China

 Shri  Khadilkar:  I  am  coming  to
 that

 Therefore  it  is  surprising,  and  the
 charge  is  again  repeated  that  we  are
 influenced  by  some  foreign  power
 With  all  the  force  at  my  command,  I
 would  appeal  to  this  House  to  tell  the
 Chinese  people  that  it  is  imsulting,
 because  when  we-got  freedom,  if  we
 take  the  gamut  of  experience  of  the
 last  ten  years  of  our  relationship  with
 China,  in  the  early  period  their  re-
 marks  about  our  Pome  Minister  and

 VAISAKHA  uw  1881  (SAKA)  Situation  ig  Tibet  34872
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 we  must  realise  that  it  38  the  Tibe.an
 People  who  have  created  the  problem
 for  China  Whether  it  is  to  be  dealt
 with  militarily  and  we  are  to  sit  quiet,
 that  8  a  different  matter  altogetuer
 We  cannot  sit  quict  Of  course,  they
 have  a  military  might  They  can  send
 in  divisions  and  say  “we  have  restor-
 ed  peace"—as  it  Is  said  that  you  can
 create  a  desert  by  ruthless  repres-
 sion  and  call  3¢  peace  and  later  on
 you  ca.  build  up  socialism  there  Our
 idea  of  socialism  is  totally  different  I
 am  a  Marasist,  and  Marx.sth  means  the
 highest  type  of  humansm,  If  some-
 body  is  going  to  vulgarise  Marx  sm
 and  parade  over  the  world  a  new  type
 of  slavery,  I  will  never  tolerate  it.
 (Interruption)  Certainly  at  is  not  your
 monopoly,

 Therefore,  so  far  as  Tibet  38  con-
 cerned  who  in  this  country  desires
 that  the  old  relic  of  society  should  be
 preserved  as  a  museum  piece?  I  am
 told—I  do  not  know,  but  I  am  pre-
 pared  to  beleve  it—that  even  the
 young  Panchen  Lama  does  not  want
 to  preserve  that  old  society  He  wants
 to  change  it.  But  he  wants  to  change
 ?t  and  transform  it  with  the  consent
 of  the  people—that  is  the  mam  differ.
 ence—not  with  the  military  machine,
 not  with  the  miltary  strength,  but
 with  the  consent  of  the  people  That



 Chuna  is  deallag  with  anotmer  rrieudiy
 counuy  WOitn  is  no  mi  the  least  um-
 peralst  aud  which  tries  to  crystailse
 tte  relauonship  in  @  positive  way,  a5
 it  a  based  on  Panch  Sheel,  we  get
 this  experience  China  should  realwe
 it  how  we  would  feel  about  it.  That
 must  be  clearly  understood  in  this
 context,  and  if  we  ignore  it  in  a  cer-
 tain  cloudy,  idealistic  thinking,  I  do
 not  think  at  would  benefit  the  world,
 nor  would  it  help  to  consohdate  world
 peace,

 Things  have  come  to  a  pass  where
 we  have  to  face  realities.  Theref_re,
 my  first  submission  is  that  so  far  as
 our  Prime  Minister's  statement  is  con-
 cerned  and  the  Government  of  India
 policy  is  concerned,  we  are  consustent-
 ly  following  this  policy;  and  though
 we  have  given  up  our  extra-territorial
 Tights,  we  have  never  accepted  Chinese
 sovereignty—that  distinction  is  there
 —,  We  have  only  accepted  Chinese
 suzerainty.  We  shal]  accept  it  in  the

 MAY  BR  oO  Situation  im  Tides  बिक

 sentiments;  that  is  their  tradition;  they
 have  nut  grown  up  i  our  nationalist
 tradition  which  is  the  musfortune  of
 inqian  communum,

 Shri  Muhammed  Ellas  (Howrah):
 You  ate  there  to  defend  it!

 Shri  Khadilkar:  Yes,  do  not  worry
 about  ry

 Therefore,  what  I  am  going  to
 on  wus  occasion  need  not  be  taken
 soMmewung  Vnhauvinisuc,  Our  cr
 uun  is  woven  rouud  the
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 An  Hon,  Member:  The  Ganga  comes
 from  the  Humalayas,

 Shri  Khadilkar:  I  would  appeal  to
 the  Chinese  to  give  more  thought  to
 this  aspect  of  the  problem.

 When  I  mention  the  Himalayas;  I
 also  fee]  that  after  the  consoldation
 of  freedom  in  China  there  is  an  area
 of  georgraphical  indecision,  on  our
 border.  We  need  not  bring  it  over  in
 this  controversy.  But  one  thing  is
 certam.  When  they  are  saying  every
 tame  “Oh,  you  are  still  being  influenc-
 ed  by  some  foreign  power”,  we
 must  also  tell  them  that  whatever
 the  British  did  and  whatever  legacy
 they  have  left,  we  accept  it  consistent
 with  our  national  interest.  We  do
 not  want  to  encroach  upon  anybody's
 freedom,  but  at  the  same  time  as  the
 Prime  Minister  said  the  other  day,  we
 will  have  to  judge,  issue  to  issue,  what
 is  to  be  done,  what  is  not  to  be  done,
 from  the  point  of  view  of  our  national
 security.  After  repeated  requests
 these  cartographic  errors,  or  mistakes
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 ५.  #  Discussion  re:

 [Shri  Khadilkar]
 hever  get  dizzy  with  success.  J  would
 appeal  to  the  Chinese  friend:  that  in
 al!  sincerity  we  want  their  friend-
 ship.  But  we  want  their  friendship
 with  honour  and  with  mutual  trust.
 Otherwise  with  mutual  suspicion,
 when  there  are  issues,  they  are  kept
 at  the  background.  When  these  issues
 come  up  before  the  public,  imme-
 diately  forgetting  friendship  if  they

 resist  it  with  alj  the  might  at  our
 cotunand.

 We  are  not  big  because  we  have
 got  a  big  army.  We  have  been  judg-
 ed  in  the  wide  world  by  the  peoples
 of  the  world  because  in  international
 politics  we  have  introduced  a  new  ele-
 ment—that  is  my  conviction—to  judge
 evente  on  certain  basic  human
 valuer—values  of  freedom,  values  of
 compassion  and  so  many  other  things.
 I  do  not  want  to  repeat  them.  Are
 we  going  to  judge  Tibetan  events  not

 must  stick  to  it  and  whatever  be  the
 charges  made  in  the  heat  of  the  con-
 troversy  they  should  not  deter  us
 from  this  course.

 With  these  words,  I  would  appral
 that  we  should  not  take  seriously
 what  that  teenager  Lama  said  in

 open  invitation  to  and  meet
 and  settle  the  issue,  I  hope  the
 Chinese  will  appreciate  the  deep  senti-

 Acharya  KEripalanit  §  (Sitemarhi):
 Sir,  the  subject  is  important,  the  time
 allowed  is  very  short  and  I  will  try
 to  be  as  brief  as  possible.  It  is  nothing
 unsual  for  countries  to  criticise  each
 other  in  their  internal  and  external
 policy.  Nobody  takes  this  criticism  to
 be  interference  in  the  internal  a  a

 in  the  affairs  of  that  country.  But  in
 the  Communist  world  there  are  two
 standards  of  judgement—one  for
 themselves  and  the  other  for  others
 with  whom  they  think  they  are  in‘
 opposition.

 Recently,  China  has  become  super-
 sensitive  to  any  criticism.  When  a
 person  is  supersensitive,  I  am  afraid,
 he  hag  a  bad  conscience.  Even  the
 mildest  remarks  of  the  Congress  Pre-
 sident  were  denounced.  Why?—be-
 cause  she  said  that  Tibet  was  a  coun-
 try.  I  can  understand  the  wrath
 against  me  because  I  have  never  be-
 lieved  in  the  bona  fides,  I  have”  never
 believed  in  the  professions  or  the
 promises  of  the  Chinese.  Mine  has
 been  the  solitary  voice  in  this  House—
 almost  solitary—raised  against  this
 rape  of  a  nation.  As  early  ac  7960  I
 said  in  this  House  that  the  Communist
 Government  in  China  was  in  Ctharge
 of  the  country.  The  Government  of
 India,  therefore,  thought  it  richt  that
 it  should  not  be  denied  the  member-
 ship  of  the  UNO  and  we  advocated
 the  cause  of  China.  But  if  we  had
 waited  a  little,  we  would  have  been
 more  cautious,  Soon  this  nation,  that
 had  won  its  freedom  so Féeently,
 strangled  the  freedom  of  a  neighbour-
 ing  nation  with  whose  freetiom  we
 are  intimately  concern=dé.  Our  प्...
 ernment’s  attitude  is  understandable
 only  on  the  assumption  that  Tibet  is
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 a  fer  off  country  and  is  none  of  our
 concern.

 Sir,  further,  I  said  in  this  Howe:

 “But  supposing  what  has  hap-
 pened  in  Tibet  happens  in  Nepal,

 of  democracy,  by  which  our  Com-

 others  does  not  always  concern
 us.  But  in  this  case  we  are  inti-
 mately  concerned.  because  China
 ha«  de«troved  a  buffer  state.  In
 international  polities,  when  a
 buffer  State  is  destroved  by  a
 powerful  nation,  that  nation  is
 considered  to  have  committed
 aggression  against  its  neighbours.”

 Str.  Eneland  went  to  war  with  Ger-

 “It  is  also  well-known  that  in
 the  new  map  of  China  other  bor-
 der  territories  like  Nepal.  Sikkim,
 ete,  figure.  This  gives  us  an
 idea  of  the  aggressive  designs  of

 ‘War.  As  soon  as  the  U.N.  troops,
 or  more  correctly  the  American
 troops,  reached  the  borders  of
 China,  it  felt  insecure  and  it  im-
 mediately  joined  the  Korean  war..

 I  do  not  say  that  because  China
 conquered  Tibet  we  should  have
 g0ne  to  war  with  it.  But  this  does

 Again,  Sir,  mm  the  same  year,  I
 said:

 the  Western  powers,  (If  I  remem-
 ber  aright  we  were  called  the
 ‘running  dogs  of  smperialism’.”

 Again,  Sir,  in  7958  talking  about
 Panchsheel,  I  said:

 “This  great  doctrine  was  born
 in  sin,  because  it  was  enunciated
 to  put  the  seal  of  our  approval
 upon  the  destruction  of  an  ancient
 nation  which  was  associated  with
 us  spiritually  and  culturally.”

 Sir,  at  that  time.  rome  hon  Mem-
 ber  intervened  and  asked:

 “Ys  that  nation  suffering?”

 My  reply  was:

 manv  not  because  Germany  had  in-
 vaded  England,  but  because  it  had  in-
 vaded  Poland  and  Belgium.

 “Whether  it  is  suffering  or  not
 is  not  the  question.  It  wae  a
 nation  which  -warited  to  live  ita
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 practise  it  if  others  violate  it.  And
 we  have  seen  how  nation  after  nation

 Panchsheel  have

 MAY  8,  1980  Situation  in  Tibet

 but  I  say  this  Communist  China  does

 whole  of  Asia,  especially,  South  Kast
 Asia,  To  whom  wil]  South  East  Asia
 Jook  for  for  support?  It  will  more  and
 more  iook  to  America  even  as  tne
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 lated  by  Chinese  people,  They  (Com-
 maunist  China)  do  not  go  that  side  and
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 earned  a  bad  name,  it
 the  Asiatic  people  to  look  to-

 wards  directions  from  which  they
 wanted  to  wean  them.  China

 i
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 themselves  and  the  way  in  which  they
 have  done  it.

 Therefore,  I  am  glad  that  at  least
 in  this,  we  are  not  involved  and  our
 Prime  Minister  in  the  Rajya  Sabha
 made  it  clear  that  whatever  may
 happen,  in  this  cold  war,  we  maintamn
 our  position  of  non-alignment.  He
 has  declared  his  position.  But,  what
 do  fiie  Chinese  say?

 An  Hon.  Member:  Let  them  say,
 what  they  like.

 Acharya  Eripalani:  They  say,  by
 name,  “Shri  Nehru  had  been  pushed
 by  the  West  into  an  important  role
 in  their  so-callei  sympathy  with

 I8  (Ai)  LSD.—5.

 Abe,  on  I  sald  once  before  here,  more
 Concerned  with  our  fellow  country-
 Men.  May  I  ask  them  (the  Com-

 in  CHfma?  Do  they  believe  that  the
 Dalai  Lama  was  really  kidnapped?

 An  Hon.  Member:  Of  course,  they

 Acharya  Kripalani:  All  right.  Do
 they  believe  that  the  Dalai  Lama  is
 uhder  surveillance  in  India?  If  they
 believe  why  do  they  get  their  infor-"
 mation  from  Peking?  Why  don't
 they  go  to  Mussoorie,  I  am  sure,  if
 they  applied  to  the  Prime  Minister,  or
 even  without  apphlcation,  they  will
 be  allowed  to  go  to  Mussoorie  and  see
 things  for  themselves.  But  they,

 Peking

 Tibet  or,  for  the  matter  of  that,  on
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 (Kasergod):

 It  is  a  friendly  debate  as  far  as
 India  and  China  are  concerned.  That
 is  what  I  read  in  the  press,  and  as
 far  as  the  Prime  Minister  is  concer-
 ned,  he  has  taken  his  stand  on  that.

 I  do  not  think  he  has  been  accused
 of  expansionism  as  a  part  of  his
 policy,  nor  do  we  maintain  that  Prime
 Minister  Nehru’s  policy  is  a  policy  of
 expansionism.  We  do  not  maintain
 it,  we  do  not  say  it,  and  we  do  not
 even  think  it.  But  the  speech  that
 was  heard  here,  and  some  other
 speeches,  reflect  expansionism  or  not?
 That  is  the  point.

 Some  Hon.  Member:  No  no.
 (Interruptions).

 Sri  s  A.  Dange:  Piease.  De  not
 interrupt  at  least  on  our  side,

 pansionism?  But  that  suggestion  i
 rather  made  on  the  basis  of  either.
 Tipet  and  we  have  cultural  links,
 therefore  we  and  Tibet  arg  culturally

 oe  tically  it  is  Chinese,  Mae  ie  mut sli
 have  committed  aggression  een  |
 Tibet  which  is  culturally  ours;  there-
 fore,  we  must  defend  it.  Slowly  if
 goes  over  to  expansionism.  This  is

 ere  that  ‘culture’  logic  leads  us. द

 the  ques-
 that  they  are  raising  just  now

 .  Firstly,  I  am  deahng  with  the
 position  as  it  has  been  stated  by  the
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 friendimess  and  so  on  I  would  plead
 that  this  bitterness  and  challenging
 each  other’s  honesty  and  statement  of
 facts  should  stop,  because,  after  all,

 ड
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 statesman  ought  to  feel  a

 tainly,  the  Lama  is  inexperienced  and
 all  thet,  and  I  am  sure  the  Prime  Min-
 ister  will  advise  him  properly  But
 nobody  charges  the  Prme  Minister
 with  holding  the  Dalai  Lama  in  duress
 But  then  if  you  go  round  and  tell  the
 Indian  people  that  he  thinks  he  is
 fighting  for  Buddhism  and  the  protec-
 tion  of  huis  religion  by  coming  here,
 then  I  think  that  statement  should  be
 verified  and  the  Prime  Minister  should
 later  on  make  that  position  clear

 As  regards  the  questions  which  have
 been  asked  by  these  poltical  parties,
 I  think  I  have  answered  one  or  two
 questions  about  duress,  about
 expansionism  and  so  many  other
 things  But  I  am  not  prepared  to
 believe  that  some  of  these  gentlemen
 do  not  have  expansionst  words  at
 least

 Shri  C.  K.  Bhattacharyya  (West
 Dineypur)  What  about  the  map?

 Shri  8.  A.  Dange:  If  our  termtory  is
 shown  in  the  Chinese  map  as  theirs,
 the  Chinese  should  correct  it

 As  Hon  Member:  ‘If’

 Shri  8  A.  Dange:  Yes  I  have  not
 seen  the  map,  because  I  did  not  attend
 that  Afro-Asian  Conference  which
 Congressmen  and  other  parties  and
 especially  Shri  Khadilkar  attended
 with  a  magnifying  glass!

 Shri  Ansar  Harvaai  (Fatehpur):
 How  long  will  it  take  the  Chinese  to
 correct  the  map’  (Interruptions)



 China  will  never  go  to  war  with
 India,  whatever  you  do.  Therefore,
 you  have  the  guts  to  fight  about  it,
 but  you  have  not  the  guts  to  fight
 about  Goa.

 So,  this  advice  about  invading  this
 territory  and  that  territory  is  always
 useless,  We  know  why  we  do  not  go
 to  Goa,  why  we  do  not  do  it.  There-
 fore,  this  question  of  Tibet,  as  it  is
 being  understood,  by  my  hon.  friends
 of  the  P.S.P.  is,  I  think,  a  question
 which  they  more  or  less  look  at  as  a
 handle  to  fight  the  Communist  Party.

 Shrimati  Renn  Chakravartty:  Yes.
 (Interruptions)

 Shri  a  A.  Dange: They  are  not
 worried  about  Tibet  at  all.  They  are

 Now,  the

 to  liberate  India.  We  know  these

 Waiting  for  foreign  armies  (Interrup-
 At  that  time,  it  was  claimed

 that  they  were  the  followers  of
 Mahatma  Gandhi.  Mahatma  Gandhi
 never  debated  the  question  of  the
 Germans  or  the  Japanese  liberating
 them.  But  these  gentlemen  right  in
 Yeravda,  next  door  to  me,  were  dis-
 cussing  that  question,  not  the  Acharya
 himself.  They  were  discussing  ‘what
 Would  happen  when  Hitler  would
 break  through  Stalingrad  and  we
 would  just  be  out  of  Yeravda?’

 These  were  the  dreams.  But  wa
 have  not  got  that  habit  of  waiting  for
 foreign  armies  to  do  our  job,  because
 We  can  do  १६  ourselves,  We  can  die



 Now,  there  are  one  or  two  points.
 I  do  not  know  if  I  have  left  any
 question  unanswered.

 Acharya  Kripalani:  You  have  cover-
 ed  everything.

 Shri  a  A.  Dange:  That  is  good.  He
 was  doubtful  whether  I  would  answer
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 ought  to  side  with  the  Tibetans.  We

 reforms,  trying  to  liberate  serfs  in  2ur
 country—that  type  of  serfdom  does  not
 now  exist  here—we  should  sympathise
 with  those  Tibetans  who  are  trying  १००
 overthrow  that  system.  Even  the-
 Time  magazine,  which  represented  the
 visit  of  Shri  Morarji  Desai  so  well  in
 America,  has  written  that  this  lama:
 system,  this  monastic  system  in  Tibet
 28  a  system  based  on  serfdom,

 Tibetan  peasantry  want  to  do  away
 with  it.  Naturally,  there  was  bound
 to  be  clash.  I  do  not  say  there  was  no-
 clash.  There  was  clash.  But  then.
 stories  told  as  if  there  was  a  mis-firing
 of  guns  and  that  was  why  the  Lama
 could  go  away  or  was  kidnapped,
 there  was  something  of  an  uprising  but
 the  Chinese  at  first  could  not  handle-
 it—all  these  stories  are  funny  stories.

 .  Will  the  Chinese  who  could  put  well.
 aimed  shells  at  Quemoy  which  prev
 vented  the  Seventh  Fleet  from  coming
 nearer,  will  they  misfire  a  shell  on  the-
 Dalai  Lama's  palace?

 An  Hon,  Member:  Why  not?
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 feel  at  home  to  give  der  whatever  rights  they  have  in
 al]  prolection.  We  also  feel  that  the  devotion  and  worship  of  the  Dalai
 Tibetans  must  be  given  the  freedom  Lama

 as  the  I  thmk  my  friend  Shri  Dange  was
 Chinese  sat  neva  lentes

 and  are
 =  peaking  without  his  books  when  he

 sores  tue  =  “ set
 thee  ee

 .  exists  There,  it  is  the
 Mr.

 Depaty  Speaker  Agena
 ease  of  the  whole  population  of  Tibet

 not
 ee  whe  stay  tn  this  Lae  sacrificing  what  little  they  have  to

 a vhs  a  =  a  end
 fee  that  the

 ee
 Lama  is

 a  ie not  of  talkin  .  their  devotion.

 wards  India.  We  do  not  understand  bad  prompted  this  movement  in
 why  China  is  so  irritable.  Its  irrita-  Tibet,  the  fact  remains  that  Chine  as
 bility  is  one  which  we  cannot  under-  4  suzerain  power  should  have  stood
 stand  It  may  be  due  to  the  fact  that  by  her  word,  namely,  guaranteeing
 China  thinks  that  India  is  a  stumbl-  the  autonomy  of  Tibet.  It  would  not
 ing  block  to  her  career  of  red  im-  be  proper  for  China  to  interfere  with
 perialsm.  Or,  does  she  thik  that  the  internal  life  and  internal  affairs
 India  is  really  making  a  great  suc-  of  Tibet.  What  they  should  be  wor-
 cesa  of  democracy  and  democratic  ried  about  was  to  see  whether  Tibet
 planning?  Or,  does  she  understand  will  by  her  action  affect  her  security
 our  friendliness  or  rather  misunder-  and  their  peace  and  their  tranquility.
 stands  our  friendliness  for  our  weak-  The  Chinese  ought  to  be  worried
 ness?  Anyway,  this  question  has  about  their  border.  One  will  begin
 touched  and  aroused  the  moral  con-  to  doubt  the  sincerity  of  China  when
 science  of  the  world  for  whatever  she  says  that  she  is  for  the  autonomy
 reason  it  may  be.  of  Tibet  Of  late,  she  has  changed

 her  position  and  says  Tibet  is  not  a
 One  of  the  reasons  why  I  was  not  protectorate,  it  us  not  a  country  and

 happy  about  this  debate  so  far  is  that  30  on  and  so  forth.  So  far  as  we  are

 had  an  ideological  approach.  The  pathy  and  concern  over  the  sufferings

 Tibetans  have  chosen  a  way  of  life  It  ought  to  be  our  concern  to  see  that
 and  I  find  that  if  is  a  most  democra-  the  country,  namely,  China,  is
 tic  way  of  life  in  the  sense  thet  they  approached  in  a  manner  so  as  to  help
 choose  their  leader,  the  Dalai  Lama,  those  people  their  ambition.
 im  a  very  democratic  way  and  there-



 aie

 68
 8

 R
 in

 tor
 5

 ्  ज वह १888]

 S8s  rE
  ्सु fir ्  पि

 भरी  ब्रणाराज  सिंह  उपाध्यक्ष  महोदय,
 तिब्बत  का  मामला  एक  बहुत  नाजुक  मामला
 है  भौर  मुझे  इस  बात  की  प्रस्ता  है  कि  यहां
 पर  जो  कुछ  कहा  गया  है  वह  बहुत  ही  रिस्ट्रेंट
 के  साथ  कहा  गया  है  4  मुझे  प्रसन्नता है  कि  भ्राज

 क्म्युनिस्ट  पार्टी  के  प्रवक्‍ता  ने  भी  झपने

 दृष्टिकोण  में  वह  नरमी  दिलाई  है  जो  कि  पहले
 प्राप्त नही  थी  1  ऐसा  प्रतीत  होता  है  कि  मुल्क
 की  राष्ट्रीय  भावनाभों  ने  जो  कुछ  भपने  को
 व्यक्त  किया  उससे  हमारे  कम्युनिस्ट  मित्रों  ने
 कुछ  सबक  सीला  हूँ  |  लेकिन  मुझे  आइचर्य
 ह््भा  जबकि  कम्युनिस्ट  प्रवक्‍ता  ने  यह  कहा

 कि  उत्तर  प्रदेश  भौर  बिहार  में  केन्द्र की
 सरकार  झगर  कोई  दखल  दे  तो  सम्मयत:
 बहू  उसी  तरह  होगा  जिस  तरह  की  तिब्बत
 में  चीन  की  सरकार का  दखल  हूँ  t  मुझे  तो  यह
 बात  सुन  कर  झाइचर्म  ही  हुआ  भोर  सम्मवत:

 कम्युनिस्ट  वक्ता  महोदय  ने  बह  'एग्रीमेट
 नहीं  पढ़ा  जिसमें  यह  कहा  गया  है  :

 “The  Tibetan  regional  Govern-
 ment  would  voluntarily  carry  out
 the  reforms,  without  interference
 from  the  Chinese  Central  Govern-

 है
 उसका  काम  यह  सुवार  करना  है  धौर  यह
 कास  चीन  की  सरकार  का  नहीं  हूँ  1

 झाज  वहां  पर  लामाणाही  के  जो  कुछ
 जुल्म  होते  है  उन्हें  ख़त्म  करने  के  लिए  चीन
 की  सरकार  यदि  कुछ  करे  तो  उसका  समर्थ
 कहीं  दूसरी  जगह  से  हो,  में  समझता  हैं  कि  यह
 एक  णऐब्ली  चीज़  है  जिस  पर  कि  गम्भीरता  से
 विचार  करने  की  जरूरत  हूँ  1  धसल  में  मामला
 कुछ  झौर  ही  है  ।  सन्‌  १६५१  में  चीन  भौर
 तिब्बत  में  जो  करार  हुप्रा  था  उसमें  तो  तिब्बत
 को  तिब्बत  ही  कहा  गया  था  ।  उसकी  पहली,
 ही  धारा  कहती  हैं

 “Tibet  would  enjoy  regional
 autonomy”

 लेकिन  सन्‌  १६५४  में  जो  एग्रीमेंट  कुभा  वह
 महू था  था।

 “The  Republic  of  India  and  the
 People’s  Republic  of  China  on
 trade  and  intercourse  between  the
 Tibetan  region  of  China  and  India.”

 चार  साल  के  बाद  हम  देखत ेहै  कि
 तिब्बत  का  नाम  तिब्बत  से  हुट  कर  तिब्बत
 रीजन  बन  जाता  है  ।  भव  ४,  ५  साल  के  बाद

 एक  दूसरी  स्थिति पैदा  होती  हूँ  भौर  वह  यह  कि
 चीन  की  सरकार  को  सम्भवत.,  यह  भ्रधिकार
 प्राप्त  हो  गया  हे  कि  वह  तिब्बत  के  अन्दर
 अपनी  फौजें  लेकर  घुस  जाय  भौर  वहां  पर
 भ्रान्तरिक  सुधारों  को  करे,  यह  नई  स्थिति

 जो  पैदा हो  गई  हूँ  इस  को  हमें  गम्भीरतापूर्वक
 प्रध्ययत  करना  पड़ेगा।  मै  मानता हूं  कि  हमारी
 सरकार  को  अथवा  हिन्दुस्तान  के  नागरिकों
 को

 यह हक़  हासिल  नहीं  हे  कि  वह  क्वीन  के

 अन्यरूती  मामलों  में  कोई  दखल दें,  यह  ठीक
 हूँ  कि  हम  तिल्यत  के  धन्दरूती मामलों  में  कोई
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 were  न  दें  लेकिन  एक  बात  ध्रवश्म  स्वीकार
 करनी  पड़ेगी  कि  हमारा  जो  मज़दीकी  मुल्क
 है,  नैबर  है  उसमें  जो  कुछ  घटनाएं  होती  है
 उनका  फ़्सर  हमारे  ऊपर  पडे  बिना  रह  सकता
 धौर  यही  नहीं  कि  हमारा  उससे  सांस्कृतिक
 सम्बन्ध है  शौर  उन  चटनाधों  का  प्रसर  हमारे
 ऊपर  मी  बिने  वाला  है  बल्कि  इसलिये  भी
 कि  कहीं  वहां  घटित  होने  बाली  घटनाओं  से
 हमारी  अपनी  आज़ादी  पर  तो  काई  आ
 प्रथवा  खतरा  प्राने  वाला  प्रथवा  पैदा  होने
 वाजा  नही  है  ।  कम्युनिस्ट  पार्टी  के  प्रवक्ता ने
 कहा  है  कि  चीन  से  कभी  हिन्दुस्तान को  खतरा
 नही  होगा  मै  पाश  करूगा  कि  यह  बात  हमेशा
 कायम  रहे  हमारे  देश  के  नागरिक  कभी यह

 नहीं  चाहेंगे  कि  चीन  से  हमें  कोई  खतरा
 हो  या  लीन को को  हम  से  कोई  ख़तरा हो  q  हम
 सदा  से  ान्ति  प्रिय रहे  है  भौर  हम  चाहते  है
 कि  जीन  से  हमारे  सम्बन्ध  मभित्रतापूर्ण  बने
 रहे  भौर  बह  देदा  प्रपने  दर्शन  झौर  फिलासफी
 के  मुताबिक  झपना  विकास  करे  भौर  उन्नति
 करे  ले  किन  जहां  हम  यह  चाहत ेहें वहा  हम
 यह  भी  चाहते  है  कि  हम  जिस  तरह  से  अपने
 जीवन  को  व्यतीत  करना  चाहें  भौर  अपनी
 उन्नति  करना  चाहे,  उस  तरह  हमको  उन्नति
 करने  भौर  जीवन  व्यतीत  करने  दिया  जाय  |

 लेकिन  इसी  के  साथ-साथ जब  चीन  के  नकशो

 में  कुछ  इस  तरह की  बातें  छुपती है  भौर  उनके

 नकझो  में  हमारे  देश  की  टैरिटोरीज़  को  चीन
 का  हिस्‍सा  दर्शाया  जाता  हूँ  तो  हमें  ड्रा  ड्श
 होता है  ।  हमें  तु  ख  होता  है  जब  चीन  की  तथा-
 कथित  तियामेंट  के  भन्‍्दर  कुछ  इस  तरह
 की  बाते  कही  जाती  हैं  कि  चीन  मेक  मोहन
 लाइन  को  भारत  भौर  चीन  को  बाटने  वाली
 लाइन  नहीं  मानता  जौर  उनकी  भोर  से  यह

 कहा  जाता है  कि  वह  इस  विषय  को  भारत  से
 तय  करना  चाहते  हैं  |  यह  तो  ठीक  हैं  कि  वह
 इस  मामले  का  हल  भारत  से  शान्तिमय

 तरीकों  'पर  क्ले  कर  करेंगे,  ऐसा  उन्होंने  कहा
 है  लेकिन  जो  इच्छाए  उन्होने  व्यक्त  कौ  हैं

 उन  'इच्छाझों  की  पूर्ति कोई  यासान  पूर्ति  नही
 है  -  इस  तरह  का  खयाल  स्वन  भौर  यह
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 कहना  कि  हिन्दुस्तान  का  कोई  लाशरिक
 इक्सपैंशियनिस्ट  पालिसी  पर  चलना  चाहता
 है  था  इम्पीरियलिस्ट  पालिसी  पर  चलना

 चाहता  है  ठीक  नहीं  है  क्योंकि  भगर  कोई

 ऐसी  बात  रही  होती  तो  तिब्बत  में  झाज  को

 हिन्दुशतान  की  सरकार  का  भ्रधिकार  हो  सकता
 था  चौर  वह  अपने  प्रधिकार  को  तिब्बत  में
 ख़त्म  करने  की  बात  नहीं  सोचतो  ।  हमने  उसे
 खत्म  किया  भौर  सही  तौर  पर  ख़त्म  किया
 लेकिल  यह  मुझे  बढ़े  दुख  के  साथ  कहना
 पडता  हैं.  कि  जब  हमने  अपने  अधिकार  को
 खत्म  किया  तब  हमने  इस  बात  की  जिद  नहीं
 की  कि  चीस  सरकार  को  भी  यह  चाहिये  कि

 वह  #पनी  प्रभुसत्ता  तिब्बत  पर  थोपने  की
 कोदिंश  ने  करे  |  सन्‌  १६५१  में  जो  करार

 हुआ  उसे  हम  कह  सकत ेहै  कि  वह  एक  तरह  से
 बेबी  मर्दर  हुमा  शौर  सन्‌  १६५१  का  करार
 शिश हत्या  कही  जा  सकती  है  जिसके  कि  ध्न्तगंद
 तिब्बत  की  भाज़ादी  का  हनन  किया  गया  t

 झाज  जेब  हम  यह  मानते  है  कि  तिब्बत  एक
 झ्ाटोनेमस  रीजन  है,  इससे  हिन्दुस्तान  की

 सरकारें  मानती  हैं  भौर  मानती  इसको  चीन

 की  भी  सरकार  हैं  लेकिन  इसके  बावजूद  भी

 झाज  पीने  सरकार  वहा  पर  झपनी  फौजे  यह

 कह  कर  भेज  रही  है  कि  वहा  पर  दलाई  लामा

 जो  Pi]  करना  चाहते  है  उते  वहा  की  जनता

 नही  श्ाहती या. या  कोई  दूसरी  बात  है,  मैं  निवेदन
 करना  चाहूगा  कि  यह  चीजे  कह  कर  झाज

 तिब्बत  के  भ्न्दर  जो  चीनी  फौजों  घुसेडी  गई

 हूँ  वह  चीन  की  सरकार  कोई  अच्छा  काम  नहीं
 कर  रही  है

 इस  पृष्ठभूमि  मे  उपाध्यक्ष  महोदय,  हमें

 बह  जान  लेना  चाहिये  कि  यह  पश्ेत  लामा  कौन

 साहू  है  यह  साहब  पहले  जो  चीन  के  कुमि-
 ताग  सरकार  थी  उसके  साथ  होते  थे  झाज  वही”

 पेन  लामा  चीन  की  वर्तमान  साम्यवादी

 सरकार  की  भावनाधी  को  व्यक्त  करते  हैँ
 पौर  उनको  आ्रावाज  में  अ्रपनी  आवाज मिला मिला
 रहे  हैं  -  भाज  चीन  सरकार  ने  तिब्बत  का

 प्रतिनिषित्व  करने  के  लिए  उनको  मान्यता  दी
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 है।  भव  मैं  दलाई  जाम  घौर  भौर  पंछेत  सामा
 के  मामले  में  ज्यादा  नहीं  जाना  चाहता  धौर
 न  ही  मुझे  इसका  कोई  भ्रधिकार  है  कि  मैं
 “उनके  बारे  में  कुछ  भर  प्रपनी  भावनाएं

 अ्यक्त  करू  लेकित  इतना  ज़रूर  है  कि  जहां तक
 श्कि  हिन्दुस्तान  की  भ्पनी  आज़ादी  का  सवाल

 2  भौर  हिल्दुस्तान  के  अपने  फ़थियर्स  की  सुरक्षा
 का  सवाल  हूँ  उसमें  हिन्दुस्तान  का  एक-एक
 नागरिक  बहुत  दिलचस्पी  रखता  है  भौर  हमारे
 देश  की  सुरक्षा  भौर  उसकी  भूमि  पर  किसी
 भी  विदेशी  द्वारा  किसी  प्रकार  का  इनकोचर्मेंट
 किया  जाना  उसे  सहाय  नहीं  होगा  ।  झब  जैसे
 कि  चीन  में  छुपे  नक्दों  में  हमारे  भारतवर्ष

 के  कुछ  हिस्से  को  चीन  का  भाग  दिखलाया
 गया  है  भौर  अगर  कभी  इस  तरह  की  कोई

 हमारे  हिस्से  पर  इनफक्रोचमेट  होने  वाली  बात

 हो  तो  उसमें  तो  हिन्दुस्तान  के  हेर  एक  नाग-
 शिक  शौर  बच्चे-बच्चे  को  गहरी  दिलचस्पी
 लेनी  पड़ेगी  और  यह  स्पष्ट  रूप  से  कहना
 'पडेगा  कि  हम  इसको  कभी  और  किसी  हालात
 में  बर्दाएत  नहीं  कर  सकेंगे

 भाज  हम  पर  यह  दोषारोपण  किया  जा

 रहा  है  कि  हम  लोग  इक्सपैशिनिस्ट
 पालिसी  पर  चल  रहे  है  भौर  उसके  लिये

 किन्ही  पाटियो  और  व्यक्तियों  पर  उनके
 द्वारा  आक्प  लगाया  जा  रहा  है  भौर  दूसरी
 शोर  हिन्दुस्तान  के  प्रधान  मन्‍्त्री  की  प्रशसा

 की  जाती  है।  लेकिन  मैं  भ्रपने  उन  मित्रो  को
 महू  बतलाना  चाहता  हू  कि  इसमें  उनको
 क्या  ऐतराज़  है  झगर  कुछ  दूसरी  पाटिया
 झपनी  नीति  के  मुताबिक  सही  बात  कहना
 आाहती  है|  जहा  तक  कि  चीन  की  अपनी

 अमुसत्ता  का  सम्बन्ध  है  हमने  कमी  भी  चीन

 की  तरफ  झाख  उठा  कर  नही  देखा  है  |  हिन्दु-
 स्तान  के  हर  एक  तागरिक  ते  चीन  की  सरकार

 को  यू  ०  एन०  झो०  में  मान्यता  दिलाने  के  लिए
 अपनी  झावाज़  उठाई  है  लेकिन  अगर  चीन
 किसी  दूसरे  मुल्क  पर  श्रतिक्रमण  करने  लगे
 और  कोई  ऐसी  बात  करने  लगे जो  कि  उचित
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 झौर  न्‍्यायतगत  न  हो  तो  सिर्फ़  इसलिये  कि
 चूंकि  चीन  हमारा  मित्र  हैं  इसलिये  उसके
 विरुद्ध  हम  कोई  झावाज  न  चटाये  भौर  झपना
 विरोध  प्रकट  न  करें,  मैं  समझता  हूं  कि  यह
 एक  ऐमी  बात  है  जिस  पर  कि  गम्भीरता  से
 विचार  करने  की  जहूरत  हू  ।

 कम्यूनिस्ट  पार्टी  के  वक्ता  भहोंद्य  ने
 यह  कहा  कि  देश  की  कुछ  राजनैतिक  पार्टिया
 लिज्यत  की  घटना को  लेकर  जो  कुछ  कह  रही
 @  बहू  वास्तव  में  कम्युनिस्ट  पार्टी  को  तीचा
 दिखाने,  उससे  लड़ने  के  लिये  शौर  उससे
 फायदा  उठाने के  लिये कह  रही है  T  मेरा  कहता
 हँ  है  कि  हिन्दुस्तान  की  उन  राजनैतिक
 पार्टियों  की जिनकी  कि  झपनी  नीति  हिन्दुस्तान
 की  सरजमीन से  ही  बनती हैँ  उनको  किसी  दूसरे
 को  खत्म  करने  के  लिये  किसी  दूसरे  की  मदद
 लेने  की  ज़रूरत  नहीं  है  ।  इतिहास  इस  बात
 का  साक्षी  है.  कि  सन्‌  १६४२  के  स्वाधीनता
 भग्राम  के  दौरान  हमारे  इन  भारतीय  साम्य-
 वादी  भित्रों  ने  कया  किया  और  इसके  लिए
 उन्हें  किसी  दूसरी  राजनैतिक  पार्टी  ने  राय

 नही  दी  थी  t  इस  देद  में  वही  पार्टी  शक्तिशाली
 बनेगी  शौर  उन्नति  करेगी  जिसकी  कि  नीति
 देदा  के  हित  मे  होगी  भौर  जिसका  कि  लक्ष्य
 जनता  की  सेवा  करना  होगा  ।  इसलिये  हमारे
 भारतीय  साम्यवादी  मित्रों  की  यह  शिकायत  है
 कि  अन्य  राजनैतिक  पाटिया  तिब्बत  के  सवाल
 को  लेकर  उन्हें  इस  लिए  दबाने  की  कोशिश  कर

 रही  हैं  कि  उनकी  शक्ति  निरन्तर  बढती  जा

 रही  है,  सही  नही  है  भौर  में  समझता  हू  कि  यह
 एक  मान ेमें  समस्या  को  पीछे  ले  जाना  है  भौर
 ही  समस्या  की  तरफ  ध्यान  देना  नहीं  है  ।
 मै  मानता  हू  कि  तिब्बत  का  मसला  हिन्दुस्तान
 की  विदेश  नीति  से  गहरा  सम्बन्ध  रखता  है  t
 मैं  तो  भारत  सरकार  से  इस  बात  की  झाझा
 करता  कि  १६५१  का  जो  करार  हुआ  उसे

 we  स्वीकार  नही  करती  शौर  वह  यह  कहती
 कि  जिस  तरह  हम  अपनी  प्रभुसतता  कौ  खत्म
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 wet  हैं  उसी  तरह  चीत  की  सरकार  भी
 तिब्बत  पर  से  भ्पनी  प्रभुसता  को  खत्म  करे  t
 झासखिर  यह  प्रभुतता  किस  से  प्राप्त  हुई  ?
 तिब्बत  के  ऊपर  चीन  को  प्रभुसत्ता  की  जो
 बात  कही  जाती  है  तो  वह  सुदरैन्टी  कम्युनिस्ट
 पार्टी  की  नीति  से  नहीं  मिली  है  बल्कि  यह
 तो  उन  करारों  से  मिली  थी  जो  कि  उनके  बीच

 हुए  थे  t  भव  चूंकि  चीन  की  प्रभुसत्ता  तिब्बत
 'पर  क्रायम  है  इसलिये  हम  वहां  पर  फ़ौजें
 भेज  सकते  हैं  भौर  जो  कुछ  वहां  पर  चीत
 सरकार  द्वारा  किया  जा  रहा  है  ठीक  है,  में
 समझता  हुं  कि  यह  इस  समस्‍या  को  देखने
 "का  सही  दृष्टिकोण  नहीं  है  1

 अब  दलाई  लामा  ते  जो  भारत  में  पाकर
 करण  ली  भौर  दूसरे  तिब्बती  शरणार्थी  यहां
 आरत  में  शा  रहे  हैं  तो उनको  दरण  देना  यह
 सो  भारत  की  भपनी  परम्पराधों  के  सर्वद्या
 अन  कल  है  t

 wa  une  वहां  तिब्बत  में  कोई  गड़बड़

 'हो  शौर  वहां पर  किन्हीं लोगों  के  द्वारा  जनता

 का  शोषण  हो  रहा  हो  तो  उस  शोषण  को  दूर
 करने  के  लिये  यह  कहां  तक  उचित  होगा  कि

 हम  या  चीन  वहा  पर  उनके  बीच  में  दल
 *झदाज़  हों  ।  इस  शोषण  का  झन्त  करना  तो
 स्वयं  वहां  की  जनता  का  काम  है  i  इसके
 अतिरिक्त  क्या  हमारे  लिए  यह  मान  लेना

 सही  होगा  कि  उस  मुल्क  में  जिसको  कि  एंक
 तिहाई  झाबादी  माक्स  की  है,  वहा  पर  चारों
 और  शोषण  और  गड़बड़  चल  रही  है  ?  लेकिन
 अगर  शोषण  वहा  पर  हो  भी  रहा  हो  तो
 शोषण  का  कौन  समर्थत  करता  है  4  शोषण
 को  तो  खत्म  ही  किया  जाना  चाहिये  |  शोषण
 का  समर्थन  करने  का  तो  कोई  सवाल ही  नहीं
 उठता  है  लेकिन  सवाल  यह  है  कि  वह
 किसी  एजेंसी  के  द्वारा  हो  किस  सावन  से  हो
 यह  सोचने  की  चीज़  हैं।  भीत  की  कम्युनिस्ट
 सरकार  करे  या  कोई  झौर  करे  यह  सवाल

 नहीं  है  1  हिन्दुस्तान  की  कम्पुनिस्ट  पार्टी,
 बीकिंग  के  पीपल्ण  डेली  ने,  चीन  सरकार  ने

 झौर  रूस  की  जो  समात्ार  एजेंती  है  इन  सबने

 H3¢Al)  1s

 VAIBAKHA  2,  2857  (SAKA)  Situation  in  Tibet  74१96

 एक  तरह  की  बातें  कही  हैं।  इन  बातों के  पीछे
 क्या  राज़ है  ?  हम  यह  मान  लेते  हैं  कि  चीन
 हमारे  ऊपर  हमला  नहीं  करेगा  t  लेकिन  झाज

 नहीं  चास  साल  बाद  ऐसी  स्थिति  पा  सकती
 हैँ  +  तो  हमको  भ्भी  से  यह  देखना  होगा  कि
 हमें  भविष्य  में  चीन  से  या  किसी  दूसरे  मुल्क
 से  तो  लतरा  पैदा  नहीं  होगा  ।  उससे  हमकों
 आागाह  होना  चाहिये  हमें  यह  देखना  भाहिये

 कि  ठिव्यत  में  जो  कुछ  हो  रहा है  वह  सही  हैं
 या  नही,  भौर  प्रगर  सही  नहीं है  तो  उस  पर
 हमको  भपनी  राय  व्यक्त  करनी  होगी  ।  हमें
 यह  कहना  होगा  कि  हम  चीन के  मित्र  हैं
 शौर  उसे  सदा  फलता  फूलता  देखना  ष्बाह्ते
 हैं  लेकिन  भ्रगर  चीन  की  तरफ  से  हिन्दुस्तान
 की  आजादी  के  लिए  भविष्य  में  मी  खतरा

 पैदा  होने  की  सम्भावना  हो  सकती है  तो  हम
 चुप  नहीं  करेंगे, हम  उस  स्थिति  का  विरोध
 करेंगे  ।  भाज  हिन्दुत्तान  की  जनता  ने  यहू
 साफ  तौर  से  दिखला  दिया  &  कि  तिब्बत  में
 जो  कुछ  हुभा  है  उसे  हिन्दुस्तान  की  जनता
 पसन्द  नहीं  करती  |  हसका  मुख्य  कारण  यह
 हैं  कि  यह  हिन्दुस्तान  के  लिए  एक  नजदीकी
 सवाल  है  1  प्रगर  श्राज  नैपाल,  भूटान  था
 सिक्किम  में  कुछ  ऐसा  हो  कि  वहा  का  अफर

 इटता  हो,  शौर  उसे  हमारी  भाजादी  के  लिए
 भविष्य  में  खतरा  पैदा  हो  सकता  है  तो  हमें
 उस  तरफ  ध्यान  देना  होगा  ।  हिन्दुस्तान  के
 प्रधान  मन्त्री  शौर  कांग्रेस  पार्टी  भौर  दूसरी
 राजनीतिक  पाटियां  जो  इसका  विरोध  करती

 है,  तो  इस  बारे  में  उनका  अपना  दृष्टिकोण
 हो  सकता  है  |  मै  कहना  चाहूंगा  कि  किसी
 राजतीतिक  पार्टी  पर  यह  आरोप  लगाना  कि

 वह  इसका  श्रमरीका  से  प्रभाव  के  कारण  या
 उनके  इंसपिरेशन  के  कारण  विरोध  कर  रही
 है,  भनुचित  होगा  ।  ऐसा  तो  वही  लोग  कह
 सकते  है  जो  कि  दूसरों  से  इंसपिरेशन  लेने  हैं
 यहा  के  तो  ज्यादातर  लोग  ऐसे  हैं  जो  कि  *

 किसी  दूसरे  से  इंसपिरेशन  नहीं  लेते  ।  हम  तो
 परस्थितियों  के  भ्रमुसार  भ्पती  नीति  निर्धारित
 करते  हैं।  हमारे  लिए  किसी  दूसरे  से  झादेख
 खेते  का  सवाल  ही  पैवा  नही  होता  ।  कुछ  ऐसे
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 लोग  हैं  जिनके  बारे  में  यह  सबाल  उठ  सकता

 है  क्योकि  वह  दूसरों  से  इंसपिरेदान  लेते  हैं।

 तो  मैं  निवेदन  करूंगा  कि  तिब्बत  का
 मसला  एक  नाजुक  मसला  है  लेकित  इस  सवाश'
 वर  हिन्दुस्तान  की  जनता  प्रपना  स्पष्ट  मत  ने
 दे  अपने  विच्ञार  व्यक्त न  करे  इसलिये कि  यहू
 कहा  जायेगा  कि  वहां  हम  एक्सप्लायटेशम
 कायम  रखना  चाहते  हैं,  यह  कहता  ठीफ  नहीं
 होगा  ।  में  झाशा  करूगा  कि  हमारे  कम्युनिस्ट
 मित्रों  के  दृष्टिकोण  में  परिवर्तन  होगा  1
 झौर  वह  इस  तरीके  से  रहेंगे  और  सोचेगे  कि

 हिन्दुस्तान  की  सरजमीन  का  हित  उनके  मत

 में  किसी  भी  दूसरे  देक्ष  के  हित  से  ऊपर  होगा  ।

 हमारे  'ध्ापस  में  मतभेद  हो  सकते  हैं,  भौर

 हम  भिन्न-भिन्न  तरीके  से  सोच  सकते है
 हो  सकता  है  कि  हममें  से  कोई  गलत  सोचता

 हो  लेकिन  अपने  देदा  के  प्रति  तो  हमारा  सबसे
 पहले  कर्तव्य  होना  चाहिये  ।  तो  मैं  झावा
 करता  हू  कि  हमारे  प्रधान  मन्दी  हिन्दुस्तान
 की  भावनाशों  का  झ्ादर  करते  हुए  ऐसा
 प्रयास  करेंगे  कि  जिससे  तिब्बत  की  भ्रन्दरनी
 स्वतन्तता  कायम  रखी जा  सके  ।

 मैं इसके साथ  ही  यह  निवेदन भी करना भी  करना

 चाहता  हूं  कि  भ्गर  हमने  सन्‌  १६५१  का
 समझौता  न  माना  होता  तो  झाज  यह  सवाल

 पैदा ही  न  होता  ।  सन्‌  १६५१  में  इस  प्रदेश को
 तिन्‍्बत  कहा  गया,  सत्‌  १६४५४  में  इसको
 तिब्बत  रीजन्‌  कहा  गया  और  झब  सन्‌  १६५६
 में  हम  देखते  &  कि  चीनी  सेनायें  उसमें  प्रवेश
 कर  रही  है  ।  यह  चीजें  हमारे  सामने  भविष्य
 की  घटनाझो  को  झकित  करती  है  if  हमें  भविष्य
 के  लिए  झागाहू  रहना  भाहिये  शोर  सोचना

 चाहिए  कि  हमकरे  क्या  खतरा  पैदा  हो  सकता

 है  ।  इन  सकते  के  साथ मै  चाहुगा  कि  तिब्बत

 के  मसले  पर  हिन्दुस्तान की  सरकार  कोई  सही
 we  से  शौर  कहे  कि  हम  हमेशा  चीन  के  मित्र

 सहना  चाहते  हैं,  लेकिन  हमें  यह  स्पष्ट  करः
 केंद्र  चाहिए कि  इस  मित्रता  के  नाम  पर  झकर
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 हमसे  यह  कहा  जायेगा  कि  हम  एफ्स्ेशनिस्ट
 पालिसी  बरत  रहे  हैं  या  प्रमरीका  के  कहने  पर
 हम  इस  तरह  को  नौति  श्पना  रहे  है,  तो  हम
 इसको  बरदाइत  नहीं  करेंगे  -

 MP.  Deputy-Speaker:  Shri  Vajpayee...

 Raja  Mahendra  Pratap:  I  have  beema
 mu  China,  I  have  lived!in  China....

 Mf.  Deputy-Speaker:  I  have  called:
 Shri  Vajpayee,

 at  बाजपेधी  (बलरामपुर)  उपाध्यक्ष
 महोदय,  इस  बात  से  इन्कार  नहीं  किया
 जा  सकता  कि  तिब्बत  की  घटनाओं  के  कारण
 भारत  और  चीन  के  सम्बन्ध  में  तनाव  पैदा
 हो  गया  है  ।  केकिन  इस  तनाव  का  उत्तर-
 दायित्व  भारत  के  ऊपर  नहीं  है  ।

 जब  से  चीन  में  कम्युनिस्ट  शासन  प्राया,
 अ्यागकाई  शेक  के  साथ  बड़े  मैत्रीपूर्ण  सम्बन्ध

 हो। हुए  भी  भारत  ने  नये  चीन का  स्वागत
 किया  और  ससार  के  राष्ट्रों में  उसे
 सम्मान  का  स्थान  मिले  इस  के  लिये हम  ने
 उन  से  बढ़  कर  ह... औ  कया  t  हमारे  प्रयत्नो
 को  देख  कर  कभी-कभी  ऐसा  लगा  कि  मुद्ृई
 सुस्त  है  भौर  गवाह  चुस्त  है  t  हम  ने  चीन

 की  वकालत  की  क्योकि  हम  समझते  थे  कि

 कम्युनिज्म  से  हमारा  मतभेद  होते  हुए  भी
 यदि  जीन  की  जनता  उस  मार्ग  का  भ्रवलस्वन
 करती है  तो  यह  उस  का  प्रश्न है,  भौर  भिन्न-
 भिन्न  जीवन  पद्धतियों  के  होते  हुए  भी  भारत
 और  चीन  मित्रता  के  साथ  रह  सकते  हैं  q
 लेकिन  इस  मित्रता  को  पहला  भाषात  लगा
 उस  दिन  जब  तिब्बत  को  चीन  की  सेनाशो-
 ने  मुक्त  किया  ।  हमारे  प्रधान मत्  ने  उस
 समय  पूछ;  था  कि  तिब्यत़्  को  किस  से  मुक्त
 किया  जा  रहा  है,  तिब्बत  पर  किसी  देश"
 की  गूलामी  नहीं  थी  t  मारत  तिब्बत  का
 निकटतम  पड़ोसी  है  t  भतीत  के  इतिहास  में।
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 अगर  हम  चाहते  तो  तिब्बत  को  श्रप्रने  साथ

 मिलाने  का  प्रदत्त  कर  शकते  थे,  केकिम  पाथ
 जो  चीन  के  नेता  भारत  पर.  बिस्ता  रवावी  होने

 का  भझारोप  लगाते  हैं,  वे  यह  मूल  जाते है  कि
 हम  ने  कभी  भी  तिव्यत  को  प्रपने  साथ  मिलाने
 का  प्रयत्म  नही  किया  ।  तिब्बत  छोटा  है  t
 सेकिन  हम  ने  उस  के  पृथक  प्रस्तित्व  का

 समादर  किया  ।  हम  ने  तिब्बत  की  स्वतत्रता
 का  सम्माल  किया,  और  हम  झाशा  करते  थे

 कि  चीन  भी  ऐसा  ही  करेगा  ।  छेकिन  कम्यु-
 निस्टो  के  तरीके अलग  होते  हैं  ।  उन  के  शब्दों

 की  परिभाषायें भ्रलग  होती  हैं  ।  जब  वह
 गुलाम  बनाना  बाहते हैं  तो  कहते  हैं  कि  हम
 मुक्त  करने  जा  रहे  हैं,  भाज  जब  वह  दमन
 कर  रहे है  तो  कि  सुधार  करने  जा  रहे  हैं  t
 झगर  कही  सुधार  करना  है  तो  जिन्हें  सुधरा

 बनाना  है  उस  में  सुधार  की  प्रवृत्ति  पैदा
 होनी  चाहिये  ।  सुधार  ऊपर  से  नहीं  लादा
 जा  सकता  |  लेकिन  तिथ्यत  में  जो  कुछ  हो
 रहा  है  वह  सुधार  नहीं  है  ।  १६५०  के  सम-
 झौते  के  भ्रन्तर्गत  तिब्बत  की  स्वायत्तता  का
 बीन  द्वारा  समादर  किया  जाना  चाहिये  था,
 लेकिन  जीन  ने  तिब्बत  के  प्रन्दरूती  मामलों
 में  दखल  दिया,  जीन  से  लाखो  की  सख्या

 में  चीनी  तिब्बत  में  ला  कर  बसाये  गये  जिस

 से  तिब्बत  बासी  अपने  ही  देश  में  पल्प  सख्या
 में  हो  जाये  भौर  भागे  जा  कर  तिब्बत  चीन

 का  अभिन्न झग प्रग  बन  जाये  |  तिब्बत  से

 हजारों  नौजवानों  को  चीन  में  भेजा  गया
 नये  मजहब  की  दिक्षा  प्राप्त  करने  के  लिये,
 लेकिन  जब  बह  लौट  कर  झाये  और  चीनी
 नेताशो  ने  देखा  कि  उन  पर  असर  नही  हो
 रहा  है,  भौर  उन  का  तिब्बती रग  नहीं
 मिटाया  जा  सकता,  उन  की  पृथकता  कायम
 रहती  है  भौर  झपनी  जीवन  पद्धति  की  रक्षा
 करने  का  उन  का  उत्साह  झमिट  रहता  है,
 तो  उन  के  कान  खड़े  हुए  भौर  उन्हो ने
 तिन्‍्यत  की  जीवन  पद्धति  को  सिटाने  का
 प्रवत्न  किया  ।  वर्तमान  सघर्ष  एक  बड़े  राष्ट्र
 द्वारा एक  छोटे  राष्ट्र  को  तिगलने  की  शप्

 के  कारण  उत्पन्न  हुआ  है  ।
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 उपाध्यक्ष  महोदय,  मेया  निवेदन  है  कि

 हम  ने  जब  तिव्यत  पर  चीन  की  प्रभुसत्ता
 स्वीकार  की  तो  हम  ने  बड़ी  गलती  की  d
 वह  दिन  बड़े  दुर्भाग्य  का  दिन  था  |  लेकिन
 शलती  हो  गयी  t  भौर  हम  शायद  यह  समझते
 @  कि  यह  मामला  हल  हो  जायगा,  नया
 सघर्ष  पैदा  नहीं  होगा,  भौर  हम  दूसरों  को
 मौका  नहीं  देना  चाहते  थे  कि  हमारे  भौर
 चीन  के  मतमेदों  का  लाभ  उठायें  ।  लेकिन
 परिणाम  क्या  हुआ  ?  चीन  ने  केवल  तिब्भत
 के  ही  साथ  ब्ए  समझौते  को  नही  तोड़ा,
 मगर  उस  समझौते  की  पृष्ठममि  में  भारत  के
 साथ  जो  समझौता  हुआ  उस  का  भी  उल्लंभन
 किया  |  पंचशील  की  घोषणा  कहा  गयी  ?

 जो  पंचशील  के  दावे  करते  हैं  उन  का  कहना
 है  कि  पंचशील  के  प्रन्तर्गत  लोकतत  भौर
 झधिनतायक  वाद  साथ-साथ  जीवित  रह
 सकते  हूँ  ।  झगर  कम्युनिस्ट  साम्राज्य  के
 अन्तरगत  तिब्बत  के  धर्मप्रिय  भौर  श्ान्तिप्रिय
 लोग  झपनी  विद्विष्ट  जीवन  पद्धति  की  रक्षा

 नहीं  कर  सकते,  तो  यह  कहना  कि  इतने
 बड़े  ससार  में  कम्युनिज्म  शौर  'डिमाकेसी
 साथ-साथ  रह  सकते  हैं  इस  का  कोई  पर्थ
 नहीं  होता  1  हम  जीन  के  झन्दरूनी  मामलों

 में  दलल  नहीं  देना  बाहते  a  मगर  तिब्बत
 चीन  का  प्रन्दझनी मामला  नहीं  है।  चीन
 बन्धा  हुमा  है  तिब्वत  की  स्वायत्तता  का
 समादर  करने  के  लिये,  तिब्बत  के  प्न्दसूती
 मामलो  में  दखल  न  देने  के  लिये  t  लेकिन

 बहू  समझोता  टूट  गया  भौर  मैं  समझता  हू
 कि  झब  भारत  को  भी--भारत  सरकार
 को  भी  अपनी  स्थिति  पर  पुनविच्यार  करना

 भाहिये  ।  समझौते  दोनो  तरफ  से  चलते  हैं,
 दोनों  तरफ  से  पालन  होते  हैं।  झगर  चीन
 नें  समझौता  तोड  दिया,  तो  हमें  भ्रधिकार

 है  कि  हम  प्पती  परिस्थिति  पर  फिर  से

 विचार  करे  गया  कारण है  कि  तिब्बत की
 जनता को  उस  की  स्वतंत्रता  से  वंचित  किया
 जा  रहा  है  ”  तिब्बत  क्यों  स्वततर  भहीं  रह
 सकता  ?  कहते  हैं  कि  बह  पहले  स्वतंत्र  नहीं
 थ्या,  तो  क्‍या  जो  देश  पहले  स्वतंत्र  नहीं  था,
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 अल्जीरिया  की  स्वतंत्रता  की  भाषाज  का
 हम  समर्भन  कर  सकते  है  भौर  वह  समर्थत
 करना  फ्रांस  के  भ्रन्दरूती  मामलों  में  दखल
 देना  -  नहीं  है,  तो  तिब्बत  की  स्वतंजता  का
 समर्थन  चीन  के  भ्रन्दरुनी  मामलों  में  दखल
 के  हैं.

 ५
 सकता  we  4  >  4  मित्र  E

 पार्टी  नहीं  है,  जो  तिथ्यत  की  स्वतंत्रता  का

 है  ।  शौर  तिव्यत  की  प्राजादी  की  झावाज
 कितने  लोग  उठाते  हैं,  इस  से  वह  भावाज़

 सही  है  या  ग़लत,  इस  का  निर्णय  नहीं  हो
 सकता  है  q  भीनी  साम्राज्यवादी  अपने

 पशुबल  के  द्वारा  तिब्बत  की  स्वतंत्रता  की

 झावाय  को  झ्राज  दबा  सकते  है,  मगर  स्वतंत्रता
 की  पिपासा  को  मिटाया  नहीं  जा  सकता  ।
 दमन  ee  श्रान्दोलन  में  भाग  में  भ्रांधी  का

 काम  करेगा  भर  प्राज  नहीं  तो  कल  तिब्बत
 की  जनता  अपनी  स्वतंत्रता  को  प्राप्त  कर  के

 रहेगी  ।  मगर  ह... ल  यह  है  कि  हम  उस  के
 लिये  क्‍या  कर  सकते है  ।  मैं  ने  निवेदन  किया
 कि  हम  ने  १६५०  में  गलती  की  ।  ew  हमें
 उस  का  दण्ड  भुगतना  पड़  रहा  है  a  लेकिन
 समय  है  प्रायश्चित  करने  का,  ग्रलती  को

 पहचानने  का  और  मै  भ्रधात  मंत्री  जी  से  इस
 बात  की  मा्ा  करता  हूं  कि  वह  इस  अवसर
 पर  देश  की  करोड़ों  जतता  का  सही  प्रति-
 निधित्य  करेंगे  ।  मुट्ठी  भर  हमारे  मित्रों

 को  छोड़ कर  सारा  भारत  इस  प्रइन  पर  एक-
 भत  है  कि  तिब्बत  में  जो  कुछ  हो  रहा  है,  वह
 नहीं  होना  चाहिये  ।  लेकिन  क्‍या  यह  सम्भव

 है  कि  तिब्बत  चीनी  राज्य  के  प्रत्तर्गंत  अपनी
 स्वायत्तता  का  उपभोग  कर  सके  ?  मुझे  तो
 छगता  है  कि  कम्युनिस्ट  पद्धति  शौर  स्वायक्तता

 हम  ने  जहां  चीन  को  संयुक्त  राष्ट्र  संघ  में
 स्थान  देने  की  वकालत  की  थी,  वहां  हम
 सलिब्बत  को  भी  स्थान  देने  की  वकालत  कर
 सकते थे  ।  युक्रेन  सोवियत  रहा  का  झ  है,
 अगर  बह  संयुक्त  राष्ट्र  संघ  में  प्रलण  स्थान

 पर  बैठा है  ।  तो  कया  तिब्बत  चीन  के  साथ
 होते हुए  भी  संयुक्त  राष्ट्र  संघ  में  प्लग  स्थान
 नहीं  भर  सकता  था  ?  मगर  हम  ने  चीन

 की  मित्रता  के  लिये  ऐसा  नहीं  किया  |  और
 उस  मित्रता  का  कया  प्रतिदान  मिला  ?  हम
 मित्रता  झाज  भी  चाहते  हैं,  मगर  उस  सिन्रता
 का  महल  तिब्बत  की  श्राज़ादी  की  लाश  पर

 नहीं  खड़ा  किया  जा  सकता  ।  भन्याय को  देख
 कर  हम  आंखे  बन्द  नहीं  कर  सकते  यह
 भारत  की  परम्परा  रही  है  भौर  इसी  परम्परा
 में  हमारे  प्रधान  मंत्री  ने  देश  की  विदेश-नीति
 का  संचालन  किया  है  कि  जहां  कहीं  झन्याय

 होगा,  मानवता  का  हनन  होगा,  भत्याचार

 होगा,  हम  भपनी  प्रावाज्  उठायेंगे,  हम  सत्य
 की  भाषा  को  बोलेंगे  और  निर्मक  हो  कर

 हम  पद-दलित  होने  वाले  के  भ्रधिकारों  का
 संरक्षण  करेंगे  ।  झाज  तिव्यत  कसौटी  है
 नेहरुजी  की  नौतिमतसा  की,  तिव्यत  कसौटी

 &  भारत  सरकार  की  वृढ़ता  की,  तिव्बत
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 कसौटी  है  चीन  की  पंचक्ील-प्रियता  की  ।
 पंचकीण  कौ  भोषणायें  करने  से,  पंचशील  की
 को  भावना  है,  उस  का  प्रादर  नहीं  होगा  ।
 बंचशीौल  की  कसौटी  ध्राचरण  है  t  हमारे
 प्रधान  मंत्री  किलने  की  संयम  से  काम  लें,
 केकिन  झगर  उस  से  तिब्बत  की  समस्या  हल
 भहीं  होती,  तो  हमें  मानता  पड़ेगा  कि  उस  नीति
 में  थोड़ी  सी  दृढ़ता,  भोड़ी  सी  सक्रियता  साने
 की  प्रावक्यकता  है

 दलाई  लामा  तिब्बत  में  रहें,  या  जायें,

 यह  कोई  बड़ा  सवाल  नही  है|  यह  तो  तिव्बती

 झापस  में  तय  करेंगे  ।  लेकिन  तिब्बत  एक
 कसौटी  है  बड़े  राष्ट्र  द्वारा  छोटे  राष्ट्र
 को  निगलने  की।  भगर  छोटे  देश  इस
 सरह  से  निगले  जायेंगे,  तो  संसार
 की  थांति  कायम  नहीं  रह  सकती
 है  दक्षिण  पूर्वी  एशिया  में  झनेक  देश  ऐसे
 हैं,  जिन  में  चीनी  बहुन्संस्या  में  निवास  करते

 हैं  भौर  तिब्बत  के  कारण  उन  सब  देक्षों  में
 एक  भाक्ंका  की  लहर  उत्पन्न  हो  गई  है  q

 जहां  तक  भारत  का  सवाल  है,  हम  पर  तो
 लीन की  दानि  दृष्टि  दिखाई  देती  है  t  चीन

 के  ्तक्दों  में  हमारा  प्रदेश  बताया  गया है  ।
 जीन  के  कम्यूनिस्टों  मे  व्यांग-काई-दोक  को
 तो  निकाल  दिया,  मगर  उन  के  नकक्‍शों  को

 रख  लिया  |  भगर  वे  चाहते,  तो  तक्‍शों  को  की
 निकाल  सकते  थे  ।  झौर  हमारे  कम्यूनिस्ट

 दोस्तों  ने  तो  थे  त्क्को  देखे  ही  नहीं  है  ।  मुझे
 झन  की  बात  पर  विश्वास  भही  होता  ।  लेकिन

 यह  चीन  का  भम्रत्यक्ष  प्राक्म'  है  भारत  के
 ऊपर  |  उत्तर  प्रदेश  के  दो  स्थानों  पर  चीनी
 कब्जा  जमा  कर  बेठे  है  1  मे  घटनायें  शाने
 बाले  संकट  की  झोर  संकेत  करती  हैं  t  हमें
 शातंकित  होने  की  भ्रावषयकता  नहीं  है,  मगर
 हमें  दुढ़  नीति  भपनानी  न्याहिये  t

 एक  बात  मैं  धौर  निवेदन  करूंगा  ।
 इलाई  लामा  भारत  में  पाये  है  t  वे  स्वतंत्रता
 के  ड़ाकू  हैं,  भपने  देश  की  स्वतंत्रता  के  लिये
 संघर्ष  कर  रहे  है,  जिस  के  कारण  उन  को

 झपती  देश  छोड़  कर  भारत  में  भाता  पढ़ा

 है  |  में  चाहता  हूं  कि  उन्हें  भपने  देश  की
 स्वृतंजता  की  सड़ाई  भारत  में  चलाने  का
 झधिकार  होना  भाहिये  ।  उन  के  ऊपर  जो

 बन्धन  लगाये  गये  है,  में  यद्यपि  सुरक्षा  के  लिये
 हूँ,  लेकिन  न  बत्धनों  को  ढीला  करने  की
 ग्रायक्यकता  है  |  भगर  हमारे  देशभक्त  अंग्रेजी

 राज्य  के  दिनों  में  दूसरे  देशों  में  जा  कर  भारत
 की  स्वतंत्रता  के  लिये  प्रथत्त  कर  सकते  थे
 भौर  हमारी  प्रांखों  में  सम्मान  का  स्थान
 ब्राप्त कर सकते थे, कर  सकते  थे,  तो  कोई  कारण  नहीं  है
 कि  दलाई  लामा  को  भी  इस  बात की  छूट  न

 दी  जाये  ।  दलाई  लामा  अगर  चीन  के  साथ
 समझौता  करने  में  सफल  हो,  भौर  हमारे
 प्रधान  मत्री  इस  सम्बन्ध  में  कोई  मध्यस्थता

 कर  सकें,  तो  इस  से  बढ़  कर  देश की  जनता
 की  कोई  और  प्रानन्द  नहीं  होगा  t  लेकिन
 अगर  चीन  के  नेताओशों  को  सीधी

 राह  पर  नहीं  लाया  जा  सकता,  राजनैतिक
 या  कूटनीतिक  दबाव  से  उन्हें  नही  समझाया
 जा  सकता  और  वह  बर्मा,  लंका  भौर  इंडो-

 नेदिया  के  जनमत  को  जाग्रत  कर  के,  संगठित
 कर  के  प्रभावी  रूप  से  उस  का  प्रकटीकरण

 कर  के  भगर  चीन  पर  भसर  नहीं  डाला  जा
 सकता,  तो  भारत  के  सामने  इस  के  सिवा
 कोई  विकल्प  नही  रहेगा  कि  हम  दलाई  लामा

 को  ष्ट  दे  दें  कि  वह  श्रपनी  देश  की  भाजादी
 के  लिये  प्रयत्न  करे  भौर  भारत  के  जो  नौजवान
 तिब्बत  की  स्वतत्रता  को  प्रमूल्य

 समझते  दँ--इसलिये  नहीं  कि  तिब्बत

 के  साथ  उन  के  घनिष्ठ  सम्बन्ध  हैं,
 अपितु  इसलिये  कि  हम  गुलामी  में  रह  चुके
 है,  हम  गूलामी का  दुख  झौर  दर्द  जानते  हैं,
 हम  पभ्ाज़ादी की  कीमत  जानते  हैं--उन्हें
 कार्य  करने  की  स्वतंत्रता दीं  जाये  v  तिब्बत

 की  जनता  अगर  आज़ादी  के  लिये  संघर्ष  करती
 है,  तो  भारत  की  जनता  उस  के  साथ  होगी

 हम  भ्पनी  सहानुभूति उन  को  देंगे
 भौर  हम

 चीन से  भी  झाशा  करें  कि  वह  साम्राज्यगद

 की  बातें ते  करे  ।  साम्राज्यवाद के  दिन  शब
 संये  ।  किन्तु मह  तया  साम्राण्यवाद है  ।  इस
 का  खतरा  मह  है  कि  यह  एक  भाम्ति  के
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 में  भात  है,  यह  इनकलाब की
 :

 ह

 ता:

 yee

 स्

 Y
 iN

 HF

 :
 j

 i

 wie

 vi

 abet

 i:

 leita a a

 ४

 i

 mit

 7

 33

 ि

 गम

 स्प

 स्

 स्

 ् a:

 eS

 ass
 oe

 edt

 ्

 OMIT

 ih

 tT

 it

 न

 EE

 d

 पोशाक  पहन  कर  धाता  है,  यहू  सई  व्यवस्था

 का  नारा  लगाता  हुआ  पाता  है,  मगर  है  यह
 उपनिवेशवाद, है  यह  साम्राज्यवाद  |  भतीत
 के  इतिहास  में  हम  गोरों  के  साम्राज्य  से

 लड़ते  रहे  लेकिन  ह! ह  यह  पीलों  का  साम्राज्य-
 बाद  भी  प्रकट  हो  श्हा  t  विएव  की  छत पर ।

 हमें  दृढ़ता  के  साथ  उस  का  भी

 करना  चाहिये
 |  हया
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 4s  net  cortest  for  him‘to  say  saying,  the  Chinese  rather  looked
 '  Shag  that  agreement  has  been  ‘broken.  down  upon  the  Tibetans  from  the
 Tt  may  be  said  that  he  thitks  that  |  Mangol  times.  ‘The  Chinese  rather
 ecertain  implications  of  that  agreement  look  down  upon  every  country  other
 “have  not  been,  accortling  to  him,  or  than  their  own.  They  consider  them-
 saccording  to  anybody  else,  carrieil  selved  as  the  middle  kingdom,  as  the
 vout.  That  is  2  different  matter.  But  celestial  race,  a  great  country,  whe.
 there  is  no  question  of  that  agree-  ther  it  was  the  Tang  kingdom,  or  the
 sent  having  been  broken.  It  ‘lasts;  “Ming-kingdom  or  ultimately  the  Man-
 Ht  functions,  chus  for  a  long  period.  The  relations

 ‘mow  many  peop!  between  China  and  Tibet  varied  from i=
 ao  ed  sovereignty  or  surermmnty,  or  half- ‘here  know  the  background  of  all

 nove  ty  or  pa these  problems.  ‘We  have  been
 ee  द eign  cant  eee  pio ‘moved  naturally,  we  have  had  a  kind  paar  i  the  =  =

 of  emotional  upheaval,  by  recent  hap-
 sty  right  oto  the  Manch  be  5 penings  and  it  is  quite  understand
 tw  th  century  a full

 wet
 War  Sling

 ana
 ee  Bie  let  cna

 “other  bonds  with  Tibet,  with  the  ®way.  Even  in  ‘the  last  days  of  the
 Manchu  dynasty,  when  it  fell,  it  held people  of  Tibet  ००  the  mentees  of  some  considerdble  influence  in  Tibet.

 “Tibet;  or  Kailash  or  Manasarovar
 and 0  on,  a8  mixture.  ‘We  can  understan

 that,  And  we  can  respect  this  When  bent
 Manchu  dynasty  felt

 emotional  response.  Nevertheless  any  round
 Re  a  id

 or  fifty
 loi

 age
 policy  that  we  lay  down  or  attempt  to  it  weaken  weakened,  who.
 ‘follow  cannot  be  based  on  an  emotional  ever  held  Chins,  whether  it  waa  the
 unheaval.  They  ‘have  to  bear  some  £mperor,  or  whether  It  was  President
 elation  to  लॉड,  ‘Yuan  Shih  Kai,  whether  it  was  the

 ‘background  of  Tibet,  of  China,  of  Government,  they  had  one  consistent
 Mangolia,  of  Bhutan  and  Sikkim  and  policy  from  Emperor  to  the  commu-
 ‘Nepal  in  the  last  few  hundred  years.  nists,  of  considering  themselves  as
 I  wonder  how  many  have  cared  to  overlords  of  Tibet.  No  doubt,  when
 look  into  fhem.  I  do  not  know  whe-  Tibet  was  strong,  it  resisted  that  from
 ther  the  hon,  Member  who  just  spoke  time  to  time.  There  have  been
 ‘knows  anything  about  it  at  all.  I  hap-  occasions  when,  twice  at  least,  Tibe
 pen  to  know  something  about  it  and  tan  armies  reached  the  capital  of
 I  have  taken  the  trouble  to  read  quite  Chinea—it  is  rather  old  history—as  the
 a  number  of  books  of  history,  Chinese  Chinese  armies  came  repeatedly  inte
 chronicles,  Indian  reports,  etc.  Here  Tibet.  There  have  been  occasions
 is  the  histdry  of  six  or  seven  hundred  when  Nepalese  army  went  into  Tibet
 ‘years,  or  more,  from  the  moment  and  Tibetan  army  came  into  Nepal.
 when  Chengiz  Khan  invaded  Tibet,  There  wag  one  occasion  at  least  when
 when  Kublai  Khan  also  held  Tibet  a  certain  General  from  Kashmir,
 in  a  peculiar  way,  considering  the  Zoravar  Singh,  who  carried  out  a
 then  Dalai  Lama  as  a8  spiritual  guru.  brilliant  campaign  across  the  Hima-
 It  is  a  curious  combination,  Political-  Jayas  in  Tibet  only,  of  course,  to  meet
 ly  he  wag  dominant  in  Tibet,  bu  a  stouter  enemy  than  Tibetan  or  any-
 Kublai  Khan  considered  the  Dalai  ‘body,  the  cold  of  Tibet.  The  tempe-
 ‘Lama  as  his  spiritual  leader.  So  that  rature  of  Tibet  put  an  end  to  him
 you  see  8  curious  combination  com-  and  his  army  thera  All  this  is  his-
 img  up.  And  in  fact  for  a  consider.  ‘tory,  mixed  history.  There  is  ne
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 because  of  the  number  of
 involved.
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 ‘We  cannot  go  any  further.  We  might
 possibly  help  in  that  approach  there.
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 i

 time;  I  do  not
 Maybe  some  to  remain  for

 mow.

 we
 large  problem  of

 It  is  a  difficult  pro-  some

 Nehru:  Now,
 face  the

 thrust  upon  us. been
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 come  from  Tibet  are  all  well-to-do

 the  way,  but  it  is  hardly  likely  that
 Tibet  will  produce  10,000  lords  '

 Shri  PF.  Daulta  rose—
 oon  oon

 25°°9  brs.
 COMMITTEE  ON  PRIVATE  MEM-

 BERS’  BILLS  AND  RESOLUTIONS
 Forry-rirra  RErorr

 Sarder  A.  5  Saigal  (Janjgir):  I
 beg  to  move:

 “That  this  House  agrees  with
 the  Forty-fifth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills

 @Qd  Resolutions  presented  to  the
 House  on  the  Sth  May,  1959."
 Mr,  Speaker:  The  question  is:

 the  Forty-fith  Report  of  the
 on,  Private  Members’

 Bulls  and  Resolutions  to
 the  House  on  the  Sth  May,  1959."

 The  motion  war  adopted.

 5°49}  brs.
 RESOLUTION  RE:  INCLUSION  OF

 ENGLISH  IN  THE  EIGHTH

 Se
 OF  THE  CONSTITU-

 Sardar  A.  S.  Saigal  (Janjgir):  I  beg
 to  move:

 “That  the  time  allotted  by  the
 Hlouses  on  the  24th  April,  059
 (Vide  Forty-third  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions)  for  the  dis-
 cussion  of  the  Resolution  regard-
 ing  inclusion  of  English  in  the
 Eighth  Schedule  of  the  Constitut-
 ion  be  increased  from  three  hours
 te  four  ours.”

 Shri  A.  M.  Tariq
 Shri  Braj  Raj  Singh  (Firozebad):  I

 suggest  it  may  be  five  hours.
 a

 Shri  Raghunath  Singh  (Varanasi):
 Six  hours.

 Shri  Tangamani  (Madurai):  We
 have  already  taken  one  hour.  If  the
 time  is  extended,  the  House  will  have
 to  sit  for  three  more  hours  for  this.

 Mir.  Speaker:  The  time  that  was
 originally  allotted  was  three  hours.
 Now  the  hon.  Member  wants  to  in-
 crease  it  by  one  hour.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 One  full  non-official  day  will  do  for
 this  Resolution,  that  9,  2)  hours.

 rose—

 एएए बूम्नइद्तप्घाब्व छ है by  a the  order  of  the  द जता
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 frend  wants  ancther  “hours,  then
 the  rules  will  have  to  suspended
 Let  us  st  for  2)  hours  today.  It

 by  this  Resolution  we  sre  trying  to
 amend  the  Constitution  by  adding  one

 ,more  languagé  to  the  साए  Schedule.
 It  is  a  very  important  matter.  I  find
 a  number  of  hon.  Members  want  te
 take  part  m  this

 Shri  Satya  Narayan  Sinha:  From  all
 sides.

 MAY  6,  1988-  Inclusion  of  English  in  =  r5542

 are
 HE

 |

 ili id os
 द

 f  a‘  F  i

 (Bangalore  City):  I
 a  second.

 te
 दि स्  ग
 $  3 have  many  important  meetings,
 particularly  Select  Commuattee  meet. ings,  to  attend—and  today  is  the  only
 non-official  day  of  this  session  left,
 it  should  be  discussed  for  at  least  two
 hours  in  the  next  non-official  day

 Shri  Frank  Anthony:  May  I  submit
 that  tomorrow  hag  not  been  specified
 83  an  official  day?  It  is  a  nondescript
 day  If  my  hon  frends  are  genuine
 an  their  request,  why  not  we  mt  for

 Shri  Frank  Anthony:  What  w  the
 difficulty?  Why  should  we  postpone
 voting  on  this  issuet

 Shri  Braj  Baj  Singh:  He  w  afrakt
 voting

 Shri  Frank  Anthony:  I  want  a  vote
 now.  Let  us  have  a  vote  (Inter~
 ruptions)

 Mr.  Speaker:  How  many  hours  have
 already  been  spent  on  this  Resolution?

 सेठ  गोजिम्य  दास  (जयसपुर) «  were
 जी,  भगर  एन्बनी  साहब  को  इतना  विश्वास  है
 तो  बिना  भांवण  के  झभी  वोटिंग  हो  जानी:
 चाहिप े।

 of
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 belongs  to  Shri  Frank  Anthony  that
 am  saying  this.

 Shri  Frank  Anthony:  No,  no.

 in  the  Eighth
 Schedule  of  the

 ;  |
 ih

 i

 ce  ty  :  3  iy  q
 E22

 af

 i  tion.
 Pay

 a  i  beds

 I  do  not  know  if  any  hon.  Member
 was  in  possession  of  the  House.

 An  Hon.  Member:  Shri  Surendranath
 Dwivedy  was  on  his  legs,  last  time.

 Mr.  Speaker:  Shri  Surendranath
 Dwivedy.

 भीमती  सहोदरा  बाई  राम  (सागर
 रक्षित  भनुसूचित  जातिया)  इस  मे पहले
 महिलाशों  को  ज्यादां  मौका  देना  चाहिये
 क्योंकि  भारतवर्ष  में  महिलाओं  को  छोटे
 बच्चो  को  शिक्षा  देनी  होती  है  t

 Shri  A.  M.  Tariq  (Jammu  and
 Kashmir):  May  I  say  a  word?  My
 Resolution  is  next  on  the  Order
 Paper.

 Just  one  request,  Sir.

 Mr.  Speaker:  I  am  not  going  to
 allow  the  hon.  Member.
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 bers  must  take  their  chance.
 is  the  ballot.  He  must  take  his

 chance  and  get  the  resolution  into  the
 ballot.  I  cannot  go  out  of  the  way

 this  House  cannot  curtail  its  right.
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 Jution  to  a  Parliamentary  Committee,
 ‘on  the  last  occasion,  I  said  that  the
 ‘House  should  have  a  full  consideration
 of  this  proposal  because  in  a  demo-
 eracy  no  minority  should  have  a  feel-
 ing  that  because  of  their  adherence  to
 any  particular  language  they  are
 suffering  under  disadvantages.  It  is
 also  clear  that  in  this  country  Hindi

 issues,  I  think  the  issues  are  such  that
 they  cannot  be  limited  to  the  narrow
 limits  of  the  Resolution  as  it  stands
 before  us  today.

 Although  we  want  Hindi  introduced
 in  our  country,  at  the  same  time,  we
 like  that  its  evolution  should  not  be
 forced  but  carried  out  with  the  general
 goodwill  and  agreement  of  all.  I  have
 very  carefully  listened  to  the  speech
 of  my  hon.  friend  Shri  Frank  Anthony.
 I  have  also  gone  through  his  speeches
 in  the  Constituent  Assembly  and,
 lastly,  his  note  of  dissent  in  the  Report
 of  the  Parliamentary  Committee  on
 Language.

 If  I  may  say  so,  the  note  of  dissent
 he  has  appended  to  the  Report  of  the
 Language  Committee  has  very  mis-
 chievous  implcations.  When  he  was
 urging  his  case,  he  also  referred  to
 Sanskrit  and  Urdu  and  said  that  Eng-
 lish  is  as  foreign  as  Sanskrit  and  Urdu.
 ‘These  are  things  which  create  more
 prejudice  against  English.  Perhaps,
 Shri  Anthony  has  damaged  the  cause
 of  English  by  imputing  these  things  in
 this  House,  while  sponsormg  his  Reso-
 fution  (Interruptions).

 We  deplore  these  controversies  over
 this  issue.  We  feel  that  the  protagon-
 ists  of  Hindi  in  their  own  anxiety  have
 done  more  harm  to  Hindi  than  the
 mon-Hindi  speaking  people.  At  the
 23(Ai)  LSD—7,

 M%guages  fn  the  States  with  a  view

 in
 furthering  higher  studies  in  the

 ‘Cian  languages  and  literature  and

 learn  Hindi  through  a  8  years’  course,
 the  Hind:  students  also  should  be  made
 ४0  learn  other  languages  than  Hindi.
 It  should  be  compulsory  for  them.  *  It
 shquid  be  obligatory  on  the  Hindt-
 8Pfaking  people  and  the  Hindi-spesk-
 in#  students  to  acquire  proficiency  in
 80Te  other  language  than  Hindi.  When

 steps  are  taken,  the  proper  psy-
 ch6jogical  and  cultural  atmosphere  will
 be  created  for  introducing  Hindi  as
 the  national  language.  Even  the  Lan-
 BUgge  Commission,  while  discussing
 thi,  has  expressed  its  dissatisfaction
 that  the  Government  has  not  done  all
 that  was  needed.  They  have  advocat-
 ed  the  acceleration  of  the  plan  for  the
 PrGpagation  of  Hindi.

 Even  when  this  Committee  of  Par-
 liament  demanded  of  Government  to
 Place  the  plan  of  action  before  them—
 85  to  how  Government  is  going  to  act
 —that  was  not  given  to  them.  In
 thése  circumstances,  we  feel  that  it  is
 not,  perhaps,  an  opportune  moment  to
 introduce  it  and  impose  it  on  the
 Peyple,  but,  at  the  same  time,  English
 latguage  has  vitally  influenced  our
 OWn  country.  There  is  no  doubt  about
 it.  Therefore,  while  developing  8
 Common  language  our  association  with
 English  should  not  be  abruptly  ended.

 .



 But  I  have  a  word  also  for  my
 friends  who  advocate  English  and
 whom  I  would  call  the  English  fana-
 tics  as  well.  I  would  particularly
 refer  to  Shri  Frank  Anthony  and  the
 Anglo-Indian  community.  Let  me
 make  it  clear  one  thing.  I  have  full
 sympathy  with  their  cause.  We  want
 to  afford  them  all  facilities.  They  are
 Indians  and  India  is  their  motherland.
 But  there  is  a  feeling  which  nobody
 ean  deny,  and  that  is,  these  brethren
 of  ours  have  not  yet  been  able  to  shake
 off  their  past  exclusive  attitude.  Even
 after  Independence,  no  visible  signs
 of  their  desire  to  identify  themselves
 completely  with  other  communities,  to
 share  in  their  sorrows  and  troubles,
 have  been  observed.  English  has  creat-
 ed  a  gulf  between  the  English-knowing
 people  and  those  who  do  not  know
 English  Perhaps  this  insistence  that
 Englsh  should  remain  as  a  dominant
 language  in  this  country  is  again  to
 strengthen  that  gulf  between  the  peo-
 ple  and  the  few  English-knowing  sec-
 tions  of  the  community.  Therefore,  I
 would  plead  with  them  to  consider  this
 aspect  and  in  order  that  English,  have
 its  proper  place,  they  should  also  put
 it  in  a  manner  which  will  create  a
 favourable  atmosphere  in  this  country
 so  that  all  past  prejudices  over  it
 could  be  shaken  off.

 Having  said  this  much,  .  I  would
 come  to  this  resolution.  I  have  some
 difficulties  in  accepting  this  resolution.

 MAY  1050  का  Inclusion  of  Enftich  in
 the  Eighth  Schedule  of

 Mover  of  the  resolution  is  a  renowned
 advocate.  But  I  have  to  draw  the
 attention  of  the  House  to  the  article

 to  my  mind,  two  aspects.
 refers  to  the  directive  for  development
 of  the  Hindi  language.  It  is  article  ‘S51.
 One  aspect  is,  it  must  serve  as  a
 medium  of  expression  for  all  the  ele-
 ments  of  the  composite  culture  of  India
 and  “to  secure  its  enrichment  by  as-
 similating  without  interfering  with
 its  genius,  the  forms,  style  and  expres-
 sions  used  in  Hindustani  and  in  the
 other  languages  of  India  specified  in
 the  Eighth  Schedule.”

 The  second  aspect  is,  “by  drawing,
 wherever  necessary  or  desirable,  for
 its  vocabulary,  primarily  on  Sanskrit
 and  secondarily  on  other  languages”.
 So,  there  are  here  two  aspects.  One
 is,  how  can  the  Hindi  language  be
 developed  without  interfering  with
 other  regional  languages  and  what  are
 those  regional  languages?  They  have
 been  specified  in  the  Schedule.  Then
 there  ts  no  ban  on  the  English  langu-
 age,  because,  in  the  second  category  it
 has  been  stated  that  the  Hindi  langu-
 age  shall  draw  from  Sanskrit  and  other
 languages.  There,  the  English  langu-
 age  and  other  languages  come  in.
 Therefore,  I  do  not  think  it  is  quite
 relevant  to  ask  that  English  should
 be  included  in  the  eighth  schedule  of
 the  Constitution  But  this  is  perhaps
 8  technical  matter  and  I  do  not  want
 that  the  technical  grounds  should  be
 stressed  too  much.  Very  many  people
 of  our  country  are  interested  and
 therefore  we  have  to  look  at  it  from
 other  points  of  view.
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 to  an  appeal  made  by  late  Shri  Gopa-
 laswami  Ayyangar  who  had  said  while
 moving  the  clause  in  the  Constituent
 Assembly:

 “It  is  the  result  of  a  compro-
 muse  in  respect  of  which  great  sac-
 rifices  of  opinions  and  very  greatly
 cherished  views  and  interests  have
 been  made  or  sacrificed  for  the
 purpose  of  achieving  “this  draft
 in  a  form  that  will  be  acceptable
 to  the  full  Howse”.  Perhaps  this
 was  done  because  it  was  desired
 that  a  decision  on  this  matter
 should  be  such  as  would
 be  acceptable  to  the  whole  nation
 and  the  whole  society.  Therefore,
 this  was  accepted  by  all  those  who
 were  present  there.  It  is  not  a
 new  thing.  Even  Shri  Frank
 Anthony  has  said:  "I  concede  that
 English  for  many  reasons  cannot
 be  the  national  language  of  this
 country”.
 Therefore,  my  point  is,  all  these

 questions  were  raised  then.  So,  what
 is  the  reason  for  raising  this  question
 at  this  moment?  Even  at  that  time,
 it  is  not  only  the  question  of  English
 that  was  raised.  Other  language  ques-
 tions  were  also  raised.  For  instance,
 I  find  an  amendment  thet  Rajasthani

 that  Rajasthani  be  included  was  put
 to  the  vote  and  was  defeated.

 in  the  Eighth
 Schedule  of  the

 Constitution

 want  to  be  included  in  the  eighth
 schedule?  Js  it  necessary  at  this
 moment  in  order  te  develop  Hindi
 properly?  In  order  to  make  them
 acceptable  to  our  countrymen  inhabit-
 ing  this  land,  should  we  not  again
 reconsider  the  whole  question?  It
 ean  never  be  said  that  English  is  an
 Indian  language.  It  is  fruitless  to
 argue  that  because  one  lakh  or  two
 lakh  odd  people  have  it  as  their
 mother-tongue  it  is  an  Indian  langu-
 age.  But  one  should  not  feel  shy  to
 say  that  “it  may  be  a  foreign  langu-
 age,  but  it  is  also  my  mother-tongue
 and  I  adhere  to  it".  There  is  nothing
 -wrong  in  it.  But  to  advocate  that  it
 is  an  Indian  language  is,  I  feel,  out
 of  the  point.

 Therefore,  my  simple  proposal  is—
 and  I  think  Shri  Frank  Anthony  will
 agree  with  me—that  if  we  want  to  go
 again  into  the  question,  let  us  appoint
 a  committee  I  have  suggested  a  com-
 mittee  of  both  Houses  of  Parliament
 to  go  into  the  entire  question.  This  is
 the  opportune  time  for  it.  I  would
 think  so  because  the  Language  Com-
 mussion  report  is  before  us;  the  report
 of  the  Parhamentary  Committee  on
 the  question  ws  also  before  us  and  it
 will  be  taken  up  by  us  in  the  next
 session,  before  it  is  sent  to  the  Presi-
 dent  for  final  disposal.  If,  in  the  mean-
 time,  we  have  a  committee  to  go  into
 the  entire  question  to  allay  the  fears
 and  dispel  the  doubts  in  the  minds  of
 our  minonties—either  Anglo-Indians
 or  tribals  or  Sindhis  or  whoever  they
 are—it  will  be  good.  Let,  therefore,
 a  Parliamentary  Commtitee  go  tho-
 roughly  into  the  matter  and  place  its
 report  before  the  House  and  let  us
 then  finally  dispose  of  once  for  all  this
 important  question.

 Shri  Jaipal  Singh:  I  am  indeed  very

 become  normal.  The  same  passions—
 call  it  linguistic  fanaticism  and  it
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 I  am  proud  of  knowing  languages.
 IT  am  surprised  that  this  sort  of  animus

 ever.  I  know  you  have  no  desire  to
 hustle  me  and  I  can  go  on  talking  for
 30  hours  at  a  stretch,  if  I  want.  But
 T  have  no  such  desire  because  I  am  not
 going  to  talk  to  people  who  are,  shall
 we  say,  blinded  with  a  dishonest  belief,
 who  refuse  to  believe  something,  who
 refust  to  see  the  other  point  of  views.
 IT  am  not  talking  to  them.  All  that
 I  am  trying  to  say  is,  what  are  we
 after?  Here  is  the  Constitution  and
 here  is  the  Eighth  Schedule.  Are  we
 taking  yp  the  point  of  view  that  the
 Eighth  Schedule  has  comprehended
 and  included  all  the  languages  that  are
 in  India?  Are  we  going  to  take  shelter
 behind  the  Eighth  Schedule,  just  be-
 cause  it  la  in  the  Constitution?  I  say

 MAY  cy  850  ‘Inclusion  of  English  in  T5954

 My  script  in  Bengal  is  Bengali;  my
 script  in  Orissa  is  Oriya;  my  script  in
 Bihar  is  the  Bihari  script.  What  is

 the

 hope  I  do  not  offend  my  friends.
 have  no  desire  whatever  to  offend  any-
 body,  because  I  learn  every  language
 that  I  can  possibly  do.  We  have  decid-
 ed  that  Hindi  shall  be  the  national  lan-
 guage.  I  am  not  objecting  to  it.  If
 tomorrow,  Parliament  in  its  wisdom,
 decides  that  Bengali  shall  be  the  natio-
 nal  language,  I  shall  accept  that  also.
 But  :t  is  a  matter  of  fact  that  at  the
 present  moment  Hindi  is  the  official
 language  of  the  country.

 I  would  like  my  Hindi  friends  to
 realise  what  tension  was  created  when
 we  accepted  Hindi  as  the  official  lan-
 guage  Have  they  forgotten  the  quar-
 re]  about  international  numerals?  Do
 they  want  to  divide  the  country  again?
 Let  us  be  sober  and  diligent.  Let  us
 not  say  anything  that  is  going  to  hurt
 the  other  person.

 I  feel  the  only  solution  js  that  the
 Eighth  Schedule  should  be  in  two
 parts.  One  should  contain  an  inven-
 tory  of  the  indigenous  languages,  lan-
 guages  that  have  been  born  here,  that
 have  developed  and  continue  to  deve-
 lop  here.  The  second  should  contain
 the  non-indigenous  languages;  call
 them  ‘foreign’  if  you  like,  but  I  do  not
 like  that  word.  There  are  several  ian.
 guages  in  the  list  of  the  Eighth  Sche.
 dule  that  are  really  according  to  my
 point  of  view  not  indigenous  languages
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 4६  say,  we  shall  not  give  you  grants-
 fn-aid  unless  the  medium  of  instruc-

 So,  if  we  want  to  be  honest,  what
 should  we  do?  First  monther-tongue;
 second,  what  I  would  call  the  economic

 in
 Schedule  of  the

 Constitution

 tut ane ui lad

 are  लोग  कितने  हैं  जो  हिन्दुस्तानी जानते  हैं  )
 and  everybody  says  “he  knows”.  Ihave

 language
 an  occasion  like  this,  I  feel  like  saying

 पय,  पानस्‌  मुजंगानाम्‌  केवलम्‌  विष  वर्धनम्‌  ।
 उपदेश  ही  मर्खाणाम्‌  प्रकोपाय  न  तु  शान्तये  tt

 here  during  this  particular  debate
 does  not  do  much  credit  to  all  of  us.
 I  am  sorry  I  have  to  say  al]  this.  But
 the  thing  is,  English  is  not  my  mother-

 back  to  India,  as  it  should,  what  about
 the  Goanese?  What  about  Rajasthani?

 language.  Why  does  that  one  big
 State  not  have  included  in
 the  Eighth  Schedule?  So,  the  only



 Anthony’s  mother-tongue.  Mr.
 Anthony  speaks  very  good  Hindi  also.

 Shri  Frank  Anthony:  Hindusthani.

 Ee Re  Ee  m  5

 “e sincerely
 ) not.

 +  at
 E  B

 gentlemanliness,  not  trying  to  hurt  the
 other  fellow—that  is  the  definition  of
 a  gentleman;  a  gentleman  is  one  who
 does  not  hurt  the  feelings  of  another

 Mr.  Speaker:  The  hon.  Member
 evidently  means  gentleness.

 Shri  Jaipal  Singh:  No,  Sir,  gentle-
 taaniiness,  If  we  behave  a  little  like
 »entlemen  in  the  correct  Oxford  sense,
 then  we  will  be  in:a  better  position
 to  debate  this.

 I  do  feel  and  I  think  the  best  thing
 is  if  a  high-powered  committee  of
 honest  people,  without  prejudice,  peo-
 ple,  who  know  the  meaning  of  langu-
 age,  people  who  know  the  country
 also,  people  who  can  go  about  the
 country  were  appointed  (An  Hon,
 Member:  Let  the  Speaker  nominate
 one)  let  this  Committee  or  Commis-
 sion  take  ita  own  time,  let  it  take  ten

 MAY  a  859  Inclusion  of  English  w  r5958
 the  Eighth  Schedule  of

 I  feel  great  injustice  has  been  done
 to  many  people,  including  mygelf,
 whether  it  is  Orissa,  whether  it  is  Ben-
 gal,  whether  it  is  Bihar,  whether  it  is
 Assam,  all  over  the  country,  all  in  the
 name  of  language.  (Interruption).  I
 am  very  glad  that  I  am  respected  by
 my  friends.  I  hope  they  have  accept-
 ed  what  I  have  told  them:  If  they
 have  only  accepted  what  I  have  told
 them,  if  that  s  the  case,  there  is  only
 one  suggestion  I  have  to  make  in  this
 connection  and  that  is  that  the  Sche-
 dule  should  be  in  two  parts:  indigen-
 ous  languages,  truly  native  to  this
 country  and  non-indigenous,  yes,  ex-
 cellent  languages  but  languages  that
 have  developed  and  continue  to  deve-
 lop  in  this  country.

 And,  of  course,  the  real  solution  is
 to  abolish  all  the  States  Let  us  hava
 a  unitary  form  of  government.  We
 have  had  far  too  much  of  parochialism.

 Shri  C.  D.  Pande:  Including  Jhar-
 khand.

 Shri  Jaipal  Singh:  And  lastly,  one
 solution  seems  to  be  a  very  ample
 one,  something  which  I  would  wel-
 come,  namely  that  Sanskrit  should  be
 made  a  compulsory  classical  language
 in  all  the  schools,  If  that  is  done,
 Hindi  will  become  the  official  langu-
 age  of  thig  country  in  no  tims
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 from  Jabalpur,  not  the  Hindi  of  my
 triend  here.  I  do  know  whether  they
 talk  Hindi  or  not.  There  is  only  one
 peron  who,  I  think,  talks  Hindi  in  this
 House,  and  that  is  my  friend  Shri
 Bhakt  Darshan.  I  feel  I  am  a  student,
 I  want  to  learn;  but  I  certainly  have
 not  been  able  to  learn  any  Hindi  from
 my  friends  who  advocate  Hindi  just
 hear.

 Shri  C.  D,  Pande:  Why  are  you
 pointing  at  me?

 Shri  Jaipal  Singh:  Sir,  they  know
 it.

 I  was  a  member  of  the  Press  Com-

 Pandit  0.  तर,  Tiwary  (Kesaria):  I
 can  teach  you  their  Hindi.

 Shri  Jaipal  Singh:  Sir,  I  will  ask  my
 thon.  friend  to  address  his  remarks  to
 you.

 I  was  a  member  of  the  Press  Com-
 mission.

 पंडित  ब्रज  ताशयर  ्याजदा"  (दिव-
 पुरी)  :  में  माननीय  सदस्य  के  हिन्दी  प्रेम  की

 सराहना  करता  हूं  |

 Shri  Jaipal  Singh:  We  hear  a  lot
 about  the  Punjabi  subc.  When  [  was

 a  member’  of  the  Press  Commission,  I
 was  amazed  to  find  that  there  was  not
 a  single  Hindi  paper  in  the  whole  of

 ‘the  Punjab.  (Interruption).
 Pandit  Thakur  Das  Bhargava

 (Hissar):  There  are  three  in  my  dis-
 trict  alone.

 Shri  Jaipal  Singh:  I  would  ask  my
 hon.  friend  Mr.  Frank  Anthony.  We

 the  general  feeling  of  the  House  is
 there;  I  would  ask  him  to  be  a  little
 patient.  The  debate  is  there,  it  has
 been  fruitful—some  of  us  got  excited.
 I  think  it  is  a  good  thing  that  he  and
 we  got  satisfied  that  the  debate  by
 itself  did  hot  press  this  way  or  that;
 and  we  could  take  it  up  at  a  later  date
 when  we  are  a  little  more  sober  and
 ‘diligent  and  normal.

 in  the  Eighth
 Schedule  of  the

 Constitution

 Shri  a  N.  Mukerjee  (Calcutta—
 Central):  Mr.  Speaker,  Sir,  it  is  after
 very  careful  thought  and  a  great  deal
 of  prolonged  discussion  that  we  of  the
 Communist  Party  have  decided  to
 oppose  Mr.  Anthony's  resolution.  In
 view  of  the  shortness  of  time  I  would
 try  to  be  as  concise  as  possible.  But
 there  are  certain  things  to  which  I
 would  like,  in  all  humility,  to  draw’
 the  gravest  attention  of  the  House.

 The  main  reasons  for  our  attitude
 in  regard  to  this  resolution  are  two-
 fold.  English  can,  by  no  stretch  of
 imagination,  by  no  sophistry  or  jug-
 glery  of  argumentation,  be  called  or
 thought  of  as  one  of  the  languages  of
 India.  And,  secondly,  to  put  it  in  the
 Schedule  can  only  be  intended  either
 to  perpetuate  the  present  position  of
 English  or  to  prolong,  without  patriotic
 justification,  the  transition  from
 English  to  Hindi  as  well  ag  to  the  other
 national  languages  of  our  country.  I
 know  that  this  may  not  be  consciously
 the  intention  of  many  of  my  friends
 here  who  have  told  me  that  they  are
 in  favour  of  the  resolution.  But  I
 know  that  they  have  been  goaded  by
 the  fear  of,  what  I  can  only  describe
 as,  Hindi  fanaticism  to  resort  to  that
 sort  of  attitude.  But  whatever  the
 intention,  the  effect  of  the  resolution
 will  be  very  undesirable  from  the
 view-point  of  our  people.

 Eminent  leaders  of  our  country  like
 Shri  Rajagopalachari,  for  instance,
 have  gone  so  far  as  to  ask  for  the
 indefinite  continuance  of  English  as
 the  country's  official  language,  and
 they  have  also  asked  for  the  cessation
 of  all  effort  for  a  changeover  to  our
 own  languages.  Their  bona  fides  are,
 of  course,  by  no  means  in  question,
 but  as  far  as  their  advice  is  concerned
 it:should  be,  with  all  respect,  com-
 pletely  discarded.

 I  could  appreciate  Mr.  Anthony's
 initiative  if  he  had  suggested  some-
 thing  on  the  lines  of  what  my  friend
 Shri  Dwivedy  has  proposed  here,  if  he
 had  suggested  that  the  Eighth  Sche-
 dule  might  very  well  be  amplified  as
 my  friend  Shri  Jaipal  Singh  wants,



 and  I  am  afraid  I  can  ha  Fay
 any  credit  for  what  he  has  done.

 I  hope  I  shall  be  believed  when  I
 aay  that  I  have  no  animus  against  the

 (Mr.  Derury-Srrarer  in  the  Char]

 I  know  that  perhaps  it  was  at  the
 back  of  Mr.  Anthony's  mind  when  he
 made  a  speech  last  time.  Referring
 to  the  Communists  he  said  that  possi-
 bly  they  have  come  emotiona]  hosti-
 lity  towards  English,  and  that  kind  of
 thing  Sir,  if  personal  references  are
 permissible,  I  would  like  to  say  that
 I  have  spent  some  of  the  happiest
 years  of  my  life  in  England,  I  cherish
 memories  of  England  and  its  sights
 and  sounds  more  than  I  ‘care  to  tell.
 I  count  Englishmen  and  women
 among  my  best  friends.  But  I  know
 —it  is  not  merely  a  matter  of  sub-
 jective  feeling  or  of  injured  Indian
 vanity—I  know  and  I  aver  that  our
 roots  touch  different  soil.  Whether  we
 like  it  or  not  is  a  different  proposi-
 tion.  If  we  believe  in  the  oneness  of
 humanity  in  an  abstract  way,  we
 might  regret  it.  But  the  fact  is  that
 our  roots  do  touch  different  soil.  That
 does  not  mean  that  we  keep  apart
 in  water-tight  compartments,  In  isola-
 tion  from  each  other,  But  it  means
 surely  that  their  language  just  cannot

 hgP#  &  microscopic  section  who  might
 nave  that  illusion—I  am  very  sorry
 fof  them,  because  their  lives  are
 pound  to  be  somewhat  futile,  They
 ay®  Much  too  marginal  a  section  of
 aociety  to  be  really  effective.  I  am
 retlly  sorry  for  them.  I  hope  there
 af®  not  such  people  but  if  there  are
 they  only  hug  the  illusion  that  they
 néve  really  and  truly  been  brought  up
 of  English.  This  illusion  may  be
 pétmiless  in  individual  instances.  But
 ig  it  is  projected  on  to  a  larger  plane,
 it  Might  very  well  be  disastrous.

 We  have  had  in  this  country  a
 jomenon  of  what  we  used  to  call

 yp8-Bung  Society,  .  इंगन्बंग  सोसाईटी
 q  sort  of  Indo-Anglican  conglomera-
 jon,  neither  here  nor  there,  neither
 fh  nor  flesh,  who  had  lost  both  the
 worlds,  who  did  not  know  where  they
 stood,  who  did  not  have  that  kind  of
 cultural  integration  which  is  abso-
 yvtely  mecessary  for  self-expression.
 y  do  not  say  this  to  ridicule  them.  I
 gm  very  sorry  about  them.  But  I  do
 pope  that  in  our  country  the  pheno-
 yenon  of  this  kind  of  artificial  asso-
 cation  of  cultures  comes  to  an  end
 gitogether.

 Perhaps  I  can  claim  that  I  know
 geome  English,  But  I  know  it  well
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 things  have  been  more  pathetic  and
 futile  in  eur  lives  than  the  utter  dis-
 proportion  between  the  time  and
 labour  which  we  have  spent  in  trying
 wo  learn  English  and  the  results.  We
 see  the  result,  all  over  the  place  and
 every  day  of  our  life.  The  utter  dis-
 proportion  between  the  amount  of

 ceptions  which  at  one  time  perhaps
 did  have  a  certain  kind  of  objective

 an  ahen  language,  have  attained
 eminence  in  science  and  in  the  arts.
 But  to  my  mind  it  only  shows  that

 and  in  spite  of  the  inhibiting  factor  of
 foreign  Imperialist  rule  over  our
 country,  the  culture  of  our  country
 had  such  vitality,  had  such  creativity
 that  it  broke  all  bonds  and  we  have
 got  our  eminent  people  from  Raja
 Ram  Mohan  Roy  donwards  because
 of  that  factor.  But  by  and  large,
 during  British  rule  we  have  been
 intellectually  sterile  and  spiritually
 emasculated.  This  is  not  something
 which  I  am  saying  just  like  that  or
 in  a.fit_of  perveraity.  This  was  skid
 in  the  Declaration  of  Independence
 which  we  read  after  the  Labour  Con-
 gress  on  the  26th  January,  1980,  This
 intellectual  sterility)  and  spiritual
 emasculation  has  come  with  the  im-

 in  the

 I

 ed  his  mistake.  He  had  to  pay  the
 price  for  it.  He  turned  out  to  be  a

 the  task  of  national  emancipation  and
 advance,  This  is  my  main  point  that
 today  India’s  heart  has  got  to  be  roused
 to  the  task  of  national  advance  and  it
 cannot  be  done  if  we  are  going  to
 have  English  in  the  position  that  it
 has  enjoyed  so  far,

 There  are  few  things  which  we
 should  want  so  much  as  to  see  that
 educated  Indians,  like  ourselves—
 most  of  us  here  can  come  mto  that
 eategory—are  free  of  the  thraldom  of
 it.  I  want  that  we  all  learn  English
 well,  I  myself  have  sought  to  do  so
 to  a  certain  extent,  with  whatever
 success  it  may  be.  But  being  over-
 borne  by  English—which  with  few
 exceptions  we  are  bound  te  be—will
 be  a  national  calamity.  I  do  beseech
 Shri  Anthony  to  consider  it  because
 he  will  understand  that  after  all  in
 regard  to  English  I  certainly  do  not
 and  cannot  have  any  particular  anl-
 mus.  That  is  why  I  repeat:  let  it  not
 be  thought  for  a  moment  that  we  wish
 to  discard  English  altogether.  It  is  a
 magnificent  language  with  its  stupend-
 ous  literature  and  it  is  now  ahead
 even  of  French  as  far  as  wide  under-
 standing  of  it  is  concerned.  It  is



 But  there  we
 It  is  a  foreign

 language  that  we  shall  utilise  but  we
 shall  utilise  it  only  within  necessary
 limits.

 I  know  Shri  Anthony  is  mght  when
 he  says  that  English  is  the  mother
 tongue  of  some  150,000  Anglo-Indians
 If  the  number  was  substantially
 larger  and  if  they  lived  by  and  large
 m  a  compact  area,  there  might  have
 been  at  least,  geographically  speaking,
 a  colourable  case  for  the  inclusion  of

 ‘gush  in  the  Schedule.  But  there  is
 no  such  case.  I  am  sorry,  but  there
 is  no  such  case.  The  plea  has  been
 made  that  English  must  be  drawn
 upon  by  Hindi  for  enrichment  of  its
 vocabulary  and  that  is  a  reason  for
 auch  inclusion,  but  this  argument  does
 not  really  hold_ywa  ter.  There  is  no
 bar—and  there  never  has  been—to
 our  languages  berrowing  from  foreign
 sources  whenever  permussible.  We
 have  borrowed  much  from  Persian,
 but  Persian  is  a  foréign  language  and
 we  have  not  put  it  in  the  Schedule.
 But  Urdu  is  an  Indian  language  which
 we  have  evolved  on  Indian  soil  and
 we  have  put  it  in  the  Schedule.

 The  mention  of  Urdu  reminds  me
 that  m  regard  to  this  particular  langu-
 age  also  there  is  a  feeling,  specially
 in  a  city  like  Delhi,  where  Urdu  has
 been  traditionally  the  medium  of
 ‘communication,  that  Hindi  fanatica—
 I  am  not  going  to  \  name  them—ara
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 behaving  in  such  a  way  that  Urdu  is
 going  to  be  steam-roillered,  bull-
 dosered  out  of  existence,  so  to  speak,
 as  Shri  Jaipal  Singh
 it.  I  remember,  you  took  part  in  tht
 discussion  in  the  Constituent  Assem-
 bly  on  the  language  issue  and  you
 began  by  saying—it  is  in  the  proceed-
 ings—that  you  came  with  a  great  deal
 of  sympathy  for  the  idea  of  accepting
 Hindi  as  the  official  language  of  India
 but  you  found  a  kind  of  Hindi  being
 used  and  being  more  or  less  imposed
 that  you  were  beginning  to  have  your
 doubts.  This  is  how  you  addressed
 your  remarks  in  regard  to  the  langu-
 age  question.  I  know  this  position
 continues.  I  want  my  hon.  friends,
 like  Seth  Govind  Dasji,  for  whom  I
 have  very  great  respect,  who  works
 in  the  literary  sphere  with  a  kind  of
 asiduity  which  evokes  respect  from
 everybody—apart  from  anything  else,
 apart  from  the  literary  quality  of  his
 contribution,  his  devotion  to  literature
 is  something  which  makes  me  at  least
 admire  him  a  very  great  deal,  I  wish
 him  to  give  vefy  careful  thought  to
 this.  Sometimes,  he  says,  there  might
 be  exaggeration  m  the  statement  that
 Urdu  is  being  steam-rollered  out  of
 existence.  Maybe,  there

 are  ae gerations,  but  those  who  down
 and  out  possibly  do  make  some  exag-
 gerations  when  giving  expression  0
 their  injured  feelings.  But  their  feel-
 ings  are  injured,  I  know  it  for  a  fact.

 In  Calcutta,  I  know  it  for  a  fact,
 there  are  people  who  speak  Urdu.
 They  have  no  other  home  than  Cal-
 cutta.  They  are  Calcuttias.  but  they
 speak  Urdu,  they  read  Urdu  poetry,
 they  go  to  mushairas.  I  know  how
 in  a  place  like  Calcutta  or  Bombay
 or  Delhi  or  Hyderabad  Urdu  is  more
 or  less  sought  to  be  steam-rollered.
 It  should  not  be.  I  only  make  an
 incidental  reference  to  it  because  I  tell
 those  who  are  enthusiasts  of  Hindi

 are  speaking  the  other  languages  of
 this  country,  it  is  only  then  that  they
 will  get  the  real  acceptance  of  Hindi
 as  the  official  language.



 with  English  I  repeat  it,  Sir,  we  have
 had  to  pay  a  very  terrible  pnce  for
 our  preoccupaion  with  English
 Perhaps,  no  statuscian  can  the
 loss  to  India  on  account  ote waste
 of  grey  matter  m  our  brains  in  our
 efforts  to  learn  an  obstinately  alien
 language,  an  effort  which  m  its  effect
 बाते  not  certainly  seem  worthwhile

 ‘Now,  Sir,  let  us  not  delude  our-
 gvelves  Neither  Toru  Dutt,  nor  Man
 Mohan  Ghosh,  nor  Saroym:  Naidu  lives
 in  English  literature  as  first-rate  or
 even  as  second-rate  poet  A  very  few
 Indians  have  written  English  prose—
 Gandhi):  outstanding  among  th  but
 ‘their  works  will  not  be  embedded  in
 the  developmg  tradition  of  English
 writing  Mr  Anthony  may  have
 illusions  about  Indian  English  or

 Ghana  English  I  do  not  know  about
 Ghana,  but  I  know  about  India  and
 that  bubble  will  surely  be  picked  in
 no  time  Indo-Anglan  hterature  even
 from  Derozio  to  John  Masters  suffers
 because  of  the  environment  of  people
 like  Mr  Anthony  I  am  not  rediculmg
 him  I  will  try  to  be  very  under-
 standing  and  sympathetic  But  un-
 fortunately  for  those  hke  Mr  Anthony
 whose  mother  language  is  English,  the
 entire  environment,  where  he  lives,
 moves  and  has  his  being,  dirverts  him
 from  Englishry,  and  unless  he  adapte
 himself  to  Indian  conditions,  unless  he
 really  and  truly  associates  himself
 with  Indian  ideals  and  Indian  ways  of
 thought,  pathos  and  instability  will
 come  to  his  cultural  lfe  It  has
 happened  and  I  warn  him  against  this
 danger  It  is  almost  something  which
 is
 ee

 ,  but  he  has  to  fight
 against  it  That  is  whv  we  wish  our
 Anglo-Indian  brethren  to  associate
 themselves  a  great  deal  more  with
 real,  genuine  Indian  traditions  and
 Indhan  ways  of  thought  and  action.
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 The  Prime  Miruster  2s  not  here,  but
 I  do  wish  to  make  a  reference  to  him
 alzo  in  this  context  I  recall  the  best
 book  which  he  has  written,  his  Auto-
 biography,  where  he  speaks  of  his
 often  having  in  this  country  “an  alien's
 feelings"  He  says  I  feel  “out  of
 Place  everywhere,  at  home  nowhere”
 That  is  how  he  describe  himself  in  hus
 autobiography  in  a  mood  of  aesthetic
 integrity  It  was  due  to  the  Anghe-
 ism  in  which  he  was  partly  brought
 up  But  he  had  sensitivity  and  a  very
 fine  fibre  and  even  im  English  he  has
 brought  out  very  charming  works  But
 turning  to  Hindustan  he  has  written,
 or  rather  spoken  (and  that  has  been
 Iater  published)  admirable  prose  and
 it  is  really  admirable  It  2s  so  much
 more  genuine  than  the  kind  of  Sans-
 kritic  Hind:  which  sometimes  comes
 from  the  quarters  which  Seth  Govind
 Das  patronises  But  he  has  done  it.
 But  quite  apart  from  what  Jawaharlal
 Nehru  has  given  to  hig  country,  and
 he  has  given  a  lot  in  different  ways,
 his  being  lost  between  two  worlds,
 like  so  many  of  our  talented  people
 have  been  2s  the  Indian  tragedy.
 Schizophrenia  of  the  soul  may  well
 be  a  captivating  personal  phenomenon,
 but  it  28  a  national  loss  And  it  is
 due  to  the  dominance  of  English  in
 our  cultural  horizon,  a  dominance
 which  must  go  if  we  are  to  mse  and
 create  a  new  Indian  civilisation

 We  want  in  this  country  a  change-
 over  from  English  not  only  to  Hmdi
 which  is  the  obvious  and  already
 accepted  official  language,  but  also  to
 other  national  languages  of  our  coun-
 try  If  some  Hind:  chauvinists  pro-
 voke  suspicion,  anger  and  indignation
 an  non-Hind:  speaking  regions  and  if
 we  retaliate  by  suggesting  that  Eng-
 lish  should  be  kept  as  the  neutral
 language  indefinitely,  as  our  State
 language  or  something  very  like  it,
 that  would  be  Lke  cutting  off  the  nose
 to  spoil  the  face  I  must  say  that  a
 great  provocation  often  comes  from
 Hind:  chauvinists,  as  I  have  stated
 before,  but  that  78  no  reason  for  our
 falling  at  a  rebound  into  the  mare
 lad  by  the  protagonists  of  English.



 directives  in  the  Constitution  have  had
 to  be  postponed.  We  cannot  have  a
 complete  switch-over  by  965  as  it
 were,  as  it  was  once  hoped  by  many
 people.  But  we  cannot  postpone  it
 for  ever  and  we  should  not  postpone
 it  for  too  long.

 Vested  interests  are  busy  delaying
 this  process.  For  instance  Tamil  and
 Bengali  are  developed  languages  but
 neither  for  official  nor  for  academic
 purposes  have  they  been  helped  to  go
 ahead  sufficiently  yet  either  in  Madras
 or  in  West  Bengal.  Even  Hindi-
 speaking  States  plead  the  difficulty
 which  bureaucrats  above  all  feel,  in
 changing  over  quickly  towards  Hindi.
 One  must,  of  course, not  be  precipitate,
 but  even  honest  efforts  are  rare.  And
 when  there  is  such  talk  as  that  our
 courts  are  “accustomed  to  English”
 and  that  our  languages  are  not  precise,
 expressive  and  so  on  and  so  forth,
 what  is  it  that  Js  really  meant?

 What  indeed  is  the  Indien  revolu-
 tion?  personally  do  not  think  that
 we  have  really  had  much  of  a  revelu-
 ¢ion,  but  my  hon.  friends  on  the  other
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 vantage,  and  all  linguistic  minorities
 can  pull  their  weight  equally  in  the
 tasks  ahead.  But  the  change-over
 must  come  and  the  sooner  the  better.

 We  cannot  tolerate  the  plea  that
 English  is  a  highly  developed  instru-
 ment  and  we  must  retain  it.  Our
 languages  surely  are  not  as  advanced
 az  English  But  we  have  to  make  do
 with  our  own  languages  to  raise  the
 cultural  level  of  our  people,  to  stop
 the  emasculation  of  our  languages
 by  the  imposition  of  English  as  an
 instrument  in  the  hands  of  a  few  and’
 see  that  there  ws  a  real,  vital  link
 between  the  people  and  the  adminis-
 tration.  Our  own  languages  must  be
 Indian  democracy’s  media  of  commu-
 nication  between  the  people  and  the-
 adrninistration.

 Therefore,  Sir,  I  will  say  that  I
 have  tried  to  put  mya

 se  as  objective-
 ly  and  dispassionately  as  I  could  and
 I  ask  the  House  to  give  very  careful
 thought  to  this  matter.  Though  I  do
 not  like  to  see  this  discussion  postpon-
 ed,  it  is  good  that  we  apply  our  minds
 more  carefully  to  this  matter.  I  know
 if  we  do  give  very  careful  thought  to
 all  the  implications  of  the  Resolution
 before  the  House,  a  large  majority  no-
 doubt  will  oppose  Mr.  Anthony's.
 Resolution.

 सेठ  गोबिस्द  शांस  :  उपाध्यक्ष  महोदय,,
 झाप  को  तो  क्षायद  मासूम  होगा  .
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 थी  wo  wo  पांढे  :  झगर  झाप  इम्लिया
 में  बोलें  तो  के  लोग  भी  समझ  सकेंगे  t  वे
 यही  कह  रहे  है  ।

 ले  गोविम्य वास:  श्री  एल्बनी  साहब
 आर मै  दोनो  ही  एक  नगर  से  झाते हैं  भौर  उन

 का  और  मेरा  पीढ़ियो  का  सम्बन्ध  रहा  है  ।
 इसलिये  मे  व्यक्तिगत  रूप  से  एन्यनी  साहब
 का  बहुत  भ्रधिक  आदर  करता  हु  झौर  उन
 के  भर  मेरे  बीच  के  जो  सम्बन्ध  है,  वह  भी
 इस  को  स्वीकार  करेंग्रे,  कि  उन  में  कभी

 कटता  नहीं  झा  पाई  भौर  हमारा  हमेशा
 झेम  का  सम्बन्ध  रहा  है  1

 में  यहा  पर  सौभाग्य  से  या  दुर्भाग्य
 से,  हिन्दी  का  एक  हिमायती  माना  जाता

 हूं  |  परन्तु  चाहे  मै  हिन्दी  का  हिमायती  हू
 सेकिन  साथ  ही  साथ  में  सारी  भारतीय
 माषाभों  को  उतनी  ही  पूजा  की  दृष्टि  से
 देखता  हू,  जितना  कि  हिन्दी  को  देखता  हू  ।

 च्  का  मै  देषी  नहीं  हू  |  उदूं  को  में  इसी
 देश  की  एक  ज़बान  मानता  ह  प्लौर  इतना

 ही  नहीं  हिन्दी  को  उसे  एक  दौली  मानता

 इसी  के  साथ  मैं  यह  भी  कहना  चाहता  हु
 कि  भ्रग्नेजी  के  लिये  भी  मेरे  मन  में  बहुत  प्रादर

 है  शौर  झप्रेजी  ही  नही,  जितनी  भी  भाषाये  है,
 इस  दुनिया  की,  उन  सब  को  मे  आदर  की

 दुष्टि  से  देखता  हू  ।  इसका  एक  कारण  है
 अनुष्य  इस  सृष्टि  का  सर्वश्रेष्ठ  प्राणी  इसलिये
 है  कि  निसर्ग  ने  उसे  जो  ज्ञान  दक्ति  दी  है  वह
 कसी  दूसरे  प्राणी  को  नहीं  ।  उस  ज्ञान
 आाक्ति  के  कारण  जिस  प्रकार  की  बोली  बह
 बोलता  है,  उसी  प्रकार  की  बोली  सृष्टि  का
 कोई  दूसरा  प्राणी  नही  बोलता  ।  मनुष्य  और

 झूसरे  प्राणियों  में  सब  से  बडा  प्रन्तर  है,  उनकी
 भाषा  उनकी  बोलियों  का  ।  भौर  झगर  कोई
 मानवता  का  झादर  करता  है,  मनुष्य  को  सृष्टि
 का  सर्वश्रेष्ठ  प्राणी  भानता  है  तो  उसे  मानव
 की  जितनी  भी  बोलिया  है,  जितनी  भी  भाषायें

 है,  चाहे  वे  भारतीय  भाषाये  हो,  भप्रेज़ी  भाषा
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 हो,  या  विश्व  की  कोई  भी  भाषा हो,  उन  सब  को
 प्रत्यन्त  आदर  की  दृष्टि  से  देखना  होगा  |

 मेरा  थोडा  बहुत  सम्बन्ध  गुददेव  रविन्द्र
 ढाकुर  से  भी  रहा  है  उनकी  एक  बात  मुझ  को
 याद  झा  जाती  &  t  वे  हमेशा  कहा  करते  थे  कि
 ये  सरस्वती के  एक  पूजक  है।  प््भी  मुकर्जी  जी  ने
 मेरे  साहित्य  के  सम्बन्ध में  मुझे  बहुत  प्रादरपूर्ण
 शब्दों  मे  याद  किया  ।  गुरुदेव  कहते  थे  कि  कोई
 सरस्वती  का  प्रेमी,  कोई  भी  साहित्य  का  प्रेमी
 किसी  भाषा  का  द्वेषी  मही  हो  सकता,  किसी
 भाषा से  द्वेष  करना  सरस्वती  की  प्रतिमा  पर
 प्रहार  करना  है  भौर  जिस  का  भी  साहित्य  से
 कोई  सम्बन्ध  रहा  है,  उसको  सब  'माषाधो  को
 झत्यन्त  झादर  की  दृष्टि  से  देखना  ही  होगा  ।

 लेकिन  यह  सब  होने  पर  भी  प्रग्रेज़ी  भाषा,
 चाहे  हम  उसे  कितनी  भी  बड़ी  भाषा,  कितनी
 भी  उच्च  भाषा,  कितनी  भी  भच्छी  भाषा
 क्यो  न  माने,  कितनी  भी  झादर  की  दृष्टि  से
 क्यों  न  देखे,  भारतीय  भाषा  नहीं  है  1  हमारे
 मित्र  एथती  साहब  ने  कुछ  प्रफ्रीकी  देशों  का

 उदाहरण  दिया  जहा  अग्नरेजी  वहा  की  भाषा
 मानी  जाती  है  परन्तु  वे  अपने  भाषण  में  या

 उन्होने  जो  नोट  हमारी  ससदीय  भाषा  समिति
 की  रिपोर्ट  में  लिया  है,  उस  में,  यह  सिद्ध  नहीं
 कर  सके  कि  संसार  का  कोई  भी  सम्य  देश
 किसी  भी  विदेशी  भाधा  को  भ्रपनी  भाषा
 मानता  है  |  इसलिए  अप्रेजी,  चाहे  हम  इसे
 उच्च  दृष्टि  से  देखे,  कितनी  भी  झादर  की

 बष्टि  से  देखे,  हमारे  सविधान  में  ाठवें

 परिच्छेद  में  नहीं  शा  सकती  ।  मैं  सविधान
 सभा  का  भी  एक  सदस्म  था,  एथनी  साहब  भी  थे
 शौर  उन्हें  याद  होगा  कि  उनको  या  किसी  को
 भी  सविधान  सभा  में  यह  साहस  नही  हुआ  कि

 ये  इस  सूची  में  भ्रश्नेज़ी  को  रखने  का  प्रयत्न

 करते  ।  तब  सविधान  के  बन  जाने  के  बाद

 झौर  झाठ  वर्ष  बीत  जाने  के  बाद  झाज  यहां

 यह  प्रइन  किस  प्रकार  उठता  है,  मेरी  समझ  में

 नही  झाता  |
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 मैने  झाप  से  भ्रभी  निवेदन  किया  है  कि  मैं

 अंग्रेज़ी  का  हबी  तही  हूं,  भग्नेशी  को  प्रत्यन्त
 भादर की  दृष्टि  के  देखता  हूं  ।  विदेशों  में  जब  मैं

 जाता हू,  तो  अंग्रेडी में  मुझे  बोलना  पड़ता  है  |

 परन्तु  एंथनी  साहब  मुझे  क्षमा  करे  यह  कहने
 के  लिये.कि  म॑  तो  प्रंग्रेज़ी  का  द्वेषी  नहीं  हू,
 बहु  हिन्दी  के  भौर  भारतीय  भाषाझों  के  बड़े
 भारी  द्वेषी  है  ।  उन्होंने  अपने  भाषण  में  उस
 दिन  जो  कुछ  कहा,  हमारी  ससदोय  भाषा
 समिति की  रिपोर्ट  में  झपने  नोट  में  जो  कुछ
 लिखा  उससे  स्पष्ट  हो  जाता  है  कि  उनके

 हुदय में  कितना  अ्रधिक  |  हिन्दी  के  लिये  है  t
 उसी  द्वेष  के  कारण  और  अंग्रेजी  के  अत्यधिक
 प्रेम  क ेकारण,  ह  उस  नोट  में  कई  बड़ी  गलत
 बाते  भी  लिख  गये  ।  में  चाहता हूं  कि  शान्ति
 से  मेरे  मित्र  झपने  उस  नोट  पर  थोडा  विचार
 करे भौर  देखें  कि  उस  में  उन्होंने  कितनी  भ्रसत्य
 बातें  लिखी  है  q  कुछ  उदाहरण  मै  देना  चाहता
 हूं  हिन्दी  के  रूप  के  सम्बन्ध  में  भ्रालोचना  करते

 हुए  हिन्दी  के  सम्बन्ध  में  यह  कह  कर  कि

 हिन्दी  तो  इस  देश  के  केवल  आध  प्रतिशत
 लोगों  की  भाषा  है,  वे  श्रागे  बढ़े  |  उन्होंने  कहा
 कि  हिन्दी  से  तो  अग्रेज़ी  यहा  के  कही  अधिक

 लोग  जानते  है  ।  फिर  वह  यह  कह  पडे  कि  हिन्दी
 तमिल  भौर  बंगला  से  deve  वर्ष  कम  उम्र
 की  है  ।  समझ  में  नहीं  भाया  कि  उनका  बह
 ऐतिहासिक  ज्ञान  कहां  से  भ्राया  कि  हिन्दी
 तमिल  भर  बगला  दोनो  भाषाशो  से  १,०००
 वर्ष  कम  उम्र  की  है  |  वे  और  भागे  बढ़े  ।

 उन्होंने  यहा  तक  कह  दिया  कि  हिन्दी  का
 एम०  ए०  पास  ब्यक्ति  भ्रग्नेज़ी  के  मैंट्रिक  पास
 व्यक्तित  की  भी  योग्यता  नही  रखता  है  ।

 एक  सासतोय  सबस्य :  राम  राम  |

 सेठ  गोधित्द बास वास  '  इन  सब  कथनों  पर
 जरा  शान्ति  से  वह  विचार  करे  4

 36.88  hrs,
 [Sarr  C.  हे,  Parrasmaman  in  the

 Chair  J
 फिर  उन्होंने  इस  देश  के  लोगों  को  लड़ाने

 का  प्रयत्त  किया  है।  श्री  जयपाल  सिंह  जी  ने
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 झपने  भाषण  में  कहा  कि  हमें  इस  विषय  पर

 देता  में  फिर  से  झगड़े  खड़े  नहीं  करने  चाहियें।

 हिल्दी  माषा  भाषी  कोई  झगड़े  उत्पन्न  करता

 नहीं  चाहते  ।  मै  प्रपने  मित्र  श्री  te  ता०

 मुकर्जी  से  सधा  सहमत  हूं  कि  १६६५  का

 सन्‌  रख  कर  हमें  हिन्दी  को  देश  में  किसी  के
 ऊपर  भी  लादना  नहीं  चाहिए  qd  समय  का  यह

 ज्रदन  नही  है  t  लेकिन  देखना  यह  हैं  कि  हिन्दी
 भाषा  भावी  या  भारतीय  भाषाप्रों  से  प्रेम  रखने
 वाले  लोग  भापस  में  लोगों  का  झगडा  कराने
 का  प्रयत्न  करते  हैँ  या  एंथनी  साहब  ने  प्रयत्न
 किया  है  t  उन्होते  हिन्दी  भौर  प्रहिन्दी  भाषा
 भाषी  लोगों  की  लड़ाने  की  कोशिश  की  है  ।

 उन्होंने  आदिवासियों  शौर  इस  देश  के  दूसरे
 लोगों  को  लड़ाने  का  प्रयत्न  किया  है।
 उन्होंने  हरिजनों  धौर  सवर्ण  हिन्दुभों

 को  लडाने  की  कोशिश  की  है  1  उन्होंने उर्दू  के
 प्रदन  को  उठा  कर  हिन्दुओं  शौर  मुसलमानों
 को  लडाने  का  प्रयत्न  किया  है  झौर  भ्रन्त  में
 उन्होने  हिन्दुस्तानी  की  बात  कहे  कर  महात्मा
 गाधों  का  नाम  लिया  ।  जब  उन्होने  महात्मा
 गाधी  का  नाम  लिया  तब  मुझे  ऐसा  मालूम
 हा  कि  जैसे  पैरेडाइज़  लास्ट  में  भिल्टन  साहब
 ने  लिखा  है  कि  सटन  भी  कभी  कभी  सक्तिपट्स
 कोट  करने  लगता  है  t  लेकिन  वह  जरा  देखें  कि
 इस  द्वेष  के  कारण  वह  क्‍या  कह  गये  है  t
 फिर  उनकी  दलीलों  की  लें  आप  ।  कितनी
 पोच  दलीलें  है  I  पहले  वह  कहते  है  कि  श्ाठवें
 परिच्छेद  में  अप्रेजी  को  सम्मिलित  करने  से
 उसके  हिन्दी  में  हम  धाब्द  ले  सकेंगे  ।  यहा  पर
 झनेक  बार  कहा  जा  चुका  है  और  में  संविधान
 की  २५१वी  धारा  का  स्मरण  दिलाता  हूं  जिस  के
 अनुसार  हम  अप्रेज़ी  और  किसी  भी  दूसरी  भाषा
 से  बराबर  दाब्दों  को  ले  सकते  है  ।  वह  दलील
 कि  भ्रग्रेज़ी  को  सूची  में  स्थान  देने  के  बाद  हम
 झप्रेजी  से  दान्द  ले  सकेंगे  बिल्कुल  गलत  है  ॥

 झप्रेजी स ेसे  हम  बराबर  प्ाज  भी  दाब्द  ले  सकते
 है  t  हम  ने  लिये  है,  ले  रहे  हैं  भौर  भविष्य  में

 भी  हम  लेंगे।  केवल  प्ग्रेजी से  ही  नहीं  बल्कि
 विषव  की  समस्त  विकसित  भाषाझ्रों  से  ।  किसी
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 भी  भाषा  में  शब्द  कानून  के  द्वारा  नही  चुसैढ़े
 था  सकते  ।  शब्द  भाषा  में  भ्रात ेहै  भपने  भाप  ।
 स्टेशन,  प्लेटफार्म,  टिकट,  एंजिन यह  सब  शब्द
 हिन्दी  में  कानून  के  द्वारा  नही  जाये  है,  अंग्रेज़ी
 शब्द  होते  हुए  भी  प्रचलित  द्वोने  के  कारण
 धाये  है  t

 उन  के  दूसरी  दलील  यह  है  कि  अप्रेजी
 भारतीय  भाषा  है,  भौर  प्रगर  प्रग्रेज़ी  भारतीय
 भाषा  नही  है  तो,  वे  यहा  तक  बढ़  गये,  उन्होंने
 कहा  कि  सस्कृत  भी  बाहर  के  आाई  हुई  है  t
 झाइच  4  हुआ  मुझे  उन  की  यह  बात  सुन  कर  ।

 पहले  तो  इसी  बात  पर  विद्वानों  में  मतभेद  है  कि
 याय  भारत  के  ही  रहने  वाले  थे  या  बाहर  से
 आये,  भौर  सस्कृत  को  विदेशी  भाषा  मान  लेना,
 केवल  इस  लिये  कि  भ्रग्रेज़ी  एक  विदेशी  भाषा  है,
 यह  तो  एक  बडी  भजीब  दलील  है।  यह  कितनी
 पोची  दलील  है  इस  को  वे  स्वयम्‌  विचार
 सकते  है  ।  प्रप्नेज़ी  को  ग्रियर्सत  साहब  ने  जो
 स्थय  ग्रग्रेज़  थ ेइस  देश  की  भाषा  नही  माना  ।

 उनकी  तीसरी  बात  यह  है  कि  प्रग्रेज़ी

 ठेंग्लो  इंडियन  लोगो  की  मातृभाषा  है  1  मैं
 आप  से  कहता  हू  कि  ऐंग्लों  इंडियनों  से  भी

 कही  प्रधिक  तादाद  में  जो  लोग  इस  देश  में
 रहते  हूँ  उन  की  भी  सब  भाषा  को  हम
 झपने  सविधान  में  स्वीकार  नहीं  कर  सके  |
 झगर  हम  उन  सब  भाषाधों  की  अपने  सविधान
 में  लेंगे,  जो  कि  इस  देश  के  तमाम  लोगो  की

 मातुभाषायें  है,  तो फिर  उन  भाषाशों  की  सश्या
 खगभग  ६००  हो  जायेगी  ।

 इस  प्रकार  की  जो  उन  की  दलीसें  हैँ  वे
 कितनी  पोची  है  यह  मैं  झाप  के  सामते  रखना
 चाहता  हू  भौर  प्न्त  में  जितनी  बातें  मै  ने  कही
 है  उन्हें  सरसरी  तौर  पर  फिर  भाप  के  सामने

 रक्‍्खूगा  ।

 पहली  बात  मैं  यह  कहूगा  कि  भ्रप्रेज़ी  इस
 देश  की  भाषा  न  होने  के  कारण  शौर  उसके
 विजेताशों  की  भाषा  होने  के  कारण,  उस  के
 साथ  प्रग्नेज़ी  राज्य  शझौर  पप्रेजों  के  प्राधिपत्व

 in  the
 Schedule  of  the

 Constitution
 के  इतिहास  के  लगे  होने  के  कारण  उसे  इस
 देश  के  सविधान  में  स्वीकार  नहीं  किया  जा
 सकता  |  दूसरी  बात  यह  है  कि  यह  प्रश्न  केवल
 हिन्दी  के  विरोध  में  ही  नहीं  जाता,  समस्त
 भारतीय  भाषाधों  के  विरोध  में  जाता  है  ।
 भग्नेज़ी  को  सूची  में  लेने  से  केवल  हिन्दी  की
 हानि  होती  है  |  यह  बात  नहीं  है,  समस्त
 भाषायें  जो  हमारे  सविधान  में  स्वीकार  की
 गई  हैं,  उन  सब  की  हानि  होती  है  |  तीसरी
 बात  यह  है  कि  यहा  पर  जब  भ्ग्रेज़ी  का  इतना
 दौर  दौरा  है  कि  भ्रग्नेजी  को  हटाने  के  विश्द्ध
 राजा  जी  सदृश  नेता  यहा  पर  याचिका  भेजते
 हैं,  चाहे  वह  याचिका  हमारे  स्विधान  के
 विरुद्ध  ही  क्यो  न  हो,  तब  अगर  कही  हम  से
 अझग्रेज़ी  को  भ्रपने  संविधान  में  स्वीकार  कर
 लिया  तो  फिर  अपरेजी  में  जिसे  धिन  एड  भ्राफ
 दि  बज  कहते  है  वह  होने  वाला  है  भर  अग्रेजी
 का  जो  दौर  दौरा  है  वह  शौर  बढ़ने  वाला  है,
 वह  समाप्त  होने  वाला  नही  है  श्री  हीरेन्द्र
 मुंकर्जी  यह  चाहते  है  कि  अग्रेज़ों  का  स्थान  यहा
 की  भारतीय  भाषायें  जल्दी  से  जल्दी  छे  लें  1
 तब  में  जानना  चाहता  हु  कि  जब  कभी  इस  में
 इतनी  देर  हो  रही  है  तो  ग्रगर  भ्रग्नेजी  सूची  में
 स्वीकार  हो  गई  तो  भारतीय  भाषायें  भ्रग्नेजी
 का  स्थान  किसनी  कठिनाई  से  ले  सकेगी,  इस
 पर  आप  को  विचार  करना  चाहिये  |

 जयपाल  सिंह  जी  के  कथनानुसार  मै
 इस  बात  का  पक्षपाती  हू  कि  यदि  आवश्यकता
 हो  तो  खविधान  में  परिवर्तत  किया  जाय  ।

 हम  ऐसा  कर  भी  चुके  है  ।  लेकिन  इस  विषय  में
 संविधान  में  परिवर्तत  एक  बडी  खौफनाक

 चीज  होगी  ।  जयपाल  सिंह  जी  के  इस  कबन  से
 कि  प्रधिक  से  झग्रधिक  भाषायें  हमें  सीखनी

 चाहियें,  इस  में  भी  मेरा  कोई  मतभेद  नही  है
 हिन्दी  भाषाभाषियों  को  इस  देश  की  एक
 भाषा  शौर  सीखनी  चाहिये,  यह  हिन्दी  साहित्य
 सम्मेलन  भपने  भ्रनेक  प्रस्तावों  में  कह  चुका
 है,  ससदीय  हिन्दी  परिषद्‌  ने  तामिल  तक

 सिखाने  के  लिये  कक्षाएं  खोली  थी  ।  इस  का
 में  विरोधी  नहीं,  भ्धिक  से  प्रधिक  भाषायें
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 सीखनी  बाहियें  भौर इस  के  लिये  हम  सब  को
 अयत्न  करना  पग्रावक्यक  है।  प्राज  श्री  हीरेनद
 जुकर्जी ने  जो  कुछ  कहा  है  बहुत  दूर  तक  मैं  हस

 से  सहमत हूं  ।  बहुत कम  बार  मैं  प्रपते  साम्य-
 आदी  भाइयों  के  उन  के  विद्यारों  में  सहमत
 डो  सका  हू,  पर  भाज  भेरा  सौभाग्य है  कि  श्री

 दीरेना  मुकर्जो  हिन्दी  के  बारे  में  जो  कुछ  कहा
 उन  के  भाषण के  €€  प्रंक्ष से  मेरा  कोई  मतभेद

 नहीं  है  भौर  मैं  उस  से  सहमत  हूं  ।

 में  पन्त में  श्राप  से  यह  कहना  चाहता  हूं
 कि  एन्थती  साहब  का  जो  यह  दाव।  है.  .

 Shri  D.  C.  Sharma:  May  I  know
 -whether  the  hon.  Member  has  no
 difference  of  opinion  with  the  hon.
 Mover  of  the  resolution?

 Mr.  Chairman:  He  was  referring  to
 Shri  प्र,  N,  Mukerjee.

 ae  गोधिस्य  हन्यनी'  साहेब  का  जो
 दावा  है  कि  जो  अहिन्दी  भाषाभाषी  है  वें
 सब  के  सब  उन  दे  प्रस्ताव  को  स्वीकार  करने
 बाले  है,  उस  के  सम्बन्ध  में  मैं  कहना  चाहता
 हु  कि  में  ने  अझारम्भ  में  कहा  भी  था  कि  वे  इस
 बात  को  देख  लें  7  बिना  भाषणों  के  वोट  करा
 कर  देख  लें,  प्राज  वोट  लिये  जायें  तो  वह  देख

 @,  कल  वोट  हो  तो  देख  लें  या  फिर  जो  हमारा
 अधिवेशन  फिर  से  होने  वाला  है  उस  म  देख  लें
 कि  कितने  लोग  उन  के  साथ  जाते  है  भौर
 कितने  लोग  उन  के  विरोध  में  जाते  है  ।
 मेरा  विष्वास  है  कि  इस  सदन  का  प्रचंड  बहुमत
 उन  के  प्रस्ताव  को  गिरायेगा  ।  इस  में  थोडा

 बहुत  भी  सन्देह  नही  है।  मै  प्रंग्रेज़ी  भाषा  के
 अति  भत्यन्त  श्रादर  रखते  हुए  भी  इस  प्रस्ताव
 का  अधिक  से  अधिक  विरोध  करना  चाहता
 हूँ

 झीमती  सहोदरा  बाई  राव:  चेभरमैन

 साहब,  इस  के  बाद  महिलाभों  को  पहले  मौका
 बेना  चाहिये  ।

 Indian  language.  He  considers,  that

 are  foreign  languages;  if  actually

 ag  a  matter  of  fact,  what  he  actually
 says  amounts  to  this  that  there  is  no
 other  union  or  no  other  bond  that  can
 keep  India  together,  if  we  do  not
 accept  English  as  the  national  language
 of  India,

 Secondly,  he  says  that  English  is
 spoken  or  understood  by  at  least  60
 per  cent  of  the  people  of  India.  That
 is  hs  claim.  I  wag  not  present  at  the
 time  he  made  his  speech,  and  I  spent
 some  money  in  purchasing  his  speech,
 and  I  analysed  the  whole  speech  care-
 fully  and  minutely.  He  says  that  if
 the  sort  of  claim  that  is  put  forward
 in  favour  of  Hindi  is  admissible,  then
 English  is  spoken  in  that  fashion  by  at
 least  60  per  cent  of  the  people.

 Not  only  that.  He  says  that  the
 census  is  not  correct,  was  not  honesily
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 failed  to  return  in  a  single  instance,
 because  they  are  educated  people  who
 are  conscious  of  their  mghts,  who
 know  ‘how  to  exercise  their  rights  80,

 ‘it  cannot  be  said  that  the  number  was
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 mother  tangue  of  78008  people,  then
 the  claims  of  these  other  languages  are
 much  greater

 If  you  look  at  the  Eighth  Schedule,
 you  will  find  what  was  at  the  back  of
 the  munds  of  the  framers  of  the  Con-
 stitution  You  will  find  that  4  langu-
 ages  have  been  mentioned  there,  out
 of  which  four  are  South  Indian
 languages  and  the  rest  North  Indan
 The  ten  North  Indian  languages  are
 of  the  Indo-Aryan  region,  they

 thousands  and  thousands  of  years,  and
 whatever  might  have  been  their
 omgmn,  they  have  been  completely
 transmuted  by  Sanskritic  culture  In
 Malayalam,  the  percentage  of  Sanskrit
 words  is  above  70,  and  it  i  only
 shghtly  less  in  Telugu  and  Kannada
 In  Tamil  it  is  over  40  per  cent  What-
 ever  might  be  the  other  differences,  all
 these  languages  are  of  Sanskritic
 orgm  or  of  Sanskrtic  culture,  end
 we  get  a  pattern  of  a  sort  in  the
 Bighth  Schedule

 What  was  the  object  of  Artcle  355

 question  of  emotion  I  am  trying  to
 approach  it  from  the  intellectual  paint
 of  wew  Article  35  says"

 “Tt  shall  be  the  duty  of  the
 Union  to  promote  the  spread  of
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 [Shri  N.  R.  Ghosh]
 the  Hind.  language,  to  develop  it
 so  that  it  may  serve  as  a  medium
 of  expression  for  all  the  elements
 of  the  composite  culture  of  Indiz
 and  to  secure  its  enrichment  by
 assimilating....wherever  neces-
 sary  or  desirable,  for  its  vocabu-
 lary,  primarily  on  Sanskrit  and
 secondarily  on  other  languages.”

 Ome  of  my  friends  here  thought  that

 e  i  5  3  g  s

 BF  } |

 i  i >  namely  that  we  are
 transmute  Hindi,  to  enrich  it  in  e

 particular  way,  and  that  is,  that  we
 have  to  do  it  keeping  in  tact  Indian
 culture  and  drawing  upon  mainly
 Sanskrit  and  other  languages  which
 are  either  very  closely  connected  with
 Ganskrit  or  even  largely  influenced
 by  Sanskrit.  In  this  pattern,  has
 English  got  any  place?  English  would
 be  a  misfit  there.  Under  this  scheme
 of  Article  35l,  you  cannot  fit  in  English
 from  any  point  of  view.

 Cy

 I  have  heard  it  said  that  we  some-
 times  borrow  English  words.  That  is
 permissible.  We  have  borrowed  Portu-
 guese,  sometimes  Spanish  words,  and
 we  borrow  English  words  too.  That
 is  permissible.  All  living  languages
 can  berrow  words,  vocabulary,  from
 other  languages.  That  is  a  different
 matter  altogether.  But  the  framers
 of  the  Constitution  by  article  35]
 wanted  to  create  a  new  sort  of  Hindi,
 a  Hindi  which  will  be  acceptable  to
 the  whole  of  India  Theat  was  the
 oblect,  not  the  Hindi  either  of  the
 Western  UP  type  or  the  Delhi  type,
 but  a  Hindi  which  will  be  acceptable
 to  the  east,  south,  north  and  west  In
 that  view  article  381  is  slenificant.

 understand  the  Urdu-type  Hindi.  But
 the  framers  of  the  Constitution  want-
 ed  the  creation  of  a  Sanskritised  Hindi
 which  they  thought  would  be  accept-
 able  to  all  parts  of  India.  For  that
 purpose  and  in  that  context  English
 has  got  no  place,  it  has  got  no  role  to

 stitution  It  is  not  a  question  of
 Uberalism  or  favour.  You  are  evolv-
 ing  language  of  a  particular  type—
 English  cannot  have  any  place  in  it,
 You  cannot  ft  it  If  you  look  at  the
 scheme  of  the  article,  it  is  impossible
 to  include  English  there.  It  does  not
 fit  in.

 As  I  was  submitting,  this  ig  not  a
 new  attempt  What  is  actually  Sans-
 krit?  Sanskrit  means  ‘Sanskrita’
 reformed  Actually,  Sanskrit  in  its
 present  form  was  not  the  vedic  langu-
 age  Old  Sanskrit  was  something  else
 It  was  disciplined  by  the  grammar  of
 Panin:  and  it  was  simplified  its
 alphabets  were  arranged  phonetically.
 It  was  made  a  sort  of  a  language
 which  would  be  understood  in  all
 parts  of  India  ‘That  is  the  modern
 Senckrit.  We  are  actually  yearning for  the  day  when  there  will  be  no
 clamour,  no  dispute  about  laneuage,
 when  we  will  hail  that  reformed  Hindi
 a«  the  common  language  of  the  whole
 of  India.  That  is  the  dav  we  sre
 looking  for  That  was  the  purpose
 of  art’cle  ‘B51  The  very  scheme  rules
 out  English,

 Now  English  is  a  great  language.  It
 has  ant  international  imvortaence,  80
 was  French:  so  was  German  Here  in
 India  during  the  reien  of  the  Pathans
 and  the  Moghuls.  Persjan  wags  the
 court  langage.  Persian  continued  tq
 be  the  court  language  for  some  time.



 Reseiution  re:

 a  threat  that  unless  we  accept  English
 as  the  national  language  of  India,
 India  will  disintegrate,  fall  to  pieces

 the  threat  he  has  uttered  I

 no  unifying  force  in  our  common
 culture,  in  our  unity,  In  the  funda-
 mental  unity  of  our  nation,  then
 English  will  not  help  us.  If  we  are
 un  ted,  if  we  banish  English  we  will
 not  in  any  way  suffer  for  its  rejection.

 Mr,  Chairman:  Order,  order.  I
 request  the  hon.  Member  to  resume
 his  seat.

 Shri  N.  rR  Ghosh:  May  I  have  one
 or  two  minutes  more?

 “Mr.  Chairman:  I  am  not  asking  him
 to  conclude  now,  He  will  kindly
 resume  his  seat.  I  have  to  make  an
 announcement.

 It  is  now  nearing  5ru  May  I
 know  how  many  hon  Members  want
 to  speak?

 Several  Hon.  Members  rose—

 Shri  Naushir  Bharuche  (East  Khan-
 desh):  There  are  many  more  hon.

 VAISAKHA  ‘18,  68i  (SAKA)  Inclusion  of  Eng-  ह... ३
 hah  m  the  E.ghth

 Schedule  of  the
 Constitution

 Members  to  speak.  The  time-timit
 must  be  strictly  adhered  to.

 Vir  Chairman:  All  of  them  cannot
 speak  today  This  Resolution  will  be
 carried  over  to  the  next  session  7  &
 part-discussed  Resolution  and
 be  taken  up  next  session  automatically
 on  the  first  available  day.  Would  *
 make  any  difference  if  we  close  the
 discussion  earlier  and  go  on  to  the
 next  item  of  business?  I  sounded
 Shri  Panigrahi  about  the  half-hour
 discussion  He  is  keen  on  going  on
 with  it  It  is  true  that  this  Resolut'on
 was  taken  up  for  discussion  today  at
 35  pm.  It  must  go  on  till  585.  There
 is  no  doubt  about  it.  Therefore,
 would  the  House  prefer  to  stop  now?

 Some  Hen.  Members:  No,  no.

 Mr,  Chairman:  Then  discussion  on
 this  Resolution  will  goon  till  5.85  roa.
 and  then  we  will  take  up  the  half-how
 discussion.

 will

 Shri  0  D.  Pande:  The  idea  was  that
 we  would  have  two  hours  for  d  seu~-
 sing  it  today  and  two  hours  later.

 Shri  Frank  Anthony:  Two  days.

 Shri  0,  D.  Pande:  Therefore,  let  us
 stop  at  5  p.m.,  so  that  we  may  have
 two  hours  later.

 Shri  Braj  Baj  Singh:  No,  no.

 Shri  Frank  Anthony:  No,  no.

 Mr,  Chairman:  The  whole  trouble  is
 that  I  am  bound  by  the  ruling  of  the
 Speaker  and  the  Committee  on  this.
 They  have  given  ey  hours.  It  goes  on
 till  635  px.

 Shri  Barrow  (Nominated—Angio-
 Indians):  May  I  submit  that  we  must
 adopt  a  formal  resolution  about  carry-
 ing  this  over  to  the  next  seasion?  The
 House  must  accept  a  formal  resolution
 to  carry  it  over.

 Mr  Chairman:  I  think  a  decision
 has  already  been  taken  about  that.  tt
 will  be  a  part-discussed  Reschution,
 There  will  not  be  a  ballet  en  #  Lt
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 Shri  A.  M,  Tariq:  I  have  got  a  sub-
 mission.  If  the  House  decides  to  carry

 Mr.  Chairman:  I  am  afraid  we  are
 bound  by  the  Order  Paper.  Unless  the

 think  it  proper  to  stop  at  five.

 Shri  Ghosh—has  he  finished?

 Shri  N.  B.  Ghosh:  I  have  not  finished.

 into

 Mem

 gai  i

 s

 H  Fee  प
 प्

 s
 |

 #  i  Fr  ¥

 * i  i  i
 5
 tn

 Schedule  of  the
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 Shri  N.  B.  Ghosh:  Will  you  give  me
 half  a  minute,  Sir?

 Mr.  Chairman:  Yes.

 Shri  N.  B.  Ghosh:  I  am  just  telling
 my  hon.  friend  Shri  Frank  Anthoy
 that  the  figures  are  wrong  and  they  are
 acknowledged  to  be  wrong.  I  am
 quoting  Ghana  as  an  instence  which
 we  should  copy.

 Mr.  Chairman:  Shrimati  Manjula
 Devi.  After  her  I  will  call  Shri
 Ansar  Harvani.

 थी  यादव  (बाराबंकी)  :  श्रीमन्‌,  मैं  एक
 व्यवस्था  का  प्रदन  उठाना  चाहता  हूं  ।  मैं

 य  निवेदन  करना  चाहता  हूं  कि  विरोधी  पक्ष
 के  लोगों  को  भी  मौका  दिया  जाये  ।

 Mr.  Chairman:  I  have  got  here  a
 list  of  hon.  Members  of  the  Opposi-
 tion  as  well  as  of  the  Congress  who
 are  for  English  and  against  English.
 A  deliberate  lst  has  been  drawn

 in  the  Eighth  Schedule  of  the
 Constitution  should  be  treated  in  a

 way,  avoiding  all  emotional  outbursts,
 Before  I  proceed  I  would  like  to  draw
 your  attention  to  Part  III  of  the  Con-
 stitution—Fundamental  Rights,  Article
 1B.  It  reada:

 Mr.  Chairman:  Order,  order.  There
 must  be  less  noise  in  the  House.

 js  English.  We  should  not  discrimi-
 nate  on  the  ground  of  race  or  religion.



 ‘The  question  may  arise  that  the
 Anglo-Indians  are  scattered  over  India
 and  do  not  belong  to  one  particuiar
 Tegion  and,  as  such,  English  cannot  be
 treated  as  one  of  the  regional  langu-
 ages,  But  there  iy  Sanskrit  which
 does  mot  belong  to  any  particular
 region.  It  belongs  to  the  whole  of
 India.  I  suggest  that  there  should  be
 two  Schedules  or  that  the  Eighth
 Schedule  should  divided  into  two

 It  is  English  that  haz  raised  the
 standards  of  India  to  the  supreme
 heights  in  international  politics.  It  ७
 through  English  that  we  can  extend
 the  principle  of  Panchsheel.  It  is  due
 to  English  that  India  bas  gainea  that
 @zeat  name  in  the  world  ror  its  non-
 alignment  with  other  sauons  07
 mulitary  pacts  or  other  agreements.  It
 346  through  English  that  Inaw  has
 advanced  in  the  modern  world.  As
 such  I  think  that  it  should  be  included
 in  the  eighth  scheaule,

 I  would  like  to  say  one  more  point.
 But  for  the  invasion  of  the  Moghuls  on

 हूँ  कि  भापने  मुझ  को  इस  महत्कपूर्ण  प्रस्ताव
 पर  बोलने  का  ध्बतर  वियां  है  ताकि  में
 झपने  विभार  प्रकट  कर  सूं  I

 एक  समय  था  जब  हमारा  देदा  स्वतंत्र
 नहीं  था  भौर  ब्रिटिश  साम्राम्पधाही  का  यहां
 बासन  था  |  उस  समय  हमारी  हालत  उस  गूंगे
 की  सी  थी  बो  एक  ऐसे  यंत्र  का  प्रयोग  करता  था
 झपने  विचार  प्रकट  करने  के  लिये  जोकि

 हजारो  नील  दूर  से  लाया  गया  था  t  मगरें
 झाज.  हमारा  देश  स्वतंत्र  है  भौर  स्वतंत्रता
 प्राप्ति  फे  बाद  हमारे  देश  ने  झपने  विधान  में

 हिन्दी  को  राज  भाषा  भर  राष्ट्र  भाषा  जाता

 है  ।  हिन्दी  को  राष्ट्र  भाषा  गौर  राज  भाषा
 मानते  से  पहले इस  देश  में  कई  विचारघारायें
 भाषा के  विषय  में  थी।  कुछ  माइयों का  विचार
 था  कि  ब्रिटिश  साम्राज्यक्षाही  इस  देश  में

 हमेशा  बनी  रहेगी  भौर  प्रंप्रेज़ों  का  राज्य  यहां
 हमेशा  कायम  रहेगा  शौर  अंग्रेजी  भ.षा  यहां
 हमेशा  चलेगी  ।  कुछ  भाइयों  का  दिचा+.  यह
 था  कि  इस  दैश  में  हिन्दुस्तानी  भाषा  ही  एक
 ऐसी  भाषा  है  जो  हर  जयह  काफी  समझी
 झौर  बोली  जाती  है,  इस  बास्ते,  हिन्दुस्ताती
 भाषा  को  झपनाया  जाय  |  कुछ  भाइयों  का

 यह  विचार  था  कि  इस  देश  कौ  भाषा  वह
 हिन्दी  भाषा  हो  जिस  में  संस्कृत  के  कब्  ज्यादा
 से  ज्यादा  लिये  जायें  सौर  इसे  एक  ऐसी  माषा
 बनाया  जाय  जोकि  न  सिसी  दाहर  में  बोली
 जाती  है  भौर  न  ही  समझी  जाती  है|  भाज

 हम  देखते  हैं  कि  हिन्दी  का  समर्थन  करने  बाले
 भाइपों  में  इस  प्राखिरी  विधारभारा  वाले  लोग
 ज्यादा  हैं  भौर  यही  वजह  है  कि  झाज  देश  के

 कुछ  हिस्सों  में  हम  पाते दें  कि  हि्दी का  विरोध
 हो  रहा  है।



 4$99t  Resolution  re:  VAISAKHA  wa  i86i  (SAKA)  Incluswn  of  Bnglish  7459792 in  the  Eighth

 [थी  भतार  ६रदाती]

 लेकिन थे  यहू  कहता  बाहता हूं  कि  हमारे
 शी  एन्बनी  साहब  ने  जो  प्रस्ताव  इस  सभा  के
 सामने पेश  किया  है,  उस  को  हमें  इस  दुष्टिकोण
 से  नही  देखना  चाहिये  कि  एक  मुकदमा  हिन्दी
 बनाम  अग्रेजी  का  चल  पड़ा  है,  बल्कि  सवाज

 दूसरा  ही  है  ।  जिस  भक्त  हमारा  बिंबानू  बना
 और  उस  पर  हम  ते  अपनी  मुहर  लगाई,  अपनी
 छाप  लगाई,  तो  हिन्दी  उसी  दिन  देश  की

 राष्ट्र  भाषा  भौर  राज  भाषा  बन  गई  |  उसके
 झलावा  इस  देश  में  जो  शौर  भाषायें  बोली
 जाती  है,  चाहे  रिजनल  भाषायें  हो,  किन्ही
 इलाकों  माबायें  हो,  प्रदेशों  की  भाषाएं

 हो,  था  जो  किसी  प्रदेश  की  भाषा  नही  है  जैसे

 उर्दू  है,  उनको  भी  मान्यता  दी  गई  t  अग्रेज़ी
 भाषा  को  बॉलने  वाले  हमारे  <स्लो-इडियन
 भाई  हैं  भौर  उनके  प्रलावा  बहुत  से  हिन्दुस्तानी
 घरो  में  भी  झपे  का  प्रयोग  किया  जाता  है,
 लेकिन  उस  को  नही  माना  गया  है  t  तो  भाज
 इल  भाषाओं  का  भुकदमा  बनाम  हिन्दी  नहीं  है
 बल्कि  इन  भाषाओं  वे  लिए  एक  झलग  जगहू
 है।  यह  तो  एक  भलग  सवाल  है  ।  इस  वास्ते

 हम  हिन्दी  भाषा  बोलने  वालो  को  इस  दृष्टिकोण
 से  नहीं  देखना  चाहिये  भौर  मै  समझता  हू  कि

 जहा  तक  प्रप्रज्जी  का  ताल्लुक  है,  एक  समय  था
 जब  हर  चीज  जो  प्रग्नेज़ी  यी  उसे  हम  हीन  समझते
 थे,  उससे  हमें  नफरत  थी  ।  बराबर  अपेजी
 माल  का  हम  ने  वाइकाट  किया  |  अप्रेजी  स्कूल
 छोडे  ।  अग्रेज़ी  बोलना  भी  छोडना  चाहते  च्े
 यह  वह  समय  था  जब  हम  ब्रिटिश  साम्राज्य-

 शाही  से  जग  कर  रहे  थे,  हमारा  उसके  साथ

 युद्ध  चल  रहा  था  भौर  अपने  में  देश  भक्ति
 की  भावना  पैदा  करने  के  लिये  हम  ने  हर
 प्रश्नेड़ी  चीज़  को  हीन  समझना  शुरू  किया  |

 मगर  माज  हम  स्वतत्र है।  हम  को  दे  दिमाग
 से  इन  सब  चीज़ो  पर  विचार  करना  चाहिये  ।
 मैं  समझता  हू  कि  यह  कहना  कि  झबेड़ी  भाषा
 ने  इस  देश  की  कीई  सेवा  नहीं  की  है,  बिल्कुल
 गलत  बात  हैं  |  मैं  कहना  चाहता  हू  कि

 हिन्दुस्तान  के  स्वतत्रता  आन्दोलन  में  प्रग्नेज़ी
 न  एक  बहुत  बड़ा  हिस्सा  दा  किया,  एक  बहुत
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 बड़ो  काम  किया  ।  मुझे  याद  है  कि  इंडियन
 सैशनल  काब्रसें  के  झब  के  पहले  समापति  प्ले
 ले  कर  बाद  के  सभापति  तक  के  जितने  भी

 एड्रेस  बनते  थे,  भपने  जो  वे  भाषण  बनाते  थे,
 दे  सब  ग्रहजी  में  बनते  थे  भौर  बनाते  थे  ।
 हम  जानते  है  कि  जब  हम  स्कूल  में  पढ़ते  ने
 भौरे  हम  ने  जब  राजनीतिक  कार्यों  के  प्रति
 प्रपती  प्रांखें  खो  गो  तो  जिस  किताब  ने  सब  से
 अर्धिक  हम  लोगो  पर  असर  किया  वह  गांबी
 जी  की  लिलशी  हुई  थी  “माई  एक्सपेरिमेंट
 विदद्र े”  झौर  वह  झप्रेडी  में  लिखी  गई  थी  ।
 उस  किताब  को  पढ़  कर  हिन्दुस्तान  के  सेकड़ों
 शौर,  बजारों,  नडुवल्द,  जे, यो,  F  az  और  कर
 कापी  से  तस्तों  पर  झूले  ।

 भरी  राजना  सिंह  (छपरा)  .  गाधी
 जी  की  जो  भात्मकथा  है,  वह  गुजराती  में
 लिखी  गई  थी  भौर  बाद  थें  उस  का  प्नुवाद
 हिन्दी  में  हुआ  था  भौर  यह  भनुवाद  महादेव
 देसाई  ने  किया  था  ।

 श्री  झन्सार  हरवानी  :  मेरे  भाई  यह
 बता  रहे  है  कि  वह  गुजराती  में  लिखो  गई

 थी  |  यह  सही  बात  है  ।  लेकिन  उन्होने
 उस  क्ो  प्रेजो में में  पढ़ा  था,  यद्द  तो  वह  मानेंगे
 ही।

 दूसरी  किताब  जिस  ने  सब  से  भ्रधिक
 प्रभाव  हम  पर  डाला  वह  हमारे  प्रधान  मत्री
 श्री  जवाहरलाल  नेहरू  द्वारा  लिखी  गई  थी
 “माई  प्राटोबायोग्राफी”  शौर  वह  भी  अप्रेडी

 में  लिखी गई  थी  |  इस  किताब ने  मी  हम  में
 जोश  पैदा  किया  भौर  देक्ष  के  स्वतंत्रता
 झान्दोलन  को  भागे  बढ़ाने  में  बड़ी  मदद  को,
 देश  की  स्वतत्रता  के  लिये  लड़ते  के  लिये

 हम  में  जोश  पैदा  किया  a  प्रग्नेजों  के  पत्रों
 का  हिल्‍्दुस्‍्तानियों  में  राष्ट्रीयववा  की  भावना

 पैदा  करने  में,  फैलाने  में  बड़ा  हाथ  रहा  है  a

 इसलिये  मैं  समझता  हू  कि  परग्रेज़ों  से  इतलिये
 नफरत  करना  कि  वह  भप्रेड़ों  की  साईं  हुई
 चीज़ हैं,  गलत  बात  है।  हिल्दुत्तान के  स्वतंत्रता
 सप्राम  में  प्रेडा  का  बहुत  बड़ा  हाग  रहा  हैं
 झोर  बाज  भी  हिल्‍्दस्तान  को  एक  बनाने  का
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 लो  आन्दोलन  चल  रहा  हैं,  उस  में  भी  बंपरेशी
 मे  बहुत  बढ़ा  हिस्सा  ददा  किया  है  ।

 इसलिये  मैं  हिन्दी के  सम्कों  से  कहना
 चाहता  हूं  कि  वह  इस  मामले  को  भंग्रेडी
 बसेस  हिन्दी  या  अ्रंग्रेडी  बनाम  हिन्दी  ने
 बनायें  बल्कि  बह  यह  समझें  कि  हिन्दी  तो

 हिप्युस्तात  की  राष्ट्र  भाषा  शौर  राज  भाषा
 उस  दिन  ही  हो  गई  जिस  दिन कि  सेंट्रल
 हाल  में  बैठ  कर  के  हम  ने  संविधान  पर  भ्रपती
 मुहर  लगाई  थी  ।  म्रब  मैं  समझता  हू  कि

 हिन्दी  को  मजबूत  बनाने  के  लिये,  हिन्दी को
 कन  प्रदान  करने  के  लिये,  हिन्दी को  ताकत-
 थर  बनाने  के  लिये  हम  को  भौर  भी  भाषाभों

 की  मदद  |.  होगी  ।  अगर  कल्ला  किया  गया
 तो  हिन्दी  को  बस  मिल  सकता  है  द्यौर  वह
 एक  जबर्दस्त  भाषा  बन  सकती  है  और  वह

 एक  विशाल  देश  की  एक  विशाल  भाषा  बन
 सकती है  ।  इस  काम  में  मैं  जानता  हूं  कि
 अंग्रेडी  हमारी  काफी  सहायता  कर  सकती

 है  झौर  हमें  काफी  मदद  दे  सकती  है  ।  मैं

 इस  में  पड़ना नहीं  चाहता कि  इस  प्रस्ताव  ने

 क्या  भावनायें  पैदा की  हैं।  मे ंतो  यही  कहना
 चाहता हूं  कि  इस  प्रस्ताव पर  जब  हम  सोचें
 या  अपने  बिच्षार  प्रकट  करें  तो  इस  चीज
 को  भूल  जायें कि  यह  सासमला  इग्लिश  बनाम

 हिन्दी  का  है  बल्कि  यह  सोच  कर  के  कि

 हिन्दी  हमारी  राज  भाषा,  हमारी  राष्ट्र
 भाषा  हो  चुकी  है,  इस  को  ध्यान  में  रखते

 हुए  इस  पर  विजार  करे  1

 इग्लिया  के  भझलावा  दो  तीन  भाषायें
 झौर  भी  हैं।  एक  वह  भाषा  है  जोकि  किसी
 बॉस  राज्य  में  नहीं  बोली  जाती  है  बल्कि

 पूरे  देश  की  हू  भाषा  एक  तरीके  से  बन  चुकी
 है  ।  मैरा  मतलब  उर्दू  से  है  1  यह  परे  देश
 की  भाषा  एक  तरीके  से  है  |  दूसरी  संस्कृत
 की  दात  है  जोकि  चाहे  कहीं  बोली  नहीं  जाती
 है  लिखी  भौर  पढ़ी  भ्रवश्य  जाती  है  भौर  जिस
 भाया  के  भाषार  पर  हमारी  द...  भाषायें
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 बनी  हैं  I  तौसरी  भाषा  भंग्रेशी  है  जो  इस
 कटेगरी  में  झाती  है  q  तो  इस  भाषापरों  को

 बनास  ये  मावावें  मान  कर  हम  से
 झौर  हिन्दी  बनामये  माधायें  हम  a  art

 बल्कि  सोचें  कि  इस  भांषाधों  को  हम  क्यो
 जगह  दे,  सकते  हैं  ।  इतना  ही  मुझे  विवेदग
 करना

 ओीमती कमा  गेह  (सीतापुर)  :  सभा-
 पति  जी,  जब  किसी  देश  को  गुलाम  बनाना

 दोता  है  तो  इस  के  लिये  जरूरी है  कि  उस  की
 जबान  को  खत्म  कर  दिया  जाय  जब  तक
 झ्राप  किसी  देश  की  जबान  को  त्म  नहीं
 करेंगे  तब  तक  वह  देश  गुलाम  नहीं  होगा
 wa  ite  यहां  भाये  चन्हों  ते  सब  से  पहली
 बात  यह  की  कि  हमारे  देश  की  जबान  पर...

 हमला  किया  ।  नतीजा  यह  हुआ  कि  जो  हमारे
 हिन्दू माई थे माई  थे  वह  तो  कुअ  उन  क ेफेर  में  भा

 गये  भौर  दे  परियों  के  वार  हुए  वह  उन  पर
 कामयाबी  से  हुए  ।  छेकिन  कुछ  च्े  तक

 मुसलमानों  ने  प्रोटेस्ट  किया  t  कुछ  भ््सें  तक

 ae  नहीं  गिरे  लेकिन  अखिर  कब  तक न
 गिरते  ।  वह  भी  गिरे  ‘  जिस  दिन  हिन्दू भौर
 मुसलमान  दोनों  गिर  गये,  दोनों  की  जबान
 ख़त्म  हो  गई  उस  दिन  से  अंप्रेशो  कॉ  राज्य

 यहा  पर  पूरी  तौर  से  हो  गया  ।  मह  भीजें
 कोई  में  ही  नही  कह  रही  हूं  ।  पंग्रेड़ों  की

 जो  किताबें हैं  उन  में  खुद  उत्होंने  इसे

 बयान  किया  है  कि  किस  तरह  से  उन्होंने
 हिन्दुस्तान  में  झा  कर  इस  बात  को  सोचा

 कि  हिन्दुस्तान  को  इसी  तरह  से  गुलःम  बयावा
 जा  सकता है  1  उन  का  ही  कहना  है  6  हम
 हिन्दुस्तान  को  सुलाम  उसी  क्त  बना  सहेंगे
 जबकि  हम  उन  की  जबान  को  श्त्म  कर
 देंगे  q

 झाज  भारत  स्वउग  ड्भा  है,  जो  फिरंगी
 यहा  प्राय  थे,  जिन्होंने  हमारे  हिन्दुस्तान  को
 अपना  गुलाम  देश  कर  के  र्ब्स  घौर  हम  को

 गुलाम  बनाया,  झाज  हम  से  उस  को  दूर  कर
 दिया  है  छेकिग  जद  से  मैं  यहां  दैंठी  हूं  मैं
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 अफसोस  के  साथ  सुन  रही  हूं  कि  जिस  बंब्रिजों

 को  हम  ते  निकाला,  जिन्होंने  हमारी  सदियों  को,

 हमारी  मौन  को,  हमारे  भात्मान  को  झपनों

 कह  कर  रक्खा,  हम  को  दबा  कर  रक्षा,
 काज  हम  उन  की  जो  जयान  है  उस  के  लिये
 कोशिश  कर  रहे  हैं  कि  उसे  कांस्टिट्पूक्षन  के

 शेड्यूल  मे ंशामिल कर  शिया  जाय  i  मैं  पंग्रेड़ी

 के  खिलाफ नहीं  हूं  d  मैं  उन  में  से  हूं,  मैं  एन्बनी
 साहब  को  बता  दू,  जिस  को  छुटपन  से  ही
 बिल्कुल  बंप्रेयी  की  तालीम  दी  गई  |  वह
 जमाना  दूसरा  था  t  मुझे  हर  बीज  संप्रेशों  की
 मिलीं  ।  उन  कौ  किताबें,  उस  का  लाता,  उन

 का  पीना,  उन  का  दी  रहन  सहन,  सब  कुछ
 प्रंवेडी  ।  जौर  मेरी  किस्मत  ऐसी  कि  जहां  मैं

 ब्याही  गई  वह  भी  पूरे  पग्रेश  ने  ।  हालत  वह
 थी  कि  पहले  मैं  हिन्दुस्तानियों से  चिड़ती  थी  1
 शौर  झाज  सी  हालत  यह  है  कि  &  ज्यादा
 किताबें  अंग्रे जी  की  पढ़ती  हूं।  लेकित  वह  जमाना
 ष्णला  गया  t  यहां  जागृति  झाई  ।  वह  जागृति
 किस  तरह  से  भाई  जब  हम  इसका  इतिहास
 पढ़  चुके  है  तो  मेरी  समझ  में  नही  आता  कि
 किस  तरह  से  यह  चीज़  हमारे  सामते  झा
 सकती  है  कि  झपते  कांस्टिद्पूदान  के  शोश्पूल
 में  अप्रेडी  को  लाना  है  ।

 एन्थती  साहब  बड़े  काबिल  प्रादमी  है,
 झक्लमन्द  झादमी  है  बड़ें  भारी  वकील  भी  है  y
 इन्हों  जो  स्पीच  दी  वह  बहुत  उम्दा  थी,  जैसे
 श्च्छे  वकील  झपते  मुकदमे को  पेश  किया  करते
 है  वैसे  इन्होंने  किया  ।  झाज  उन्होंने  देश  में
 एक  हलचल  सी  मचा  दी  है।  यह  मुकदमा
 ऐसा  लागे  ¢  जिस  ने  सारेव्देश  मैं  हलचल
 मचा  दी  है।  भाप  को  सुन  कर  ताज्जुब  होगा
 कि  कल  शास  को  जब  मैं  पालियामेट  से  जा
 रही  थी  मेरी  कांह्टिटुरस्सी  के  जो  जनसंघ  के

 भोलानाय है  हुद  उन  का  ख़त  मेरे  पास  श्व  q

 मुझे  लेक्चर  दिया  गया  है  कि  जो  हमारी  मादरी
 वान है बहू कैसे है  बह  कैसे  कायम  रहे  ।  मुझे  हंसी  भाई
 कि  हमारे  एन्यवी  साहब  के  मुकदमे  ते  सारे

 देश  मैं  कितनी  ६लचत  मचा दी  है,  सारे देश  को
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 हिल  दिया  है,  भौर  उसी  का  नतीजा  cg  है  कि

 जो  हमारे  श्री  राजयोपालाभार्य  जौ  इतने  बढ़े

 बुगुं  है  वह  भी  कुछ  इस  के  बारे  में  लिख  रहे

 हूँ।  भौर  भी  कुछ  लोग  लिख  रहे  है।  हालांकि

 हू  गात  मेरी  समझ  में  नहीं  झ्राठी  लेकिन  मैं

 एसॉती  साहब  को  जरूर  मुबारकबाद  देती  हूं
 कि  उन्होंने  झपने  मुकदमे  को  बहुत  उम्दा,

 सुन्दर  तरीके  से  घौर  बहुत  कामयाबी

 के  साथ  पेदा  किया  है  ।

 की  fo  wo  पांशे  :  श्रमी  कामयाबी

 नहीं  हुई ।

 श्रीमती उमा  फहर  :  मैं  एन्चती  साहब  से
 करतीं  चाहती  हूं  कि  माना,  उन  की  जबान

 प्रं/डी  है,  छेकिन  उन  का  वतन  हिन्दुस्तान
 ।  पहले  उन  को  भपने  बतत  का  खयाल

 करतीं  है  कि  उन  के  वतन  में  कौन  सी  राष्ट्रीय
 भारत  होती  चाहिये  1  भाज  में  सच्चे  शझौर  साफ

 दिल  से  बात  करना  चाहती  हूं  ।  मेरे  दिल  में
 दिनों  से  जबान का  झगड़ा  उठता  रहा  है।

 में  हिन्दी  की  प्रेनी  हूं  लेकिन  जो  हिन्दी का
 ना  हिन्दुस्तान  में  भैंने  देखा वह  मेरे ऐसे
 झष्मी  के  लिये  बहुत  तकलीफदेह  है  ।  वहू

 हिंदी  ऐसी  है  जो  मेरी  समझ  में  नही  भाती है  है।

 ब  हिन्दी  लिटरेरी  किस्म  की  है  यहां तक  कि
 सई*ों  के  हिन्दी  नाम  सकील  हिन्दी  में  लिखे

 गा  है  |  पालियामेंट  ौर  प्रसेम्बर्रीज  में

 इतने  बड़े  बड़े  नाम  लिक्ष  कर  छब  हैं,  एक-एक
 1,  के  हिन्दी  ह. 6  लिखे  गये  हैं,  कि  झगर

 दगीं  की  कोई  पादमी  पढ़े  तो  उस  की  समझ

 में  ते  भाये  जब  तक  ay  डिकद,नरी  के  कर  ने

 जुट  |  दालत यह  हो  गई  है।  ने  समझ '  हूं  कि

 जिस  तरह  से  जब  कोई  प्रादमी  प्याज  शुरू-शुरू
 में  जाना  शुरू  करे  या  दाराब  पीना  शुरू  करे

 तो  गह  बहुत  ज्यादा  भागे  बढ़  जाता  है  इस  में  भी
 यहीं गात बात  हुई।  इसी  के  साथ  दूसरा  नक्शा  भी

 हहरे
 सामने  प्राया  कि  एक  तरफ  तो  हिन्दी

 के  इतने  लम्बे-सम्बे  माम  कि  हमारे  समझ  में

 नही  भाते  है,  भौर  इसी  लिये  मद्रास  बाले  हम  के
 बिल्कुल  खिलाफ  हो गये  शौर  दूसरी  तरफ

 ६  थीज  थी  कि  जो  हमारे  हिस्दी  बारे
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 साहुबान  थें  वह  उर्दू  के  पीछे  इस  तरह  से  डंडा
 ले  कर  च्ब्ले  कि  हमें  परेशानी  हो  गई  |

 में  arg  को  बतलाऊ  कि  जब  हम  लोग

 इलाहाबाद  में  थे  तो  बेमभन्द  केलक  जो  थे

 हमारे  हिन्दी  के  गुर  थे  '  वह  हम  को  समशाया
 करते  थे  कि  विस  तरह  से  लेख  लिखा  जाता  है।
 अमर  झाप  उन  कौ  कितानें  पढ़ें  तो  झाप  को
 पता  चलेगा  कि  कितती  मौठी  उन  की  जवान

 है।  यह  चीज़  क्‍यों  है  ?  इस  लिये  कि  हिन्दी
 शौर  उर्दू  दोनो  जबानें  एक  दूसरे  से  मिली

 हुई  है  ।  /

 ी  केंक  एस्बनी  :  वह  हिन्दुस्तानी  है  ।

 बनती  उमा  मेहक  :  इसी  तरह  से  में
 जानती  हूँ  कि  जितनी  भी  हमारी  जवानें

 हैं,  तामिल,  तेलगू,  कनरीज,  मराठी,  सिन्धी,

 वह  जितनी  ही  प्ापस  में  मिलेंगी  उतनी  ही
 सुन्दर  जबान  पैदा  होगी  भौर  हमको  यह  करना
 भी  वाजिब  हैं  a  हर  जवान  को  हमें  जिन्दा
 रखता  हूँ  t  भ्रगर  हि  दी  को  जिन्दा  रखना  है
 तो  हम  को  यह  चीज  करनी  ही  होगी  i

 दूसरी  बात  यह  है  कि  जो  साहित्यिक
 लोग  होते  है,  लिटरेरी  लोग  होते  है,  लिखना

 पढ़ना  जानते  है  उन्होंने  भी  इस  जबान  के
 झगड़े  को  देका  |  उनकी  समझ  मे  नही  भाता
 है  कि  यह  जनान  का  कैसा  कडा  हो  रहा  हैं  T
 में  कहती  हूं  कि  जितनी  हमारी  भारतीय
 भाषायें  है,  कष्ट  सब  हमारे  देश  के  खजाने  हैं  qd

 हम  अंग्रेजी स ेसे लड़ना  नही  चाहते  है,  हम  पग्रेजों
 से  लड़े  भौर  उनको  हमने  निकाल  दिया,
 जितनी भी  जबाने  है  हम  उनको  सीखना

 चाहते  हैँ  लेकिन  हम  एन्थनी  साहब  से  यह
 झलड़ा पाण  इसलिये  कर  रहे  हैं  कि  हम  यह  तो
 जफर  बहते  हुँ  कि  पंग्रेजी जिनका  रहे  यौर
 हम  उससे  फ़ायदा  उठायें,  लेकिन  हम  उसको
 झपने  सिर  का  ताज  नहीं  बना  सकते  ।  अगर
 झाप  नुचा से  कहें  कि  हम  उसको
 अपने  सिर  का  ताज  बना  में  को  बह  नहीं  हो
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 सकता  qd  किसी  तरह  से  भी  नहीं  बना  सकते  ।
 में  तन्यनी  साहब  को  बकीन  विलाती  हूं  कि
 झगर  यह  हमारी  अंग्रेजी  जवान  जिन्दा  मे

 रहने  की  लड़ाई  हुई  तो  में  खुद  उनके  साथ
 झामिल  हो  जाऊगी,  श्रगर  भ्रग्रेजी  को  धक्का

 लगाने  की  बात  हुई  तो  भें  उनके  साथ  हूंगी,
 लेकिन  श्रंग्रेड़ी यहा  जिन्दा  रहेगी,  पंग्रेजी  यहां
 से  जाने  वाली  नहीं  हूँ  ।  स्कूलों में  मुसीबतें
 झाई  हुई  है,  इसमें कोई  इक  नही ंहै  कि जमाना

 भी  बदल  रहा  हूँ  भौर  इस  बदलते  हुए  जमाने

 के  बीच  में  यह  मुसीबतें  भ्राती  ही  हैं।

 स्कूलों  की  हालत  यह  हो  गई  हैं  कि  देख  कर

 रोना  भाता  है।  भाज  भगर  ाप  स्कूलों  में
 जाकर  देखें  तो  वहा  हालत  यह  है  कि  स्कूल में
 बच्चों  ने  हिन्दी  पढ़ी,  में  प्रपने  प्रदेश  की  बाते

 कहू  रही  हू,  लेकिन  जब  बह  बी०  qe  में  पहुंचते...
 हूँ  तो  उनको  एक  किताब  दी  जाती  है  ५०

 सफो  की  जो  कि  संस्कृत  में  होती  है  भौर  उसमें
 उसको  एक  परीक्षा  पास  करनी  होती  है  1
 मैने  अपने  बच्चे  से  पूछा कि  प्राखिर  वह  क्या

 करते हूँ 7  उन्होने कहा  कि  हम  रट  होते है
 झौर  ्ट  कर  लिख  देते  हैं।  लेकिन  मेरी  समझ
 थें  यह  बात  नहीं  आती  कि  प्ालखिर  प्रामर
 जाने  बगैर  काम  कैसे  चलता  है  t  यह  नीजें

 हमारे  लिये  मुश्किल की  हो  गई  है  ।  भ्राज  कहा
 जाता हुँ  कि  हम  को  स्कूलों  की  शिक्षा  को  बद-
 लना  है  |  लेकिन  भ्रफसोस  तो  यह  है  कि
 जितना  हमे  बदलना  चाहिये  था  हम  श्रभी  तक
 उसे  बदल  भी  नही  पाये  है  ।  भकेले  हिन्दी ही
 नही,  बौर  सब्जैक्ट्स  को  भी  नहीं  बदल  पाये
 हैं  1  प्राज हम  ने  भपनी  ज  गन  हिन्दी  मान
 ली  हूँ  लेकिन  जो  लोग  यहा  से  फारेन  बद्री
 को  जाया  करते  है  वह  हिन्दी  नही  बोलते  हैं
 यहा  पर  जो  भी  विदेशी पाते  हैं,  हालांकि वह
 प्रग्ेजी  भी  जानते  हैं  लेकिन  वह  उसे  यहां
 बोलते  नही  हैं  ।  वह  भ्रपनी  बोलीं  यहां  पर
 बोलते  है  भौर  इंटरप्रेट्स  उनका  मतलब  बत-
 लाते हूँ  ।  मैं  एक  साहब  को  जानती  हूं  कि  जो
 कई  बोलिया  जानते  हैँ  लेकिन  यहां  बोलते
 नहीं  क्‍योंकि  उसको  भ्रपनी  परदिचमी  जवान
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 का  चमण्ड  हैं  t  इसीसिये  मैं  चाहती  हूं  कि  जो

 प्ह््वौ  इच्चियन  भाई  हसारे  देश  के  रहने
 बाले  हैं,  भारतीय है  भौर  दूसरे लोग  जो  कि
 रीजनल  लैंगेजन  को  बोलते हैं  बह  इस  |...
 पर  52  दिल  से  गौर  करें  t  में  श्री  जयपाल  सिह
 जी  से  कहती  हूं  कि  मैं  उसके  खिलाफ  बिल्कुल
 नहीं  हूं,  लेकित  उत्तकृ  ठंडे  दिल  से  सोचना

 चाहिये  t  में  इस  वक्‍त  ठंडे  दिल  से  प्रपती  बात
 कह  रही  हूं  ।  इस  वक्‍त  मेरी  स्थिति  बिल्कुल
 नार्मल हैं, हैं,  में  एक्साइटेड  नहीं  हूं  में  चाहती  हूं
 कि  हर  जबान  जिन्दा  रहे,  में  यह  भी  चाहती  हूं
 कि  सब  जबानें  मिल  कर  रहें,  किसी  जबान

 के  कर्सर  अबाल,  का  ऋण  रही  होगा  चयीधुके,
 लड़ाई  तहों  होती  चाहिये  लेकिन  साथ  ही  यह

 भी  चाहती  हूं  कि  जो  हमारी  हिन्दुस्तान  की
 बोलियां  हैं  वह  भी  जिन्दा  रहें,  इसी  से  हम
 झागे  बढ़  सकते  हैं  -  लेकिन  झगर  झापने

 यहू  कहा  कि  हम  हिन्दी  की  कास्ट  प्र  अंग्रेजी
 को  अपने  कांस्टोट्यूडन  में  जगह  दें,  तो  मैं
 आपको  विश्वास  दिलाती  हूं  कि  झापकी
 सारी  दलील  बेकार  है  क्योंकि  याद  रखिये
 कि  प्राजादी  उसी  मुल्क  की  बरकरार  रहती

 है  जिस  मुल्क  की  जबान  जिन्दा  रहती  है  ।  मैं
 श्री  फ्रॉक  एम्थनी  से  प्रार्थना  करती  हूं  कि  बहू
 इस  पर  जरूर  विचार  करें  और  भपने  प्रस्ताव

 को  वापिस  लें  |

 भौमती  सहोदरा  बाई  राय  (सागर--
 रक्षित--प्रनुसूचित  जातियां)  समापति  महों-
 देय,  मुझे  भी  बोलते  का  मौका  दिया  जाये  ।

 समापति  महोदय  :  भ्रभी  ठो  मैंने  श्री
 Fo  रा०  मू  निस्वामी  को  बुलाया  है  ।

 Shri  Jeachim  Alva  (Kanara):  After

 Savi  N.  RB.  Munisamy  (Vellore):  "Mr.
 Chairman,  Sir,  at  the  outset  I  must
 confess  that  I  am  somewhat  pessimis-
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 his  speech  by  saying  that  it  is  intended
 oniy  for  a  limited  purpose  of  enrich-
 ing  Hindi  by  adding  English  to  the
 gugnth  Schedule  of  the  Constitution.
 It  us  not  intended  to  make  Engush
 offici@!  language  because  our  Consti.u-
 tion  Provides  that  Hindi  is  the  official
 langage,  but  this  Hesolution  is  intend-
 ed  ghly  for  a  limited  purpose  of
 making  #nglish  available  for  Hindi  to
 ennc¢h  itself,  One  can  certaumly  sub-
 mit  why  we  should  go  to  a  foreign
 langeage  for  the  enrichment  of  he
 Hing!  Janguage.  I  dare  say  that  not
 only  Engush  but  any  other  language
 also  can  be  included  in  the  Scheawe.
 i  kn?w,  in  india  not  only  English  put
 aaneval  ९08०  languages  alsa  clam,  ta
 nave  te  same  equal  status  for  getung
 tnensei.ves  included  in  the  Eignth
 Schedule.  For  example,  Kashmir.  4
 know  4  78  there  also  in  the  Constitu-
 ion  OUt  in  Aasnmur  not  only  Kashmuri
 ig  spoken  but  tnere  is  Ladakm  and
 Dog!  which  are  also  spoken  there,
 anu  at  the  same  tume  the  official
 tunguage  there  nas  been  Urdu.  Tnere  ~
 are  various  other  languages  also  that
 are  spoken  in  other  parts  of  India  as
 Sing,  Dr.  Ram  Subhag  Singh’s

 ue.  Bhojpuri,  the  language
 of  ofmer  hon.  friends,  Tulu  Tha:  and
 a  nost  of  other  languages  which  should
 nave  found  a  piace  in  the  Lighth  Sche-
 due,  Sut  when  this  Hesoluuon  was
 moved,  4  found  that  hon.  Members  on

 agre¢  that  snglish  is  not  the  language

 have  had  with  that  language  is  such
 —we  had  association  with  it  not  for  a
 few  years  but  it  is  about  200  or  300
 years  association—that  it  is  not  easy
 for  us  to  get  rid  of  it  by  one  stroke
 of  pen.  There  is  a  method  by  which
 we  can  eliminate  it.  Why  make  a

 precipitant  haste?  Ip  that  respect  I
 say  phat  this  language  must  certamly
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 by  several  reasons,  firstly,  on  the
 basis  of  sentiment  and  secondly  on  the
 basis  of  passion.  They  have  been
 very  much  excited  thinking  evidently
 that  the  English  language  might  in  the
 long  run  find  itself  entrenched  in  India
 and  that  it  will  never  go  out  of  India.
 English  language  happens  to  be  the
 language  which  drove  the  Englishmen
 out  of  this  country.  It  is  not  any
 other  language.  We  had  several  con-
 ferences  with  the  English  people  and
 spoke  to  them  only  in  English  at  the
 Round  Table  Conference  ai  other
 conferences.

 Shri  Frank  Anthony:  May  I  bring
 forward  an  amendment  that  it  should
 be  carred  over  to  the  next  Session

 if  fe  7  ‘a  ut

 ite

 |

 today  that  this  Resolution  is
 over  to  the  next  Session  on

 first  Non-official  Resolutions  day.
 Mr.  Chairman:  I  think  it  is  a  matter

 for  adjustment,

 Shri  Jaipal  Singh:  There  is  a  point
 of  order  on  this.  We  can  carry  it
 over,  but  it  will  be  for  the  Business
 Advisory  Committee  to  allot  the  time,
 not  for  us,

 Mr,  Chairman:  Therefore,  I  say  it
 is  &  matter  for  adjustment  Inter  on.

 भी  बादव *  %  बाहता ह  कि  जिन
 लोगों  का  नाम  चापू हे  पास  बोने  के  लिए
 पहुंत  चुका  है  "नका  से  समय  कपाल  रखा
 जाद  ।

 ड़  fF

 warts  महोक्य  :  मेंते  जागनीर  पदस्थ
 का  नाम  बोलने  बालों  को  लिस्ट में  जोड़
 लिया है  ।  Shri  Panigrahi.

 Mr.  Chairman:  That  can  be  discus-
 sed  by  the  Private  Members’  Bills  and
 Resolutions  Committee,

 11.38,  hres.

 VILLIERS  COLLIERY*
 Shri  Panigrahi  (Puri):  I  thank  the

 Minister  of  Parliamentary  Affairs
 that  after  waiting  for  two
 months,  rather  three  long  months,
 at  last  this  half-an-hour  discussion
 has  been  allowed  today.

 This  half-an-hour  discussion  relates
 to  the  arrears  and  the  wages  which
 were  due  to  the  workers  engaged  in
 the  Villiers  Colliery,  Talcher  in
 Orissa.  Here  is  a  tragic  story  of  700
 coal  miners  working  in  this  colliery.
 They  were  deprived  of  their  dues,
 their  current  wages  and  arrears  which

 g

 F  i

 ite

 =

 शत
 ‘ked  ]

 mnon-

 uf
 rR
 I

 aes  | pemsqhrn)  none] baleen a a  eg



 #6003  Villiere  Colliery  VAISAKHA  18,  788  (SAKA)  Villiers  Colliery  76054

 ज् FE  g

 3

 i

 is

 3

 “TE

 hon.
 Ya

 6

 288

 झ्

 rT

 fest "a

 fae

 ;

 क्
 i;

 att

 ry

 Hh

 Sibaral i  ri

 We  had  a  discussion  in  this  House
 in  May,  1958,  At  that  time,  the  cur-

 by  the  mine-owner.  Naturally,  the
 dues  with  regard  to  current  wages
 came  to  the  23rd  week  of  non-pay-
 ment.  So  a  few  thousands  more
 should  be  added  to  this  figure  of
 Rs,  5,74,09  which  I  have  calculated.

 The  Parliamentary  Secretary  also
 stated—again  and  again  I  have  tried
 to  bring  this  question  before  this
 House  and  to  the  notice  of  the  Minis-
 try—on  27th  August  958  he  stated
 that  the  court  had  ordered  the  confis-
 cation  of  properties  in  some  cases  and

 mine  been  made?  If  so,  what  is  the

 it  can  be  paid  towards  the  arrears  of
 the  labourers?
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 {Shri  Panigrah:)
 Tribunal,  who  has  contmuously  vio- lated  the  laws  and  did  not  pay  the
 dues  to  the  workers,  and  who  |  has
 closed  the  mune  whumsically  avithout
 asking  anybody  oor  consulting  any-
 body  After  a  few  months  of  indeei-
 sion  the  Government  of  Orissa  took
 over  the  mines  I  have  gone  many
 times  to  the  hon  Mimister  He  gave
 us  a  very  patient  hearmg  He  was
 very  kind  and  sympathetic  We  tried
 also  to  impress  upon  the  hon  Muinis-
 ter  of  Steel,  Mines  and  Fuel,  so  that
 the  National  Coal  Development  Cor-
 poration  might  take  over  this  mune
 and  run  it  Just  near  to  this  mine
 of  Villiers  there  are  two  other  coal
 mines  which  are  being  run  by  the
 National  Coal  Development  Corpora-
 tion  and  it  ts  to  the  interest  of  the
 National  Coal  Development  Corpora-
 tion  that  they  should  take  over  this
 mine  It  is  because  if  this  mine  is
 not  worked  if  this  mine  is  not  pro-
 Perly  maintamed  then  this  mine  is
 going  to  affect  the  other  two  munes
 which  lhe  in  close  proximity  to  the
 Vilhers  colhery

 Now  after  the  Government  of
 Orissa  took  over  the  mine  :  just  tried
 to  run  only  the  essential  services  All
 the  workers  have  not  been  employed
 Now  the  difficulty  arises  The  Gov-
 ernment  of  Orissa  wanted  some  finan-
 cia]  assistance  and  the  hon  the  De-
 puty  Minister  impressed  upon  the
 Mhnister  of  Steel,  Mines  and  Fuel  the
 nece  sity  of  giving  some  assistance  to
 the  Government  of  Orissa  But  the
 Steel  Ministry  is  of  the  opinion  that
 they  are  not  m  a  position  to  invest
 any  money  Naturally  the  Govern-
 ment  of  Orssa  us  finding  it  difficult
 to  run  the  mme  Now  the  Govern-
 ment  of  Orissa  is  trying  to  hand  over
 this  mine  to  a  third  party,  to  an-
 other  private  mune-owner  What
 would  happen  to  the  wages,  to  the
 arrears,  of  these  workers  which
 comes  to  more  than  Rs  7  lakhs?  Is
 the  mine-owner  who  is  gomg  to  pur-
 chase  this  mme  gomg  to  pay  these
 arrears  of  dues  to  workers,  or  the
 workers  are  going  to  be  deprived  of
 these  dues?
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 Now,  Sr,  you  must  be  aware  the
 other  day  Government  asked  for  ape-
 cial  powers  to  arrest  refugees  and  dis-
 placed  per  ons  if  they  do«net  pay
 their  rents  and  their  arrears  Here
 is  a  case  where  a  private  mme-wwher
 has  to  pay  to  the  workers  arrears  tb
 the  extent  of  not  one  or  two  hundreds
 or  thousands,  but  to  extent  of
 five  lakhs  Is  there  not  any  powdr
 or  any  provision  for  this?  Does  Gov-
 ernment  not  think  It  proper  to  ask
 for  special  powers  to  realise  this
 money  from  the  owner,  so  that  the
 workers  can  get  their  dues?

 Sir,  the  workers  are  now  being  very
 much  harassed  and  they  are  begging
 The  shop-keepers  who  supplied
 rations  to  the  workers  are  asking  the
 workers  to  pay  back,  but  the  workers
 are  not  getting  any  money,  or  ter
 dues  from  the  mine-owner  because
 the  mine  is  changing  hands  from  one
 to  another  ‘Therefore  it  is  necessary
 that  the  hon  the  Deputy  Minister  or
 the  Minister  of  Labour  and  the  Munis-
 ter  of  Steel,  Mines  and  Fuel  must  sit
 together  and  devise  some  ways  and
 means  either  to  take  over  the  mine
 and  run  it  through  the  National  Coal
 Development  Corporation  or  they
 must  extend  financial  aid  to  the  Gov-
 ernment  of  Orissa  Or  if  they  are
 going  to  hand  over  this  mine  to  a
 private  muine-owner  they  must  see
 that  whatever  properties  are  there
 when  they  are  sold  the  worxers  are
 not  deprived  of  ther  dues  which
 amount  to  more  than  five  lakhs  of
 rupees

 The  hon  the  Deputy  Minister  on
 702959  said  that  as  a  result  of
 the  proceedings  started  against
 the  management  for  recovery  or
 arrears  of  wages,  an  amount  of  about
 Rs  316  lakhs  was  directed  to  be  paid
 by  the  payment  of  wages  authority
 concerned  I  would  like  to  enquire
 of  the  Deputy  Minister  how  much  of
 this  Rs  36  lakhs  which  was  decreed
 has  been  really  realised  or  recovered
 from  the  mine-owner  and  how  much
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 of  the  dues  df  the  workers  has  been
 paid  by  now  to  the  workers  and,
 whether  the  workers  can  reauy  ex-
 pect  thaf  their  dues  will  be  paid

 Lastty  I  submit  that  when  consiaer-
 ing  alf  these  aspects  of  the  problem
 Government  should  trv  at  least  ४०  ive
 the  provident  fund  dues  to  the
 workers  so  that  for  the  present  thev
 can  manage  I,  again,  submit  that  tne
 Government  should  take  a  definite
 and  positave  step  and  see  that  the
 Mune  js  run  and  that  the  mine  is
 operated  through  the  help  of  the
 National  Coal  t  Corpora-
 fion,  and  that  the  dues  of  the  workers
 and  the  employees  are  settled  imme-
 diately  so  that  they  can  hve  a  better
 life  and  thev  can  run  the  mine

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali).  Madam  Chairman,
 I  am  thankful  to  the  hon  Member
 who  has  appreciated  the  efforts  which
 We  are  making  with  regard  to  this
 Particular  matter  There  1  no  differ-
 ence  of  opmion  between  this  side  and
 that  side  so  far  as  the  dues  of  the
 workers  are  concemed  As  it  is
 known  to  him  and  to  evervbody,  all
 that  was  possible  in  this  matter  to  be
 done  by  us,  has  already  been  done
 In  spite  of  that,  it  i5  true  that  the
 workers  did  not  get  the  deserved  re-
 hef  That  also  is  correct  Of  course,
 as  he  has  mentioned,  about  arrest  and
 all  that,  it  is  true  that  of  the  vre-
 vious  mine-owner  was  arrested,  by
 simply  arresting  him,  no  relief  would
 have  come  for  the  workers  because
 he  is  a  pauper  We  can  put  him  in
 the  jal  That  would  have  been  an-
 other  habrhty  to  feed  him—a  Iablity
 on  the  taxpayers  but  no  relief  for  the
 workers

 So  far  as  the  workers  are  con-
 cerned,  it  is  true  that  a  large  sum  of
 money  is  due  to  them  What  we  have
 done  is  we  have  approached  the  State
 Government  and  they  have  agreed  to
 see  after  the  mine  ha«  been  entrusted
 to  a  new  management  or  lessee  the
 assets  should  not  be  transferred  to
 him  We  have  already  taken  action

 m  ‘hls  matter  Eight  applications  were
 fia  under  the  various  enactments
 for  the  recovery  of  the  dues  Out  of
 a  P's  Amount,  only  Rs  75,000  could  be
 eojlected  Also,  the  mine-owner  was
 prosecuted  for  the  recovery  of  bonus,
 for  the  recovery  of  the  provident  fund
 ayount  So  many  cases  were  filed

 inst  him  He  went  to  the  High
 Cott  He  faled  in  the  High  Court
 A  Mtuation  arose  which  compelled
 hur”  to  leave  the  place  and  run  away
 The  Workers  have  behaved  im  this
 matter  very  very  sensibly  Without

 bets
 paid,  they  took  over  the  essen-

 a’  Services  so  that,  the  mine  could
 be  Started  without  much  difficulty
 whenever  it  was  possible  Subse-
 qufttly  the  State  Government  came

 in  ana  todk  over  this  mine  and  the
 esf@nitial  services  as  well

 We  proposed  to  the  workers  that
 théY  May  start  working  the  mine  on
 8  CO-operative  basis  A  proposal  was
 mgde  that  the  Central  Government
 méY  Contribute  Rs  5  lakhs  ag  a  Joan,
 thét  the  provident  fund  may  give
 Ry  3  lakhs,  and  the  State  Govern-
 mé"t  May  give  Rs  2  lakhs  and  that
 with  the  help  of  Rs  0  lakhs,  the
 mime  May  start  working  ‘That  also
 ad  not  materiahse

 My  hon  friend  has  asked  whether
 anf  imventory  has  been  made  Yes

 e  assets  of  the  company  are
 estimated  to  be  roughly  of  the  value
 of  Rs  36  lakhs  The  habilities  of

 g  Workers  and  others  are  about
 Rs  14,50,000  As  I  have  submitted  ear-
 hef  most  of  the  assets  which  we  can
 lay

 our  hands  on,  have  been  attempted
 to  De  attached  Therefore,  what  we
 have  done  35  to  safeguard  the  interests
 of  tte  workers  80  far  as  the  dues

 concerned,  the  State  Government
 hag  8Ppointed  a  Receiver  to  facihtate
 the  2tTangements  regarding  the  rent-

 of  the  mine  by  a  new  lessee  The
 machinery  will  be  rented  to  him  Pay-
 mett  of  wages  will  be  the  first  charge
 on  the  rent  recoverable  so  far  as  the
 mechinery  ts  concerned  This  is  whet
 the  other  side  is  concerned  with

 course,  this  mine  has  coal  de-
 posits  of  475  million  tons  So,  it  has
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 good  future  as  well.

 This'trouble  started  unfortunately
 ance  about  June  ‘1957,  and  the
 workers  had  all  along  been  realising
 that  if  they  took  any  drastic  step  or
 went  on  strike,  the  employer  would
 be  happy.  So,  this  big  amount  had
 not  accumulated  for  a  continuous
 period  because  of  non-payment  of  the
 total  amount.  The  employer  has  been
 working  the  mine  with  the  co-opera-
 tion  of  the  workers,  and  the  workers
 feel  contented  with  even  half  the
 payment,  or  sometimes,  even  with  25
 per  cent  of  the  amount  due  to  them,
 and  thev  have  been  working.  So,  this
 has  a  very  peculiar  history;  the
 patience  of  the  workers,  as  I  have
 said  earlier,  and  the  sensible  and
 business-like  way  in  which  they  have
 been  behaving  all  along  is  something
 peculiar.  They  tried  to  get  as  much
 as  possible  out  of  this  bad  bargain,
 and  the  employer  also  worked  it  as
 long  as  it  was  possible  for  him  to
 work  it.  Our  attachments,  our  actions,
 and  litigations  went  on,  and  he  was
 submitting,  and  he  was  also  facing
 them,  but  if  he  had  no  money,  he  had
 no  money;  that  was  the  real  position.

 The  Minister  of  Steel,  Mines  and
 Fuel  has  been  requested  both  by  us
 and  by  the  State  Government  to  ren-
 der  all  possible  help  as  soon  as  the
 mine  starts  working  and  give  facili-
 ties  to  the  new  lessee.

 So,  far  as  the  past  workers  are  con-
 cerned,  we  have  already  made  it  a
 condition  that  when  the  mine  starts
 working,  first  preference  should  be
 given  to  the  workers  who  were  for-
 merly  employed.  Besides,  the  amount
 due  to  the  workers..

 Shri  Panigrahi:  What  about  the
 arrears?

 Shri  Abid  All:  About  the  arrears,
 I  have  submitted  already  that  we  have
 already  acted  to  attach  the  pro-
 perty.  And  according  to  the  amended
 Payment  of  Wages  Act,  in  the  case  of
 such  changes  or  transfers,  the  workers’
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 dues  are  the  first  charge  on  the  assets.
 So,  all  these  actions  and  safeguards
 have  been  applied  there.

 Tke  hon.  Member  wanted  to  know
 sbout  the  machinery.  Of  course,  |
 bave  suid  already  that  the  genera!
 nsgets  are  of  the  order  of  Rs,  i6  50
 lakhs,  That  is  a  rough  estimate.  Still,
 about  Rs,  8  lakhs  worth  of  machinery
 will  be  required  to  equip  the  mine
 properly  for  working  it  on  a  more
 profitable  basis.

 lam  sure  my  hon,  friend  wil!  be
 satisHed  with  the  details  that  I  nave
 given,  and  also  with  the  fact  that
 We  nave  given  top  priority,  or  tap-
 most  priority  to  the  dues  of  tne
 workers.  Sometimes,  there  5  some
 ailment  which  does  not  find  immediate
 medicine.  This  is  one  of  such  cases.
 It  is  unfortunate,  but  there  sre
 some...

 Shri  Panigrahl:  How  much  of
 these  arrears  or  dues  has  been  paid  to
 the  workers  so  far?  The  hon.  Mins-
 ter  nas  said  that  an  inventory  has
 been  made,  What  is  the  total  value
 of  the  inventory?

 Shri  Abid  Ali:  I  have  already  said
 what  the  position  is  about  the  inven-
 tory.  So  far  as  the  dues  are  con-
 cerned,  about  Rs,  584  lakhs  still  re-
 main  due  to  the  workers.  This  figure
 may  be  challenged  by  somebody;  it
 may  be  less  according  to  the  em-
 Ployers,  it  may  be  more  according  to
 the  workers,  but  so  far  as  our  esti-
 mates  are  concerned,  it  is
 Rs,  5,84,838,94,

 Mr.  Chairman:  Which  is  outstand-

 Shri  Abid  All:  According  to  our

 Shri  s.  M,  Banerjee  (Kanpur):  What
 is  the  value  of  the  property  attacher

 Shri  Abid  Ali:  I  have  already
 that  the  assets  are  worth  a
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 Shri  Abid  Ali:  We  cannot  cell  away
 all  that  is  existing  there  and  pay
 the  workers.  Besides  the  workcrs,

 State  Government.  Then  there  are
 electricity  charges  also.  Everybody
 had  patience  in  this  matter.  So,  the
 Government  did  not  go  to  attach  the
 property.  Electric  supply  was  con-
 tinued  im  spite  of  no  payment.  As
 I  said  earlier,  sometimes  50  per  cent
 was  paid,  sometimes  25  per  cent.
 They  went  on  accumulating  these  de-
 faulted  amounts,  and  the  mine  went
 on  working  so  long  as  it  was  possible
 to  work  it.  It  is  a  very  unfortunate
 position,  it  is  a  tragedy  as  the  hon.
 Member  has  sald.  It  is  a  funny  posi-

 go  om  reallsing  था  much  dues  as  pos-
 sible,  because  if  we  sell  away,  the

 perty  is  that  much.  It  is  underground.
 It  should  come  out,  there  will  be
 additional  cost  to  bring  it  out  to  dis-
 mantle  it.  That  will  reduce  its  price
 futher,  It  has  got  that  much  value
 beguuse  the  machinery  works  at  the
 -)-ce  where  it  is  installed,  not  other-

 Narasimhan  (Krishnagiri):  As
 concern.

 LSD—#,

 Shri  Ablg  Ali:  That  is  very  cor-
 rectly  put  by  my  hon.  friend  here.
 That  much  is  the  value  if  it  starts
 Working,  if  it  is  a  going  concern,  It
 is  not  at  present  working,  it  has
 Stopped.  -It  cannot  be  sold,  and  the
 Workers  are  not  interested  only  in
 their  dues.  It  has  been  proved  by
 their  keen  interest  that  the  mine  should
 work  and  go  on  gradually  paying
 their  dues  in  easy  instalments.  That
 is  the  position.

 So  far  as  the  delay  in  taking  up
 this  discussion  is  concerned,  I]  am  not
 solely  responsible  for  it.  Ag  soon  a4
 it  came  we  mentioned  the  date.  Then
 other  things  came  up.  It  is  entirely
 in  the  hands  of  the  Speaker,  who  also
 meets  the  convenience  of  both  the
 hon.  Members  there  and  others.

 Shri  Panigrahi:  The  provident
 fund  dues  of  the  workers  amount  to
 more  than  Rs  3  lakhs.  Is  the  Gov-

 company  owns  one  mine  in  the  Giridih

 With  regard  to  the  provident  fund,
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 The  Lok  Sabha  then  adjourned  WU
 Eleven  of  the  Clock  on  Satwraay,
 May,  9,  959/Vaisakha  19,  88)
 (Saka).  ~
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 Tangements  in  certain
 areas  of  Delhi  on  the
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 959  (Posts  and
 T  phs)  under  Ar-
 ticle  7§2(2)  of  the  Cons-
 titution  and  the  Appro-
 puiation  Accounts,
 1957-58

 (2)  A  copy  ot  cach  ut  the
 following  papers
 fi)  Audit  Report,  Rail-

 ways,  1959,  under
 Article  1g1(1)  of  the
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 (n)
 Appropruttion

 Ac-
 counts,  Railways  for
 1957-58,  Part  I—Re-
 view.

 (m)  Appro
 |  sara

 Ac-
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 0577

 68  be
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 Deta  .Ppropria-
 tion  Accounts.  [
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 (iv)  Block  Accounts  (in~
 chiding  capital  wute-
 ments  comprising  the
 Loan  Accounts’

 gta
 sg

 Sheet  and  tt Loss  Accounts,
 Railways,  1957-58.

 (3)_A  copy  of  the  Tenth
 Report  of  the  Law

 on  the  Law
 of
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 and
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 copy  Sf  te  Res
 the  Report
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 (5)  A  of  the  Report  of
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 eighth,  Thurty-ninth,

 Fifty-fourth,  Fifty-
 »  Tafty-fifth,

 Fifty-eighth  and  Fifty -
 nin  Reet:

 were
 laid  on  the  able



 Reports  were  presented.
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 a=]
 Report  was  presen-

 STATEMENT  BY  MI-
 NISTER
 The  Minster  of

 Ages
 i

 ture  (Dr.  P.  Ss.  h-
 mukh)  &  State-
 ment  correcting  the  ms
 formation  given  by  him
 on  the  7th  April,  ‘19595 in  hiss  speech
 the  Demands  for  Grants
 of  the  Munistry  of
 Food  and  Agnicul-
 ture

 DISCUSSION  Re  SITU-
 ATION  IN  TIBET  .
 Shr  Khadilkar  rased  a

 discussion  on  the  situa-
 tion  in  Tibet.  The  Prime

 (Shn  Jawaharlal  Nehru)
 replied  to  the  Debate
 and  the  discussion  was
 concluded,  .  .  .

 (Dany  ‘Dromer)
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 REPORT  OF  COMMIT-
 0  PRIVATE
 ERS'  B MEMB  ILLS

 AND  RESOLUTIONS
 ADOPTED  :
 Forty-fifth  Report  was

 adopted  .  .
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 SOLUTION  UNDER
 CONSIDERATION
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 CUSSION
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 Hoa,  eo rat  a  half-

 acct  Bete
 to  Un-

 regard
 my  ,  Nien hery,

 The  Deputy  Minister  of
 Labour  a  hri  Abid  Ali)
 rephed  to  the  Debate.
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 motion  re.
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